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LOK SABHA DEBATES 

LOK SABHA 

Monday, August f, 200SlSrsvsns fo, f927 (Ssks) 

(The Lok Ssbhs mtlt st EleVtJn of the Clock) 

[MR. SPEAKER in the Chsit1 

OBITUARY REFERENCE 

[English] 

MR. SPEAKER: Hon. Members, I have to Inform the 
House of the sad demise of our colleague, SM Bikash 
Chowdhury. 

Shri Bikash Chowdhury was a sitting Member of the 
Lok Sabha representing Asansol Parliamentary 
Constituency of West Bengal. He also represented the 
same constituency in the Twelfth and Thirteenth Lok 
Sabha from 1998 to 2004. 

Earlier, Shri Chowdhury was a Member of the West 
Bengal Legislative Assembly for four terms from 1977 to 
1998. 

An able parliamentarian, he was a Member, 
Committee on Energy and its Sub-Committee on Coal 
and Consultative Committee, Ministry of Coal form 1998 
to 1999. He was also a Member, Committee on Energy 
from 1999 to 2000 and Member, Consultative Committee, 
Ministry of Mines and Minerals from 2000 to 2004. He 
was presently Member of the Committee on Coal and 
Steel. 

A social activist, a leader of the masses, well-known 
political leader closely connected with the movement of 
the coal miners and he was associated with a large 
number of trade unions. He was also a Member of the 
West Bengal State Committee to the Communist Party of 
India (Marxist) for a long number of years. He organised 
several literacy centres and was closely associated with 
folk theatrical performances through the Yatra Samitis. 

He was also the President of the Vidya Sagar 
Charcha Kendra. He had to his credit several articles on 
the subjects of coal, land and politicS. 

In his demise, the country has lost a votary of the 
wor1dng class and the masses. 

Shri Chowdhury passed away this moming in New 
Deihl at the age of 73. 

We deeply moumthe loss of this friend and I am 
aure the House would join me in conveying our 
condolences to the bereaved family. 

The House may now stand in ailence for a short 
while as a mark of respect to the memory of the departed. 

11.01 hr •• 

The Members then stood in silencs 
for s shoI1 while. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Pending cases In Labour Courts 

*101. SHRI G. KARUNAKARA REDDY: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether there have been a number of cases 
pending with the Labour Courts/tribunals over the years; 

(b) if so, the number of such courts/tribunals 
functioning at different places in the country and the 
number of cases pending with each courtltribunal for the 
last three years, State-wise; 

(c) the reasons for delay in the settlement of cases 
by the courtsltribunals; 

(d) whether the orders of the tribunals are not being 
implemented properly by the employers causing hardships 
to the workers; and 

(e) if so, the action taken or proposed to be taken 
by the Govemment against such employers? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) As 
per the Industrial Disputes Act 1947, the Central 
Government is the 'soorooriste oovemmenf' in resoecl of 
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industrial disputes in the Central Sphere. For adjudication 
of Industrial disputes in the Central Sphere, there are, at 
present, twenty two Central Government Induetrial 
Tribunal.cum·Labour Courts (CGIT's) established by the 
Govemment of India. 

The number of cases pending in the Central 
Government Industrial Trlbunal·cum·Labour Courts 
(CGIT's) during the last three years along with their 
location Is given In the enclosed statement. 

The number of cases pending In the Central Sphere 
i8 maintained CGIT·wise. 

(c) Some of the reasons for delay in settlement of 
cases are as follows: 

(I) Parties seek frequent adjournments to file 
documents; 

(ii) Absence of affected parties at the time of 
hearing; 

(iii) Parties approach the High Courts or Supreme 
Court against order Issued by the Tribunals on 
preliminary points and hearing of the case Is 
stayed for a long time leading to delay. 

(d) and (e) As pel'the Industrial Disputes Act, 1947, 
an Award Is enforceable on expiry· of thirty days from the 
date of its publication. The Awards of the Tribunal are 
subject to Writ juri8dlctlon of Hon'ble High Courts/Supreme 
Court. In such circumstances, the concemed parties 
approach the Hon'ble High CourtalSuprerne Court against 
the Award. As a result, such Awards remain 
unimplemented for a long time. In cases, where the parties 
do not approach the High CourtalSupreme Court against 
the Award and Awards are not Implemented, legal action 
is taken under Section 29 of the Industrial Disputes Act, 
1947 by the Central Industrial Relation Machinery (CIRM). 

Pendency/Oispoul liguM for the Isst fhf'H ytNIfS in the CGITs 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

CGIT 

2 

Mumbai·1 

Murnbai·1I 

Dhanbad·1 

Dhanbad-II 

Asansol 

Kolkata 

Chandlgarh·1 

Chandigarh·W* 

New Oelhi-I 

New Oelhl-H* 

Kanpur 

2002 2003 2004 

Cues 

Disposed Pending Disposed Pencing DispoIed Pencing Dispoeed Pencing Diapoaed Pending DIsposed Pending 

3 4 

58 183 

106 335 

111 1739 

260 1337 

66 424 

73 170 

346 1790 

143 1132 

5 6 7 8 9 10 11 12 

16 64 69 191 36 62 42 233 

81 411 111 312 164 351 8 344 

27 376 86 1779 15 386 10 1874 

38 26 286 1182 31 54 260 1040 

5 74 33 424 

46 158 3 193 

77 319 146 1850 

38 283 71 617 

o 613 

o 83 22 471 

o 160 19 219 

76 239 256 2041 

o 54 

22 148 128 556 

o 159 195 556 

13 

15 

3 

2 

6 

39 

66 

o 
20 

84 

33 625 187 517 13 655 24 535 33685 264 

14 

80 

406 

391 

51 

94 

130 

329 

7 

181 

102 

281 
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2 3 4 5 6 7 B 9 10 11 12 13 14 

12. Jabalpur 168 1237 7 543 44 1509 46 651 123 1503 24 835 

13. Chennal 276 337 135 37 144 324 0 12 170 588 21 22 

14. Bangalore 112 322 34 130 34 353 18 155 61 356 134 31 

15. Hyderabad 36 520 91 628 40 579 244 914 65 665 111 1282 

16. Nagpur 

Bhubaneshwar 

70 383" 7 0 15 720 0 0 5 824 0 7 

17. 81 393 16 84 65 366 27 100 10 418 0 108 

18. Lucknow 88 359 15 36 74 376 15 31 68 435 23 36 

19. Jalpur 30 90 8 143 26 124 103 67 74 123 24 57 

20. Guwahati** o o o o o 25 o 5 

21. Emakulam* o 4 o o 
22. Ahmedabad· 115 1666 15 833 

Total 2057 11376 827 3829 1260 12167 821 4107 1664 14680 852 5068 

·*These CGITs have started functioning from 2003 

*The. CGITs have started functioning from 2004 

Cases: Cases are those that are referred under Section-10 of the Industrial Dlaputes Act, 1947 to the CGIT-cum-Labour Courts for 
adjudication consequent upon the fallure of conciliation made by the RLC(c)s or the ALC(c)s. 

Applications: Applications are those that are filed by the workers directly under Section 33-A and 33-C of the Industrial Disputes Act, 
1947 before the CGIT-cum-Labour Courts. 

National Fanners Welfare Fund 

*102. SHRt LONAPPAN NAMBADAN: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government is aware of the 
increasing burden on farmers on account of accumulation 
of Interest due to re-scheduling and postponement of loans 
in the wake of natural calamities and distress; 

(b) if so, the details of the steps taken by the 
Government to mitigate the distress of farmers; 

(e) whether the Government is considering to 
constitute a 'National Farmers Welfare Fund' to extend 
the relief and rehabilitation measures to the farmers; 

(d) if so, the details in this regard; and 

(e) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. Total interest payable by 
farmers will increase due to conversionlreschedulement 
of· loans. However, to mitigate the distress of farmers, 
the banks have been advised to: 

(i) Grant fresh crop loans to the affected farmers. 

(ii) The rates of interest on the converted loans 
should be the same as that charged on short-
term loans. 

(iii) Converted/rescheduled dues should be treated 
as current dues and banks should not compound 
interest in respect of the loans convertedl 
rescheduled. 
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(c) No such proposal Is under consideration of the 
Govemment. 

(d) Does not arise. 

(e) Government has initiated several measures for 
providing relief and rehabilitation measures to the farmers 
in the wake of occurrence of natural calamities and 
distress. Banks have been advised to provide, inlsr-a/iII, 
following relief to the farmers: 

(i) Convert/restructure the loan (both principal as 
well as interest) due in the year of occurrence 
of natural calamity, 

(Ii) Rate of interest on the converted loans to be 
the same as the charged on short-term loans, 

(iii) Not to compound interest in respect of the loans 
converted/rescheduled. 

(iv) To grant a one-time settlement (OTS) including 
partial waiver of interest or loan to the small 
and marginal farmers who have been declared 
as defaulters and have become ineligible for 
fresh credit. Banks have also been advised to 
review cases where credit has been denied on 
the sole ground that a loan account was settled 
through compromise or wrlte-ofts. 

For compensating the production loss of farmers in 
the event of occurrence of natural calamities, the 
Govemment is operating National Agricultural Insurance 
Scheme (NAIS). In addition, assistance is also provided 
to the State Governments under National Calamity 
Contingency Fund (NCCF)lCalamity Relief Fund (CRF) 
for undertaking relief and rehabilitation measures for the 
farmers affected by natural calamities. 

Development of Foraet and Coastal A ..... 

'103. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of TOURISM be pleased to state: 

(a) whether the Union Govemment are considering 
any proposal to improve tourism in forest and coastal 
areas in the country, especially in Gujarat; 

(b) if so, the details thereof, State-wise; and 

(e) the funds released to State Governments for the 
purpose during the current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) and 
(b) The Ministry of Tourism has been assisting State 
GovernmenVUnion Territories by sanctioning Central 
Financial Assistance for the projects of development of 
tourism in the country including forest and coastal areas 
under the following schemes: 

1. Product/Infrastructure development for 
Destinations and Circuits. 

2. Assistance to Large Revenue Generating 
Projects. 

No proposal has been received from the State 
Government of Gujarat to develop forest/coastal area 
during the current financial year. 

(c) Ministry of Tourism has released funds for the 
following projects for the purpose during the current year:-

1. Restoration of Tamil Nadu Tourism Development 
Corporation & other T ouriat facilities damaged 
due to Tsunami in coastal areas of Tamil Nadu 
-Release of Rs. 150.00 lakh. 

2. Construction of Cottages at Mukki, Madhya 
Pradesh-Release of Rs. 27.32 lakh. 

3. Integrated Development of Alappuzha Heritage 
Town, Karala-Release of Rs. 640.00 lakh. 

Safety of Wild Animals 

·104. SHRI SURESH ANGADI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Union Govemment has assessed the 
possibility of relocation of villages near the National Parks! 
Sanctuaries in order to save the endangered wild animals; 

(b) if so, the details thereof alongwlth the details of 
National Parks/Sanctuaries surrounded by villages; 

(c) the number of villages proposed to be evacuateq, 
State-wise and the details of the plan formulated for 
rehabilitation of the villages; 

(d) whether in the meeting held in Deihl recently, the 
State Chief Wardens and Field Director of tiger reserves 
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had demanded special financial package to meet the 
immediate need of the National Parks and Reserves; 

(e) if so, the details thereof; and 

(f) the reaction of the Govemment to those demands? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA): (a) No, Sir. There Is no prOvision for 
relocation of vHlages situated near the National Parks 
and Wildlife Sanctuaries. However, the States are 
authorized to delineate the boundaries under the Wildlife 
(Protection) Act, 1972 during acquisition of rights vis-8-
vis continuance of any right over any land within the 
limits of the National Park/Sanctuary. 

(b) and (c) Does not rise. 

(d) Yes, Sir. There was general demand from States 
for a special package. 

(e) and (1) A request has been made by Rajasthan 
Government for central assistance relating to a special 
package to Ranthambore and Sariska Tiger Reserves. 
The State Government has been requested to submit the 
detailed proposals. 

[Trans/a/ion} 

Irrigated . Land 

*105. SHRI GIRIDHARI YADAV: 
SHRI NIKHIL KUMAR: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether more than 70% arable land is stili 
unirrigated and depends on vagaries of nature; 

(b) if so, the percentage of unirrigated land, State-
wise and Union Territory-wise; 

(c) the extent of irrigation capacity which remained 
unutilised during the last and the current Five Year Plan; 

(d) the extent of unutilised irrigation capacity which 
remained blocked due to water disputes; 

(e) whether there is any proposal to formulate a new 
irrigation poHcy; 

(f) if so, the details thereof; and 

(g) If not, the reasons therefor? 

THE MINISTER OF WATER RESOURCES (SHRI 
PRIYA RANJAN DASMUNSI): (a) to (g) As per information 
provided by the Ministry of Agriculture, the Net Sown 
Area has been estimated as 132.80 million hectare, out 
of which unlrrigated land Is 79.73 million hectare bl. 
60.04% of Net Sown Area. State-wise and Union Terrltory-
wise details are at statement. 

At the end of last Five Year Plan l6. IX Plan, the 
gap between created and utilized irrigation potential was 
13.89 million hectare. :rhe 'lap between created and 
utilized Irrigation potential as on 1 st April 2004 has been 
estimated as 14.54 million hectare. The non-utilisation of 
created potential is not attributable to diSputes. 

In order to bridge the gap between the created and 
utilized irrigation potential, several measures such as 
Command Area Development. Extension, Renovation and 
Modernisation of Schemes, Repair, Renovation and 
Restoration of Water Bodies, and better management 
practices including Participatory Irrigation Management 
practices etc. are adopted. The National Water Policy 
addresses the broader issues of irrigation planning and 
management. A draft Irrigation Management Policy was 
considered by National Water Resources Council in its 
meeting held on 6th February 1996 and it was felt that 
the States could consider them by appropriately modifying 
the same to suit their requirements. 

St.ttN17tlnt 

SI.No. 

1. 

2. 

S/al6-wis6 dB/ails of NBI Sown Araa, N6/ Im'gatBd Arss and P6tr:6nltl{16 of unimga/Bd land 

States 

2 

Andhra Pradesh 

Arunachal Pradesh 

Net Sown 
Area (NSA) 

3 

9615 

164 

Net lrrg. 
Area (NIA) 

4 

3614 

42 

(In thousand hectares) 

% of Unlrrlgated 
land 

5 

62.14 

74.93 



11 Wlilttll1 AnswtllS AUGUST 1. 2005 12 

1 2 3 4 5 

3. Assam 2734 170 93.78 

4. Bihar 5725 3482 39.53 

5. Chhattisgarh 4754 1068 n.53 
6. Goa 141 24 82.98 

7. Gujarat 9622 2994 68.68 

8. Haryana 3458 2966 14.23 

9. Himachal Pradesh 550 102 81.45 

10. Jammu and Kashmir 733 300 59.07 

11. Jharkhand 1769 164 90.73 

12. Kamataka 9838 2515 74.44 

13. Kerala 2189 379 82.69 

14. Madhya Pradesh 14518 4494 69.05 

15. Maharashtra 17579 2971 83.10 

16. Manipur 140 65 53.57 

17. Meghalaya 230 59 74.35 

18. Mizoram 154 16 89.61 

19. Nagaland 324 65 79.94 

20. Orissa 5680 1883 66.85 

21. Punjab 4250 4038 4.99 

22. Rajasthan 10807 4372 59.54 

23. Sikkim 95 17 82.11 

24. Tamil Nadu 4590 2310 49.67 

25. Tripura 280 37 86.79 

26. Uttaranchal 793 347 56.24 

27. Uttar Pradesh 16597 12232 26.30 

28. West Bengal 5354 2304 56.97 

Total States 132683 53010 60.05 
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2 3 

1. Andaman and Nicobar Islands 38 

2. Chandigarh 2 

3. Daman and Diu 4 

4. Dadra and Nagar Haveli 23 

5. Delhi 29 

6. Lakshadweep 3 

7. Pondlcherry 22 

Total UTs 121 

Grand Total (States+UTs) 132804 

/English} 

Cov .... g. of A.A.Y. 

*106. SHRI SURESH KURUP: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Govemment is considering to bring 
more families under the Antyodaya Anna Yojana (AA Y) 
during the coming years; 

(b) if so, whether there has been any change in the 
criteria for identification of the families to be included in 
AAY; 

(c) the number of additional families likely to be 
included as a result of this expansion; 

(d) the States where this scheme Is not in force 
alongwlth the reasons therefor; 

(e) the steps being taken to extend the scheme to 
the entire country; and 

(f) the subsidy provided by the Union Government to 
the State Governments under the said scheme, State-
wise? 

4 5 

o 100.00 

50.00 

75.00 

7 69.57 

29 0.00 

66.67 

19 13.64 

58 52.07 

53068 60.04 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINlv TER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) As announced in the Union Budget 
2005-06, the Antyodaya Anna Yojana (AAY) has been 
expanded with effect from 1st April, 2005 to cover an 
additional 50 lakh BPL households increasing its coverage' 
to 2.5 crore BPL households. With this increase more 
than 38% of the total BPL families under the Targetted 
Public Distribution System (TPDS) would be covered under 
AAY. 

There is no change in the criteria of selection of 
households which will continue to be from amongst the 
poorest of the poor from the BPL list. The State 
Governments have been asked to give thrust to 
households from the poorest and backward blocks anell 
or where nutritional deficiency is more widespread, while 
identifying families under this expansion. 

(d) and (e) The AAY scheme Is being implemented 
in all the States/UTs. 

(f) The subsidy provided to the State Governments 
for off-take of foodgrains under AA Y during 2004-05 
(State-wise) iagiven in the enclosed statement. 
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SI.No. StateslUTs 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Pradesh 

11. Jammu and Kashmir 

12. Jharkhand 

13. Kamataka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashtra 

17. Manipur 

18. Meghalaya 

19. Mizoram 

20. Nagaland 

21. Orissa 

22. Punjab 

23. Rajasthan 

24. Sikkim 

25. Tamil Nadu 

26. Tripura 

27. Uttar Pradesh 

AUGUST 1, 2005 fo QUtI8t1ons 16 

Subsidy (Rs. in crore) 

3 

458.11 

8.70 

139.82 

337.84 

181.23 

12.04 

10.12 

97.05 

52.58 

38.37 

41.66 

153.47 

290.78 

157.43 

313.31 

527.31 

8.67 

16.19 

7.13 

11.51 

233.34 

18.55 

186.60 

4.08 

426.75 

21.47 

1011.98 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Unaranchal 

West Bengal 

3 

34.46 

235.22 

Andaman and Nicobar Islands NA 

Chandigarh 0.19 

Dadra and Nagar Haveli NA 

Daman and Diu NA 

Lakshadweep NA 

Pondlcherry 1.24 

Total 5037.19 

[Trsns/sfionj 

Amendment to A.P.M.C. Act 

"107. SHRI HANS RAJ G. AHIR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government has directed the 
State Governments to amend Agricultural Produce 
Marketing Regulations Act (A.P.M.C. Act); 

(b) if so, the details thereof; 

(c) whether consequent upon the proposed 
amendments A.P.M.C. will have to compete with private 
investors; 

(d) if so, whether the Govemment are taldng remedial 
steps to keep A.P.M.C. in competition; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Under the existing Agricultural 
Produce Marketing Regulation Act (APMC Act), State 
Govemment alone is empowered to initiate the process 
of setting up of markets for agric~ltural commodities in 
notified areas. Processing industry can not buy directly 
from the farmers. The farmer is restricted from entering 
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into direct contract with any manufacturer aa the produce 
is required to be canalized through regulated markets. 
These restrictions are acting as a disincenttve to farmers, 
trade and industry. An Inter-Ministerial Task Force in Its 
report of 28.06.2002 has, as a measure of reforms in 
agricultural marketing sector, recommended to amend the 
State APMC Act to promote competitive agricultural 
markets in private and cooperative sectors, direct 
marketing and contract farming programmes. 

The recommendations of the Task Force were 
discussed with the State Governments. The State 
Governments expressed the view that reforms in the 
agricultural mark~ting sector were necessary to move 
away from a regime of controls to one of regulation and 
competition. In view of liberalization of trade and 
emergence of global markets, it was necessary to promote 
development of a competitive marketing infrastructure in 
the country and to bring about professionalism in the 
management of existing market yards and market fee 
structure. For this, there was a need to formulate a model 
legislation on agricultural marketing. The Ministry of 
Agriculture, accordingly, formulated a model law on 
agricultural marketing in consultation with the State 
Governments and circulated it to all the States for the 
implementation of the suggested reforms. The Model law 
was discussed at the National Conference of State 
Agriculture Ministers on 7th January, 2004 and again on 
19th November, 2004. All the states in general agreed to 
bring suggested changes in their respective APMC Act. 

(c) The aim of the reform in the agricultural sector is 
to develop alternative competitive markets In private and 
cooperative sectors 80 as to provide freedom to farmer 
to sell his produce in the market pr~viding better prices 
and services. Consequent to the amendment, several 
alternative marketing channels would be available to 
farmers to go for direct marketing or contract farming or 
sell it at the warehouse on the strength of godowns 
receipt, without the necessity of going through licensed 
traders and regulated markets. Regulated markets will, 
therefore, have to improve their services in order to attract 
farmers to the regulated yards. 

(d) and (e) The Government is encouraging a 
regulated marketing regime, where there is fair 
cornpetttion, so that the farmers can gain from the options 
available, and take their produce to centres that offer the 
best price and services. 

/Englishj 

Integration of Steel Unit. 

*108. SHRI ASADUDDIN OWAISI: 
SHRI M. SREENIVASULU REDDY: 

Will the Minister of STEEL be pleased to state: 

(a) whether, on the lines of oil and bank sectors, the 
Government proposes to merge all the Steel Public Sector 
Undertakings (PSUs) w!th the Steel Authority of India 
Limited (SAIL); 

(b) if so, the details thereof; 

(c) the objective behind merging of the steel PSUs; 

(d) whether the Government has proposed to write 
off all the debts of steel PSUs before merging them with 
SAIL; 

(e) if so, the details thereof; 

(f) whether interests of the employees have been 
protected/proposed to be protected before and after 
merger of these PSUs; 

(g) If so, the details thereof; and 

(h) the extent to which this merger is likely to increase 
the steel production in the country? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) The Government has approved 
the merger of Indian Iron and Steel Company Limited 
(liSCO), a wholly owned subsidiary of Steel Authority of 
India Limited (SAIL) with SAIL. SAIL will take over all 
obligations, rights and liabilities of liSCO, including its 
permanent employees without any Interruption in their 
services. There is no other formal proposal at present for 
merger of Steel Public Sector Undertakings (PSUs) with 
SAIL. 

(c) Merger with SAIL will provide the much needed 
investments in liSCO to improve its performance. Also, 
there would be optimum utilization of raw materials 
available with both SAIL and liSCO. 

(d) and (e) No debts of liSCO have been written off 
In the approved process of merger. 
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(f) and (g) While approving merger of liSCO with 
SAIL, the interests of the employees have been protected 
and they will in fact benefit by way of improved pay! 
wages on the lines of SAIL. 

(h) There would be no additional capacity added to 
SAIL as liSCO is a subsidiary of SAIL. 

{Trsns/Sfionj 

Ban on Bt. Cotton In Andhra Pradesh 

·109. SHRI RAJ IV RANJAN SINGH "LALAN": 
SHRI E. PONNUSWAMY: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether three varieties of Bt. Cotton approved by 
Genetic Engineering Approval Committee (GEAC) in 2002 
for Andhra Pradesh have been recently banned; 

(b) if so, the names of the said varieties along with 
the reasons for banning them; 

(c) whether GEAC has approved 1 B new hybrids of 
Bt. Cotton for planting in India; 

(d) if so, the details thereof; 

(e) whether GEAC has found the proof of successful 
seed production of above seeds; 

(f) if so, the names of Institute which have given the 
certificates; 

(9) whether adequate market is available for Bt. 
Cotton in India; and 

(h) if so, the details thereof and the steps taken to 
protect the interest of Bt. Cotton growing farmers? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA): (a) and (b) T-he GEAC did not renew 
the permission granted in 2002 for commercial cultivation 
of the three St. Cotton varieties namely MECH 12 Bt, 
MECH 162 Bt and MECH 184 Bt in respect of Andhra 

Pradesh because of Its overall unsatisfactory performance 
In the State as reported by them. 

(c) and (d) The GEAC has approved 17 new Bt. 
Cotton varieties for commercial cultivation for a period of 
three years. List of approved varieties for various zones 
Is enclosed as Statement-I. 

(e) and (f) The Bt seeds were extensively tested in 
the contained and multi-Iocational trials under supervision 
of the Review Committee on Genetic Manipulation 
(RCGM) as per the detailed guidelines and procedures 
framed for the purpose. Subsequent to this, Bt seeds 
were put under the large scale field trials of the GEAC 
as well as under the Indian Council of Agriculture & 

Research (ICAR) testing system. The large-scale field trials 
and ICAR trials have been evaluated by the Monitoring-
cum-Evaluation Committee (MEC) and the Indian Council 
of Agriculture & Research respectively. The GEAC has 
taken into consideration the recommendations of the MEC 
and ICAR while approving the Bt variety for commercial 
CUltivation. 

(g) and (h) The overall area under Bt. Cotton has 
increased over the last three years as reported by the 
Bt. Cotton growing States. The State-wise details are 
given In the enclosed Statement-II. To protect the interests 
of Bt. Cotton growing farmers, the Ministry of Agriculture 
(MOA) is implementing a scheme known as National 
Agriculture Insurance Scheme (NAIS), which covers cotton 
crop, including Bt. Cotton. The Ministry of Environment & 

Forests (MoEF) has organized a number of tralnlng-cum-
awareness workshops to sensitize the farmers on the 

• benefits and managment of Bt. Cotton as well as the 
potential risk associated with lIIegalBt. Cotton seeds. 
MOA and MoEF have advised the Bt. Cotton growing 
states to take necessary punitive action against the 
producers and vendors of Illegal Bt. Cotton seeds under 
the provisions of Environment (Protection) Act; 1986 and 
Seed (Control) order, 1983. To assist the State 
Govemments in controlling the release of spurious seeds, 
the Central Institute for Cotton Research (CICR), Nagpur 
has been notified as the referral laboratory for detecting 
the presence/absence of Bt. genes. The Institute has also 
developed a simple and cheap testing kit for quick 
verification of Bt. gene in cotton. 
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Bt Colton vlllitltitJs sppmKJd for commtlrcilll cuhivllHon in fhtJ v.1'ious ~ 

S.No. Name of Hybrids Name of Company Zone 

1. NCS-207 Mallika MIs Nuzlveedu Seeds Ltd. Central & South 

2. NCS-145 Bunny Mis Nuziveedu Seeds Ltd. Central & South 

3. RCH 2 Bt MIs Rasi Seeds Ltd. Central & South 

4. RCH-144 Bt MIs Rasi Seeds Ltd. Central 

5. RCH-118 Bt MIs Rasi Seeds Ltd. Central 

6. RCh-138 Bt MIs Rasi Seeds Ltd. Central 

7. RCh-20 Bt Mis Rasi Seeds Ltd. South 

8. RCH-3SS Bt MIs Rasl Seeds Ltd. South 

9. RCh-134 Bt Mis Rasi Seeds Ltd. North 

10. RCh-317 Bt Mis Rasi Seeds Ltd. North 

11. MRC-6322 Bt Mis Mahyco South 

12. MRC-6918 Bt MIa Mahyco South 

13. MRC-6301 Bt Mis Mahyco Central & North 

14. MRC-6304 Bt MIs Mahyco North 

15. Ankur-651 Bt Mis Ankur Seeds Ltd. Central & North 

16. Ankur 2534 Bt MIs Ankur Seeds Ltd. North 

17. Ankur-09 Mis Ankur Seeds Ltd. Central 

States covering each zone: Central Zone (Madhya Pradesh, Maharashtra & Gujarat) South Zone (Andhra Pradesh, 
Kamateka & Tamil Nadu) and North Zone (Punjab, Rajasthan & Haryana) 

StllhllMnt /I 

AIN undtJr commllrcilll cuhivstion of Bt. Colton in IICfflS 

States Kharif 2002 Kharif 2003 Kharif 2004 

Andhra Pradesh 9,404 13,500 1,76,000 

Madhya Pradesh 3,676 33,000 2,12,798 

GUjerat 22,577 1,03,000 3,11,157 

Maharashtra 30,699 54,000 3,99,000 

Kamataka 5,401 7,500 84,764 

Tamil Nadu 925 19,000 29,640 

Total 72,682 2,30,000 12,13,359 
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/English} 

Farm Debt 

·110. SHRI SURESH PRABHAKAR PRABHU: 
SHRI SWADESH CHAKRABORTTY: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether attention of the Govemment has been 
drawn to the figures of the National Sample Survey 
Organisation (NSSO) regarding "farm debr which has 
become one of the biggest suicide Inducing factors in 
the country; 

(b) if so, the details of suicide deaths as per NSSO 
and State police records during the last five years, State-
wise; 

(c) whether the Government is aware that the 
Govemment bodies have shifted their responsibilities to 
private money lenders; and 

(d) if so, the steps taken by the Govemment to save 
the farmers from the clutches of private money lenders? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The survey report released by the National 
Sample Survey Organization (NSSO) in the month of May, 
2005 on indebtedness of farmer households does not 
address the issue of suicide due to farm debt but the 
Govemment is aware of the fact that indebtedness is 
one of the major reason for suicide by the farmers. 

(b) NSSO dOQs not collect and maintain such 
information. State-wise, information in respect of suicide 
death of farmers compiled on the basis of information 
made available by the State Govemments is given in the 
enclosed Statement. 

(c) and (d) To save the farmers from the clutches of 
private money lenders, the Govemment has taken several 
measures and has advised the banks to: 

i. To Increase the agricultural credit flow at the 
rate of 30% per year. 

10 QwMJons 24 

ii. To restructure the outstanding debt of the 
farmers under the following heads in accordance 
with the guidelines Issued by Reserve Bank of 
India (RBI)/National Bank for Agriculture & Rural 
Development (NABARD). 

• Farmers In dlatreaa-Rescheduling/restructuring 
of the outstanding loan of the farmer as on 31st 
March, 2004 in the districts declared as calamity-
affected by the State Govemment. Rescheduled 
loan shall be repayable over a period of five 
years, at current interest rates, including an Initial 
moratorium of two years. 

• Farmers In arrHra-Loans in default of farmers 
who have become ineligible for fresh credit as 
their earlier debts have been categorized as sub-
standard or doubtful shall be rescheduled 88 

per the guidelines so that such farmers become 
eligible for fresh credit. 

iii. To grant a one-time settlement (OTS) including 
partial waiver of interest or loan to the small 
and marginal farmers who have been declared 
as defaulters and have become Ineligible for 
fresh credit. Banks have also been advised to 
review cases where credit has been denied on 
the sole ground that a loan account was settled 
through compromise or write-offs. 

Iv. In some parts of the country, farmers face acute 
distress because of the heavy burden of debt 
from non-institutional lenders (e.g., 
moneylenders). Banks have been permitted to 
advance loans to such farmers to provide them 
relief from indebtedness. 

v. All the Public Sector banks have been advised 
to reduce their lending rate for agriculture to a 
single digit rate of not more than 9% per annum 
on crop loans upto a ceiling of Rs. 50,000/-. 
This rate will benefit most of the crop loan 
account holders and will cover almost all the 
smaH and marginal farmers. 

vi. To waive margin/security requirements for 
agricultural loans up to Rs. 50,000 and agri-
business and agri-clinics up to Rs. 5 lakh. 
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StNo. Name 01 the State 

1 . Andhra Pradesh 

2. Kamataka· 

3. Mahahruhtra 

4. Punjab 

5. Kerela 

6. Tamil Nadu 

~nt 

Period 

2001-02 

2002-03 

2003-04 

2004-05 

No. (BasId on the 
figUIIS IIpOII8d by 

Stale Govts.) 

233 

280 

258 

758 
(upto 31.12.2004) 

2000-01 2630 

2001-02 2506 

2002-03 2340 

2003-04 708 

2004-05 216 
(upto 28.02.2005) 

2001 

2002 131 

2003 180 

2004 524 

2001 

2002 

2003 2 

2004 

2002 44 

2003 40 

2004 96 

2004-05 31 
(upto 30.09.2004) 

·Note: As per the Information fumlshed by the State Government 
of Kamataka. the figures for the y.ars 2000-01 to 2002-
03 are based on the records with the State Crime 
Record. Bureau; and for the year. 2003..()4 and 2004-05 
(upto 28.2.2005) on 1he basis of recordS maintained by 
1he AgriCUlture Department of the State. 

(Tf'lJnskIlionj 

Short fall In Production of Sugar 

·111. SHRI MOHAN SINGH: 
SHRI IQBAL AHMED SARAOGI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of the total quantity of lugar produced 
in the country during 2004-05 crushing season State-
wise; 

(b) the extent to which it is estimated to be surpluS/ 
short with regard to the consumption in the country; 

(c) whether the Govemment proPOS88 to Import sugar 
to meet the shortage, if any; 

(d) if 80, the details thereof Indicating the total quantity 
likely to be imported; 

(e) whether 80me of the leading sugar producing 
Stat.. have failed to achieve the target of sugar 
production during the said period; and 

(f) if so. the rea80ns therefor? 

THE MINISTER OF STATE IN THE MINIS~Y OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) A statement showing the eatlmated production 
of sugar during 2004-2005 sugar season, .. reported by 
the State Govemment and sugar mills is enclosed. 

(b) The sugar production In 2004-2005 sea80n 
together with carry over stock of 8ugar from the previou8 
season in estimated to be more than adequate to meet 

I 
the need8 of domestic consumption in 2~-2006 sugar 
season. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f) No targets are fixed for production of 
sugar for any State. 
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Stolfi-wiN Sugar PfOduction during the Sugar Yesr 
2004-2005 

SI.No. State 

1. Punjab 

2. Haryana 

3. Rajasthan 

4. Uttaranchal 

5. Uttar Pradesh 

6. Madhya Pradesh 

7. Chhattisgarh 

8. Gujarat 

9. Maharashtra 

10. Bihar 

11. Orissa 

12. West Bengal 

13. Andhra Pradesh 

14. Karantaka 

15. Tamil Nadu 

16. Pondicherry 

17. Goa 

Total 

(Provisional) 
(Cty. in lakh tonnes) 

2004-2005 (Estimated) 

3.37 

4.03 

0.11 

3.82 

50.32 

0.85 

0.30 

8.32 

22.29 

2.77 

0.84 

0.05 

9.75 

13.00 

9.84 

0.19 

0.09 

129.94 

Irregularity of Monsoon 

"112. SHRI MOHO. TAHIR: 
MOHO. SHAHID: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government has made an 
assessment on the Impact 0; irregularity of monsoon on 
foodgrains production in terms of percentage; 

(b) If so, the estimated decline in the production of 
foodgrains recorded in terms of percentage during the 
current year; 

(c) whether the contribution of agriculture sector in 
the total eamings of the county from export has increased 
during the recent past; 

(d) if not, the corrective steps taken in this regard; 

(e) whether export from this sector is likely to decline 
further; and 

(f) if so, the crops likely to suffer the most on that 
account? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTF:lY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Although the amount of rainfall, including 
telTlporal and spatial distribution is one of the major 
determining factors of foodgrains production, yet there 
are other major factors like temperature, adequate and 
timely supply of inputs, incidence of pests and diseases, 
managerial skills of farmers etc. which play a vital role in 
the productivity and production of foodgrains. Therefore, 
it is difficult to isolate and quantify the impact of irregularity 
of monsoon on foodgrains production in terms of 
percentage. 

(b) The behaviour of monsoon was erratic in the 
month of June 2005 and at the all-India level the 
cumulative rainfall from 1st June to 29th June was 20% 
less than the normal (long period average) rainfall. 
However, the monsoon revived subsequently and the 
cumulative rainfall from 1 st June to 20th July 2005 at 
the All India level was 349.5 millimeter, equal to normal 
rainfall. The sowing operations were delayed in the 
beginning of monsoon but have accelerated with steady 
progress of monsoon and it is expected that the area 
under crops will improve in the coming weeks. Assuming 
no further aberration in the monsoon and adequate 
availability of inputs, no decline in the production of 
foodgrains is anticipated at this juncture. 

(e) The value of agricultural exports (including alli6d 
sectors) in money terms shows an increasing trend over 
the years. It increased from Rs. 25314 crores in 1999-
2000 to Rs. 39863 crores in 2004-05. However, 
percentage of agricultural exports to the total exports 
shows a declining trend. In 1999-2000 agricultural exports 
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constituted 15,9% of the total National exports, which 
declined to 11.2% in the year 2004-05. It may, however, 
be noted that the percentage of agricultural imports to 
k>taI importaalao registered a decline from 7.5% to 4.6% 
during the same period. 

(d) The boost export of agro products, the 
Government provides a variety of incentives in the form 
of financial and other assistance through Commodity 
Boards/Authorities, Export Promotion Councils for 
infrastructure development, modem packaging units, quality 
control and research and market development. 

(e) and (f) As mentioned in part (c), the value of 
agricultural exports shows an increasing trend over the 
years. The value of agricultural exports is not expected 
to decline in future years. However, the relative share of 
agricultural exports vis-a-vis exports of non-agricultural 
items would depend on factors like domestic demand 
and supply, international market situation encompassing 
production, demand and prices etc. 

Clond Sugar Milia 

*113. SHRIMATI KALPNA RAMESH NARHIRE: Will 
the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) whether several sugar mills are lying closed in 
the country; 

(b) if so, the details thereof, State-wise; 

(c) the assistance provided by the Government for 
the revival of the said mills alongwlth the number of mills 
revived till date; 

(d) whether unemployment has Increased due to 
closure of the said mills; 

(e) If so, whether the workers of the said mills have 
been provided or proposed to be provided alternative 
employment; and 

(f) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS:~ FOOD AND 
PUBLIC DISTRIBUTIO~ (DR. AKHILESH PRASAD 
SINGH): (a) and (b) A statement showing. State-wise 
details of sugar mills which remained closed during 2003-
2004 and 2004-2005 sugar seasons is enclosed. 

(c) to (f) It is the responsibility of the entrepreneur to 
take steps to reopen/revive the closed sugar mills. The 
sick mills belonging to private and public sectors are 
covered under the proviSions of Sick Industrial Companies 
(Special Provisions) Act, 1985 (SICA). Such sugar mills 
are required to make a reference to the Board for 
Industrial and Financial Reconstruction (BIFR) whenever 
their accumulated losses become equal to or more than 
the net-worth. If the rehabilitation schemes sanctioned by 
BIFR provide for any relief/concession from this Ministry, 
the scheme is considered as per the existing guidelines. 

As regards the cooperative sugar mills a Committee 
has been constituted by the Ministry of Consumer Affairs, 
Food & Public Distribution (Department of Food and Public 
Distribution) to consider the proposals of the potentially 
viable sick sugar mills to this sector. 

The Central Government has provided a loan of Rs. 
20.89 crores to 3 sick sugar mills for modernization and 
rehabilitation. 

The interests of workers employed in sick/closed 
sugar undertakings are protected by ownera/promoters and 
State Governments (in case of PSUs) as per the relevant 
Acts and Regulations. 

Stllle-wiSil lisl of $UfJllr mills which did not wolk duling 
2003-04 lind 2004-05 

Position 88 on 30.06.2006 

State 2003-2004 2004-2005 

2 3 

Punjab 3 

Rajasthan 2 2 

Uttar Pradesh 19 17 

Madhya Pradesh 5 5 

Gujarst 7 5 

Maharashtra 49 89 

Bihar 18 19 

Assam 3 3 
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2 3 

Andhra Pradesh 14 8 

Karnataka 13 12 

Tamil Nadu 4 4 

Orissa 4 2 

West Bengal 

Nagaland 

Kerela 2 2 

Pondicherry 

Haryana 2 

Total 144 176 

{English} 

Production Coat 01 Fertilize,. 

*114. SHRI RAVI PRAKASH VARMA: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether increase in the price of fuel has affected 
the cost of production of fertilizers; 

(b) if so. the extent to which the fertilizers Industry 
had been affected as a resuh thereof; and 

(c) the measures taken/proposed to be taken by the 
Union Government to reduce the production cost of 
fertilizers? 

THE MINISTER OF CHEMICALS AND FERTIl..lZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) The cost of production of fertilizers 
is dependent on the cost of raw materialslinputs used in 
their manufacture. As per the New Pricing Scheme for 
urea units, rates of concession payable to urea units are 
adjusted to provide for escalation/de-escalation in the 
variable cost related to changes in the price of feed stock, 
fuel, purchased power and v.:ater. Further, the pre-set 
energy norms, raw material mix and mechanism for 
providing escalation/de-escalation in prices of inputs for 

urea units during Stage-II of the New Pricing Scheme 
w.e.f. 1.4.2004 have been communicated to urea 
manufacturing units. Subject to this, the variation· in the 
input prices of fuel are borne by the Government and 
the urea manufacturing units are not affected by the 
variation in the prices of fuel. 

The concession/subsidy on decontrolled phosphatic 
and potassic (P&K) fertilizers is being paid under the 
Concession Scheme on sale of decontrolled P&K 
fertilizers. The difference between normative delivered 
price and indicative maximum retail prices (MRPs) is paid 
as concession/subsidy. The delivered normative prices of 
P&K fertilizers except SSP are updated quarterly based 
on the prevailing prices of finished fertilizerslfertllizer inputs 
lik~ Di-ammonlum phosphate (DAP), Marlate of Potash 
(MOP), rock phosphate, sulphur, phosphoric acid and urea 
in the International market. The concession/subsidy on 
Single super Phosphate (SSP) is paid on ad hoc basis. 

(c) With a view to controlling the cost of production 
of urea, the Government has taken following measures: 

(I) Introduction of group based New Pricing Scheme 
(NPS) for urea units in place of erstwhile unit 
specific Retention Price Scheme (RPS) w.e.f. 
1.4.2003, which alms at greater efficiency. 
uniformity and transparency in disbursement of 
subsidy to urea units and inducing urea units to 
take cost reduction measures on their own to 
b8' competitive. 

(ii) Formulation of policy of investment in new and 
expansion projects of urea based only on natural 
gas (NC)lIiquefied natural gas (LNG) as 
feedstock as they are cheapar and more efficient 
feedstock compared to naphtha/Fuel 011 (FO)/ 
Low Sulphur Heavy Stock (LSHS). 

(iii) Formulation of policy for de-bottlenecklngl 
modernisation/revamp of existing urea units 
based only on NGILNG. 

(iv) Formulation of policy for conversion of existing 
non-gas based urea units to NG/LNG for 
feedstock and fuel purposes. 

\ 

(v) Priority allocation of natural gas under 
administered price mechanism (APM) to fertilizer 
sector alongwith power sector. 
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{TranslslionJ 

Poor Famllle. Excluded from P.D.S. 

*115. SHRI BAPU HARI CHAURE: 
SHRI B. MAHTAB: 

Will the Mlnlster of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the quantum of foodgrains distributed to people 
belonging to Below Poverty Line (BPL) category under 
the Public Distribution System (PDS) during the last three 
years; 

(b) whether a large number of people belonging to 
the BPL category are not getting the benefits of this 
scheme; 

(c) if so, the details thereof and reasons therefor; 
and 

(d) the steps being taken to remedy the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE iN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The total allocation and offtake of foodgrains 
(rice and wheat) in respect of Below Poverty Line (BPL) 
families (including Antyodaya Anna Yojana (AAY) families 
who are part of BPL families) during 2002-03, 2003-04 
and 2004-05 is as under: 

Year 

2002-03 

2003-04 

2004-05 

Allocation 

268.99 

271.05 

273.31 

(in lakh tonnes) 

Offtake 

172.63 

199.69 

227.38 

(b) to (d) The Targeted Public Distribution System 
(TPDS) is operated under the joint responsibility of the 
Central Government and State Governments. The Central 
Government is making adequate alJocatIon of foodgralns 
for the targeted BPUAAY families. It is the responsibility 
of the State GovernmentalUT Administrations to Identify 
the Below Poverty Line (BPL) families, issue ration cards 
and distribute the foodgrains to the BPUAAY households. 

Per capfta Foodgraln 

·116. SHRI RAMJI LAL SUMAN: 
DR. CHINTA MOHAN: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the per capita availability of foodgrains 
is declining in the country; 

(b) if so, the per capita availability of wheat, rice, 
pulses, sugarcane, cotton during the last three years and 
the current year; 

(c) whether the country has become dependentlls 
likely to become dependent on import in order to meet 
its domestic requirement of the said products; and 

(d) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) There have been fluctuations in per 
capita availability of foodgralns due to fluctuations In 
foodgrains production caused by abnormal variations In 
weather conditions. The figures of net per capita 
availability of foodgralns during the period 2001-02 to 
2003-04 are given below. In the case of sugarcane and 
cotton which are basically raw materials, figures of per 
capita availability are not compiled. The figures of per 
capita availability of foodgrains given in the table have 
been worked out at the all India level on the basis of net 
production, after adjusting for seed, feed and wastage, 
estimated at 12.5% of gross production, net export and 
change in stocks. 

Prfr C8p1ts Nllt Avsililbility of What, Rice, 
PUI8118 Mid Foodglains 

(Kg. per year) 

Year Wheat Rice Pulses Foodgrains 

2001-02 60.8 83.5 12.9 180.4 

2002-03 65.8 66.2 10.6 159.7 

2003-04 59.2 71.1 13.1 169.1 

Note: Foogralns Include coarse cereals also. 
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As may be seen from the figures given above, though 
the net per capita availability of foodgralns declined from 
180.4 kilograms per year in 2001-02 to 159.7 kilograms 
per year in 2002-03, it increased to 169.1 kilograms per 
year In 2003-04. While there was significant increase 
in foodgrains production to 212.85 million tonnes in 
2001-02, the severe drought of 2002 that adversely 
affected several States in the country led to a sharp 
decline in foodgralns production to 174.77 million tonnes 
in 2002-03, which contributed to the decline in per capita 
availability of foodgrians in the country in 2002-03. With 
favourable rainfall, production revived, which is reflected 
in the increase in per capita availability in 2003-04. 

(c) and (d) The country is not dependent on imports 
for rice and wheat. In fact, India continues to be a net 
exporter of rice and wheat. However, India is a net 
importer of pulses in view of the need to bridge domestic 
demand-supply gap. In the case of sugar India's import 
is mostly meant to contribute to the economic activity 
and value addition through exports. As regards cotton, 
production levels are adequate to meet. our domestic 
demand. 

In order to ensure remunerative prices and encourage 
farmers to raise production and productivity of major 
agricultural commodities, including foodgralns, to cope with 
increase In demand from the growing popUlation, the 
Govemment fixes Minimum Support Prices (MSPs) every 
year. Besides, with a view to raising overall production of 
agricultural commodities, including foodgrains, the 
Govemment have Identified the following areas for focused 
and priority attention: 

• Raising productivity levels of all cropsl 
commodities. 

• Doubling Rural Credit in three years, easing the 
burden of and high interest rate; 

• Dry Land Farming, promotion of Horticulture 
production and Water Management; 

• Creation of additional irrigation facilities; 

• Marketing support to farmer's produce for 
ensuring fair and remunerative prices; 

• Assistance to the farmers under various 
agric:ultural and horticultural production 
programmes: 

• Insurance of crops against production loss due 
to natural calamities. 

(English} 

Problems of Coconut Farmer. 

*117. DR. M. JAGANNATH: Will the Minister of 
AGRICULTURE be ploased to .state: 

(a) whether the Govemment is aware of the problems 
of the coconut farmers In the Coastal States in the country 
especially in Andhra Pradesh; 

(b) if so, the steps taken or proposed to be taken by 
the Govemment to resolve their problems; 

(c) whether the Coconut Development Board has 
initiated any scheme to assist the coconut growers; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. 

(b) to (d) The Coconut Development Board under 
the Ministry of Agriculture is extending technical and 
financial assistance to the State Govemment to mitigate 
the problems of coconut farmers through adoption of 
improved management practices especially for control of 
pests and diseases. Special attention is being given 
towards control and management of eriophyid mite, spread 
aOfOSS the coastal states of the country, including Andhra 
Pradesh. Details of assistance being provided to farmers 
under different schemes of Coconut Development Board 
are given in the enclosed Statement. 

As a special package, an amount of Rs. 3.70 crores 
was released to Govemment of Andhra Pradesh during 
2000-01 exclusively for the control of Eriophyid mite. In 
addition, under Technology Mission on Coconut, an 
amount of Rs. 1.63 crores has been sanctioned to the 
State Govemment, Andhra Pradesh for management of 
eriophyld mite In coconut gardens during 2004-05. 

PlOfIrsmmBS of Coconut Development 808m 

1. Expllnsion of IIrea under coconut: Financial 
assistance 0 Rs. 8,000 per ha, is extended to the 
farmers for taking up new plantation of cooonut. 

2. Integrated farming In coconut holding for 
productivity Improvement: 

<a) Scheme for cutting and removal of Tatipaq 
disease advanced palms by extending financial 
assistance 0 Rs. 250/palm cut and removed. 
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(b) Scheme for providing financial aasIstanoe 0 50% 
of cost of establishment of organic manure unit 
limited to Rs. 20,000/- per promoting use of 
organic manures by establishing organic manure 
production units. 

(c) Laying out of Demonstration plots for 
demonstrating scientific management practices by 
extending financial assistance of Rs. 35,000/-
per ha. 

In addition, the schemes of (i) Establishment of 
Demonstration-cum-Seed Production Farms, 
(1/) Establishment of Regional Coconut Nurseries, (iii) Aid 
to registered/private/approved coconut nurseries and seed 
gardena, and (iv) Production and distribution of Hybrids! 
other local cultivators, provide for production of quality 
planting materials and cultivators to help the farmers. 

Cultivable Land Am 

*118. SHRI PRABODH PANDA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether cultivable land area has remained 
unchanged and the rate of food production has declined 
over the past few years; 

(b) if so, the exact figures in this regard; and 

(c) the remedial steps taken by the Government to 
deal with this situation in view of the constantly increasing 
population? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) According to the Land Use Statistics 
compiled by the Ministry of Agriculture, the area of 
cultivable land declined from 183.63 million hectares in 
1998-99 to 182.93 million hectares in 2002-03. The figures 
of cultivable land for subsequent years are not available. 
The figures of foodgraln production showed inter-year 
fluctuations, reflecting the Impact of weather related 
shocks, particularly deficient rainfall. The decline In 
foodgrains production was exceptionally high In 2002-03 
due to severe drought that affected several States in the 
country. The relevant figures are given in the following 
:able: 

Year Cultivable land Percentage Foodgrains production Percentage 
Growth (million hectare) growth 

1998-99 183.63 

1999-2000 183.61 -0.01 

2000-01 183.12 -0.27 

2001-02 183.08 -0.02 

2002-03 182.93 

2003-04 NA 

2004-05 NA 

Note: NA (Not Available). 

(c) Since land resources are limited in supply, 
Increue in production commensurate with incre .. e In 
population can be achieved only through higher 
productivity (yield per hectare). This in tum presupposes 
assured Irrigation to obtain full benefits from yield raielng 
Inputs. Govemment has, therefore, Identified irrigation, 
including micro Irrigation as thrust area for focused and 
priority attention. The Union Budget for 2006-06 has 

-0.8 

NA 

NA 

(million tonnes) 

203.61 

209.80 3.04 

196.81 -6.19 

212.85 8.15 

174.19 -18.16 

213.46 22.54 

204.61 -4.15 

stepped up the outlay on Accelerated Irrigation Benefits 
Programme (AIBP) from Rs. 2,800 crore in 2004-05 to 
Rs. 4,800 crore In 2005-06. Keeping in view the 
Importance of increasing area under micro irrigation from 
1.2 million hectares to 3 million hectares through efficient 
water use, the Union Budget has provided an outlay of 
Rs. 400 crore for 2006-06. With a view to enabling 
farmers to meet the credit needs for purchase of yield 
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raising inputs, the Union Budget has also proposed to 
Increase the flow of credit by 30% from commercial banks, 
regional rural banks and cooperative banks to the 
agriculture sector In 2005-06. 

Expansion of Tourism Industry 

·119. DR. K. DHANRAJU: 
SHRI RAGHURAJ SINGH SHAKYA: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Government is aware that there is 
considerable scope of expansion of tourism Industry; 

(b) if so, whether the Union Government has 
conducted any study to explore the possibility for 
expansion of tourism industry; and 

(c) If so, the details thereof and the outcome thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) Yes, 
Sir. India's vast bounties of nature; its great treasures of 
art, architecture and philosophical thoughts; its rich cultural 
heritage; its rural and wildlife and practices of Yoga, 
Siddha, Ayurveda and Unani Systems of dealing with 
physical and mental ailments; etc. offer variety of tourism 
options for foreign tourists and It is felt that the present 
level of foreign tourist arrivals is much below India's 
potential. 

(b) and (c) Perspective Plans for development of 
tourism In States/UTs have been prepared. 

Modernisation of Agriculture 

·120. SHRI KIRTI VARDHAN SINGH: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of AGRICULTURE be pleaaed to 
state: 

<a) whether the Government proposes to modernize 
agriculture sector In the country; 

(b) if 80, the detail there.of; 

(c) whether the Government also proposes to set up 

Agriculture Science Centres In various parts of the 

country; 

(d) if so, the details and locations thereof; and 

(8) the funds provided for promotion and 

modernization of agriculture under various schemes during 

each of the last three years in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): (a) and (b) The Government has taken steps to 

modernize agriculture sector by supporting the States 

through various Schemes pertaining to marketing and 

extension reforms, strengthening of marketing 

infrastructure, diversification and value addition through 

the National Horticulture Mission, Bamboo Mission, Micro 

Irrigation and other reforms linked schemes. In addition, 
Information and communication technology Is being used 

for providing information to farmers on crops, weather, 

price and other farm related information. 

(c) and (d) The Indian Council of Agricultural 

Research (ICAR) has established a network of Farm 

Science Centres commonly called Krishi Vigyan Kendras 

(KVKs) in the country. The functions of these KVKs are 

technology assessment/training of farmers/extension 
functionaries and conduct frontline demonstrations. 

So far, 488 KVKs have been established in various 

states of the country. The locations of these KVKs are 

given In the enclosed statement-I. 

(e) The particulars of funds provided for promotion 

and modernization of agriculture-Schematic area-wise/year-

wise by the Department of Agriculture & Cooperation 

during the last three years for promotion and 

modernization of agriculture are given in the enclosed 
statement-II. 
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List of 488 Kfishi V(gysn KsndrtlS 11$ on 21.7.2005 

St.No. Name & Addrel8 of KVK 

2 

Andaman and Nlcobar .eland. (1) 

1. Krlshi Vigyan Kendra, 
Central Agricultural Research Institute 
P.O. Box. No. 181, Port 81a1r-744101 

Andhra Practe.h (22) 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Krishi Vigyan Kendra, 
B.K. Samudram Mandai Redd/palli, 
Anantpur-515 701 

Krishi Vigyan Kendra, 
Undi Bhimavaram 
West Godavari-534199 

Krishi Vigyan Kendra, 
Malyal Farm, Mehabubabad 
Warangal-506101 

Krishi Vigyan Kendra, 
Agril. Research Station, AmadaJavalsa, 
Shrlkakulam-532523 

Krishi Vigyan Kendra, 
Raatakunlabai, Vlzianagaram-535523 

Krlshi Vigyan Kendra, 
Cuddapah C/o Vice-Chancellor, 
Acharya N.G. Ranga Agricultural 
University, Rajendranagar, Hyderabad 

Krishi Vigyan Kendra, 
Krishna-521175 Col Vice-
Chancellor, Acharya N.G. Ranga 
Agricultural University, 
Rajendranagar, Hyderabad-500030 

Krishi Vigyan Kendra, 
Nellore 524003 C/o VIce-ChanceUor, 
Acharya N.C. Ranga Agricultural 
University, Rajendranagar, 
Hyderabad-500030 

Krishi Vigyan Kendra, 
Agricultural Reeearch StatIon, 
Adilabad·504001 

Host Organization 

3 

The Director, 
Central Agricultural Research Institute, 
Andaman and Nicobar Islands 
Port Blalr-744101 

Vice-Chancellor, 
Acharya N.G. Range 
Agricultural University, 
Rajendranagar, Hyderabad-500030 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

42 

Year of Sanction 

4 

1992 
I 

1983 
S 

1995 
S 

1984 
S 

1984 
S 

1984 
S 

2004 
S 

2002 
S 

2004 
S 

2004 
S 
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10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

2 

Krishi Vigyan Kendra, 
Zonal Agricultural Research Station, 
Darsi, Prakasam-523247 

Krishi Vigyan Kendra, 
Wyra, Khammam Clo Vice-
Chancellor, Acharya N.G. Ranga 
Agricultural University, 
Rajendranagar, Hyderabad 

Krishi Vigyan Kendra, 
Regional Sugarcane and Rice Research 
Station, Rudrur, Nizamabad 

Krishi Vigyan Kendra, 
Rajanagaram Mandai, 
East Godawari-533105 

Krishi Vigyan Kendra, 
Research Farm, Hyatnagar, 
Ranga Reddy-501505 

Krishi Vigyan Kendra, 
Madanapuram, Kothakota, 
Mahboobnagar-509110 

Krishi Vigyan Kendra, Gaddipalli 
Garedepalli Mandai, 
Nalgonda-50820 1 

Krishi Vigyan Kendra, 
RASS Vanasthali, Karakanbadi, 
P.O. Reningunta, 
Chittoor-517520 

Krishi Vigyan Kendra, 
Jammikunta, Karimnagar-505112 

Krishi Vigyan Kendra, 
Yagantipalli, P.O. Baganapalle, 
Mandai, Kurnool-518186 

AUGUST 1, 2005 

3 

Vice-Chanoellor 
Acharya N.G. Ranga Agricultural 
University Rajendranagar, 
Hyc:terabad-500030 

-do-

-do-

The Director, 
Centraj Tobacco Research Institute, 
Rajamundry-500044 

The Director, 
CRIDA Complex, Saidabad 
P .O.-Santoshnagar, 
Hyderabad-500059 

The Executive Director, 
Youth for Action, Plot No. 162, H.No.1-
2-593150, Sri Nltayam, Sri Sri Marg, 
Street No.-4, Lane No.5, Near Bala 
Saidabad Temple Ganganmahal, 
Domalyuda Hyderabad-500029 (AP) 

Secretary, 
Aurobindo Institute of Rural 
Development, GaddipalH, 
Naigonda-508201 

Chairman, 
Rayal8eema Seva Samitl, 9, Old Hazur 
Office Building, Tirupathi, 
Chittoor-517520 

Director, 
Gram Nava Nirman Samiti, H.No. 1-9-639/1, 
Vidyanagar, Hyderabad 

Secretary, 
Shri Hanumantharaya Educational & 
Charitable Society, Pendekanti Public 
School, Kothapeta, Kumool 

4 

2004 
S 

2004 
S 

2004 
S 

1992 

1976 
I 

1992 
N 

1983 
N 

1992 
N 

1992 
1992 

1989 
N 
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20. Krishi Vigyan Kendra, The Secretary, 1995 
Clo Bhagavatula Charitable Trust, Bhagavatula Charitable Trust, N 
Yellarnanchili-531 055 Yellamanchili-531 055 
Vishakhapatnam Vishakhapatnam 

21. Krishi Vigyan Kendra, Chairman, 1992 
P.O. Box No. 214, Deccan Development Society, N 
Zaheerabad, Medak-502220 A-5, Meera Apartments, 

Basheerbagh, Hyderabad 

22. Krishl Vigyan Kendra, Chairman, 1992 
Vinayashram, Cherukupalli Mandai Vinayashram Cherukupalti N 
Guntur-522309 Mandai, Guntur-522309 

Arunachal Prad •• h (4) 

1. Krishi Vigyan Kendra, The Director, 1979 
Basar-791101, West Siang ICAR Complex for NEH Region, I 

Umroi Road, Barapanl-793103 
Meghalaya 

2. Krishi Vigyan. Kendra, Director of Agriculture, 2003 
Weat Kameng Clo Director of Directorate of Agriculture, 0 
Agriculture, Directorate of Govt. of Arunachal Pradeah, 
Agriculture, Govt. of Arunachal Pradesh, Nahariagun-791110, Itanagar 
Nahariagun-791110, Itanagar 

3. Training Organiser, -do- 2004 
Krishi Vigyan Kendra, 0 
KVK, Tirap Clo Director of 
Agriculture, Directorate of 
Agriculture, Govt. of Arunachal Pradesh,. 
Naharalagun-791110, Itanagar 

4. KVK, Dlbang Valley The Director of Agriculture, 2004 
Clo The Director of Agriculture, Directorate Directorate of Agriculture, 0 
of Agriculture, Govt. of Arunachal Pradesh Govt. of Arunachal Pradesh 
Nahariagun (Arunachal Pradesh) Nahariagun (Arunachal Pradesh) 

A ... m (16) 

1. Krishi Vigyan Kendra, Vice-Chancellor, 1979 
Tezpur, Clo P.B. No. 51, Sonitpur, Aaam Agricultural University, S 
Tezpur-784001 Jorhat-785013 

2. Krishl V1gyan Kendra, -do- 1994 
Arunachal, Silchar-788025, Cachar S 

3. Krishi Vigyan Kendra, -do- 1993 
Khumtai, Golaghat-785619 S 
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4. Kriahl Vigyan Kendra, Vice-Chancellor, 1985 
TaUpara, Goaaaigaon-783360 Assam Agricultural University, S 
Kokarajhar Jorhat-785013 

5. Krishi Vigyan Kendra, -do- 2003 
Nazira-785685, Sibsagar S 

6. Krishi Vigyan Kendra, -do- 2004 
Nalbari Clo Vice-Chancellor, S 
Assam Agricultural University, Jorhat 

7. Krishl Vigyan Kendra, -do- 2004 
Barpeta Clo Vice-Chancellor, S 
Assam Agricultural University, Jorhat 

8. Krishi Vigyan Kendra, -do- 2004 
Bongaigaon Clo Vice-Chancellor, S 
Assam Agricultural University, Jomat 

9. Krishl Vigyan Kendra, -do- 2004 
Zonal Agricultural Re.earch Station S 
Diphu-782460, Distt. Karbi Anglong 

10. Krishi Vigyan Kendra, ·do- 2004 
Horticultural Research Station, S 
Kahikuchi, District-Kamrup 

11. Krlshl Vigyan Kendra, -do- 2004 
Regional Agricultural Research S 
Station, Balsa Gorumoria-787032, 
District-North Lakhlmpur 

12. Krishi Vigyan Kendra, -do- 2004 
Regional Agricultural Research S 
Station, Shillongani, 
Dlstrict-Nagaon-782001 

13. Krishi Vigyan Kendra, -do- 2004 
Citrus Research Station, S 
Gelapukhurl Road, 
District-Tinsukia-788125 

14. Krishi Vigyan Kendra, -do- 2004 
Regional Agricultural Research S 
Station, P.O. & 
Dlstt. Karimganj-788710 

15. Krishi Vigyan Kendra, -do- 2005 
Chirakuta (Revenue village S 
Jamcluar Pt. II) 
Dhubri 

16. Krishl Vigyan Kendra, -do- 2005 
Sliagaon (Silapathar) 'Dhemaji S 
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BIhar (28) 

1. Kriltli Vigyan Kendra, Vice-Chancellor, 1979 
Ralendra Agricultural University Ralendra Agricuhural University S 
P.O. Sankarpur, Munger-811201 Puss, Samastipur-848125 

2. Krishi Vigyan Kendra, -do- 1996 
Jale Farm, Darbhanga, C/o Vice- S 
Chancellor, Rajendra Agrll. 
University, Pus., Sarnastlpur-848125 

3. Krishi Vlgyan Kendra, -do- 1996 
Ralendra Agricultural University S 
Hajipur Farm, Valshall-844101 

4. Krishi Vigyan Kendra, -do- 1992 
Rajendra Agrlcuhural University S 
Khodawanpur-848202, Begusarai 

5. Krishi Vlgyan Kendra, -do- 1979 
Ralendra Agricuhural University S 
Agwanpur-852201, Saharsa 

6. Krishi Vigyan Kendra, -do- 1992 
Rajendra Agricultural University S 
Hamaut-803110, Nalanda 

7. Krishl Vigyan Kendra, -do- 1983 
Rajendra Agricuhural University S 
Vljaynagar-8131 02, Banks 

8. Krishi Vigyan Kendra, -do- 1992 
Rajendra Agricultural University S 
Barh-803213, Patna 

9. Krishl Vigyan Kendra, -do- 1996 
Rajendra Agricultural University S 
Farpur-811105, Sekhupura 

10. Krishi Vigyan Kendra, -do- 1997 
Rajendra Agrlcuhural University S 
Saraiah-843126, Muzaffarpur 

11. Krishi Vigyan Kendra, -do- 2002 
Rajendra Agricuhural Univ .... 1ty S 
Madhepura-852113 

12. Krishi Vigyan Kendra, -do- 2004 
Bihar Agricultural CoHege, S 
Sabour-8132210, BhagaJpur 
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13. Krlshl Vigyan Kendra, Vice-Chancellor, 2004 
Irrigation Research Station, Rajendra Agrtl. University, PU88 S 
Bikramganj-848125, Rohtas Samastipur-838125 

14. Krlshi Vigyan Kendra, -do- 2004 
Ararla Clo Vice-Chancellor, S 
Rajendra Agril. University, PUN, 
Samastipur-848125 

15. Krlshi Vigyan Kendra, -do- 2004 
Pumea C/o Vice-Chancellor, S 
Rajendra Agril. University, Pusa, 
Samastipur-848125 

18. Krishi Vigyan Kendra, -do- 2004 
Katihar Clo Vice-Chancellor, S 
Rajendra Agril. University, Puss, 
Samastipur-848125 

17. Krishi Vigyan Kendra, -do- 2004 
Samastipur C/o Vice-Chancellor, S 
Rajendra Agril. University, Puss, 
Samastipur-848125 

1B. Krlshi Vigyan Kendra, -do- 2004 
Siwan Clo Vice-Chancellor, S 
Rajendra Agril. University, Puss, 
Samastipur-848125 

19. Krishi Vigyan Kendra, -do- 2004 
West Champaran C/o Vice-Chancellor, S 
Rajendra Agrll. University, PU88, 
Samastipur-848125 

20. Krishi Vigyan Kendra, Chairman, 1993 
SCADA P.O. Arra-B02301 Sone Command Area Dave. Agency, 0 
Bhojpur-B0230 1 Sne Bhavan, Patna 

21·. Krishi Vigyan Kendra, -do- 1997 
Jahanabad Clo Chairman, 0 
Sone Command Area Dev. Agency, 
Sone Bhavan, Patna 

22. Krishi Vigyan Kendra, General-Secretary 1979 
Gram Nirman Mandai Gram Nirman Mandai Aahram, N 
Sokhodeora-B05116, Nawada, Sokhodera-8051 05, Nawada 

23. Krishi Vigyan Kendra, President, 1992 
Vanavasi Seva Kendra, Banavasi Seva Kendra, Adharua- N 
Adhaura-821116. BhaQua. Bhabhua, Kaimur-B21116 
DIsH. Kaimur 
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24. Krishi Vigyan Kendra, Chalnnan, 1994 
Shrambharati, Khac:tlgram-S11313 Khac:tl Gramodyog Sangh, N 
Dlatt. Jamul Khadlgram, Jamui-811313 

25. Kriahl Vigyan Kendra, President-cum-Managing Trustee 1994 
S.K. Chaudhary Educational Trust, S.K. Choudhary Edn. Trust, N 
Basaith Chandpura, 141 Sukhdeve Vihar, Mathura Road, 
Madhubanl-B47102 New Delhi-110025 

26. Krishi Vigyan Kendra, Charvak Socio-Eco. Development 2004 
Khagarla, C/o Charvak Soclo-Eco. Trust, Koahl College, Vijay Lodge, N 
Development Trust, Koehl College, Khagarla 
Vijay Lodge, Khagaria 

Chhattlagarh (10) 

1. Krlshl Vlgyan Kendra, Vice-Chancellor, 1984 
Sarkanda Farm, Indira Gandhi Kriahi Vishwavidyalaya, S 
Bilaspur-495001 Ralpur-492021, Chhattlsgarh 

2. Krlshi Vigyan Kendra, -do- 1994 
P.B. No. 03, Ajmera Farm, ZARS S 
Ambikapur, Sarguja-497001 

3. Krishi Vigyan Kendra, -do- 1992 
College of Veterinary Science, S 
Anjora, Durg-491 001 

4. Krlshl Vigyan Kendra, -do- 1992 
Kumharawand Farm S 
Jagdalpur, Bastar-494005 

5. Krishi Vigyan Kendra, -do- 2004 
Raipur C/o Vice-Chancellor, S 
Indira Gandhi Krishl Vishwavidyalaya, 
Raipur-492021, Chhattisgarh 

6. Krishl Vigyan Kendra, -do- 2004 
Janjglr-Champa C/o Vice-Chancellor, S 
Indira Gandhi Krlshi Vishwavidyalaya, 
Ralpur-492021, Chhattisgarh 

7. Krishi Vigyan Kendra, -do- 2004 
Raigarh C/o Vice-Chancellor, S 
Indira Gandhi Krishi Vishwavldyalaya, 
Raipur-492021, Chhattisgarh 

B. Krishi Vigyan Kendra, 2004 
Dhamtari C/o Vice-Chancellor, S 
Indira Gandhi Krishi Vishwavidyalaya, 
Ralpur-492021, Chhattlsgarh 

9. Krishi Vigyan Kendra, -do- 2004 

Mahasamund C/o Vice-Chancellor, S 
Indira Gandhi Krishi Vishwavidyalaya, 
Ralpur-492021, Chhattisgarh 
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10. Kriahi Vlgyan Kendra, Vice-Chancellor, 2005 
Dantewara Clo Vice-Chancellor, Indira Gandhi Krishl Vlahwavidyalaya, S 
Indira Gandhi Krishl Vishwavidyalaya, Ralpur-492021, Chhattlsgarh 
Raipur-492021, Chhattlsgarh 

Deihl (1) 

1: Krishl Vigyan Kendra, The Director, 1995 
Ujwa, New Delhi NHRDF, Janakpuri, New Delhi 0 

0011 (2) 

1. Krishi Vigyan Kendra, The Director, 1984 
ICAR Complex, Ela, Old Goa-403202 ICAR Complex, Ela, 

Old Goa-403202 

2. Krishl Vigyan Kendra, Directorate of Agriculture, 2004 
South Goa Clo Directorate of Govemment of Goa, Panajl 0 
Agriculture, Govemment of Goa 
Panaji 

OUlal'llt (20) 

1. Krlshi Vigyan Kendra, Vice-Chancellor, 1976 
Deesa, Banaskantha-385535 Gujarat Agricultural University, S 

Ahmedabad 

2. Krishi Vigyan Kendra, -do- 1985 
Waghai, Dang-390470 S 

3. Krishi Vigyan Kendra, -do- 1976 
Devgarh Baria, Dahod-389380 S 

4. Kriahi Vigyan Kendra, -do- 1985 
Anand Devataj Sojltra S 
Anand-387240 

5. Krishi Vigyan Kendra, -do- 2004 
Main Dry Farming Research Station, S 
Targhadia, Distt. Rajkot-360003 

6. Krishi Vigyan Kendra, Vice-Chancelior, 2004 
Regional Rice Research Station, Navsari Agricultural University, S 
Vyara, Distt. Surat-394650 Navsarl, Gujarat 

7. Krishi Vigyan Kendra, Vice-Chancellor, 2004 
Amreli Clo Junagadh Agricultural Junagadh Agricultural University, S 
University, Junagadh (Gujarat) Unagadh-362001 (Gujarat) 

8. Krishi Vlgyan Kendra, -do- 2004 
Main MHlet Research. Station, S 
P.O. & District Jamnagar-361006 
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9. Krishi Vigyan Kendra, Vice-Chancellor, 2004 
Ahmedabad Clo Junagadh Agricultural Junagadh Agricultural University S 
University, Junagadh (Gujarat) Junagadh-362001 (Gujarat) 

10. Krishi Vigyan Kendra, -do- 2004 
Porbandar, Clo Junagadh Agricultural S 
University, Junagadh (Gujarat) 

11. Kriehi Vigyan Kendra, VIce-Chancellor, 2004 
Sabarkantha, Sardar Kruahinagar Sardar Kruahlnagar Dantiwada S 
Dantiwada Agricultural University, Agricultural University, 
Sardar Krushinagar, Gujarat Sardar Krushinagar-386006, Gujarat 

12. Krilhi Vigyan Kendra, V!ce-Chancellor, 1977 
Randheja, Gandhinagar-382620 Gujarat Vldyapeeth, 0 

Ahmedabad-382620 

13. Krishi Vigyan Kendra, -do- 1992 
Ta. Kaparada 0 
Valsad-396191 

14. Kriehi Vigyan Kendra, -do- 2005 
Dethali, Kheda 0 

15. Kriehl Vigyan Kendra, Mehsana District Education 2005 
Ganpat Vidya Nagar, Foundation, Kherva N 
Mehsana 

16. Krishi Vigyan Kendra, Chainnan, 1994 
P.O. Chaswad, Ta-valiya Bhartiya Agro Industries Foundation, N 
Bharauch-393130 Pune 

17. Krishi Vigyan Kendra, Chainnan, 1994 
Golayamdi, P.O. Baladarpur Mangel Bharti Bahadurpur, N 
Vadodara-391125 Baroda-391125 

18. Krlshl Vigyan Kendra, Director, 1992 
Samoda, Ganwada Tal. Sidhpur, Saraswati Gram Vidyapeeth N 
Patan-384130 Samoda, Mehsana 

19. Krishl Vigyan Kendra, Chalnnan, 1992 
Ta. Mundra, P.O. Sadan, Rural Agro. Research & Development N 
Kuchchh-370421 Society, Juhu, Bombay 

20. Krishi Vigyan Kendra, Central Institute for Arid Horticulture, 2005 
Vejalpur, Kalol Taluka, Panchmahal Bikaner, Rajasthan I 

Haryanll (18) 

1. Krishi Vigyan Kendra, Vice-Chancellor, 1993 
Viii. Ujha, P.O. Rishalu, Haryana Agricultural University, S 
Teh. & Distt. Panipat-132104 Hissar-125OO4 
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2. Krishi Vigyan Kendra, Vice-Chancellor, 1992 
New Peoda Road, P .8. No. 40 Haryana Agricultural University, S 
Kaithal-132027 Hisaar-125004 

3. Krishi Vigyan Kendra, -do- 1992 
Near Power House, Pandu Plndara, S 
Jind-126102 

4. Krishi Vigyan Kendra, -do- 1989 
Sadalpur, Teh. Mandi Adampur S 
Hissar-125052 

5. Krishi Vigyan Kendra, -do- 1992 
430/13, Urban Estate, S 
Kurukshetra-132118 

6. Krishi Vigyan Kendra, Bhopani, -do- 1992 
P.O. Bhaskola S 
Distt. Faridabad-121002 

7. Krishi Vigyan Kendra, -do- 1992 
Damla, Yamunanagar-135OO1 S 

8. Krishi Vigyan Kendra, -do- 1992 
Narela Rathdhan Road, Jagdlshpur S 
P.B. No. 28, Sonipat-131001 

9. Krishi Vigyan Kendra, -do- 2002 
Near Jat College S 
Rohtak-124oo1 

10. Krishi Vigyan Kendra, -do- 2002 
Tahsil Road, Sirsa-123055 S 

11. Krishi Vigyan Kendra, -do- 2002 
Mahendragarh-123029 S 

12. Krishi Vigyan Kendra, -do- 2004 
Fatahabad C/o Vice-Chancellor, S 
Haryana Agricultural University, 
Hissar-125OO4 

13. Krishi Vigyan Kendra, -do- 2004 
Jhajjar C/o Vice-Chancellor, S 
Haryana Agricultural University, 
Hisaar-125OO4 

14. Krishl Vigyan Kendra, -do- 2004 
Bhiwani C/o Vice-Chancellor, S 
Haryana Agricultural University, 
Hissar-125004 
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15. Krishi Vigyan Kendra, Director, 1976 
NDRI, Kamal-132oo1 NDRI, Kamal-132001 I 

16. Krishi Vigyan Kendra, Director, 1963 
IARI, Sikohpur, Gurgaon-122001 IARt, Pusa, New Delhl-11oo12 I 

17. Krishi Vigyan Kendra, President, 1993 
VIII. Tepla, P.O. Saha Society for Creation of Heaven on N 
Dlstt. Ambala-1331 04 Earth, Chanakyapurl, New Diehl 

18. Krlshi Vigyan Kendra, Secretary, 1983 
Clo Sri Bhagvat Bharatl Ashram, Bhagwat Bhakti Ashram, Rampura, N 
Rampura, Rewari-123401 Rewarl-123401 

Hlmachlll Prede.h (12) 

1. Kri8hi Vigyan Kendra, Vice-Chancellor, 1993 
CSKHPKV, P.O. Bajaura, Ch. Sarwan Kumar Krl8hi S 
Distt. Kullu-175125 Vishwavidyalaya, Palampur-176062 

2. Kri8hi Vigyan Kendra, -do- 1991 
Rampur, Una-174303 S 

3. Kri8hi Vigyan Kendra, -do- 1993 
Palace Colony, Mandl-175001 S 

4. Krishi Vigyan Kendra, -do- 1982 
Hill Agricultural Research Exten810n S 
Centre, CSKHPKV Dhaula Kuan, 
Distt. Sirrnaur-173001 

5. Krishi Vigyan Kendra, -do- 1989 
CSKHPKV Hamirpur at Bara, S 
P.O. Bara. Tech. Nadaun 
Distt. Hamirpur-177044 

6. Krlshi V~ Kendra, -do- 2002 
Kangra-176001, Distt. Kangra S 

7. Krishi Vigyan Kendra, -do- 2004 
Highland Agril. Research & Extension S 
Centre, Kukumserl-175142, Distl 
Lahaul & Spiti 

8. Krlshl Vigyan Kendra, -do- 2004 
Research Station, S 
Berthln-174029, Dlstt. Bilaspur 

9. Krlshi Vigyan Kendra, Vice-Chancellor, 1995 
Kinnaur at Kekong Peo, Dr. YS Parmar University of S 
Kinnaur-172107 Horticulture & Foreetry, 

So~ Naun1-173230 
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10. Krishl Vigyan Kendra, Vice-Chancellor, 1991 
Chamba at Saru VPO Saru Dr. V.S. Parmar University of S 
Teh. & Dlstt. Chamba-176310 Horticulture and Forestry Solan, 

Nauni-173230 

11. Krishi Vigyan Kendra, -do- 1995 
Near Petrol Pump, Rohru, S 
Distt. Shimla-171207 

12. Krishl Vigyan Kendra, -do- 2004 
Kandaghat, S 
Distt. Solan-173215 

Jammu & Kaahmlr (12) 

1. Krishi Vigyan Kendra, Vice-Chancellor, 1992 
SKUAST (J) PARS S.K. University of Agricultural Sciences S 
R.S. Pura, Jammu-181102 and Technology, Jammu-180012 

2. Krishi Vigyan Kendra, -do- 2002 
B.P.O. Thanctwal S 
Rajouri-135131 

3. Krishi Vigyan Kendra, -do- 2002 
Regional Horticultural Research Sub- S 
Station, Bhaderwah, Doda 

4. Krishi Vigyan Kendra, Vice-Chancellor, ·1993 
Regional Agricultural Research Station S.K. University of Agril. Sciences & S 
P.B. No. 146, Leh-194101 Tech., Srinagar-180012 

5. Krishi Vigyan Kendra, -do- 1983 
SKUAST(K) Malangpura-192308 S 
Distt. Pulwama, C/o P.B. No. 1228 
GPO Srinagar-190001 

6. Krishi Vigyan Kendra, -do- 1992 
Shuhama, P.B. No. 1277 GPO 

-; ~,~ ~~.Jr;. ' I S 
Srinagar-190oo 1 

7. Krishi Vigyan Kendra, -do- 2002 
K.D. Research Station, S 
Old Airport, Budgam 

8. Krishi Vigyan Kendra, -do- 2004 
Regional Agricultural Research Sub- S 
Station, P.O. & 
Distt. Kargil-194103 

9. Krishi Vigyan Kendra, -do- 2005 
Putshee-Bandipora, BaramOla S 

10. Krishi Vigyan Kendra, -do- 2005 
GuaMe, Kupwara S 
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11. Krilhi Vigyan Kendra, Vice-Chancellor, 2004 
Pombay, Anantnag 5.K. University of Agrll. Science & 5 

Tech., 5rinagar-180012 

12'- Krishi Vigyan Kendra, Secretary, 1993 
Kelibari, Kathua-184104 Shiv Gramodyog Mandai, Kathua N 

Jharkhand (17) 

1. Krishi Vigyan Kendra, Vice-Chancellor, 1983 
P.O. Jagannathpur, Birsa Agricultural University, 5 
West 5Inghbhum-833203 Kanke, Ranchi-834006 

2. Krishi Vigyan Kendra, -do- 2004 
Zonal Agricultural Research Station, 5 
Khuttabandh, 
District-Dumka-814101 

3. Krishl Vigyan Kendra, -do- 2002 
Palamau C/o Birsa Agricultural 5 
University, Kenke, 
Ranchl-834006 

4. Krlshi Vigyan Kendra, -do- 2004 
Panl<ur C/o Birsa Agricultural 5 
University, Kanke, 
Ranchi-834006 

5. Krishi Vigyan Kendra, -do- 2004 
Lohardaga C/o Blrsa Agricultural 5 
University, Kanke, 
Ranchi-834006 

6. Krishi Vigyan Kendra, -do- 2004 
Glridih C/o Birsa Agricultural 5 
University, Kanke, 
Ranchi-834006 

7. Krishi Vigyan Kendra, -do- 2004 
Bokaro C/o Birsa Agricultural 5 
University, Kanke, 
Ranchl-B34006 

B. Krishi Vigyan Kendra, -do- 2004 
East 5inghbhum C/o Birsa Agricultural 5 
University, Kenke, 
Aanchl-834006 

9. Krishi Vigyan Kendra, -do- 2004 
Sahebganj C/o Birsa Agricultural 5 
University, Kanke, 
Aanchi-834006, Jharkhand 
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Krishi Vigyan Kendra, 
Chatra C/o Birsa Agricultural 
University, Kanke, 
Ranchi-834006. Jharkhand 

Krlshi Vigyan Kendra, 
Garhwa C/o Blrsa Agricultural 
University. Kanke, 
Ranchl-834006. Jharkhand 

Krlshl Vigyan Kendra. 
Slndhrl. Dhanbad-828122 

Krlshi Vlgyan Kendra, 
Sujani, P.O. Ghorluh, Deoghar-814152 

Krlshi Vigyan Kendra, 
P.O. Morabadi. Ranchi-834008 

Kriehl Vigyan Kendra. 
Holycross V.T.I.. Hazaribagh-825301 

Krlshi Vigyan Kendra, 
Bishnupur. Gumls C/o Secretary. 
Vikas Bhartl, Bishunpor, Gumla, 
Jharkhand-Pin-835331 

Krishl VJgyan Kendra. 
Koderma C/o Director, Central Rice 
Research Institute, Cuttack, Orlsaa 

Karneteke (25) 

1. 

2. 

3. 

4. 

Krlshi Vigyan Kendra. 
p.e. No. 24 
DisH. Ralchur-584101 

Krlshi Vigyan Kendra. 
Hegari, DisH. Bellary-583138 

Krlshl Vigyan Kendra. 
HanumanmaHi, Ranebennur. 
DiSH. Haverl-581135 

Krishi Vigyan Kendra. 
Post Box No. 58, 
Janawada. Bidar-585401 

AUGUST 1, 2006 

3 

Vice-Chancellor, 
Birsa Agricultural University 
Kanke. Ranchi-834006 

-do-

-do-

General Secretary, 
Santhel Paharla Seva Mandai. 
Deoghar-814152 

Secretary, 
Ramkrishna Mission Ashrama. 
Dlvyayan Krlshi Vigyan Kendra, 
Swami Vishuddkananda Road, 
Morabadi. Ranchl-834oo8 

Director.es. 
Holycross V.T.!.. Hazaribagh-825301 

Secretary, 
Vikas Bhartl, Bishunpur, Guml&, 
Jharkhand-Pln-835331 

Director, 
Central Rice Research Institute, 
Cuttack, Orissa 

VIce-Chancellor, 
University of Agril. Sciences, 
Dharwad-580005 

-do-

-do-

-do-

4 

2004 
S 

2004 
S 

1994 
S 

1985 
N 

19n 
N 

1984 
N 

2004 
N 

2005 
I 

1994 
S 

1994 
S 

19n 
S 

1985 
S 

68 



69 Wrllttln AnswtllS SRAVANA 10, 1927 (Sa., to QIJtISIIons 70 

2 3 4 

5. Krishi Vigyan Kendra, Vice-Chancellor 2004 
Dharwad C/o Vice-Chancellor, University of Agril. ScIences, S 
University of Agril. Selene" Dharwad-68000S 
Dharward-580005 

6. Krishi Vigyan Kendra, -do- 2004 
Koppal C/o Vice-Chancellor, S 
University of Agril. Sciences, 
Dharward-580005 

7. Krishi Vigyan Kendra, -do- 2004 
Aland Road, District Gullbarga-585101 S 

8. Krishi Vigyan Kendra, -do- 2004 
P.B. No. 18, S 
P.O. & District BIJapur-586101 

9. Krlshi Vigyan Kendra, -do- 2004 
Banvasi Road, Sirsi-S81401 
District-Uttar Pradesh 

10. Krishi Vigyan Kendra, -do- 2005 
Bagalkot C/o University of Agril. S 
Sciences, Dharward-58000S 

11. Krishi Vigyan Kendra, Vice-Chancellor 1992 
Kendail, Hassan-S73127 University of Agrll. Sciences, GKVK, S 

Banglore-S60065 

12. Krishi Vigyan Kendra, -do- 2004 
V.C. Fann, P.O. & S 
Dlstrlct-Mandya-S71405 

13. Krlshi Vigyan Kendra, -do- 2004 
P.B. No. 128, Nanl. S 
District-Shimoga-5n 405 

14. Krishl Vigyan Kendra, Konehally, -do- 2004 
Tiptur-S72202, Diett. Tumkur S 

15. Krishi Vigyan Kendra, -do- 2004 
Brahmavar-S76214, District-Udupi, S 

16. Krishl Vigyan Kendra, Babbur Fann, -do- 2004 
Hlrlyur-572143, Dlstt. Chltradugra S 

17. Krishi Vigyan Kendra, -do- 1985 
Agricultural Research Station, S 
Mudigere, Chlckamaglure-Sn132 

18. Krishi Vigyan Kendra, -do- 2004 
Dakshln Kannada C/o Vice- S 
Chaneellor, University of Agril. 
Sciences, GKVK Sangalore-560065 
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19. Krlshi Vigyan Kendra. Vice-Chancellor 2004 
Chamrajanagar C/o Vice-Chancellor. University of Agril. Sciences. S 
University of Agril. Sciences. GKVK. GKUK. BangaI0re-560065 
Banglore-560065 

20. Krishi Vigyan Kendra. The Director. 1976 
Gonlkoppal. DIsH. Kodagu-571213 IIHR. 255 Uper Palace. 

Orchards. Banglore-79 

21. Krishi Vigyan Kendra. President. 1994 
Nanjangud Taluk. Sutoor JSS. Rural Development Foundation N 
Dlstt. Mysore-571129 Mysore 

22'- Krishl Vigyan Kendra. Preslde"t. 1994 
Chlkkabalapur. Kolar Kamataka Welfare Society. N 

Chlkabalapur. Kolar 

23. Krishi Vigyan Kendra. President. 1994 
Tukanattl Gohak. Belgaum Integrated Rural N 
Belgaum-591319 Development Society. Belgaum 

24. Krishi Vigyan Kendra. Chariman. 1985 
Hulkotti. Distt.-Gadag-492205 K.H. Patil Agril. Sciences N 

Foundation. Diett. G~dag-582205 

25. Krishi Vigyan Kendra, Chairman, 2004 
Davanagere C/o Chairman Taralabalu Rural Development Foundation N 
Taralabalu Rural Development Foundation (TRDF) , Anubhava Manrlpa. 
(TRDF). Anubhava Manripa, Davanagere-577404 
Davanagere-577404 (Karnataka) 

Kerale (14) 

1. Krishi Vigyan Kendra. Vice-Chanoellor. 1979 
Pattambi, Kerala Agrll. University S 
Distt. Palakkad-679306 Mannuithy. Thrichur-680651 

2. Krishi Vigyan Kendra, -do- 1994 
Sadanandapuram. Distt. Kollam-B95SO S 

3. Krishi Vigyan Kendra, -do- 1984 
Ambalavayal. Waynad-673593 S 

4. Krlshi Vigyan Kendra. -do- 2004 
Kumarakkom-68B566. S 
District. Kottayam 

5. Krishl Vigyan Kendra. -do- 2004 
Kannur C/o Vice-Chancellor, S 
Kerala Agril. University, 
Mannulthy. Thrichur-680651 



73 Wni'Mn Af18Wt!1f6 SRAVANA 10, 1927 (SB~ to OutIstloll$ 74 

1 2 3 

6. Krishi Vigyan Kendra, Vice-Chancellor 2004 
Malappuram C/o Vice-Chancellor, Kerala Agril. University S 
Kerala Agril. University, Mannulthy, Trichur-680651 
Mannuithy, Thrichur-680651 

7. Krishi Vigyan Kendra, -do- 2004 
Thrissur C/o Vice-Chancellor, S 
Kerala Agril. University, 
Mannulthy, Thrlchur-680651 

8. Krishi Vigyan Kendra, Director, 1991 
P.O. Kudlu Central Plantation Crops Research 
Distt. Kasaragode-671124 Institute, Kasargod-671124 

9. Krishl Vigyan Kendra, -do- 2004 
CPCRI, Regional Station, Krishnapuram, I 
P.O., Kayangulam-690533, 
District Alappuzha 

10. Krishi Vigyan Kendra, Director, 1976 
Narakkal, P.B. No. 1603, Tatapuram I 
Dlstt. Emakulam-682505 CMFRI, P.O. Rochi-682014, Kerala 

11. Krishi Vigyan Kendra, Director, 1991 
Peruvannamuzhi, Indian Institute of Spices Research 
Distt. Kozhikode (Calicut)-673528 (Regional centre), Callcut-673528 

12. Krishi Vigyan Kendra, President, 1979 
Mltraniketan, Velland, Mltraniketan, N 
Distt. Thiruvananthapuram-695543 Vellanad-696543, Thiruvananthapuram 

13. Krishi Vigyan Kendra, President, 1994 
Santhanpara, Dlstt. Idukki-685619 Bapooji Sewak Samaj, N 

Chakkopallam, Idukki 

14. Krishi Vigyan Kendra, Chairman, 1994 
Kolabhagaon, Thadiyoor Christian Agency for Rural N 
Distt. Pathanamthitta-689545 Development, Thiruvalla, 

Pathanamthltta 

Lekeh8dweep Island (1) 

1. Klishl Vigyan Kendra, Directorate of Agriculture, 1996 
P.O. Kiltan la/and Union Territory of Lakshadweep and 0 
Lakshadweep-682558 Monicoy Island Karavattl, Lakshadweep-682558 

Madhya Prad •• h (36) 

1. Krishi Vigyan Kendra, VIce-Chancellor, 1983 
Regional Agricultural Research Jawaharlal Nehru KrI8hi S 
Station, Chandangaon, Viswavidyalaya, Jabalpur-482004 
Chhindwara-480001 
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2. Krishl Vigyan Kendra, Vice-Chancellor 1984 
JNKW Farm, Rajgarh Naka, JawahartaJ Nehru Krtshi Vishwavldyalaya, S 
Jhabua-457661 Jabalpur-482004 

3. Krishi Vigyan Kendra, -do- 1992 
North Karaundia S 
Sidhi-486661 

4. Krishi Vigyan Kendra, -do- 1992 
Technical School Campus, Rewa Road, 5 
Blrhulla Farm, 5hahdol-484001 

5. Krishi Vigyan Kendra, -do- 1994 
College of Agriculture, Jaswadi, 5 
East Nimar, Khandwa-45oo01 

6. Krishi Vigyan Kendra, -do- 1994 
Near Lalitpur Naka, 5 
Tlkamgarh-472001 

7. Krlshi Vigyan Kendra, -do- 1994 
Block Office Compound, 5 
5eoni-480661 

8. Krishi Vigyan Kendra, ·do- 1997 
College of Agriculture, S 
JNKW Campus, GwaJior·474002 

9. Krishi Vigyan Kendra, -do- 1994 
Kothi Bagh, Biaora Rajgarh·465661 5 

10. Krishi Vigyan Kendra, -do- 1994 
Raghogarh Naka Post Aron S 
Guna-473101 

11. Krishi Vigyan Kendra, -do- 1992 
Badagaon Block-Kiranpur, S 
P.O. Pala Balaghat-481115 

12. Krishi Vigyan Kendra, -do- 2002 
Seed & Farm Development Campus, 5 
Betul Bazar, Betul-460004 

13. Krishi Vigyan Kendra, -do- 2002 
Laxmipur, Panna-488oo1 5 

14. Krishi Vigyan Kendra, ·do- 2002 
Post Box No. 18 5 
Dhar-451001 

15. Krishl Vigyan Kendra, ·do- 2003 
Tribal Agricultural Research Station, S 
Dlndorl-481880 
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16. Krishi Vigyan Kendra, Vice-Chancellor, 2003 
Lahar Bhlnd Clo Dean College of Jawaharla! Nehru Krilhl S 
Agriculture, Gwallor-474002 Vishwavidyalaya, Jabalpur-482004 

17. Krishi'Vigyan Kendra. -do- 2003 
Kithalla Farm, College of Agriculture, S 
Rewa-486oo1 

18. Krishi Vigyan Kendra, -do- 2004 
Powarkheda, S 
Di8trict-Hosangabad-461110 

19. Krishi Vigyan Kendra, -do- 2004 
P.O. Jaura Khurd, AS Road, S 
District-Morena-476001 

20. Krlshl Vigyan Kendra, -do- 2004 
Bambori Farm, P.O. & S 
District Sagar-470002 

21. Krishl Vigyan Kendra, -do- 2004 
C/o ADRs Zonal Agricultural, S 
Research Station West Nimar, 
District Khargone-451001 

22. Krishl Vigyan Kendra, -do- 2004 
Girwar Farm, Shajapur-465001 S 

23. Krishi Vigyan Kendra, -do- 2004 
Near Kothi, Ujaln-456001 S 

24. Krishi Vlgyan Kendra, -do- 2004 
College of Horticulture, S 
Mandsaur-458001 

25. Krishi Vigyan Kendra, -do- 2004 
Jabalpur C/o Vice-Chancellor, S 
Jawaharlal Nehru Krlahi 
Viswavldyalaya, Jabalpur-482004 

26. Krishl Vigyan Kendra, -do- 2004 
Harda C/o Vice-Chancellor, S 
Jawaharlal Nehru Krishi 
Viswavidyalaya, Jabalpur-482OO4 

27. Krishl Vigyan Kendra, -do- 2004 
Damoh C/o Vice-Chancellor, S 
Jawaharlal Nehru Krlshi 
Viswavidyalaya, Jabalpur-482004 

28. Krishi Vigyan Kendra, -do- 2004 
Narsinghpur Clo Vice-Chancellor, S 
Jawaharlal Nehru Krishi 
Viswavidyalaya, Jabalpur-482004 
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Krishl Vigyan Kendra, 
Balgarh, Dewas C/o Vice-Chancellor, 
Jawaharlal Nehru Krlshi 
Viswavidyalaya, Jabalpur-482004 

Krishi Vigyan Kendra, 
Berasia Road, 
Bhopal-462038 

Krishi Vigyan Kendra, 
Joara, P.O. Kalukheda, 
Ratlam-457340 

Krishi Vigyan Kendra, 
Sri Malwa Mahila Vikas Samltl 
P.O. Slrjon, Vidisha-464228 

Krishi Vigyan Kendra, 
Majhgaon, 
Satna-485331 

Krishi Vigyan Kendra, 
Kasturba Gandhi National Memorial 
Trust Kasturbagram 
Indore-452020 

Krishi Vigyan Kendra, 
Viii. Sewania P.O. Ichhwar 
Sehore-466115, Bhopal 

Bhoj Krishi Vigyan Kendra, 
Near Village Naldara, P.O. Bankhadi, 
NH 86 Extn., Raisen Begumganj Road, 
Raisen-466551 

Maharaahtra (33) 

1. 

2. 

3. 

4. 

Krishi Vigyan Kendra, 
P.O. Selsura, 
Wardha-422001 

Krishi Vigyan Kendra, 
P.O. Sakoli, Distt. Bhandara 

Krishi Vigyan Kendra, 
Zonal Agricultural Research Station, 
P.O. Sindewahi 
Disn. Chandrapur-441222 

Kriahi Vigyan Kendra, 
Waghaur Road, 
P.O. & Oistrict-Yavatmal-445OO1 

AUGUST 1, 2005 

3 

Vice Chancellor 
Jawaharlal Nehru Krishi Viehwavldyalaya 
Jabalpur-482004 

The Director, 
CIAE (ICAR), Namblagh, Berasia 
Road, Bhopal-462038 

President, 
Kalukheda Shiksha Samlti, 
Ratlam 

President, 
Malwa Mahlla Vikas Samlti, 
32, Nlyamatpura, Shajanabad, 
Bhopl 

Chairman, 
Deen Dayal Research, Institute, 
Rani Jhansi Road, New Delhi 

Chairman, 
Kasturba Gandhi National Memorial 
Trust, . Kasturba Gram. Indore 

The Chairman, 
Centre for Rural Dev. & Environment, 
Bhopal 

Secretary, 
PDKVAAS, Bhopal 

Vice-Chancellor, 
Punjabrao Deshmukh Krlshi 
Vidyapeeth, Akola-444104 

-do-

-do-

-do-

4 

2005 
S 

1979 
I 

1994 
N 

1992 
N 

1992 
N 

1996 

1999 
N 

2004 
N 

1976 
S 

2002 
S 

1999 
S 

2004 
S 

80 
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5. Krish! Vigyan Kendra, Vice-Chancellor 2004 
Hiwara, Post Ratnara, Punjabrao Deshmukh Krishi S 
Gondia-441614 Vidyapeeth, Akola-444104 

6. Krishi Vigyan Kendra, -do- 2004 
Gadchlroli Clo Vice-Chancellor, S 
Punjabrao Deshmukh Krishi 
Vidyapeeth, Akola-444104 

7. Kriehi Vigyan Kendra, Vice-Chancellor, 1983 
Palthan Road, Marathwada Agril. University. S 
Aurangabad-431OO5 Parbhani-415725 

8. Krishi Vigyan Kendra, -do- 2004 
Marathwada Agricultural Clinic. S 
Tuljapur, Distt. Osmanabad-413601 

9. Krishi Vigyan Kendra, Vice-Chancellor, 1983 
Shirgaon, Ratnagiri-415629, Bala Saheb Sawant Konken Krishi S 
Wardha-422oo1 Vidyapeeth, Dapoli, 

Ratanagiri-415712 

10. Krishi Vigyan Kendra, -do- 2004 
Regional Agricultural Research S 
Station, Ka~at-41 0201, Distt. Raigarh 

11. Krishi Vigyan Kendra, Vice-Chancellor, 1983 
(MPKV) Agricultural Research Mahatama Phule Krishl Vidyapeeth, S 
Station, Dhule-424004 Rahurl-413722 

12. Krishi Vigyan Kendra, The Director, 1994 
(CICR) P.B. No. 20, Central Institute for Cotton Research, I 
Post Shankar Nagar, P.O. No. 20, Nagpur-440010 
Nagpur-44001 0 

13. Krishi Vigyan Kendra, Vice-Chancellor, 1994 
Y.C. Maha. Open University, Y.C. Maharashtra Open UnL, 0 
Nashik-422005 Nashik-422oo5 

14. Krishi Vigyan Kendra, President, 1994 
P.B. No. 33, Jeevan Jyoti Charitable Trust, N 
Jitur Road, Parbhani-431401 Parbhani-431401 

15. Krishi Vigyan Kendra, President, 1994 
PO Talasade, Tal. Hathkengale D. Y. Patil Education SocIety, N 
Kolhapur-416112 Talashande, Kolhapur-416112 

16. Krishi Vigyan Kendra, Chairman, 1994 
Jalgaon, P.O. Jamod, Satpuda Edn. Society Jalgaon, Jamod, N 
Buldhana-443402 Buldhana-443402 



83 

1 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 
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Krishi Vigyan Kendra, 
Chiranlan, P.O. Ghatkhed, 
Amravati-444602 

Krishi Vigyan Kendra, 
Badnera, Durgapur, 
Am ravatl-44470 1 

Krishi Vigyan Kendra, 
P.B. No. 224 P.O. Shlvajinagar 
Nanded-431602 

Krlshi Vigyan Kendra, 
Gate No. 22/1 B, Solapur Barshi Road, 
Solapur-413001 

Krishi Vigyan Kendra, 
link Road, P.O. Rlsod, 
Washim-444506 

Krishi Vigyan Kendra, 
P.O. Klrol Tal. Malvan 
Sindhudurg-416616 

Klishl Vigyan Kendra, 
P.O. Kosbad Hill, 
Thane-401703 

Krishl Vigyan Kendra, 
P.O. Pal, 
Jalgaon-425508 

Krlshl Vigyan Kendra, 
P.O. Ambajogai, 
Distt. Beed-431517 

Krishi Vigyan Kendra, 
Kalanade, Tal. Karada, Satara-415110 

Krishi Vigyan Kendra, 
Sharda Nagar, Malegaon Colony, P.O. 
Baramati-413115, Puna 

Krishi Vigyan Kendra, 
Lonl Babhleshwar, 
Tal. Rahata P.O. 
Ahmednagar-413737 

AUGUST 1, 2005 

3 

President, 
Sharam Sadhna Trust, 
57, Congress Nagar, Amravati-44602 

President, 
Sharam Saflya Foundation, 
Madhuban Colony Camp, 
Amravatl-444701 

Chairman, 
J.N. loett. of Edn. Sci. & Tech. 
Research, Nanded-431602 

President, 
Shabarl Krlshl Pratlshtan, 
Solapur-413001 

President, 
SUVIDE Foundation, 
Risoe, Akola-444506 

President, 
Poip Falaotpadan Sankar Samltl, 
Sindhudurg (MS)-416616 

Secretary, 
Gokhle Edn. Society, 
BYK College of Commeroe, Naaik 

Chairman, 
Satpuda Vlkas Mahdal Pal, 
Raver, Jalgaon-425508 

Chairman, 
Deen Dayal Research Institute, 
Rani Jhansi Marg, New Delhi 

Chairman, 
Kalayanl Gorakshan Trust, 
Shangrila Gardens 
B&C Wings, First Floor, Bund Garden 
Road, Pune-411001 

Chairman, 
Agrll. Developmen Trust 
Sharda Nagar, Baramati-413115, Pune 

Chairman, 
Pravar" Instt. of Res. & Edn. In 
Natural & Soc. Soi., Parvaranagar, 
Ahmednagar-413737 

to QIItI6fIons 

4 

1995 
N 
•• 

1995 
N 

1994 
N 

1994 
N 

1994 
N 

1995 
N 

1976 
N 

1984 
N 

1990 
N 

1992 
N 

1992 
N 

1992 
N 

84 



85 SRAVANA 10, 1927 (Saks) 86 

2 3 4 

29. Krishi Vigyan Kendra, President, 1992 
VPVPC 413 VSSK Ltd., Vasant Prakash Vikas Pratisthan, N 
Sangli-416416 Sangll-416416 

30. Krishi Vigyan Kendra, Secretary, 1992 
P.B. No. 45, Sardar Patel Road, Marathwada Shethi Sahayya Mandai, N 
Jalna-431203 P.B. No. 45, S.P. Road, Jalna-431203 

31. Krishi Vigyan Kendra, President, 2002 
Sarswati Nagar, Saint Namdev Sevabhavi Sanstha, N 
Akola Road, Hlngoli Saraswati Nagar, Akola Road, Hingoll 

32. Krishi Vigyan Kendra, President, 2002 
Jaywant Chowk. via Dhule. Dr. Hedgewar Seva Samlttl. N 
Nandurbar-425412 Nandurbar-425412 

33. Krishl Vigyan Kendra, Secretary 2005 
Chincholirao Wadi, Manjara Charitable Trust MIDC. N 
Latur Plot No. P. 43. Barshi Road, 

Latur-413531 

Mlinlpur (4) 

1. Krishi Vigyan Kendra, The Director, 1979 
ICAR Complex for NEH Region, ICAR Complex for NEH Region, I 
Lamphelpet, Imphal West-795004 Umroi Road, Barapani-793103 

2. Sylvan Krlshi Vigyan Kendra. President. 2002 
Hengbung, B.P.O. Hengbung- Foundation for Environment and Eco. N 
795129. Senapatl Dev. Services, Imphal 

3. Krishi Vigyan Kendra, Uttou Joint Farming-Cum- 2003 
Bishnupur C/o Uttuo Joint Farming Piscl Culture Coop. n 
-cum-Pisci Culture Coop. Society Ltd., Bishnupur 
Society Ltd., Bishnupur 

4. Krishi Vigyan Kendra. Vice-Chancellor 2005 
Andro Village. Imphal East District Central Agricultural University 

(CAU) ImphaJ 

Megheleye (5) 

1. Krishl Vigyan Kendra, The Director. 1979 

for NEH Region, Sangsanggiri ICAR Complex for NEH 
Dobaslpara, Tura, Region, Umroi Road, 
West Garo HlUs-7940005 Barapenl-793103 

2. Krishi Vigyan Kendra, -do- 2002 
RI-Bhoi C/o The Director. ICAR 
Complex for NEH Region, Umrol 
Road, Barapani-793103 
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3. Krishi Vigyan Kendra, Directorate of Agriculture, Govt. of 2004 
Jaintia Hills Meghalaya, Shillong 

4. Krishi Vigyan Kendra, -do- 2004 
East Khasi Hills C/o Directorate of I 
Agriculture, Govt. of Meghalaya, 
Shillong 

5. Krishi Vigyan Kendra, -do- 2004 
West Khasi Hills C/o Directorate of I 
Agriculture, Govt. of Meghalaya, 
Shillong 

Mlzoram (8) 

1. Krishi Vigyan Kendra, The Director of Agriculture, 1995 
Govt. of Mizoram Lunglei, Govt. of Mizoram 0 
Hnahthial, Lunglei-796701 Aizawal 

2. Krishi Vigyan Kendra, -do- 1976 
Department of Agriculture, 0 
Kolasib-796081 

3. Krishi Vigyan Kendra, -do- 2005 
Chhatla, ChimtuipuVSaiha District 

4. Krishi Vigyan Kendra, -do- 2005 
Sihtlaganjpuiram Chhung Lawngtlai district 00 

5. Krishl Vigyan Kendra, 2005 
Lengpui, Mamit district 0 

6. Krishi Vigyan Kendra, -do- 2004 
Champhai C/o The Director of Agriculture, 0 
Govt. of Mizoram, Aizawal 

7. Krishi Vigyan Kendra, -do- 2005 
N. Vanlaiphai, Serchhip district 0 

8. Krishi Vigyan Kendra, Vice-Chancellor 2005 
Selesihi, Aizwal C/o Central Central Agricultural University (CAU) I 
Agricultural University, Imphal Imphal 

Nagaland (4) 

1. Krishi Vigyan Kendra, The Director, 1977 
ICAR Complex for NEH Region, ICAR Complex for NEH Region, 
Jhamapani, Dimapur-297106 Umroi' Road, Barapani-793103 

(Meghalaya) 

2. Krishi Vigyan Kendra, Director, 2002 
Pfutsero, Phek C/o Director, NRC Mithun, Jharanapani, 
NRC, Mithun, Jharan~pani, Medziphema-797106 
Medziphema-797106 
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3. Krlshi Vigyan Kendra, Director of Agricunure, 2002 
Yisemyong, Mokokchung Clo Director Department of Agriculture, 0 
of Agriculture, Department of Govt. of Nagaland, Kohlma-797001 
Agricuhure, Govt. of Nagaland, 
Kohima-797001 

4. Krishi Vigyan Kendra, Nagaland University, 2005 
Lumami, Zunheboto Lumami, Camp: 0 

Kohima-797001 

Ort .. (25) 

1. Krishi Vigyan Kendra, Vice-Chancellor, 1982 
Regional Res. Station, Semlliguda, Orissa University of Agriculture & S 
P. Box. 10, Sunabeda-763002, Koraput Technology, Bhubaneewar· 751003 

2. Krishi Vigyan Kendra, -do- 1994 
Jule Research Statoin, S 
P.O. Kapaleshwar 
At Jajanga Kendrapara-754211 

3. Krishi Vigyan Kendra, -do- 1982 
Reg. Res. Station, Judia Farm, S 
P.O. Keonjhar-758002 

4. Krishi Vigyan Kendra, -do- 1983 
P.O. Devog via Singlla, S 
Baliapal, Balasore-756023 

5. Krishi Vigyan Kendra, -do- 1985 
Bhanjanagar, At: Benakunda, P.O. S 
Dihapadhala via Bhanjanagar 
Ganjam-761126 

6. Krishi Vigyan Kendra, -do- 1992 
Gambhirapalli, P.O. Larambha, S 
Bargarh-768 102 

7. Krishi Vigyan Kendra, -do- 1982 

P.O. Udyagiri, S 
Kandhamal (Phulbani)-7621oo 

8. Krishi Vigyan Kendra, -do- 1992 
Reg. Res. Station, NARP Campus S 

Bhawani Patna, Kalahandi-766001 

9. Krishi Vigyan Kendra, -do- 2002 

At P.O. Barachana S 

Jajpur-754081 

10. Krlshi Vigyan Kendra, -do- 1994 

OUAT, Mahisapet S 

Dhenkanal-759001 
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11. Kriehi Vigyan Kendra, Vice-Chancellor, 1994 
At. Bikash, Nagar P.O. PTC Orissa University of Agriculture & S 
Angu1-759122 Technology, Bhubaneshwar-761003 

12. Krlehl Vigyan Kendra, -do- 2004 
Zonal Agricultural Research Station, S 
P.O. Ranltal-756111, 
Oistrict-Bhadrak 

13. Krishi Vigyan Kendra, -do- 2004 
Nabarangpur, Urnerkote S 
Olstt. Nawarangpur-764073 

14. Krishi Vigyan Kendra, -do- 2004 
Sundergarh C/o Vice·Chanceilor, S 
Orissa University of Agriculture & 
Technology, Bhubaneswar-751003 

15. Krlshi Vigyan Kendra, .do- 2004 
Nayagarh C/o VIce-Chancellor, S 
Orissa University of Agriculture & 
Technology, Bhubaneswar·751003 

16. Krishi Vigyan Kendra, ·do· 2004 
Sambalpur C/o Vice-Chancellor, S 
Orissa University of Agriculture & 
Technology, Bhubaneswar-751003 

17. Krishi Vigyan Kendra, ·do- 2005 
Jagatsinghpur C/o Vice-Chancellor, S 
Orissa University of Agriculture & 
Technology, Bhubaneswar-751003 

18. Kriehi Vigyan Kendra, ·do- 2005 
Gajapati C/o Vice-Chancellor, S 
Orissa University of Agriculture & 
Technology, Bhubaneswar-751003 

19. Krishi Vigyan Kendra, ·do- 2005 
Rayagada C/o Vice-Chancellor, S 
Orissa University of Agriculture & 
Technology, Bhubaneswar-751003 

20. Krishi Vigyan Kendra, -do- 2005 
Nawpara C/o Vice-Chancellor, S 
Orissa University of Agriculture & 
Technology, Bhubaneswar-751003 

21. Krishi Vigyan Kendra, -do- 2005 
Palajhar Boudh C/o Vice-Chancellor, S 
Orissa University of Agriculture & 
Technology, Bhubaneswar-751003 
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22. Krishi Vigyan Kendra, Vice-Chancellor, 2005 
Mayurbhanj C/o Vice-Chancellor, Orissa University of Agri. & Tech. S 
Orissa University of Agriculture & Bhubaneswar-751003 
Technology, Bhubaneswar-751003 

23. Krishi Vigyan Kendra, -do- 2005 
Sonepur C/o Vice-Chancellor, S 
Orissa University of Agriculture & 
Technology, Bhubaneswar-751003 

24. Krishl Vlgyan Kendra, The Director, 1992 
CRRI, Santhpur At P.O. Ucchabada Central Rice Research Institute, I 
via. Kola Sahl, Cuttack-754002 Cuttack-753006 

25. Krishi Vigyan Kendra, The Director, 1976 
CIFA at P.O. Kausalayaganga, Central Institute of Freshwater 
via Khurda, Bhubaneswar-751002 Aquaculture, Kauaalayaganga, Dhaull, 

Bhubaneswar-751oo2 

Pondlcharry (2) 

1. Kriahi Vigyan Kendra, Chief Secretary, 1974 
Madur, Karaikal-609607 Govt. of Pondlcherry, 0 

Chief Secretariat Bldg. 

2. Training Organiser, Chief Secretary, 1994 
Krishl Vigyan Kendra, Govt. of Pondicherry, 0 
Kurambapet, Pondlcherry-605009 Chief Secretariat Bldg. 

Punjab (15) 

1. Krishl Vigyan Kendra, Vice-Chancellor, 1994 
Model Agricultural Farm, Punjab Agriculture University, S 
Farldkot-151203 Ludhiana-141004 

2. Kriahl Vigyan Kendra, -do- 1982 
PAU Regional Rnearch Station, S 
Gurdaapur-143521 

3. Krishi Vigyan Kendra, Malwa Farm -do- 1988 
Firozepur-152001 S 

4. Krishi Vigyan Kendra, 1989 
Near Khati Bhavan, Dabawali Road, S 
Bathlnda-151001 

5. Krishi Vigyan Kendra, -do- 1989 

Teh. Garhshankar VPO S 
Bahowal, Hoshiarpur-146105 

6. Krishl Vigyan Kendra, -do- 1989 

P.B. No. 22, Patlala-147oo1 S 
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7. Krishi Vigyan Kendra, Vice-Chancellor, 1989 

J.J. Farm, Near New Grain Market. Punjab Agriculture UniV81'8lty, S 
P.O. Shelkhpur, Kapurthala-144620 Ludhiane-141 004 

8. Krishi Vigyan Kendra, -do- 1993 
Ranbir Club Road, ViI. Kheri, S 
Sangrur-148001 

9. Krishi Vigyan Kendra, -do- 1994 
VIII & P.O. Langroya, S 
Distt. Nawanshehar-120902 

10. Krishi Vigyan Kendra, -do- 2004 
Regional Research Station, S 
Havelikalan, District Roopnagar-140oo1 

11. Krishi Vigyan Kendra. -do- 2004 
Ludhiana C/o Vice-Chancellor, S 
Punjab Agriculture University, 
Ludhiana-141oo4 

12. Krishi Vigyan Kendra, -do- 2004 
Amritsar C/o Vice-Chancellor, S 
Punjab Agriculture University, 
Ludhiana-141 004 

13. Krishi Vigyan Kendra, -do- 2004 
Muktsar C/o Vice-Chancellor, S 
Punjab Agriculture University, 
Ludhiana-141004 

14. Krlshi Vigyan Kendra, -do- 2004 
Fatehgarh Sahib C/o Vice-Chancellor, S 
Punjab Agriculture University, 
Ludhlana-141004 

15. Krishi Vigyan Kendra, -do- 2005 
Moga C/o Vice-Chancellor, S 
Punjab Agriculture University, 
Ludhiana-141004 

R_Juthan (32) 

1. Krishi Vigyan Kendra, VIce-Chancellor, 1994 
Khedle Khurd, Laleat Road, Rajuth_n Agricultural University, S 
Dausa-303303 Bikaner-334001 

2. Kriahi Vigyan Kendra, -do- 1989 
Abusar, P.B. No.4, S 
Jhunjhunu-333OO1 
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3. Klishi Vigyan Kendra, Vice-Chancellor, 1983 
Beechwal, eikaner-334006 Rajasthan Agricultural University, S 

Blkaner-334001 

4. Krishi Vigyan Kendra, -do- 1992 
~armoda Sawai Madhopur-322001 S 

S. Krishi Vigyan Kendra, -do- 1992 
TabiP Farm, NH No.8, S 
A,jmer-30S001 

6. Krishi Vigyan Kendra, -do- 1992 
RIICO Industrial Area, S 
Dhoulpur-328001 

7. Krishl Vigyan Kendra, -do- 1976 
Sikar-332301 S 

8. Krishi Vigyan Kendra, -do- 1985 
Keshwana, JaI0re-343001 S 

9. Krishi Vigyan Kendra, -do- 1992 
Navgaon, Alwar-301025 S 

10. Krishi Vigyan Kendra, -do- 1988 
Kumher, Bharatpur-321001 S 

11. Krishi Vigyan Kendra, -do- 1992 
P.B. No. 40, CAlRI Area, S 
Jaisalmer-345001 

12. Krishi Vigyan Kendra, -do- 1992 
P.O. No. 36 Athiyasan, S 
Nagaur-341 001 

13. Krishi Vigyan Kendra, -do- 2004 
P.O. & District- S 
Ganganagar-335001 

14. Krishl Vigyan Kendra, -do- 2004 
Karauli C/o Rajasthan Agricultural S 
University, Bikaner-334001 

15. Krishi Vigyan Kendra, Vice-Chancellor, 1992 
VIP Falog, Dungarpur-314001 Maharana Pratap University of S 

Agriculture and Technolgy, 
Udalpur-313001 

16. Krtshi Vigyan Kendra, -do- 1983 
Borwat Farm, Dahod Road, S 
Banswara-327001 

17. Krtshi Vigyan Kendra, -do- 1994 
Anta, Baran-325502 S 
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18. Krishl Vigyan Kendra, Vice-Chancellor, 1989 
P.O. No. 15, Slrohl-307004 Maharana Pratap University of S 

Agriculture and Technology 
Udaipur-313001 

19. Krlshi Vigyan Kendra, -do- 1992 
Rlthola, ChiHogarh-31200 1 S 

20. Krlshi Vigyan Kendra, -do- 1992 
P.O. Bortdlera Baren Road, S 
Kota-324001 

21. Krtshl Vigyan Kendra, -do- 1992 
P .B. No. 4 Nalnwa Road S 
Bundl-323001 

22. Krishi Vigyan Kendra, -do- 1992 
P.B. No. 16, Kota Road, S 
Jhalawar-326001 

23. Krishl Vigyan Kendra, -do- 1994 
Dhoinda, Rajsamand-313342 S 

24. Krlshl Vigyan Kendra, -do- 1992 
P.B. No. 56 Bhilwara-311001 S 

26. Krlehi Vigyan Kendra, The Secretary, 1992 
V.P. Tankadra, Chomu, Pragati Trust, N 
DisH. Jaipur-303702 Chomu, Jalpur-303702 

26. Krishl Vigyan Kendra, The Secretary, 1992 
Banaathali Vldyapeeth, P.O. Banasthali Vidyapeeth, 0 
DISH. Tonk-304022 Banasthali, Tonk-304022 

27. Krishi Vigyan Kendra, The President, 1983 
Badgaon, Udalpur-313001 Vldya Bhawan Society, N 

Badgaon, Udalpur-313001 

28. Krishi Vigyan Kendra, The Registrar, 1992 
Sardar Shahar, Gandhi Vldya Mandlr, N 
Churu-331401 Sardar Shahar, Churu-331401 

29. Krishl Vigyan Kendra, The Secretary, 1992 
P.B. No. 29 Danta Society to Uplift Rural Economy, N 
Barmer-33400 1 Barmer-334001 

30. Training Organiser, President, 1989 
Krishi Vigyan Kendra, Keshyanand Memorial Trust, N 
Sangaria, Hanumangarh-335063 Sangarla, Hanumangarh-336066 

31. Krishi Vigyan Kendra, The Director, 1983 
CAlRI (ICAR) Campus, CAlRI (ICAR), I 
Jodhpur-342003 Jodhpur-342003 
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32. Krishl Vigyan Kendra. The Director. 1992 
CAZRI (ICAR) CAZRI (ICAR) Jodhpur-342003 I 
Jodhpur Road. Pali-306401 

Sikkim (4) 

1. Krlshi Vigyan Kendra, The Director, 1982 
ICAR Complex for NEH Region. Saramsa. ICAR Complex for NEH I 
Ranlpool-7371354. East Slkkim Region. Umrol Road, 

Sarepani-793103 (Meghalaya) 

2. Krtshl Vigyan Kendra. The Additional Director (F.C.) 2004 
North Slkklm C/o The Additional Agriculture, 0 
Director (F.C.) Agriculture. Department of Agriculture. 
Department of Agriculture. Govt. of Sikkim. Krishi Shavano 
Govt. of Slkklm. Krlshl Shavano Tandong-737102 (Slkkim) 
Tandong-737102 (Slkklm) 

3. Krlshl Vigyan Kendra, Principal Director 2005 

Geba near Geyzlng. Weat Sikklm (FS&ADD). Food Security and 0 
Agriculture Development, 
Department. Krishl Shawano 
Tandong-737102 (Slkklm) 

4. Krlahi Vigyan Kendra, -do- 2005 

Namthang, South Slkklm 0 

Temll Nadu (28) 

1. Krishi Vlgyan Kendra, Vice-Chancellor. 1994 

Sandhiyur Mallur via. Tamil Nadu Agricultural Univeralty, S 

DIsH. Salem·638203 Colmbatore-841oo3 

2. Krlshi Vigyan Kendra. -do- 1985 

Vrldhachalam. S 

Distt. Cuddalore-606001 

3. Krlshl Vigyan Kendra. -do- 1977 

Sirugamanl, Trlchirappali-639115 S 

4. Krlshi Vigyan Kendra. -do- 2004 

Valikandapuram S 

Distt. Perambalur-621116 

5. Krishi Vlgyan Kendra. -do- 2004 

National Pulse Research Centre, S 

Vamban-622303. Dlatt. Pudukottal 

8. Krishi Vigyan Kendra, -do- 2004 

Coastal Saline Research Centre, S 

Collectorate Complex, 
District-Ramnathapuram-623601 
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7. Klishl Vigyan Kendra, Vice-Chancellor, 2004 
Horticultural Research Station, Tamil Nadu Agricultural University S 
Pechiparai-629161, Colmbatol8-641003 
Distrlct-Kanyakurnari (TN) 

8. Krishi Vigyan Kendra, -do- 1985 
Kallankulathur, Kattupakkam S 
Distt. Kancheepuram-603203 

9. Krlshi Vigyan Kendra, -do- 2004 
Madurai C/o Vice-Chancellor, S 
Tamil Nadu Agricultural University, 
Coimbatore-641oo3 

10. Krishi Vigyan Kendra, -do- 2004 
Vlllupuram C/o Vlce-Chancenor, S 
Tamil Nadu Agricultural Univesity, 
Colmbatore-641003 

11. Krishi Vigyan Kendra, -do- 2004 
Vellore C/o Vice-Chancellor, S 
Tamil Nadu Agricultural Univeaity, 
Colmbatore-641OO3 

12. Krishi Vigyan Kendra, -do- 2004 
Thiruvallur C/o Vice-Chancellor, S 
Tamil N~du Agricultural Unlvesity, 
Coimbatore-641003 

13. Krishi Vigyan Kendra, 2004 
Thiruvarur C/o Vice-Chancellor, S 
Tamil Nadu Agricultural Univesity, 
Coimbatore-641003 

14. Krishi Vigyan Kendra, -do- 2004 
Nagapattinum C/o Vice-Chancellor, S 
Tamil Nadu Agricultural Univesity, 
Coirhbatore-641003 

15. Krishi Vigyan Kendra, Vice-Chancellor, 1996 
Kundrakudi, TN University of Veterinary and S 
Distt. Shivangangai-630206 Animal Science, Madras-600051 

16. Krishl Vigyan Kendra, -do- 2004 
Namakkal C/o TN University of S 
Veterinary and Animal Science, 
Madras-600051 

17. Krlshi Vigyan Kendra, The Secretary, 1989 
Gandhlgram Gandhigram Rural I nstt. , 0 
Dlstt. Dindigul-624302 Gandhlgram-624302, Dindigual Anna 
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18. Krishi Vigyan Kendra, The Secretary, 1978 
P.O. Vlvekanandapuram, Sri Avinashilingam Institute of 0 
Seellyur, Karamadai Block, Higher Educational and 
Distt. Coimbatore-641113 Home Science, Coimbatore-626520 

19. Krishi Vigyan Kendra, Chairman, 1994 
CENDECT, Kamatchipuram, (SO) Centre for Deve. & Communication N 
Distt. Theni-626520 Trust, Theni, Madurai-626520 

20. Krishi Vigyan Kendra, Secretary, 1983 
Clo UPASI, Glenview, Coonoor- UPASI, Glenview, N 
Oistt. Nllglris-643101 Coonoor-643101, Nilgiri Distt. 

21. Krishi Vigyan Kendra, President, 1991 
KHnelii Village, Chlthathur Post Tamil Nadu Board of Rural Dev., N 
Cheyyar TK, No. 13, Cresent Park Street, 
Dlstt. Tlruvannamalai-604410 T. Nagar, Madras-5OO017 

22. Krishi Vigyan Kendra, Chairman, 1994 
Urmelalaglon Tenkasi (TK), RVS Education Trust, N 
Viii. Ayikudl Post Dindlgul, Anna 
Dlstt. Tirunelveli-67852 

23. Krishi Vigyan Kendra, President, 1994 
Elumichangiri Village TN Board of Rural Development, N 

Krishanagiri , T. Nagar, Madraa-500012 
Distt. Dharmapuri-S35120 

24. Krishi Vigyan Kendra, President, 1995 
Usilampatti Manyeripatti (BPO) Bhakva Memorial Trust, 596, A-I & A-2, N 
Senagipatti, Distt. Tanjavur-613402 TNHB Colony, Periyar Nagar, 

Korathur, Madrs-600oaO 

25'- Krishi Vigyan Kendra, Chairman, 1995 
Mundradajpu, P.O. Kariaptti, Meyer's Trust, N 
Virudhunagar (Kamarajar)-S26102 Madurai 

26. Krishi Vigyan Kendra, Executive Director, 1991 
MYRADA, 57, Bharathi Street, MYRADA, Domlur Layout, N 
Gobichettipalayam, Post, Bangalore-56oo71 
Dlstt. Erode-638452 

27. Krishi Vigyan Kendra, Chairman, 1995 
Vegaikulam, Mudivithanedal Post SCAD Cherandevi, N 
Distt. Toothukudl (Tuticorin)-628102 Tirunelvelli 

28. Krishi Vigyan Kendra, Saraswathi Foundation for Rural 2006 
Puluderi, Kullthalai, Deveopment and Training N 
Karur 
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Trlpura (4) 

1. Krishi Vigyan Kendra, Divyodaya, The General Secretary, 1979 
Chebri, West Tripura-799207 Sri Ramkrlshna Seva Kendra, N 

23, R.N. Mukhe~ee Road, Kolkata 

2. Krishl Vigyan Kendra, The Director, 1984 
ICAR Complex for NEH, ICAR Complex for NEH, Region 
Birchandra Manu, South Trlpura Umroi Road, Barapani-793103 
Manpathar-797144 (Meghalaya) 

3. Krlshi Vigyan Kendra, Director of Agriculture 2005 
Salema Model Orchard (Farm) State Department of Agriculture, 0 
Dhalai district Govt. of Trlpura, Agartala 

4. Klishi Vigyan Kendra, -do- 2005 
Paniaagar Progeny Orchard, 0 
North Tripura District 

Utteranchal (12) 

1. Krishi Vigyan Kendra, Vice-Chancellor, 1994 
P.O. Gulchora (Lohaghat) G.B. Pant University of Agricultural S 
Champawat-262524 and Technology, Pantnagar-263145 

2. Krlshi Vigyan Kendra, -do- 1983 
GBPUAT Hill Campus, S 
Ranichaurl, Tehri Garhwal-249199 

3. Klishl Vigyan Kendra, -do- 2004 
Majhera, Post-Garampani, (ZARS) S 
DIsH. . Nainital 

4. Krishi Vigyan Kendra, -do- 2004 
Gwaldam, Chamoli C/o Vice-Chancelior, S 
G.B. Pant University of Agricultural 
and Technology, Patnagar-263145 

5. Kriahi Vigyan Kendra, -do- 2004 
Govt. Agricultural Farm, S 
Hardwar-247667 

6. Krishi VigyaFl Kendra, -do- 2004 
Vegetable Research Centre, S 
Matela (Kosi), Almora-263601 

7. Krishi Vigyan Kendra, -do- 2004 
Veer Chandra Singh Garhwali College S 
of Horticulture, Bharsar, w. 
Chipalaghat, Pauri GarhwaJ.246123 
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8. Kriahl Vigyan Kendra, VICe-Chancellor, 2004 
State Govt. Horticulture Fann, G.B. Pant University of Agriculture S 
Jakhdhar, P.O. Barau, and Technology, Pantnagar-283145 
Rudraprayag-246439 

9. Krishi Vigyan Kendra, 2004 
Udham Singh Nagar C/o Vice-Chancellor, S 
G.B. Pant University of Agricultural 
and Technology, Pantnagar-283145 

10. Krlshl Vlgyan Kendra, -do- 2004 
Pithoragarh C/o Vic.Chancellor, S 
G.B. Pant University of Agricultural 
and Technology, Pantnagar-283145 

11. Krlshi Vigyan Kendra, -do- 2004 
Dehradun C/o Vice-Chancellor, S 
G.B. Pant University of Agricultural 
and Technology, Pantnagar-283145 

12. Krlshi Vigyan Kendra, Vivekananda Parvatiya Krlshi 2004 
Uttarkashi C/o Vlvekananda Parvatlya Anusandhan Sansthan I 
Krlshl Anuaandhan Sanathan 

Uttar P ..... h (58) 

1. Krlshl Vigyan Kendra, Vic.Chancellor, 1994 
Nlyamatpur Sardar Vallabh Bhai Patel University S 
Sahajahanpur-242001 of Agriculture & Technology, 

Modlpuram, Meerut-250110 (UP) 

2. Krlshi Vigyan Kendra, -do- 1992 
Rice Research Station, S 
Naglna, Bljnor-246762 

3. Krlshi Vigyan Kendra, -do- 1992 
P.O. Chandar Nagar, S 
Saharanpur·247001 

4. Krlshi Vigyan Kendra, -do- 1992 
Bara Pathar Fa"" Ulhani, S 
DiBtt. Badaun-243839 

5. Krlshi Vigyan Kendra, -do- 1992 
R-3I2O, Ralnagar, S 
Ghaziabad·201001 

6. Krlshi Vigyan Kendra, -do- 1992 
Dhamaura, Rampur-244901 S 

7. Krlshi Vigyan Kendra, -do- 1994 
Baghara, Jalalpur, S 
Muzaffamagar-125053 
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8. Krishi Vigyan Kendra, Vice-Chancellor, 1992 
Kendra, Hastinapur, Sardar Vallabh Bhai Patel University S 
Meerut-250404 of Agriculture & Technology, ModIpuram, 

Meerut-250110 (UP) 

9. Krlshi Vigyan Kendra, -do- 1898 
Gandhi Stadium Compound, S 
Pilibhit-262001 

10. Krishi Vigyan Kendra, -do- 2004 
Baghpat C/o Sardar Vallabh Bhal Patel S 
University of Agriculture & 
Technology, Modlpuram, 
Meerut-250110 (UP) 

11. Krishi Vigyan Kendra, -do- 2004 
Moradabad C/o Bardar Vallabh Bhal Patel S 
University of Agriculture & 
Technology, Modipuram, 
Meerut-250110 (UP) 

12. Krlshi Vigyan Kendra, -do- 2005 
Noorpur Chholus, S 
Gautam Budha Nagar 

13. Krishi Vigyan Kendra, Vice-Chancellor, 1983 
Crop Research Station, Narandra Dev University of S 
Near Kisan Degree College, Agriculture and Technology 
Bahraich-271801 Kumarganj, Falzabad-224229 

14. Krishi Vigyan Kendra, -do- 1984 
P.O. Sohoan, Ballia-227054 S 

15. Krishi Vigyan Kendra, -do- 1989 
Pllkhl, P.O. Haldhapur, Mau-221705 S 

16. Krlshl Vlgyan Kendra. -do- 1989 
Kallipur, P.O. Mirzamurad, S 
Varanasl-221307 

17. Krishi Vigyan Kendra, -do- 1989 
Banjariaya Farm, S 
P.O. Katiya, Basti-272232 

18. Krishi Vigyan Kendra, -do- 2004 
Crop Research Station, Masodha, S 
P.O. Dabha Semar-224133 
Distt. Falzabad 

" 
19. Krlshl Vigyan Kendra. -do- 2004 

Belipur, District-Gorakhpur-273011 S 
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20. Kriahi Vigyan Kendra, Vice-Chancellor, 2004 
Baauli, District-Maharajganj Narendra Deva Unlveratty of S 

Agriculture and Technology 
Kumarganj, Faizabad-224229 

21. Krishi Vlgyan Kendra, -do- 2004 
Tlssuhi, Mlrzapur, District-Sonbhadra S 

22. Krishi Vigyan Kendra, -do- 1992 
VIII. & P.O. Sohna, S 
Siddharth Nagar-272192 

23. Krishi Vigyan Kendra, -do- 2004 
Azamgarh C/o Narandra Dev S 
University of Agriculture and 
Technology, Kumarganj, Faizabad 

24. . Klishi Vigyan Kendra, -do- 2004 
Barabanki C/o Narandra Dev S 
University of Agriculture and 
Technology, Kumarganj, Falzabad 

25. Krlshi Vigyan Kendra, -do- 2005 
Buxa, Jaunpur C/o Narandra Dev S 
University of Agriculture and 
Technology, Kumarganj, Faizabad 

28. Klishi Vigyan Kendra, -do- 2005 
Chandauli C/o Nararidra Dev S 
University of Agriculture and 
Technology, Kumarganj, Falzabad 

27. Krlshi Vigyan Kendra, -do- 2005 
Balrampur C/o Narandra Dev S 
University of Agriculture and 
Technology, Kumarganj, Falzabad 

28. Krishl Vigyan Kendra, Vice-Chancellor, 1984 
Vety. College, Mathura-281OO1 Pt. Deen Dayal Upadhyaya Paahu S 

Chikitsa Vigyan Vishwavtdhyataya 
Evam Go Anusandhan Sansthan, 
Mathura-281oo1 

29. Krishi Vigyan Kendra, Vice-Chancellor, 1989 
Bharari C.S. Azad. Uni. of Agril. & S 
P.O. Bhojla, Jhansl-284003 Technology, Kanpur-208002 

30. Krlshl Vlgyan Kendra, -do- 1984 
Darlapur RBL, P.O. Munsiganj, S 
Rai Barell-229405 

31. Krishi Vigyan Kendra, 1989 
Therion, P.O. Therlon, S 
Distt. Fatehpur-212622 
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32. Krlshi Vigyan Kendra, Vice-Chancellor, 1992 
Central Dairy Fann Complex, C.S. Azad Uni. of Agril. & 5 
Allgarh-202oo1 Technology, Kanpur-208002 

33. Krishi Vigyan Kendra, -do- 2004 
Zonal Agricultural Research Station, 5 
Daleep Nagar-20B001, District-
Kanpur (Dehat) 

34. Krlshi Vigyan Kendra, -do- 2004 
Regional Research Station, 5 
P.O. & District Malnpuri-205OO1 

35. Krlshl Vigyan Kendra, -do- 2004 
Zonal Agricultural Research 5tatlon, 5 
Belatal-Jaitpur, 
Dlstrict-Mahoba-21 0423 

36. Krlshi Vigyan Kendra, -do- 2004 
Dr. B.R. Ambedkar Agricultural, S 
Engineering College Fann, District 
Etawah-206001 

37. Krlshl Vigyan Kendra, -do- 2004 
Tobacco & Potato Research Fann, 5 
Gurshahiganj, District Kannauj-209722 

38. Krishi Vigyan Kendra, -do- 2004 
Flrozabad C/o C.S. Azad, Uni. of Agril. S 
& Technology, Kanpur-208002 

39. Krishi Vigyan Kendra, -do- 2005 
Hamirpur C/o C.S. Azad, Uni. of Agrll. S 
& Technology, Kanpur-208002 

40. Krishi Vigyan Kendra, -do- 2005 
Jalaun C/o C.S. Azad, Uni. of Agril. S 
& Technology, Kanpur-208002 

41. Krishi Vigyan Kendra, -do- 2005 
Lakhlmpur Khari Clo C.S. Azad, Uni. of Agrll. 5 
& Technology, Kanpur-208002 

42. Krishi Vigyan Kendra, -do- 2005 
Lalitpur C/o C.S. Azad, Uni. of Agrll. S 
& Technology, Kanpur-208002 

43. Krishi Vigyan Kendra, -do- 2005 
Farrukhabad C/o C.S. Azad, Uni. of Agril. 5 
& Technology, Kanpur-208002 
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44. Krishi Vlgyan Kendra, Director, 1994 
IISR, Ralbarelly Road, Indian Institute of Sugarcane Research, 
Lucknow-202002 Lucknow-202002 

45. Krishi Vigyan Kendra, Secretary, 1976 
Clo Kamla Nehru Memorial Trust, Kamla Nehru Memorial Trust, N 
P.O. KNI, Lal Diggi Civil Lines, Sultanpur-228118 
Sultanpur-228118 

46. Krishi Vigyan Kendra, Principal, 1982 
R.B.S. College, Awagarh, Raja Baiwant Singh College, 0 
Etah-207301 Bichpuri, Agra-283105 

47. Krishi Vigyan Kendra, -do- 2002 
R.B.S. College 0 
Bichpuri, Agra-283105 

46. Krishi Vigyan Kendra, Principal, 2004 
Amar Singh College, Lakhotl-245407 Amar Singh College, 0 
Bulandshahar Lakhotl-245407, Bulandahahar 

49. Krishi Vigyan Kendra, Chairman, 1989 
Jai-prabha, Gram-Gopalgram, Deen Dayal Research Institute, N 
Gonda-271125 Rani Jhansi Raod, New Delhi 

50. Krishl Vigyan Kendra, -do- 1992 
Via Pahari, Ganlwan, N 
Chitrakoot-21 0206 

51. Krishi Vigyan Kendra, The Director, 1992 
Agricultural Deemed University, Allahabad Agricultural Research 0 
Allahabad-211077 Institute, Allahabad-211007 

52. Krishi Vigyan Kendra, -do- 2004 
Sant Ravidas Nagar C/o The Director, 0 
Allahabad Agricultural Research 
Institute, Allahabad-211007 

53. Krishi Vigyan Kendra, Vice-Chancellor, 1984 

Barakachha Farm, P.O. Belhara Banaras Hindu University, 0 
Institute of Agricultural Science, Varanasi 
Mlrzapur-231OO1 

54. Krishi Vigyan Kendra, The Director, 1985 

IVRI, Izatnagar, Indian Vet. Research Instt., 
Bareilly-243122 Izatnagar, Bareilly-243122 

55. Krishi Vigyan Kendra, The Director. 2005 

Kushinagar C/o Indian Institute of Indian Institute of Vegetables Research I 
Vegetable Research (IIVR), Varanasi ("VR). Varanasi 
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56. V.K.S. Krishi Vigyan Kendra, Chainnan, 1999 
Vlrandra Nagar, Dhaura, Huanganj, Kunwar Ram Bux Singh Edn. Society, N 
Unnao-209851 C-11 A, Vigyan puri, Mattanagar, 

Lucknow-226006 

57. Kriahi Vigyan Kendra, Chainnan 1999 
Kalakankar, Raja Avdesh Singh Memorial Society, N 
Pratapgarh-229408 Ainthn (Kalakankar), Pratapgarh 

58. Krishi Vigyan Kendra, Chainnan 2002 
P.G. College, Ravindrapuri, P .G. College, Gazipur-233002 N 
Gazlpur-233oo2 

59. Krlshl Vigyan Kendra, Manav Vikas Evam Sewa Sansthan, 2005 
Kantlan & Amberpur, 261, Hind Nagar Kanpur Road, N 
Sidhauli, Sitapur Lucknow 

We.t Bengal (16) 

1. Krlahi V1gyan Kendra, Vice-Chancellor, 1992 
Kalimpong, Darjseling-734301 Bidhan Chandra Krishi Vishwa S 

Vidyalaya, Haringhata, 
Mohanpur, Nadla-741252 

2. Krishi Vigyan Kendra, -do- 2005 
Jagatballavpur, Howrah S 

3. Krlshi Vigyan Kendra, -do- 2005 
Chinsurah, Hooghly S 

4. Krishi Vigyan Kendra, -do- 2004 
Nadia S 

5. Krishi Vigyan Kendra, Chainnan, 1979 
Clo Sri Ramkrlshna Ashram, P.O. Sri Ramkrishna Ashram, N 
Nimpith Ashram P.O. Nimpith Ashram 
South 24-Parganu-743338 South 24-Parganas-743338 

6. Krishi Vigyan Kendra, President, 1976 
Kapgari, Medinipur-721505 Sewai Bharti, N 

Kapgarl, Medinlpur-721505 

7. Krishi Vigyan Kendra, Central Research Institute of Jute & 2005 
Bardhaman-713212 Allied Fibres (CRIJAF), Barrackpore 

8. Krishi Vigyan Kendra, Vice-Chancellor, 1994 
Sri Niketan, Birbhum-731236 Vishwa Bharti Shanti Niketan, Bolepur a 

9. Krishi Vigyan Kendra, Executive Vice-Chainnan, 1983 
P.O. Sonamukhi, WB Comprehensive Area a 
Bankura-722207 Development Corporation, 6-A, Raja 

Subodh Mullick Square, Calcutta 
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10. 

11. 

12. 

13. 

14. 

15. 

16. 

2 

Krlshl Vigyan Kendra, 
Vlvekanand Nagar, Purulla-735219 

Krishl Vigyan Kendra, 
Ramshai, Jalpaiguri-736219 

Krishi Vigyan Kendra, 
Ashokenagar in North 24-Paraganas 

Krishl Vigyan Kendra, 
P.O. Pundlbari-738165, 
DisH. Coochbehar 

Krishi Vigyan Kendra, 
Maida C/o Vice-Chancellor, 
unar Banga Krishi Vishwa Vldyalaya, 
P.O. Pundibarl-736165 

Krlshi Vigyan Kendra, 
Dakshin Dinajpur C/o Vice-Chancellor, 
unar Bange Krishi Vishwa Vldyalaya, 
P.O. Pundlbarl-736165 

Krlshi Vigyan Kendra, 
Uttar Dinajpur C/o Vice-Chancellor, 
unar Bange Krishi Vishwa Vldyalaya, 
P.O. Pundlbarl-736165 

·CIoud down 

3 

President, 
Kalyan P.O. Vivekanand Nagar 
Purulla-735219 

Vice-Chancellor, 
WBUA & F, Kolkata-700037 

-do-

Vice-Chancellor, 
unar Bangs Krlahi Vishwa Vldyalaya, 
P.O. Pundlbari-736165 

-do-

-do-

-do-

4 

1992 
N 

1983 
S 

2005 
S 

2004 
S 

2004 
S 

2004 
S 

2004 
S 

122 

·*There are two KVKs in Amravati district, the KVK at Ghatkhed under Sharam Sadhana Trust, Amravatl has been wortdng In Akola 
district. 

I-ICAR Institutes 

s-state Agrlcuttural Univerailies 

N-NGOs 

O-Others include State Govemments, CentraVStata PubHc Undertakings, and Educational InsUtutions including Central Unlveraltlee. 

S.No. 

1. 

2. 

SIJIIWnIInI H 

Funds PtrWidtKI undsr Van'ous SchtImtIs of DtJpartlTNlnf of AgJicuI/unI & CooptI,./Ion duttng 
Esch of Ihs Lssf ThnNI YMm 

(Re. In crOAt) 

Schematic Area 

2 

Macro Management 

Horticulture 

2002-03 

3 

595.63 

218.05 

4 

648.15 

197.83 

2004-05 

5 

1188.62 

283.63 
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3. Technology Mission on Oilseeds and Pulses 

4. Crops 

5. Seeds 

6. Agricultural Implements & Machinery 

7. Fertilizers 

8. Plant Protection 

9. Agriculture Marketing 

10. Credit & Crop. Insurance 

11. Cooperation 

12. Agriculture Extension and Training 

13. Information Technology (IT) 

14. Watershed Development in shifting 
cultivation areas of North Eastem States 

15. Natural Resources Management 

16. Rain fed Farming System 

17. Trade (SFAC) 

1B. Drought Management 

19. Agriculture Census 

20. Economic Administration 

21. Secretariat Economic Service 

Total 

Flood Control in Guwahatl City 

1023. SHRI M.K. SUBBA: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the Govemment of Assam has submmed 
any master plan to the Union Government for protection 
and development of fragile ecology of Guwahati, saving 
the city from recurrence of floods, its wetlandS, hills and 
river front; 

(b) if so, the details and the cost involved therein 
and the central aid if any sought therefor; and 

3 4 5 

132.22 154.89 275.59 

109.45 32.13 44.96 

11.53 22.37 21.96 

2.34 3.13 5.82 

2.26 3.72 7.34 

14.67 16.03 25.69 

69.96 88.02 139.83 

341.87 714.45 430.91 

30.44 42.38 66.17 

45.17 57.88 92.09 

6.66 4.41 4.94 

20.00 20.00 19.35 

5.96 6.48 6.79 

1.06 0.87 0.75 

15.98 0.00 0.00 

1.16 0.32 0.05 

8.98 8.60 13.41 

37.75 45.26 46.56 

5.63 2.89 3.40 

1676.n 2070.73 2675.84 

(e) the response of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) As per the information fumlshed by the Water 
Resources Department, Government of Assam, no master 
plan for protection and development of fragile ecology of 
Guwahatl, saving the city from recurrence of floods,..·1ts 
wetlands, hills and river front has been submitted to Union 
Government. 

(b) and (c) Does not arise. 



125 SRAVANA 10, 1927 (~ 126 

DeIMnCl and Supply of Colton 

1024. SHRI RAN EN BARMAN: Will the Minister of 
AGRICULTURE beplea8ed to ... : 

(a) the quantity of annual cotton demand in the 
country, State-wise; 

(b) the quantity of cotton being produced in different 
parts of the country presently, State-wise; and 

(c) the steps being taken by the Government to 
Increase the production of cotton? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The anmal demand of cotton during the 
years 2003-04 and 2004-05 are given below: 

Annwl fMmIInd 01 Cotton 

(Quantity in Laakh bales of 170 kgs each) 

Demand 2003-04 2004-05 

Mill Consumption 160.4 168.0 

Small Mill Consumption 13.0 17.0 

Non-MiH Consumption 10.6 13.0 

Total Consumption 174.0 198.0 

(b) The quantity of cotton produced in different parts 
of the country for the years 2003-04 and 2004-05 
(estimates) Is given in the enclosed statement. 

(c) Steps taken to improve the production of cotton:-

Implementation of the various measures through four 
mini missions of Technology Mission on Cotton. Wider 
adoption of BT seeds by the farmers and availability of 
quality seeds In large quantities. 

The Government has been announcing Minimum 
Support Prices (MSP) for cotton in each season, backed 
by procurement by Cotton Corporation of India (CCI) and 
National Agricultural Marketing Federation of India Ud. 
(NAFED), with a view to protecting the farmers during 
period of fall in prices. 

(Quantity in Lakh bales of 170 kgs each) 

Name of State 2003-04 2004-06 
(Estimates) 

Andhrs Pradesh 26.00 32.50 

Gujarat 50.00 62.00 

Harvana 11.50 15.00 

Kamataka 4.00 9.00 

Maharashtra 31.00 52.00 

Madhya Pradesh 19.50 16.00 

Punjab 11.00 16.50 

Rajasthan 8.50 10.50 

Tamil Nadu 3.50 5.50 

Sub-Total 185.00 219.00 

Others States 1.00 1.00 

Loose Lint 11.00 12.00 

Grand Total 177.00 232.00 

Source : Cotton AdYisory Board (CAB). 

/Trsnslstionj 

Pending Propou'. of Aquaculture and PI.heri •• 

1025. SHRI CHANDRABHAN SINGH: Will the 
Minister of AGRICULTURE be pleaeed to state: 

(a) whether proposal_ regarding aquaculture in fresh 
water, strengthening of Database and Information 
Networking, Training and Extension LInita and Narmada 
Valley Development Project are pending with the Union 
Government; 

(b) if so, the details thereof; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) and (c) Question do not arlle. 

[EngII8h] 

Chennaglrl and Therlkere Taluk Ubrane Lift 
Imgatlon Project 

1026. SHRI G.M. SIDDESWARA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government has undertaken 
Chennaglrl Taluk and Tharikere Ta/uk Ubrane lift Irrigation 
Project; 

(b) if so, the present status of the project; and 

(c) by when it is likely to be completed alongwith 
estimated cost involved therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. The Government of Kamataka has 
undertaken Chennagrl Taluk and Tharikere Taluk Urbane 
Lift Irrigation Project. 

(b) The cost of the project is estimated at Rs. 96.41 
crores. The project is proposed to be taken up in. 3 
stages. The estimated cost of the first stage is Rs. 36.33 
crores. Evaluation of tenders received for the first stage 
is under process. 

(c) The first stage of the project costing Rs. 36.33 
crores is proposed to be completed in 24 months. The 
remaining two stages of the project will be taken up 
depending upon the availability of funds. 

1027. SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the area of Plantation, Horticultural land and the 
number of livestocks. poultry and birds damaged/affected 
in Andaman and Nlcobar Islands due to Tsunami; 

(b) the number of Coconut and Arecanut trees 
damaged in the Islands as a result thereof; 

(c) whether the Union Government has formulated 
any scheme to compensate the losses; 

(d) if so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (e) Ministry of Home Affairs is concerned 
with matters relating to Tsunami. They have been 
requested to supply the relevant information. 

C ...... nce for LoIIn to Maharaahtra 

1028. SHRI SUBODH MOHITE: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Govel'nment has received a 
proposal for clearance of over 892 crore loan from Japan 
Bank from the Forest Department of Maharashtra; 

(b) If 80, the details thereof; 

(c) whether the Government has examined the 
proposal; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE M!NISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) The Maharashtra Natural Resources Managernent 
Project Is proposed for a period of 5 years. It Is aimed 
at enhancing livelihood means of forest fringe communities 
on a sustained basis through "artlclpatory natural resource 
management. 

(c) and (d) Yes, Sir. The proposal has been posed 
for consideration for funding before Japan Bank of 
International Co-operation. 

ea.. on Tourist. Vlettlng Abroad 

1029. SHRI A.K. MOORTHY: Will the Minister of 
TOURISM be pleased to state: 
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(a) whether the Govemment propoees to impose cess 
on Indians travelling abroad as tourists; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) No, 
Sir. 

(b) Does not arise. 

{TMnSlstionj 

HarvHtlng of Rain Water 

1030. SHRI RAGHUVEER SINGH KOSHAL: WIN the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether approx 4000 BCM rain is received in the 
country out of which 1869 BMC water flows down and 
only 690 BMC water Is utUlzed; 

(b) if 80, whether the Govemment proposes to harvest 
this rain water; 

(C) if so, the details thereof; and 

(d) the number of major, medium and minor projects 
to check the rain water at present and the details of 
their capacity to hold rain water, State-wile? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): -(a) to (d) The average annual precipitation is 
estimated as 4000 Billion Cubic Metre (BCM) in the 
country. After accounting for the natural process of 
evaporation and transpiration through vegetation etc., the 
average annual water availability in the country ia 
assessed as 1869 BMC. Owing to topographic, 
hydrological and other constraints, the utilizable water Is 
assessed as 1122 BCM out of which 690 BCM Is the 
surface water and 432 BCM Is replenishable ground water. 

Several measures for conservation of water are 
undertaken by the respective State Govemments which 
include creation of storages, rain water harvesting, artificial 
recharge to ground water etc. Storage capacity of 213 
BCM has been created through various types of projecta. 
State-wise capacity created through large dams is given 
in the enclosed statement. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

Name of State 

2 

Andhra Pradesh 

Assam 

Arunachal Pradesh 

Bihar 

Chhattisgarh 

Goa 

GuJarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jhari<hand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mlzoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikklm 

Tamil Nadu 

Trlpura 

130 

live Storage C8pacities under 
Completed ProjecII 

3 

27305.13 

12.46 

1842.22 

6217.24 

44.30 

16137.80 

13917.15 

2472.07 

33631.21 

5384.27 

17156.23 

25523.01 

396.50 

697.96 

1220.00 

17224.61 

2368.75 

8284.85 

6500.47 

312.00 
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26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Uttaranchal 

Uttar Pradesh 

West Bengal 

Andaman and Nicobar Islands 

Chandlgarh 

Oadra and Nagar Haveli 

Daman and Diu 

DeIhl 

Lakahadweep 

Pondlcherry 

Total in MCM 

in BCM 

3 

3066.08 

15345.01 

1476.16 

13.79 

206538.31 

206.54 

Note: PrO/acta having a live storage capacity of 10M. Cum 
and above only are Included. An acldltlonal live storage 
capacity of 6.241 Cubic Km. (Approx.) is estimated to be 
created through medium projects each having a capacity 
of 'e. than 10M. Cum thus making a total live storage 
capacity of 212.78 Billion Cubic Metre (SCM) In oompleted 
Projects. 

MCM: Million Cubic Metre 
SCM: Billion Cubic Metre 

Flood Affected sun. 

1031. SHRI SITA RAM SINGH: 
SHRI GANESH SINGH: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Union Government have received 
proposals from the State Government to control flood In 
their States; 

(b) If so, the details thereof, State-wise; and 

(c) by when these proposals are likely to be given 
approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YAOAV): (a) and (b) Yes, Sir. Various schemes have 
been submitted/are being submitted by the State 
Government concemeet for Ita techno-economic appraisal 
in Canga Flood Control Commisaion (GFCC) and Central 
Water Commission (CWC). State-wise details are given 
in the enclosed Statement-I and Statement-II for GFCC 
and CWC respectively. 

(c) The clearance of proposal depends upon the 
promptness by which' the State authorities arrange the 
compliance for the observations of GFCC & CWC. 

""""'nl I 

State 

Bihar 

Uttar Pradesh 

West Bengal 

Madhya Pradesh 

Schtrm1tl8 lffICtIivrHi by Gsngs Flood Control Commission 

No. of 
schemes 

2 

13 

14 

36 

Cleared 

3 

9 

6 

34 

Under appraisal 

4 

4 

8 

2 
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2 3 4 

Rajasthan 

NeT of Delhi 

Haryana 

Himachal Pradeeh 1 

Uttaranchal 

Jharkhand 

Chhattlagam 

SchM7tls tBCe/vtKI by Csntral WalSr Commission 

DtJIII/Is of Status of approval of Flood AlsnagsmfH1t SchtNnfJs IfICtJIvtKI from StatMIBmhm8pUlrll 808m 
sines Aplil2OO2 (Up to 25.07.2005) 

SI.No. State Total No. of No. of Schemes No. of Scheme No. of SdIeme No. of 

134 

scheme cleared from on which under &dIeme 
raceiYecI ewe comments sent examination In ewe deleted 

1 2 3 4 5 6 7 

1. A88am 75 29 12 9 25 

2. Arunachal Pradesh 6 2 4 0 0 

3. Manipur 8 6 0 0 2 

4. Meghalaya 1 0 0 0 

5. Mlzoram 2 .2 0 0 0 

6. Nagaland 6 5 0 0 

7. Sikkim 0 0 0 

8. Tripura 1 0 0 0 

9. Uttar Pradesh 1 0 0 0 

10. Bihar 0 0 0 

11. Jammu and Kashmir 14 6 7 0 

12. Punjab 4 2 2 0 0 

13. Gujarat 0 0 0 
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2 3 4 5 6 7 

14. Himachal Pradesh 0 0 0 

15. Andhra Pradesh 3 0 1 

16. Orissa 10 2 4 0 4 

17. Kamataka 0 0 0 

18. Kerala 0 0 0 1 

Total 137 55 32 17 33 

Note: Schemes of Brahmaputra Board has been Included In respective state. 

{English} 

Poaching of Dolphin 

.1 0330r SHRI S.K. KHARVENTHAN: 
SHRI K.C. SINGH MBABAw: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleued to state: 

(8) whether the Govemment is aware that poaching 
of Dolphin and iHegal mining of sand is taking place 
continuously over the years In the Chambal river area 
and other habitats of Dolphin; 

(b) if so, whether the Union Govemment has I_LIed 
any Instructions to the State Govemments to stop this 
menace and protect the endangered Dolphin; 

(c) if so. the details thereof and the action taken 
thereon by the State.; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI NAMO NAAAIN 
MEENA): (a) The InfolTl'l8tion on poaching of animail 18 
collected and the level of the State Govemments. No 
specific Incidence of poaching of Dolphins as well as 
Illegal mining of sand has been brought to the notice of 
the Govemment of India in the recent past. 

(b) and (c) The National Wildlife Action Plan adopted 
by the Govemment of India envisagel conservation and 
wild and endangered species and their habitats as one 

of the strategies for action. States Govemments have 
notified Important habitats of dolphin as National Partes 
and Sanctuarl ... 

(d) Does not arise. 

/TI'IInMtkJnJ 

Trend of Agrlculturel Production 

1033. SHRIMATI SANGEETA KUMAAI SINGH DEO: 
SHRI M. ANJAN KUMAR YADAV: 
SHRI KASHIRAM RANA: 
SHRI V.K. THUMMAR: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the present trend of agriculture production In the 
country. State-wise particularly in Orissa. Andhra Pradesh 
and Gularat; 

(b) whether these States are self-reliant in agricultural 
production and whether the Govemment have provided 
all. necessary facllitiea to these States; 

(e) if so, the details thereof. State-wise; 

(d) the main problems faced by the farmers In the 
country particularly In Gujarat; and 

(e) the extent to which 881istance can be provided 
to the Statas under new agriculture policy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
\ 

AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD ~ND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The trend of agriculture production from 1999-
2000 to 2004-05 In respect of Orlasa. Andhra Pradesh. 
Gujarat as well as tor all-India Is given In the enclosed 
statement. 

(b) and (e) The High Level Committee on Long-Term 
Grain Policy under the Department of Food & Public 
Distribution In ita report dated July 2002 mentioned that 
only Haryana, Punjab. Madhya Pradesh and Uttar Pradesh 
had surplus in wheat. i.s., an excess of net official 
production over National Sample Survey (NSS) 
00I'lU1lJII0n. Except WeIBI. Bengal, il adcItion to the four .... 
above. all others. including Andhra Pradesh were deficit 
in rice. In the case of pulses and ollseeds. ,India continues 
to depend on imports to bridge domestic demand-supply 
gap. which reflects inadequate production In Stat... The 
Central Govemment provides sufficient funds to the stat .. 
under various centrally sponsored schemes like: 

• Technology m/asion on cotton (mini mission-II). 

• Integrated scheme for oIlaeeda. pulae. oIl-palm 
and maize (ISOPOM). 

• Macro Management-Work plan for Rice, Wheat. 
Coarse Cereals and other crope. 

The main thrust of these schemes Is on transfer of 
Improved technology through field demonstrations. training 
of farmers. supply of farm Implements. enhancing seed 
production and pest control measures etc. 

(d) The problems faced by the farmers in the country 
Including Gujarat are mainly scarcity of water due to 
defICient rainfall, lack of irrigation facilltle8. Inadequate 
supply of Inputs. non-availability of credit and market 
facilities etc. 

<e) The assistance to states can be provided from 
75:25 basis to 90:10 basis under different schemea. 

sa.",.", 
Production ('000 Tonne.) 

State Foodgrains Ollseeds 

1999-2000 2OOIJ.01 2OOH)2 2002.()3 2003-04 2IJ04.05' 1999-2000 2000-01 2001.02 2002-03 2003-04 2IJ04.05' 

AncIhra Pradesh 13696.2 16029.2 14835.5 10653.6 13697.0 13123.0 1375.2 2510.9 1614.0 1256.3 1814.5 2289.0 

Gujarat 4051.8 2539.0 4905.6 3666.3 6571.3 5490.0 1733.3 1861.7 3635.5 1683.1 5666.0 3068.0 

Orissa 5622.5 4984.2 7564.1 3573.7 7225.2 6895.0 160.8 117.9 137.5 93.7 156.9 179.0 

All India 209801.5 196814.1 212851.2 174nu 213455.0 204611.0 20715.5 18436.8 20662.4 14838.4 25289.8 26103.0 

States C'Alttonf Jute & MestaH 

1999-2000 2000-01 2001.02 2002'()3 2OQ3.()4 2004.()5' 1989-2000 2000'()1 2001.02 2002'()3 2003-04 2OO4.Q5' 

Andhra Prade8h 1595.0 1862.7 18n.O 1085.7 1889.7 2203.0 623.2 887.0 671.5 613.0 470.0 453.0 
Qujarat ~.8 1181.4 1702.7 1884.6 4026.9 4758.0 
Orissa 61.0 65.3 54.7 49.9 88.2 96.0 188.8 140.5 148.8 148.1 127.2 153.0 

All India 11529.6 9523.8 9997.0 8623.7 13866.2 17002.0 10558.1 10556.3 11678.3 11275.4 11227.3 10489.0 

States Sugarcane 

1999-2000 2OQ().()1 

AncIhra Pradesh 18508.0 17890.1 
Qujarat 14066.2 12694.7 
Orissa 1080.3 983.8 

All India 299323.9 295956.2 

• 4th Advance Estimates' release on 06.07.2005 
• Production In '000 balea 01 170 kga. each . 
.. Production In '000 bales 01 180 kga. each. 

2001-02 2OQ2-03 2003-04 2OQ4..()5' 

18082.0 15387.2 15070.0 16170.0 
12464.6 14071.3 12669.1 12550.0 

644.0 753.2 858.1 2266.0 

297207.8 287383.2 237307.8 232318.0 
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Foodgraln. Rotting In Godown_ 

t034. SHRI KAILASH MEGHWAL: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether large quantity of wheat rotten in the 
godowns of Food Corporation of India (FCI)has become 
unfit for consumption even by animals had to be poured 
into the sea to dispose it of; 

(b) if so, whether this is due to the fact that stocks 
arriving earlier get stuck due to constraint of space in 
the godowns and the stocks arriving later are lifted for 
distribution; 

(c) if so, whether the Govemment proposes to Issue 
directions to the employees of FCI to adhere to the 
principle of "first arrived, first lifted"; 

(d) if so, by when; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) During 2004-05, only 11,713 MT of wheat 
had become damaged, i.iI. unfit for human consumption 
In the FCI gOdowns out of which 2098 MT was earmarked 
for dumping. This is a negligible quantity, as compared 
to the massive operations of wheat during the year. 
Damaged stocks of foodgrains are categorized as fit for 
feed categories and others. Feed category foodgrains are 
disposed of for cattle/poultry feed. No stock of foodgrains 
is thrown into the sea by the FCI. 

(b) and (c) In the matter of off-take of foodgrains 
from the godowns of the FCI, the prinCiple of 'FIFO' (first 
in, first out) is already in place and is being followed, 
except due to operational and logistiC factors. 

(d) and (e) Do not arise. 

{Eng/ish} 

Impact of Diesel Price Hike 

1035. SHRI SUKHDEV SINGH DHfNDSA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the impact of recently diesel price hike on the 
farming sector in the country; .. 

(b) whether the Govemment propose, to help the 
farming sector to mitigate the impact of the Increase 1n 
price; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The Impact of diesel price hike on the farming 
sector may be assessed on the basis of the analysis of 
cost data in respect of major crops like paddy and wheat 
in States with relatively high levels of mechanization In 
agriculture. Analysis of the data collected under the 
Comprehensive Scheme for Studying the Cost of 
Cultivation of Principal Crops in India indicates that the 
cost (If production of paddy may go up by 0.67 per cent 
per quintal and 1.11 per cent per quintal in the States of 
Haryana and Punjab respectively due to increase in the 
price of diesel on 20th June, 2005. Likewise, the cost of 
production of wheat may go up by 0.76 per cent per 
quintal and 0.77 per cent per quintal in the States of 
Haryana and Punjab respectively. 

(b) and (c) The Government help farmers by 
implementing various schemes to reduce the burden of 
capital &xpendlture on them. These include: (i) subsidy 
of 30 per cent of the average unit cost as recommended 
by NABARD or actual cost, whichever Is lower, in 10 
selected States in East and North eastern Regional under 
the "On Farm Water Managemenr project, (II) subsidy of 
50 per cent of the cost to a maximum limit of Rs. 10,000 
per diesel pump-set under Integrated Scheme on Oilseeds, 
Pulses, Oil palm and Maize to farmers taking 2 hectares 
and more oil palm plantation In 14 potential States and 
(Iii) subsidy of 25 per cent on the cost, limited to 
Rs. 8000 under Macro-Management on Agriculture 
Scheme to all farmers. 

Eco-Tourlsm 

1036. SHRI PARSURAM MAJHI: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Government has taken any steps to 
promote and preserve the Eco-Tourism of KBK districts ' 
in State particularly in Orissa; and 

(b) if so, the details thereof, State-wise? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) No 
much proposal has been received from the State 
Government of Orissa. 

The Ministry of Tourism extends Central financial 
assistance to the State Governments/Union Territories for 
development of tourism including Eco-Tourism, on the 
basiS of the proposals received from them, subject to 

availability of funds and inf9r-8tJ priorities. These projects 
are sanctioned under the "Destination Developmenr and 
"Integrated Development of Tourism Circuit" schemes. 

(b) The details of the financial assistance extended 
to the State Govemments/Union Territories during the 
last three years are given in the enclosed Statement, 
which also includes projects related to promotion of Eco-
tourism. 

StltmnMlt 

State-wise Tourism Projscts SIInctioned during the Tenth Plan (as on 31.03.2005) 

(Rs. In lakhs) 

51.No. SlaleIUT 2002~3 2003.()4 2Q04.05 (proviaionaO 

No. of Amount Amount No. of AmOll1l Amount No. of Amount Amount 
Project Sanctioned Released Project Sanc\ioned Reieased Project Sanctioned Released 

Sanctioned Sanctioned Sanctioned 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 2 507.50 195.00 6 946.50 896.44 16 2827.19 2240.68 

2. Assam 9 768.13 618.85 3 313.46 313.06 B 986.03 766.22 

3. Arunachal Pradesh 5 41.30 32.50 6 1044.60 700.00 9 1325.50 927.96 

4. Bihar 8 505.00 505.00 6 1019.42 913.89 7 1901.43 1527.71 

5. Chhattisgam 9 308.00 98.50 6 1005.00 364.00 6 1117.94 897.93 

6. Goa 0.50 0.50 2 36.76 34.76 3 110.00 38.00 

7. Gujarat 2 197.12 59.13 8 920.51 815.82 2 138.93 111.14 

B. Haryana 8 332.25 311.00 16 1215.38 879.23 6 693.55 513.64 

9. Himachal Pradesh 30 n9.32 760.38 4 182.32 85.00 12 2680.00 2181.00 

10. Jammu and Kashmir 3 94.38 89.47 5 895.00 895.00 6 865.00 700.46 

11. Jhar1<hand 0 0 0 2 1109.00 n4.60 2 943.91 756.72 

12. Kamataka 6 902.49 625.49 14 932.66 792.51 12 2461.76 1937.37 

13. Kerala 11 861.38 829.86 6 808.50 584.15 10 2283.83 1820.33 

14. Madhya Pradesh 18 711.18 574.19 10 621.90 394.51 11 1595.19 942.21 
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2 3 4 5 6 7 8 9 10 11 

15. Maharashtra 8 623.46 546.25 10 931.83 914.58 10 1620:62 925.30 

16. Mlnipur 2 5.24 2.82 82.44 24.73 o 0.00 0.00 

17. Meghalaya 3 70.35 21.20 2 40.22 24.92 2 963.30 807.91 

18. Mizoram 6 141.16 48.46 5 567.70 186.75 6 1086.35 382.38 

19. Nagaland 5 360.50 323.43 4 711.00 220.80 7 2250.69 1413.40 

20. Orissa 2 47.50 15.75 5 419.55 138.50 10 1676.23 1115.18 

21. Punjab 3 23.00 14.60 2 96.00 12.30 7 724.68 581.47 

22. Rajasthan 13 1098.70 1096.20 14 1644.81 1414.25 13 2518.61 1375.07 

23. Sikkim 13 346.24 269.76 8 1151.09 681.49 8 680.81 531.33 

24. Tamil Nadu 5 559.00 316.10 14 1339.82 850.53 7 1308.92 705.83 

25. Tripura 5 216.13 67.78 6 450.17 135.16 20.00 16.00 

26. Uttaranchal 3 548.00 418.00 4 230.44 203.94 7 2199.98 1750.73 

27. Uttar Pradesh 3 295.00 295.00 7 1115.80 916.26 9 1044.93 831.19 

28. West Bengal 5 201.10 60.00 10 717.44 384.34 10 513.04 407.43 

29. Andaman and Nk:obar o o o o o o o 0.00 0.00 

30. Chandigarh 3 7.75 ~.63 2 10.00 8.00 3 467.00 373.60 

31. Dadra and Nagar Havell 2 8.07 6.46 o o o o 0.00 0.00 

32. Delhi 14 504.00 449.02 17 3316.28 3222.13 8 828.65 511.00 

33. Daman and Diu 3 49.50 16.90 265.07 238.56 o 0.00 0.00 

34. Lakshadweep o o o o o o o 0.00 0.00 

35. Pondicherry 2 7.87 6.30 245.17 73.55 2 451.00 360.00 

Total 212 11121.10 8680.93 207 24185.84 18073.76 219 38063.07 27429.19 

Note: This Includes projects relating to Circuits, Destination, Large Revenue Generating Projects, UNOP, Rural Tourism Projects. 
(Software 8nd Hardware), IT and Event, Fall'i and Feetlvals Projects. 

Problem. of Agriculture Sector 

1038. SHRI BHAL CHANDRA YADAV: Will the 
Minister of AGRICULTURE be pleased to state: 

<a) whether the Government have. carried out any 
authentic studies regarding the problems being faced by 
the agriculture sector; 
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(b) if so, the details thereof; and 

(c) the steps taken or proposed to be taken to resolve 
the problems? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) A National Commission on Farmers 
was set up to examine, recommend policies, programmes 
and measures on various issues confronting Indian 
farmers and suggest appropriate measures for improving 
the economic viability and sustainability of diversified 
agriculture including horticulture, livestock, dairy and 
fisheries. 

In its first interim report submitted to the Govemment, 
the Commission has dealt with areas relating to Integrated 
Life Saving Support Programme for Farm Families Facing 
Acute Distress; Productivity and Livelihood Enhancement 
in Rain-fed Areas; A New Deal for Women in Agriculture, 
Strengthening and Expanding the Horticulture Revolution; 
Enhancing Productivity, Quality and Global 
Competitiveness of Cotton; Sustaining and Expanding 
Farm Commodities Trade; Sanitary and Phytosanitary 
Dimensions; Towards an Era of Knowledge Intensive 
Agriculture; Food and Nutrition Security; Livestock and 
Livelihoods and Beyond Tsunami. 

The Government has already initiated action on the 
Report. 

Setting up of Fertilizer Plant In Egypt 

1039. SHRI Y.G. MAHAJAN: 
SHRI SANTOSH GANGWAR: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Govemment proposes to set up any 
fertilizer plant in Egypt; 

(b) If so, the details thereof; 

(c) the details of the discussion held between the 
two countries; 

(d) the estimated expenditure to be incurred thereon; 
and 

(e) by when it Is likely to be eet up? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) No Sir. However, IFFCO has planned 
to set up a Joint Venture Phosphoric Acid Project (0.47 
million tonne of P20S per annum) and a Mining Project 
in Egypt. 

(d) The estimated expenditure on Phosphoric Acid 
Project is As. 1430 crores and that of Mining Project Is 
Rs. 308 crores. 

(e) The Zero date of the above projects is expected 
in 2006. The projects are expected to be implemented 
within 36 months after the Zero date. 

[English} 

Afforeatatlon Programme 

1040. SHRI ANANTA NAYAK: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether Government propose to undertake 
afforestation programme along the sea coast In Orissa; 

(b) if so, the Quantum of funds earmarked therefor; 

(c) whether mangrove forests will also be created 
there; and 

(d) if so, the steps taken in that direction so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) There is no specific scheme to 
undertake afforestation in areas around the sea coast in 
Orissa. However, under the National Afforestation 
Programme of the Ministry of Environment and Forest, 
afforestation is being carried out on forest and adjoining 
lands in 32 forest divisions in Orissa, during 10th Five 
Year Plan. Part of the coastal area in the State falls 
within the jurisdiction of 3 forest divisions out of the total 
of 32 divisions. Afforestation activities in the three coastal 
forest divisions are being implemented with total project 
cost of Rs. 5.20 crores. Against the total cost, an amount 
of Rs. 2.23 crores has been released till 31.03.2005. 
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(c) and (d) Ministry of Environment and Forests has 
identified 35 mangrove areas in the country for intensive 
conservation. Of these, seven areas are In the State of 
Ori88a. The Ministry has releaaed an amount of Rs. 95.54 
lakhs to the Siate Government for conservation and 
management of mangroves during the last three years 
from 2002-03 to 2004-05. 

Storage Capacity for Food Products 

1041. SHRI SUNIL KHAN: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to state: 

(a) whether the storage capacity for' food products 
increased during the last three yea ... ; and 

(b) if so, the details thereof alongwith the total 
quantum of food products stored therein? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) Yes Sir, the cold storage 
capacity for food products has increased during the last 
three years. The Ministry of Food Processing Industries 
under its Plan schemes provides financial assistance in 
the form of grant in aid for the following types of cold 
storages: 

I. Cold storage for non-horticultural produce; 

II. Where the cold storage is an integral part of 
the processing unit or of the common facilities 
in food park; 

ill. Special type of cold storage with Controlled 
Atmosphere/Modified Atmosphere facility. 

The National Horticulture Board under the Ministry of 
Agriculture provides assistance for cold storages for 
horticultural produce. 

The total Cold Storage capacity in the country as on 
31.12.2004 is estimated at 19552344 MT. The Cold 
Storage capacity has increased during the last three years. 
The total Storage capacity for food products and the 
quantum of food products stored therein is not centrally 
monitored in the Ministry. 

Rural Knowledge Centres 

1042. SHRI SUBRATA BOSE: WMI the Minister of 
AGRICULTURE be pleased to' state: 

(a) the salient features of the proposed Rural 
Knowledge Centre as recommended by the National 
Commission on Farmers; 

(b) the details of modern information and 
communication technology likely to be used and how the 
farmers are going to access it; 

(c) the details of alliance of Mission 2007; and 

(d) the role of Department of Agriculture & 
Cooperation of achieving this target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE, 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD. 
SINGH): (a) The proposed RuraiNillage Knowledge 
Centres as recommended by the National Commission 
on Farmers are designed to provide access to key local 
information on entitlements, govemance and infrastructure, 
while supporting access to dynamic information on 
weather, markets and online public services. The centres 
are also to serve as a retail outlay for a host of online 
learning, skill building and training, as well as for providing 
information on employment opportunities, and will link to 
new and emerging extension services. 

(b) The RuralNillage Knowledge Centres are likely 
to be equipped with necessary computer hardware, 
software, intemet connectivity and other Infrastructure, to 
provide the intended ICT based services to the farmers. 
These knowledge centres can be located either in 
Panchayat buildings or rural schools or Study Centres of 
Open Universities, to facilitate easy access to all sections 
of the society and may be run by trained members of 
the self help groups of the farmers etc. 

(c) The National alliance of Mission 2007 is 
compriSing of nearly 80 organizations, including civil 
society organizations, intemational development agencies, 
corporates from the IT sector, Government Departments, 
academic institutions etc. which are playing an active role 
in the development sector. 

(d) The Union Finance Minister has, in his Budget 
Speech this year, announced to allow NABARD to provide 
Rs. 100.00 Crore out of Rural Infraetructure Development 
Fund (IRDF) for this purpose. 
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Ganga Action Plan 

1043. SHRI MOHAN RAWALE: WHI the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the present status of Ganga Action Plan; 

(b) whether potlution has assumed alarming proportion 
in Banaras and Kanpur due to discharge of approximately 
36 crore liters of industrial effluents into the river 
Ganga; 

(c) if so, whether the Union Government and the 
concerned State Governments are contemplating to 
take any action with mutual cooperation to check the 
pollution; 

(d) if so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The Ganga Action Plan Phase-I which 
covered 25 towns in the State of Uttar Pradesh, Bihar 
and West Bengal was completed on 31.3.2000. A capacity 
to treat 865 million litres per day of sewage was created 
under the Plan. Under Phase-II, 61 schemes have been 
completed so far. 

(b) The Government Is aware of the pollution in 
Varanasi and Kanpur due to discharge of industrial 
effluents into river Ganga. However, the quantity of 
industrial discharge is comparatively on much lower side 
than sewage. Also, the industrial discharge Is significantly 
less than 36 crore litres. The river water quality at 
Varanasi and Kanpur is being monitored by Central 
Pollution Control Board regularly. The water quality has 
shown significant improvement In terms of Biological 
Oxygen Demand (BOD). Despite more than 100 per cent 
increase in population in cities and towns located on the 
river upstream of the monitoring stations, the average 
lean season (when pollution concentrations are highest) 
BOD level has fallen in Kanpur from 8.6 milligram per 
litre (mgll) in 1986 to 5.7 mgll In 2004. Similarly, In 
Varanasi, from BOD of about ~ 1 mgll in 1986, it has 
fallen to less than 3 mgll in 2004. 

(c) and (d) The Pollution level in Ganga is being 

regularly monitored and action taken as needed. Most of 

the actions are taken with mutual cooperation between 

Central and State Pollution Control Boards. These include 

joint surveys, monitoring and subsequent action. 

(d) Does not arise. 

Development of Tourism 

1044. SHRI DALPAT SINGH PARSTE: Will the 
Minister of TOURISM be pleased to state: 

(a) the amount allocated and spent for the 

development of tourism in the Central and State Sectors 
during the Tenth Five Year Plan; 

(b) the amount of additional grants and subsidies 
given to the States during the last three years; and 

(c) the details of loans and subsidies granted out of 

the Central fund to the private hotels and restaurants 
during the said period? 

THE MINISTER OF STATE OF THE MINISTRY OF 

TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) The 
amount allocated and spent during the first three years 

of the Tenth Plan is as under: 

Year Budget Allocation Actual Expenditure 

2002-03 Rs. 225 crore Rs. 252.04 crore 

2003-04 Rs. 325 crore As. 357.40 crore 

2004-05 Rs. 500 crore Rs. 483.93 crore 

(b) The State-wise amount sanctioned and released 
by the Ministry of Tourism during the Tenth Five Year 
Plan for the projects meant for development of tourism is 
given in the enclosed statement. 

(c) An amount of Rs. 22.00 crore has been released 

to private hotels as interest subsidy/capital subsidy 
against the loans raised by them from Financial 
Institutions. 
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1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 
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Stats-wistJ Toutism proj6e/s sanction«! dunng IhB TtIfIth FiJIfI Y., PI6n (88 on 31.3.2006) 

StateIUT 

2 

Andhra Pradesh 

Assam 

Arunchal Pradesh 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jhar1<hand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghaiaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

No. 01 AIncIcn AmoIIlI 
Project SanctIoned Released 

SIncIioned 

3 

2 

9 

5 

8 

9 

2 

8 

30 

3 

o 
6 

11 

18 

8 

2 

4 

507.50 

768.13 

41.30 

505.00 

308.00 

0.50 

197.12 

332.25 

n9.32 

94.38 

o 
902.49 

861.36 

711.18 

823.46 

5.24 

5 

195.00 

818.85 

32.50 

505.00 

98.50 

0.50 

59.13 

311.00 

760.38 

89.47 

o 
825.49 

829.86 

574.79 

548.25 

2.82 

3 70.35 2120 

8 141.18 48.48 

5 360.50 323.43 

2 47.50 15.75 

3 23.00 14.60 

13 1098.70 1096.20 

No. 01 
Projecl 

SanctIoned 

6 

6 

3 

6 

6 

6 

2 

8 

16 

4 

5 

2 

14 

6 

10 

10 

2 

5 

4 

5 

2 

14 

7 

948.50 

313.46 

1044.60 

1019.42 

1005.00 

36.76 

920.51 

1215.38 

182.32 

895.00 

1109.00 

932.68 

808.50 

821.90 

931.83 

82.44 

8 

896.44 

313.06 

700.00 

913.89 

364.00 

34.76 

815.82 

879.23 

85.00 

895.00 

n4.80 

792.51 

564.15 

394.51 

914.58 

24.73 

40.22 24.92 

567.70 186.75 

711.00 220.80 

419.55 138.50 

96.00 12.30 

1844.81 141425 

No. of 
Project 

Sn:Iioned 

9 

16 

8 

9 

7 

6 

3 

2 

6 

12 

5 

2 

12 

10 

11 

10 

o 
2 

6 

7 

8 

7 

13 

(RI. in Lakhs) 

10 

2827.19 

988.03 

1325.50 

1901.43 

1117.94 

110.00 

138.93 

693.55 

2880.00 

819.25 

945.91 

2461.76 

2283.63 

1595.19 

1620.82 

0.00 

963.30 

1086.35 

~.89 

1320.74 

724.68 

2516.81 

11 

2240.88 

788.22 

927.96 

1527.71 

897.93 

38.00 

111.14 

513.64 

2161.00 

699.04 

756.72 

1937.37 

1820.33 

942.21 

925.30 

0.00 

807.91 

382.38 

1413.40 

1059.3 r 

581.47 

1375.07 
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23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Slkkim 

TamW Nadu 

Tripura 

Uttaranchal 

Uttar Pradesh 

Wesl Bengal 

Andaman and Nicobar 

Chandlgarh 

Dadra and Nagar HaveU 

Delhi 

Daman and Diu 

Lakshadweep 

Pondicherry 

Total 

3 4 

13 346.24 

5 569.00 

5 216.13 

3 548.00 

3 295.00 

5 201.10 

o o 

3 7.75 

2 8.07 

14 504.00 

3 49.50 

o o 

2 7.87 

5 

269.76 

316.10 

67.78 

418.00 

295.00 

60.00 

o 

6.63 

6.46 

449.02 

16.90 

o 
6.30 

212 11121.10 8680.93 

6 

8 

14 

6 

4 

7 

10 

o 
2 

o 
17 

o 

207 

7 8 

1151.09 681.49 

1339.82 850.53 

450.17 135.16 

230.44 203.94 

1115.80 916.26 

717.44 384.34 

o 0 

10.00 8.00 

o 0 

3316.28 3222.13 

265.07 238.56 

o o 
245.17 73.55 

24185.84 18073.76 

9 

8 

7 

7 

9 

10 

o 

3 

o 

8 

o 

o 
2 

10 

660.81 

1308.92 

20.00 

2199.98 

1044.93 

513.04 

0.00 

467.00 

0.00 

628.85 

0.00 

0.00 

451.00 

11 

531.33 

705.83 

16.00 

1750.73 

831.19 

407.43 

0.00 

373.60 

0.00 

511.00 

0.00 

0.00 

360.00 

217 37863.83 27371.97 

Note: This Includes projects relating to Circuits, Destination, Large Revenue Generating Projects, UNDP, Rural Tourism Projects 
(Software and Hardware), IT, Event, Fair and Festivals Projects. 

[Translation} 

Pending Irrigation Projects of Uttar Prade.h 

1045. SHRI SANTOSH GANGWAR: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) the number of irrigation projects of Uttar Pradesh 
which are dependent on farming instead of 
Industrial development pending with the Union 
Govemment; and 

(b) by when these projects are likely to be granted 
approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) 10 new irrigation project proposals (9 major 
and 1 medium) have been received from the Govemment 
of Uttar Pradesh. Out of which, 5 projects (4 major and 
1 medium) are under different stages of appraisal and 
remaining 5 major projects have been techno-economicaHy 

accepted by the Advisory Committee of Ministry of Waler 
Resources subject to compliance of few obaervations. 

(b) The clearance of the projects depends upon the 
promptness by which the state authorities arrange the 
compliance to the observations of Central Water 
Commission/Technical Advisory Committee/Planning 
Commission and obtain clearance from forests and 
environmental angle from Ministry of Environment and 
Forests and clearance of rehabilitation and resettlement 
plan for the oust .. s from Ministry of Tribal Affairs in 
case tribal population Is affected. 

Teta Iron end Steel Co. Ltd. 

1046. SHRI CHANDRA SEKHAR DUBEY: Will the 
Minilter of LABOUR AND EMPLOYMENT be plaaaed to 
Itate: 

(a) whether 1102 labourers working in Jamadova-
Sijua Koliyari-Dhanbad (Jharkhand) have been suddenly 
asked not to attend the office from 21st March 2005 by 
MIs Tata Iron & Steel Company Limited; and 
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(b) if so, the steps likely to be taken to provide 
employment to them without any delay so that their 
families can be saved from starvation? 

THE MINISTE~ OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) The 
information is being collected and will be laid on the 
table of the House. 

[English} 

Clearance to Iron Plant. 

1047. SHRI JUAL ORAM: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the sponge iron plants set up in Orissa 
have been given clearance despite the fact that adequate 
pollution control measures have not been adopted by 
any of these plants; and 

(b) if so, the reasons for not following the norms 
before giving permission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) As per the provisions of the 
Environment Impact Assessment (EIA) Notification, 1994, 
new sponge iron plants with investment above Rs. 100 
Crores and expansion/modemization plants with investment 
above Rs. 50 Crores are required to obtain environmental 
clearance from the Central Government. Out of 26 Sponge 
Iron Plants' reportedly operating in Orissa as on date, so 
far, the Government has received only one proposal of 
Sponge Iron Plant by MIs Tata Sponge Iron Limited 
located at Joda in Orissa for environmental clearance. 
The Govemment has accorded environmental clearance 
to the same with stipulation of specific and general 
environmental safeguards. No instance of violation of the 
stipulated environmental clearance conditions by MIs Tata 
Sponge Iron Limited has been brought to the notice of 
the Government. 

Evaluation of CADP 

1048. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether evaluation of Command Area 
Development Programme is being carried out by the 
Government; 

(b) if so, in how many States such evaluation has 
been canied out so far; and 

(c) the results of evaluation, State-wiselproject-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. 

(b) So far evaluation studies have been taken up by 
the Ministry of Water Resources in 53 projects of 18 
States. 

(c) State-wiselproject-wise results of evaluation studies 
are given in the enclosed statement. 

A. RESULTS OF EVALUATION STUDIES IN 16 
PROJECTS COMMANDS (1996): 

The objective of the studies was to evaluate the 
impact of Command Area Development Programme in 
respect of impact indicators such as utilization of Irrigation 
potential, increase in irrigation intensity and water use 
efficienCies, use of fertilizers and improved variety seeds, 
increase in agricultural productivity, increase in farm 
income etc., the summarized results of which are given 
below State-wise and Project-wise: 

1. Andhra Prade.h 

(i) Nagarjuf18 Sagar Proj«l' 

The specific impact of CAD is not clearly visible 
because of the problem of inequitable distribution of water, 
areas not getting Irrigation and lower productivity in large 
areas is quite visible. 

The environmental problem Is mainly seen in terms 
of water logging due to impeded drainage and salinisation 
of area. Surveys have indicated that 61 villages out of 
754 (8%) and around 90 vii/ages out of 640 (SO"k) are 
affected by waterlogging. 

2. A ... m 

(i) Jamuna ProJlICf.· 

Area under Paddy increased· fro", 86.44 per cent of 
98.3 per cent. Area under Sali paddy cultivation increased 
from 47 p~r cent to 83 per cent: This shows that there 
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has been rellabiHty in supply of irrigation water. The 
farmers have also switched over to the cultivation of crops 
like sugarcane, mustard, wheat and pulses in certain areas 
which is reported to be a result of realization among 
farmers of benefits of scientific use of lrr1gatlon water 
and diversification of agriculture. 

3. Bihar 

(i) Kosi Proj6Ct· 

There has been marked improvement in the area 
covered under different crops under CADA and productivity 
of pulses (both Kharif and Rabi), wheat and oil seeds 
but with a marginal fall in case of cereals. 

in the pre-project conditions the command area was 
devastated by shifting course of river and flood ravage. 
Vast depressions were left In the receding floods and 
communication, habitation etc. were totally disorganized. 
This entire area after the project has now become 
prosperous, green and lust with growth of population and 
habitations. 

4. Haryana 

(t) Jawahsr Lal Nehru Lih Im'gstion Project· 

The annual projected intensity of irrigation is 62%. 
The actual intensity of irrigation on 98 outlets in 
Mohindergargh and canal system ranged between 1 % to 
110%. 

The actual area, which has been commissioned for 
irrigation was estimated as 170,000 ha, CCA but It has 
been curtailed to 90,000 ha, CCA on account of system 
deficiencies resulting into reduced flows. 

Potential depends upon availability of water and not 
upon the extent of physical infrastructure alone. The actual 
available water is limited to about 15% of the projected 
allocation. Therefore, actual irrigated area is also in the 
same range VIS a VIS the projected area. 

The assets of the farmers in terms of housing, 
durable assets, livestock, agricultural implements are more 
in the command areas VIS 09 vis non-command areas. 

The family income per household is As. 58530 in 
command and Rs. 45145 in non-command areas. 

5. Himachal Pradesh 

(i) Gin' Project· 

The data on season-wise, crop-wise Irrigated area in 
left bank canal and right bank canal Indicate that the 
Intensity of irrigation In the left bank canal Which was 
58.6 per cent in 1985 (when CAD activity was taken up) 
increased to 71.7 per cent in 1992. In the case of right 
canal the intensity of irrigation increased from 87. 1 per 
cent in 1985 to 127 per cent in 1992. 

6. Gujarat 

(i) Bhsti8r Project· 

Modemisation of the canals has improved the water 
use efficiency. The conjunctive utilisation of ground water 
has also helped. Introduction of warabandi and formation 
of water users, cooperative societies are very essential 
for further improvement. 

The irrigation potential utilised was 11430 ha. In 
1983-84 when the CAD Programme was started In the 
project area against the created potential of 17170 (67% 
utilisation). This had increased to 14050 In 1993-94 (82% 
utilisation). 

(Ii) Dho9tr1i Project: 

Due to Implementation of CAD programme Irrigation 
facilities improved and production Increased. However, a 
lot of Improvement is required In planning stage and 
thereafter In the execution of the system. 

Field drains were executed only on demand from 
beneficiarlea. Non-provision of field drains had damaged 
cultivable areas. Govemment policy needed a change for 
construction of field drains at a government cost. 

Warabandi was needed to be implemented in the 
system, which is a must for operation of Irrigation. 

State Govemment was required to take Immediate 
action for implementation of cooperative water 
management by formation of WUAs. 

Extension programmes for farmers were required to 
be undertaken. 
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7. Kernataka 

(i) Ms/prsbhs Project: 

After 20 years after completion of the dam and 
30 years after the commissioning of the project only 72% 
irrigation potential has been created. The progress In 
utilisation is worse. During last two years, utilisation 
percentage is 70. In the preceding 6 years it was less 
than 50%. Only one year it reached 86.4% (1982-83). 

Although land levelling helps in uniform water 
application, less water use and increase in crop 
production, the progress has been only 56000 ha. in 20 
years that is 37% of the target (134916 hal. 

The progress of field Irrigation channels was 
satisfactory but maintenance was poor. 

The cropping pattern has developed as planned in 
the project namely 40% Kharlf+20% cotton+40% Rabi. 

8. Maharaahtra 

(i) Surys project: 

The project was included in CAD programme in 1983-
84. Out of a CCA of 14696 ha. only an area of 8 ha. 
was covered with field channel and out of 1 000 ha. of 
PVC pipe distribution system only 715 ha. were covered 
which have not been judged for its performance. Out of 
this . hardly 50% area has been irrigated and at some 
places pipes have been choked or damaged. 

Very little work was done under the CAD programme 
and it was considered insignificant for any impact analysis. 

Farmers wanted field channel to be constructed for 
efficient use of water. Warabandi also needed to be 
introduced in the commands. 

It was considered desirable to establish a training 
Institute for farmers in the commands for teaching them 
improved technology for paddy cultivations and floriculture 
and then horticulture pest control, etc. 

(ii) Kuksdi Project· 

Utilisation of irrigation potential incraased to 43% in 
1988 as compared to zero in 1977. 

Field channels and field drains had been completed 
in 74099 ha. and 52,943 ha. (up to 1993-94) out of a 

CCA of 2,24,699 ha. Warabandi had been Introduced In 
35889 ha. 

irrigation intensity increased from 70% (per-CAD) to 
180% (Post-CAD). 

9. Madhya Pradeah 

(I) Bams Project 

The rabi irrigation has developed more or less as 
planned and reached 34482 ha (1993-94). 

The yield per ha. principal crops in the oommand for 
the last one decade has increased subs totany promotion 
of soybean although mainly ralnfed has been facilitated 
by the work of CADA staff in a large way. 

There has been increased in farm income. This could 
have been better but for the prevailing sharecropping 
system through tenants. There is an upward trend double 
cropping and switch over to high yielding variety crops. 

(ii) Hssdeo Project: 

In Bllaspur district of the project the consumption of 
fertilizers was 48.5 kglha. during 1990-91. This was much 
higher than the average consumption for the whole of 
Bilaspur District which was 13.1 kg/ha. for the same 
period. 

10. RaJaathan 

(I) Chsmbs/ Project· 

Analysis of four years' data (1991-92 to 1994-95) of 
irrigation potential created and utilised for the Project 
indicates that there has been full utilisation of irrigation 
potential for almost all the four years. 

Implementation of the Programme has led to an 
increase in the intensity of irrigation from the designed 
89 per cent to 118 per cent (achieved) in 1995-96. 

The quantum of water use per hectare in the project 
has steadily declined between 1974-75 and 1995-96, 
which shows that there has been efficient use of irrigation 
water in the region. The designed delta of the project IS' 
0.689 mts. In 1991-92 the delta achieved was 0.729 mts. 
But due to efficient utilisation of ~ater under CAD 
Programme, the delta achieved in 1994-95 was 0.649 
mts. thereby indicating the Increase in water use efficiency 
by 12.4 per cent over the period. 
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A significant change in the cropping pattern has been 
noticed. Area under Oil seeds which are water use 
efficient crops, has increased from 6.96 per cent in 
1973-74 to 49.01 per cent in 1993-94. 

During the period 1973-74 to 1994-95 agriculture 
production had increased from 2,26,920 tonnes to 
6,77,170 tonnes which showed an increase by 198 per 
cent. The agriculture productivity per ha. had increased 
from 1547 kglha. to 2803 kg/ha. during the same period. 

Due to Increase in cropping intensity and timely 
availability of water, the average fertilizer consumption 
had increased from 37.99 kglha. in 1975-76 to 124.13 
kglha. In 1994-95. Total area under high yielding variety 
seeds in the project. area had increased by 15 per cent 
during 1991-92 to 1994-95, whereas at the State level 
there had been only 2.5 per cent in the same period. 

The collective impact of increase in the Irrigated area 
and production of oil seeds had led to an increase in 
agricultural productivity and net farm income in the 
Chambal Project command. The percentage in net farm 
income came to 76 per cent In 1994-95 over 1973-74. 

In the Command Area, drainage had helped in the 
reducing waterlogged areas in the command from 1,67,000 
ha. in 1973 to 99,000 ha. in 1994. 

11. Uttar Pradesh 

(i) Shatr/8 Cansl SystM/: 

As a result of better water distribution facility through 
the CAD Programme, area under major crops has 
increased. Areas under paddy and wheat have increased 
by 32.2 per cent and 14.5 per cent respectively In 1993-
94 over 1987-88. Area under oil seeds has increased by 
73 per oent in 1993·94 over 1987-88 while the area 
under rainfed crops like Jowar, Barely, Gram and Arhar 
has gone down by 18-44 per cent during the same period. 

Foodgrains production in the project command had 
increased by 80-88 per cent in case of Kharif crops and 
by 25-30 per cent in case of Rabi crops in 1993-94 over 
1987-88. Productivity of major crops, like paddy had gone 
up by 32.5% in 1993-94 over 1987-88 while in case of 
wheat and sugarcane it has increased by 15-16%. 
Productivity of Rice In the Command was about 4 Ots/ 
ha. higher (1993-94) than the average productivity in 
nearby districts presently not covered under CAD 
Programme. Cropping intensity in the command had 
reached the level of 149 per cent In 1992-93 which is an 
increase of 9 per cent over 1987-88 whereas at the State 

level the Intenejty had gone up by 4 per cent only during 
the same period. 

Because of a shift In the cropping pattern from rain-
fed crops to irrigated crops and better distribution of water, 
consumption of fertilisers had increased by 58 per cent 
in 1994-95 over 1987-88. 

12. Tamil Nadu 

(I) Per/yBr Vs/usi Project: 

The irrigated area which was 48933 ha. in 1982-83 
had increased to 95406 ha. In 1992-93 showing an 
appreciable increase in utlisation of irrigation potential ie. 
from 84 per cent to 124 per cent. 

The rate of consumption of water per tho ha. has 
improved considerably. Against 7.27 cubic metre water 
per thousand ha. planned, the rate of consumption of 
water has been economic and in many of the cases 
upto 4.17 cubic metre water per thousand h,. The duty 
of water, which was 3.6 ha. per m.cu.ft. in no rotational 
water supply area has increased to 4.13 ha. per m.cu.ft. 

The average yield of paddy, which was 2516 kg per 
ha. before the introduction of rotational water supply 
(1982-83), had increased to 5525 kg per ha. (1992-93) 
which is an increase of 119%. 

Because of conjunctive use of water from a storage 
of 2100 small tanks and 7052 dug we/Is In the command 
area. On account of this, the water table has been kept 
under check, well below the ground level. This has 
reduced the incidence of waterlogging, soil salinity and 
alkalinity In the area. 

B. RESULTS OF COMPREHENSIVE EVALUATION 
STUDY IN 10 PROJECT COMMANDS (1997): 

The objective of the study was to assess the impact 
of the programme in bridging the gap between irrigation 
potential created and utilised, increase in agricultural 
productivity and production, increase in the income of 
the farmers, etc. summarized results of which are given 
below. 

1. R,,.lthan 

(I) Chambal Project: 

Informal Warabandi was Introduced In 114782 ha. 
out of CCA of 229000 ha. since 1974 up to 1995-96. 
Farmers in general appreciated the merit of Waraband!. 
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Maximum utilization of irrigation potential created 
increased by 39.5% from 71.7% (in 1974-75) to 111.2% 
(in 1992-93). 

Productivity of paddy, sorghum, wheat and gram 
Increased at the compound rate of 2.1%, 5.70/0, 5.2% 
and 4.7% respectively from pre-CAD year 1974-75 to 
post-CAD year (1995-96). 

Irrigation intensity increased from 69.26% prior to CAD 
(1974-75) to 108.88% in 1994-95. 

The water does reach up to the tails. 

Overall family annual income was As. 54055 in 
command area of the project as against As. 39394 in 
non-command area. 

2. Madhya Pradesh 

(I) Hasd80: 

Warabandi was started in 1995-96 and was achieved 
in 2154 ha. only by end of that year. However. due to 
construction of field channels, farmers were cooperating 
with each other for distribution of water among 
themselves. 

Maximum utilization of irrigation potential created 
increased by 10% from 99% (in 1974-75) to 109% (in 
1994-95). 

3. Orissa 

(IJ Hirakud: 

Improved irrigation practice led to increase in grain 
yield of rice by 16%. 

Water use efficiency increased by 49%. 

4. Andhra Prade.h 

(lJ Srimm Sagsr. 

Warabandi system was designed to provide secured 
and timely supply of irrigation to all farmers in the outlet 
commands. From 1979-80 to 1984-85, Warabandi was 
implemented in an area of 78376 he. out of CCA of 
6,51,000 ha. While introducing Warabandl system, informal 
pipe committees were formed which worked well for the 
first three years but gradually became defunct due to 
deterioration of the maintenanc& of the system. 

Maximum utilization of irrigation potential created 
Increased by 42.9% from 34.5% (In 1974·76) to n.4% 
(in 1987-88). 

5. Tamil Nadu 

Warabandi was achieved In 58213 ha. out of COA 
of 78357 ha. by 1992-93. 

Maximum utilization of irrigation potential created 
Increased by 17.5% from 107.1% (in 1974-75) to 124.6% 
(in 1990-91). 

Beneficiaries in head, middle and tail reaches received 
water as per schedule. 

Households having income above As. 30000 
increased from 92% (Pre-CAD) to 95% (post-CAD). 

Total water logged and salt affected area reduced to 
6359 ha. in 1990 from 7697 ha. in 1986·87. It further 
reduced to 4539 ha. in 1995. 

6. We.. Bengal 

(I) ave: 

Maximum utilization of irrigation potential created 
decreased by 2.3% from 91% (in 1974-75) to 88.7% (in 
1995-96). 

7. Gularat 

(I) HathlTlllll: 

Maximum utilization of irrigation potential created 
increased by 1.9% from 57.7% (In 1983-84) to 59.6% (in 
1984-85). 

8. Karala 

(I) Malampuzha: 

Warabandi in the full CCA (21732 ha.) was achieved 
in 1995-96. Under Warabandl, Kerela was constructing 
pucca structures at the head of the spout. Farmer' 
benefICiaries Associations were themselves managing the 
distribution of water and tail enders w.re getting water. 

Maximum utilization of irrigation potential created 
increased from 78.1% (in 1974-75) to 91% (in 1995-ee). 
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9. K8mataka 

(i) Ghatsprsbha: 

Maximum utilization of Irrigation potential created 
increased by 34.3% from 63.1% (in 1974-75) to 97.4% 
(in 1992-93). 

10. Uttar Pradesh 

(i) Ssrds C.nlll: 

Maximum utilization of irrigation potential created 
increased by 3.7% from 73"10 (in 1974-75) to 76.7% (in 
1991-92). 

Warabandi was achieved in an area of 6,04,103 ha. 
out of CCA of 16,13,000 ha. up to 1995-96. It was found 
that water was reaching In entire command after 
construction of the field channel through Informal 
arrangement. 

There was increase in the yields of rice, wheat and 
sugarcane by 40, 44 and 45 percent respectively. 

C. RESULTS OF EVALUATION STUDIES DONE 
THROUGH REMOTE SENSING (2004-2005): 

The objective of the study was to' estimate total 
irrigated area under major crops, estimate crop 
productivity, identify poorty performing canals and identify 
the trend/extent of water logging and salt affected soils. 
The summarized results of the studies are as under: 

1. Andhra Prade.h 

(i) Jamuna Nagarjuna Sagar (LSC) Project: 

There was 20% rise in total crop al1Ja durtng the 
period from 1990-91 to 1998-99. 

Paddy is the main crop while cotton and chiUes are 
two other important crops grown In the command. Area 
covered under cotton was found to be 2.6 times that of 
chilly during the period from 1990-91 to 1998-99. 

There was 13% increase in Irrigation Intensity during 
the period from 1990-91 to 1998-99. Rise in yield of rabi 
paddy of about 5.5 qtls. per ha. during the period from 
1990-91 to 1998-99. 

An area of 49777 ha. was affected due to salinityl 
alkalinity problem and an area of 696 ha. was affected 
due to water logging. 

(ii) StilBm S8gar ProjBct: 

There was 280% rise In total crop area during the 
period 1985-86 to 1998-99 and 13.4% rise In area of 
paddy during the period 1985-86 to 1998-99. 

The area under known paddy crops such as maize, 
cotton, sunflower and others has been increased by more 
than two times from 1986 to 1999. 

There was 48% rise in cropping Intensity juring the 
period from 1986 to 1999. 

An estimated 6562 ha. of land confined mostly to 
Kakatiya and Lower Manair canal command in Warangal 
district was affected from soil salinity andlor sodlcity. 

Water logging was serious problem in Karim Ganj 
district. The extent of areas affected by water logging 
was estimated to be 18926 ha. 

(iii) Nagarjuna Sagar (RSC) Project· 

Cotton Is the predominant standing crop during rabi 
season followed by paddy, groundnut and black gram. 
Area under paddy increased from 3% to 1 0% of the total 
crop area during the period from 1990-91 to 1998-99. 

About 2% decrease in salt affected soils and water 
logged area were observed during the period from 1990-
91 to 1998-99. 

Practice of Aquaculture was observed in down-stream 
region of the command. 

2. Alum 

(i) JllmlH111 Project: 

100% increase in crop area in 1990-91 compared to 
other two projects 

29°-" increase in Paddy (crop during 10 years time 
period) 

Decrease in percentage area under summer crops 
from 53% to 24% from 1986-87 to 1997-98 About 20% 
available ground water resources is utilized at present. 
Conjunctive use of ground water may be emphasized for 
increasing irrigation intenSity. 

No problem of salinity and alkalinity is observed 

Extent of water level is insignificant and negligible in 
the command area. However, no line lands and poorly 
drain lands are prone to water logging and precaution 
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has to be exercised In deciding cropping pattem In these 
areas. 

3. Maha,.ahtra 

(i) Krishna Project· 

There was 13.5% rise in total cropped area and 
9.73% rise In cropping intensity during 1988-89 to 
1998-99. 

No water logging, salinity and alkalinity problem was 
observed in the project command. 

(ii) Upper Tapi Project· 

There was 23% riae in crop area during the period 
from 1988-89 to 1997-98 were observed. Cropping pattem 
has also changed from Ralnfed Jowar to commercial crop 
like cotton, perennial crop and wheat from 198&-89 to 
1997-98. 

There was no symptom of development of salinity, 
alkalinity, water logging within the command. 

(iii) Shima Project· 

There was 7.3% increase in total crop area and 3Dk 
rise in cropping intensity were observed during the period 
from 1988-89 to 1997-98. 

The total salt affected and waterlogged areas in the 
command were estimated to be 470 ha. and 405 ha. 
respectively. 

(Iv) Puma Project· 

Total Irrigated area increased during rabi and summer 
crop season from 22,674 ha. (1986-87) to 44,121 ha. 
(1990-91) and 28,596 ha. (1997-98). Irrigated area in 
1990-91 representa a good performance at the command 
level in term of full utilization of potential created. 

The irrigation utilization during rabl and aummer crop 
season together observed to be highly variable with 39.1 % 
in 1986-87 to 49% in 1997-98. 

The problem of water logging and salinity/sodicity was 
18SS. An area of 85 ha. of salt affected soila and 346 ha. 
of water logging areas were identified in the command. 

(v) .Jayakwadi and Majalgson: 

Cropping Intensity had gradually Increased in 
Jayakwadl Command whereas it had decreased In 
Majalgaon Command from 60% to about 50% (from 
1986-87 to 1997-98). 

Water logging In the command was found to be 
confined mostly near the main canal and in some places 
near distributaries and minors. The extent of waterlogged 
and salt affected soil areas in the cornmand were as 
estimated to be 871.9 he. and 856.71 ha. respectively. 

(vi) Gima: 

Irrigation Utilization (IU) in this command is malniy 
during rabi and hot weather season. Estimated IU during 
rabi and hot whether season together appears to have 
stabllsed at close to the designed IU (i.e. 54.08% of 
Irrigated Command Area) 

Yield of wheat crop has improved significantly from 
1988-89 to 1998-99. 

The salt affected soils Is found to be confined 
generally to deep and moderately deep black soil in the 
command and is estimated to occupy an area of 22398 
ha. 

There la no Incidence of water logging In the 
command. 

4. AaJa.than 

(i) Chal'17blll Project: 

There was 13% rise In total crop area and 10% rise 
In cropping Intensity of wheat crop during the period from 
1988-81 to 1997-98 were observed. 

The wheat crop condition was observed to be uniform 
among the canal distributory. About 11152 ha of salt 
affected solis were estimated to occur In the Chambal 
irrigation command. 

No r~gular trend In the extent of waterlogged areas 
was observed. However, the total area under water 
logging during the period 199D-91 was estimated to be 
15191 he. which Is found to be more than that of reported 
estimate during 1986-87 at 9945 ha. 

5. West Benga' 

(i) tmmodar Valt.y CotpOl'lllion (OVC) Project: 

There was 70% rise in summer season crop area, 
52% rises In area of bora-paddy cultiv'atlon, 35% rise in 
crop Intensity were observed during the period from 
1988-89 to 1997-98. 
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Productivity of bora paddy crop increased from 39." 
quintal per ha. to 46.87 quintal per ha. during the same 
period. 

CulturabJe Command Area utilized maximum only for 
Kharif season. 

In rabi/summer crop season hardly one third of the 
total CCA wu cultivated. Potato alone accounts for about 
half of the area under rabi crop. Significant shift from 
potato to summer paddy was observed during the period 
from 1988-89 to 1997-98. 

Crop condition was observed to be consistently 
average during the period from 1988-89 to 1997-98. 

Marginal Increaee in the total water logged areas 
and no soil salinity and alkalinity problem were observed 
during the period from 1988-89 to 1997-98. 

(iii) Mayurskshi Project: 

36% rise in total crop area, 1 1.2% rises in cropping 
intensity were observed during the period from 1988-89 
to 1998-99. 

Average paddy yield found to vary between 40-60 
quintal per ha. 

No salinity/alkalinity problem was observed In this 
command. 

D. ON-GOING EVALUATION STUDIES 

The evaluation studies of following projects are 
ongoing, out which the study of Tungbhadra project has 
been recently completed and salient findings of the same 
have been given: 

1. Gujarat-Karjan project 

2. Himachal Pradesh-Bhabour Saheb Phase-II 
project 

3. Jammu & Kashmir-Ravi project 

4. Kerala-Chalakudi project 

5. Madhya Pradesh-Upper Weinganga project 

6. Maharashtra-Bhlma project 

7. Manipur-Loktak project 

8. Orlssa-Mahanadl Delta (old) project 

9. Punjab-Sirhind Feeder project 

10. Rajasthan-IGNP-I project 

11. Bihar-Sone project 

12. Karnataka-Tungabhadra project (Recently 
completed) 

13. Uttar Pradesh-Upper Ganga Canal project 

14. Haryana-Western Jamuna Canal-II project. 

Sa/isnt Hndings of Tungsbhadrs project in Kametaka: 

The Irrigated area increased from 297761 ha to 
348441 ha during 11981-82 to 2000-01 

The cropping pattern has been titled towards growing 
of wet crop ,:s. paddy. The Kharif paddy was planned to 
be grown in 29032 ha. but it has increased to 13562 ha. 
The area under kharlf paddy has thus increased by 467% 
during 1981-82 to 2001. 

The irrigation intensity has increased from 41 % to 
65% during 1976-77 to 1997-98. 

The water logging, soil salinity and alkalinity are 
serious problems under Tungbhadra project area. The 
main reason of this situation is asSigned to growing of 
paddy crop in 60-70 in Kharif while it was planned around 
8% of CCA. 

{TrsnS/Stionj 

MinIng In the Country 

1049. SHRI AVTAR SINGH BHADANA: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether mining in different parts of the country is 
still continuing despite orders of the Supreme Court 
against it; 

(b) if so, the steps taken by the Govemment to check 
the illegal mining; and 

(c) the progreae made in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The Ministry of Environment and 
Forests has no information on the exlent of illegal mining 
going on in the country in violation of the order of the 
Hon'ble Supreme Court of India In W.P. (C) No. 460 of 
2004 in the matter of Goa Foundation Vs. Union of India. 
However, pursuant to the Supreme Court order, the 
Ministry has issued specific directions to all the State/ 
Union Territory Govemments under Section (5) of the 
Environment (Protection) Act, 1986 to stop mining being 
operated in violation of environmental laws. 

[English} 

Development of Foreat Villagee 

1050. SHRI GIRIDHAR GAMANG: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) total number of forest villages in the country, 
State-wise; 

(b) whether the Planning Commission has allocated 
funds for development of forest villages during the financial 
year 2005-06; 

(c) if so, the proposals received so far from the States 
and schemes and projects approved and funds provided 
therefore, State-wise; and 

(d) the steps taken to protect the rights of tribals in 
forests and forest villages? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) As per information received from State 
Govemments, total number of forest villages in the country 
is 2690. State-wise details of forest villages is given in 
the enclosed statement. 

(b) and (c) Yes, Sir. An amount of Rs. 230 Crores 
has been allocated by Planning Commission during the 
year 2005-06 to the Ministry of Tribal Affairs. Proposals 
for development of forest villages have been received 
from Assam, West Bengal, Chhattisgartl, Madhya Pradesh 
and Gujarat. The proposals will be approved and funds 
released subject to their suitability and availability of 
adequate funds during the year. 

(d) National Forest Policy, 1988 safeguards the 
customary rights and interests of tribal people living on 

forest lands. The policy also enviaages the development 
of. forest vUlages at par with revenue villages. Accordingly, 
the Central Government had issued guidelines on 
18.09.1990 under Forest (Conservation) Act, 1980, for 
conversion of forest villages into revenue viRage., and 
for settlement of disputed claims, patta, lease, etc. of the 
forest dwellers Including trlbals on the forest lands, and 
requested State GovemmentS/Union Territories to submit 
proposals under the Act. Also, to safeguard the rights of 
forest dwellers including trlbals on forest lands, Central 
Government has issued directions to the StateS/UTs on 
21.12.2004 not to evict such dwellers till the process of 
verification and recognitIon of their traditIonal rights on 
forest lands Is completed. 

Stats-wise Number 01 Forest Vl7lagss In the Country 
(Up-dated as on 90.06.2005) 

SI.No. Name of State Number of Forest Villages 

2 3 

1. Andhra Pradesh 

2. Assam 499 

3. Arunachal Pradesh 

4. Andaman and Nicobar Islands 

5. Bihar 0 

6. Chandlgarh 0 

7. Chhattisgarh 421 

8. Delhi 

9. Daman and Diu 0 

10. Dadra and Nagar Haveli 

11. Gujarat 194 

12. Goa 

13. Haryana 0 

14. Himachal Pradeah 0 

15. Jammu and Kashmir 

16. Jharkhand 24 
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2 

17. Kamataka 

18. Kerala 

19. Lakshadweep 

20. Maharashtra 

21. Manipur 

22. Meghalaya 

23. Madhya Pradesh 

24. Mizoram 

25. Nagaland 

26. Orissa 

27. Punjab 

28. Pondicherry 

29. Rajasthan 

30. Sikkim 

31. Tamil Nadu 

32. Tripura 

33. Uttaranchal 

34. Uttar Pradesh 

35. West Bengal 

Total 

/Trsnslslionj 

3 

o 
73 

22 

925 

85 

20 

o 

o 

o 

96 

142 

19 

170 

2690 

Dlltrlbutlon of Seed, at Low Prlcu 

1051. SHRI SRICHAND KRIPLANI: WHI the Minister 
of AGRICULTURE be pleased to .tate: 

(a) whether the Government distributes seeds at low 
prices to the farmers keeping in view their poor financial 
condition; 

(b) If so, the details of the criteria adopted in this 
regard; and 

(c) the details of farmers benefited by this scheme 
annually, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The distribution subsidy under 
different schemes Is given as under:-

For Paddy and Wheat seed 0 As. 2/kg. 

For Ba~a, Jowar, Barely and Ragi varieties 0 As. 
4/1<g. 

For certified seeds of all crops of ollseeds pulses 
and ollse.de 0 Rs. 81kg or 25% of the seed cost 
whlchever is less. 

For Certified seeds of cotton 0 As. 20/l<g. 

For certified seeds of Jute and Meata @ Rs. 8/1<g. 
or 25% of the seed cost whichever is less. 

(c) All categories of farmers are benefited under 
above mentioned schemes. Whereas the subsidy for 
Paddy, Wheat, BaJra, Jowar, Barley and Ragi, Jute & 
Mesta is available under Macro Management Scheme of 
Agriculture which is applicable to all States, the subsidy 
on Cotton seeds is available in States covered under 
Technology Mission on Cotton VIZ, Andhra Pradesh. 
GUjarat. Haryana. Karnataka. Madhya Pradesh. 
Maharashtra, Orissa, Punjab, Rajasthan, Tamil Nadu. 
Trlpura. Uttar Pradesh and West Bengal. Subsidy on 
oilseeds and pulses is available in States covered under 
Integrated Scheme of Oilseads, Pulses, Ollpalm and Maize 
(ISOPOM) vIz.. Andhra Pradesh. Bihar. Chhattisgarh, 
Gujarat. Haryana. Karnataka, Madhya Pradesh, 
Maharashtra. Orissa. Punjab, Rajasthan. Tamil Nadu, Uttar 
Pradesh and West Bengal. However. to give boost to 
production of oilseeds and pulses in States not covered 
under ISOPOM scheme. support Is being given through 
Macro Management Scheme of Agriculture as per the 
Work Plan submitted by States. 

New Sugar Mills 

1052. SHRI HARIKEWAL PRASAD: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government proposes to set up new 
sugar mills in the country including Uttar Pradesh; 
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(b) If so, the number of sugar mills proposed to be 
set up during the current financial year, State-wise; 

(c) whether some sugar mills set up earlier have 
become sick; 

(d) If so, since when and the causes of their sickness; 
and 

(e) the steps taken for revival of these mills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The Central Govemment does not 
set up sugar mills in any part of the country. The sugar 
Industry has been de licensed with effect from 31 .8.1998. 
The entrepreneurs are now free to set up sugar mills as 
per techno-economic viability of their project maintaining 
a distance of 15 Kms from the existing sugar mills. 

(c) and (d) Sugar mills remain closed or become 
Isick from time to time for a variety of factors, such as, 
inadequate cane availability, uneconomical size, old age, 
bad condition of plant and machinery, technical and 
managerial incompetence, etc. 

(e) It is the responsibility of the entrepreneur to take 
steps to reopen/revive the closed sugar mills. The sick 
mills belonging to private and public sectors are covered 
under the provisions of Sick Industrial Companies (Special 
Provisions) Act, 1985 (SICA). Such sugar mills are 
required to make a reference to the Board for Industrial 
and Financial Reconstruction (BIFR) whenever their 
accumulated losses become equal to or more than the 
net-worth. If the rehabilitation schemes sanctioned by BIFR 
provide for any relief/concession from this Ministry, the 
scheme is considered as per the existing guidelines. 

As regards the cooperative sugar mills a Committee 
has been constituted by the· Ministry of Consumer Affairs, 
Food and Public Distribution (Department of Food and 
Public Distribution) to consider the proposals of the 
potentially viable sick sugar mills of this sector. 

The Central Government has provided a loan of 
Rs. 20.89 Crores to 3 sick sugar mills for modemization 
and rehabilitation. 

[Eng/Ish} 

Wildlife Report 

1053. KUNWAR MANVENDRA SINGH: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the attention of the Union Government 
hss been drawn to wildlife report according to which the 
migratory birds are going off Delhi due to increasing 
pollution In Deihl's water bodies; 

(b) if so, the details thereof; and 

(c) the corrective measures taken or proposed to be 
taken In this regard and also to check water pollution in 
the country particularly in Delhi? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. No such report has been received. 

(b) and (c) Does not arise. 

Re.sonable Prices for F.rm Produce 

1054. SHAI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDTIA MANE: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Govemment is aware of the misery 
of farmers for not getting adequate prices of their produce; 

(b) if so, the measures proposed to be taken by the 
Government to fix reasonable prices of farm produce; 

(c) whether complaints have been received from 
farmers that the Government agencies are not buying 
their products; 

(d) if so, the details in this regard; and 

(e) the steps taken by the Govemment to streamline 
and enforce the existing system of procurement of farm 
products from the farmers? 
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THE MINISTER OF. STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (e) With a view to enabling farmers to 
avoid distress sale when market prices fall below 
remunerative levels, the Govemment announces every 
year Minimum Support Prices (MSP) for major agricultural 
commodities comprising cereals, pulses, oilseeds and 
other commercial crops namely potton, jute and 
sugarcane. In order to ensure that the farmers derive 
intended benefits In terms of price support, the 
Government also undertakes procurement through 
agencies like Food Corporation of India (FCI), Jute 
Corporation of India (JCI), Cotton Corporation of India 
(CCI) and National Agricultural Cooperative Marketing 
Federation of India (NAFED), besides other agencies 
designated by the State Governments. In order to enable 
the Implementing agencies to take timely action, the 
market prices are closely monitored and wherever they 
are found to rule below the MSPs, these are referred to 
the concemed Departments for appropriate action. Further, 
efforts are being made to announce MSPs well before 
the commencement of the sowing season so as to enable 
farmers to choose crops In the light of knowledge of the 
MSPs of different crops. Keeping this In view, Govemment 
announced MSPs for Kharif crops of 2005-06 season In 
April 2005. 

{Trans/a/ion} 

Production of Apples 

1055. DR. COL. (RETD.) DHANI RAM SHANDIL: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has introduced a 
Technology Mission under Centrally Sponsored Scheme 
to promote the production of apples in the country; 

(b) if so, the details thereof; and 

(c) the details of amount allocated to Himachal 
Pradesh out of the total amount of Rs. 385 lakhs during 
2003-04 and 2004-05 under the scheme. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Ministry of Agriculture, Government 
of India is implementing a Centrally Sponsored Scheme 

"Technology Mission for Integrated Development of 
Horticulture in North Eastern states including Sikkim" since 
2001-02. The scheme was further extended to three other 
contiguous hilly states namely Jammu & Kashmir, 
Himachal Pradesh and Uttaranchal during the year 2003-
04. The scheme Is being implemented in a Mission Mode 
addressing all the issues related to development of 
horticulture from production to marketing and processing 
through four Mini Missions in an end to end approach. 
Mini Mission-I relates to research, Is involved in 
development, refinement and demonstration of 
technologies, besides production and supply of nucleus 
seed and improving the produotion & productivity of 
horticultural crops through expansion of area, production 
of planting material creation of irrigation facilities, 
infrastructure development for protected cultivation, 
adoption of organic farming and others. Mini Mission-III 
relates to marketing, involves creation of adequate 
infrastructure facilities such as whole sale markets, rural 
primary markets, apni mandis and state grading 
laboratOries, besides creation of infrastructure facilities for 
post harvest management such as cold storage units, 
refer vans, packaging and handling units. Mini Mission-IV 
relates to proceSSing is involved in promotion of 
processing of horticulture produce through establishment! 
upgradation of viable processing units. 

(c) The details of funds released to Himachal 
Pradesh, since Its inception in the state from the year 
2003-04 under the scheme Is given below:-

2003-04 

2004-05 

2005-06 

Rs. 650.00 lakhs 

Rs. 1500.00 lakhs 

As. 550.00 lakhs (1st installment) 

The details of the area expansion under fruit including 
apple in Himachal Pradesh during the year 2003-04 & 
2004-05 is as under: 

Year 

2003-04 

2004-05 

Total 

Apples 

506 ha 

1269 ha 

1765 ha 

Area covered 

Other fruits 

955 ha 

605 ha 

1650 ha 

Total 

1461 ha 

1954 ha 

3415 ha 

The rate of assistance for area expansion under fruit, 
which also include apple is Rs. 13000 per hectare the 
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total uslstance given for apple so far is Rs. 229.45 lakhs 
for 1765 hectares besides an aHocatlon of Rs. 143.00 
lakhs for 1100 hectares during the current year. 

/English} 

Coat of Dextroproxyphone and Ita Salta 

1056. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(.) the details of the reasons given in the examination 
report of different cost comparison of manufacturers of 
Dextroproxyphone and its· saits; 

(b) whether the Government has analyzed said 
reasons; 

(c) if so, the details thereof; and 

(d) the steps taken by the Govemment in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER" OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to' (d) The bulk drug Dextropropoxyphene 
(and its salts) is a Scheduled bulk drug under Drugs 
(Prices Control) Order (POCO), 1995. The comprehensive 
cost price dusty of this drug was based on three 
manufacturers of this drug. According to the study, the 
producers are not producing the drug from the same 
stage of production and consequently the costs of these 
manufacturers were different. As per the guidelines of 
the National Pharmaceutical Pricing Authority (NPPA) for 
pricing of bulk drugs, where more than one manufacturer 
produces a product, the fair price determined for individual 
manufacturers is arranged in the ascending order of 
prices. The fair price of the manufacturer at 213rd cut off 
level (considering 66.66% of the production) of the total 
estimated production SCI) worked out is compared with the 
weighted average fair price of the units undertaken for 
the detailed cost study and the lower of the two, is 
recommended as the fair price for the industry for that 
particular product. This practice is being followed 
consistently for fixation" of prices of bulk drugs where 
more than two manufacturers produce the same drug. 
The price fixation of bulk drug Dextropropoxyphene and 
its salts is in conformity with the practice followed In all 
such cases by NPPA without deviation. 

Production of Bulk Drug. 

1057. SHRI SURESH CHANDEL: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the total quantity of important bulk drugs produced 
in the country during the lut three years; 

(b) whether the Govemment imports and exports large 
number of bulk drugs; 

(c) if so, the quantity and value of each bulk drugs 
imported and exported during the said period; and 

(d) the developmental plan and non-plan schemes 
and policy measures to increase exports and be self-
sufficiftnt? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) A large number of units manufacturing 
drugs and related Items, both in the organized sector 
and in the small scale sector are operating in the country. 
Under the provisions of the Drugs and Cosmetics Act, 
1940 and the Rules made there-under, the responsibility 
for regulating the manufacture and sale of drugs is vested 
primarily with the State Govemments. 

(b) and (c) Total import-export figures of Drugs, 
Pharmaceuticals and fine Chemicals for the last three 
years, as obtained from the Department of Commerce 
are as under:-

Export of Drugs, 
Pharmaceuticals and fine 
Chemicals 

Import of Medicinal and 
Pharmaceutical Products 

Values in US $ Millions 

2002·2003 2003-2004 2004-2005 

2650.28 3310.73 3712.57 

592.02 643.73 679.14 

(d) The Govemment of India takes a number of 
measures for export promotion under the Foreign Trade 
Policy, which, inltJr-slia, include the following:-

(1) Assistance to States for developing Export 
infrastl:UCture and Allied Activities (ASIDE). 

(2) Market Access Initiative (MAl). 
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(3) Market Development Assistance (MDA). 

(4) Meeting Expenses for Trade Related Matters. 

(5) Reorganization of Towns of Export Excellence 
and assistance to exporters. 

(6) Brand Promotion and Quality. 

(7) Modernization· and upgradation of Test Houses. 

Land under Irrigation 

1058. SHRI HANNAN MOLLAH: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the area covered by irrigation at the end of each 
FIve Year Plan, plan-wise; 

(b) the target set and achievements made during the 
Tenth Five Year Plan; and 

(c) the allocation made for the Tenth Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
V ADAV): (a) Irrigation potential created at the end of 
each Five Year Plan is enclosed as statement. 

(b) A target of creation of 16.743 million hectare of 
irrigation potential was set for the Tenth Five Year Plan, 
out of which 3.20 million hectare has been created by 
the end of the year 2003-04. 

(c) An outlay of Rs. 95743.42 crore was approved 
for irrigation and flood control in the Tenth Five Year 
Plan. 

Plan 

Up to 1951 (Pre-Plan) 

I Plan (1951-56) 

II Plan (1956-61) 

III Plan (1961-66) 

(In million hectares) 

Total Cumulative Irrigation 
Potential Created 

2 

22.60 

26.26 

29.08 

33.57 

Annual Plans (1966-69) 

IV Plan (1969-74) 

V Plan (1974-78) 

Annual Plans (1978-80) 

VI Plan (1980-85) 

VII Plan (1985-90) 

Annual Plans (1990-92) 

VIII Plan (1992-97) 

IX Plan (1997-2002) 

Inland Fisheri •• 

2 

37.10 

44.20 

52.02 

56.61 

65.22 

76.53 

81.09 

86.26 

93.96 

1059. PROF. M. RAMADASS: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the trends in production and productivity of Inland 
fisheries in the country during the last three years; 

(b) the operational details of shrimp and fish culture 
project of the Union Government; 

(c) whether there Is a growing danger to reverine 
fisheries due to river pollution In the country; and 

(d) if so, the details thereof and the action taken to 
mitigate this trend? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHILESH PRASAD 
SINGH): (a) There is an increasing trend in inland fish 
production in the country during the last three years as 
given in the following table. Productivity of inland fishery 
resources It is not maintained by the Government, 
however, productivity from ponds and tanks brought under 
fish culture under the programme of freshwater 
aquacuHure development is about 2.3 tonneslha/year. 

Year 

2001-02 

2002-03 

2003-04 

Inland Fish Production (in OOO'tonnes) 

3126 

3210 

3458 
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(b) No shrimp and fish culture project of the 
Govemment Is under implementation at present. 

(c) and (d) Investigations on fisheries of River Ganga 
has shown that catch of certain species of fish are 
declining due to multiple factors, like, hydrographic and 
physiographic changes of the reverine eco-system, 
depletion of quantum of water, construction of dams and 
barrages, over-exploitation of resource, destruction of 
breeding grounds as well as deterioration of water quality 
due to organic and pollutant loads specially near Industrial 
cities. Efforts are being made through code of conduct of 
responsible fisheries to rehabilitate the riverine fisheries 
In the country. 

Madra. Fertilizer. LImited 

1060. SHRI K.C. PALANISAMY: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

2002-03 
Qty.IMT 

Ammonia 2,65,001 

Urea 4,01,249 

NPK 4,15,044 

(a) the detai18 of urea, Ammonia and NPK produced 
by the Madras Fertilizers Umlted (MFL) during the last 
three years; 

(b) the details of sales performance of MFL during 
the said period; 

(c) whether performance of MFL is declining; 

(d) if so, the losses suffered by MFL during the said 
period and the current years; 

(e) the reasons therefor, and 

(f) the reaction of the Govemment thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) The details of Urea, Ammonia and NPK 
produced by MFL during last three years as below:-

2003-04 2004-05 
Oty.IMT Oty.IMT 

2,59,622 3,00.886 

3,87,678 4,73,032 

4,28,612 3,33,475 

(b) The details of sales performance of MFL during the last three years. 

2002-03 

MT Rs. Crore 

Urea 3,58381 734.86 

NPK Complex 4,20,044 431.32 

NPK 26.35 

Total 1192.53 

(c) to (e) The profit earned and losses n:urred by MFL 
during the laSt three years. mainly due to non-avallablBty of 
raw materials and caSh shortages are as under:-

Year 

2002-2003 

2003-2004 

2004-2005 

2005-2006 (till June 05) 

(Rs. in Crore) 

ProfrtlLoss 

(+)8.34 

(-)63.74 

(-)58.39 

(-)12.15 

2003-04 2004-05 

MT Rs. Crore MT Rs. Crore 

4.13,959 589.62 4,83,142 864.51 

5,15,273 536.23 3,52,839 419.01 

13.90 20.70 

1139.75 1286.22 

The budgeted loss for the year 2005-06 is Rs. 40.29 
crore. 

(f) With a view to improve its net worth the grant of 
reliefs and concessions sought by MFL wlit depend on 
the decision of the competent authority In the Govemment. 
[Transilltion] 

Difference between Child Labour and Child 
Apprentice 

1061. SHRI BIR SINGH MAHATO: 
SHRI GIRIDHARI YADAV: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 
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<a) whether there is any difference between a child 
labour and child apprentice; 

(b) if so, the manner in which both of them are 
classHied; 

(c) the scheme formulated by the Govemment for 
the development of the traditional artistry of the country; 

(d) the number of times the schemes Introduced for 
the child labour have been reviewed; and 

(e) the results thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Under the 
provisions of the Child Labour (Prohibition and 
Regulations) Act, 1986, child working for an employer for 
wages and below the age of 14 years is child labour. 
Whereas, under the Apprentices Act, 1961 an apprentice 
is of the age of 14 and above with an educational 
qualification of Class 8 to B.Sc. who can undergo 
apprenticeship training. 

(b) Child Labour means a working child below the 
age of 14 years whereas child apprentice Is a child above 
the age of 14 years and having educational qualification 
between Class 8th to B.Sc., who after successful 
completion of the Apprenticeship Training, are classified 
as skilled worker. 

(c) Apprenticeship Training Scheme has been 
formulated under the Apprentices Act 1961 to build skills 
so as to enable them to get gainful employment. 

(d) The National Child Labour Project Scheme was 
introduced in the year 1987 based upon the National 
Policy on Child Labour. Review of the Scheme is a regular 
process. Based on these reviews, revisions are being 
made for better implementation and coverage of the 
scheme. The scheme has been augmented from 12 
districts in 1987 to 250 districts in the 10th Plan to cover 
the child labour endemic districts. 

(e) As a result of the reviews, many new components 
have been introduced and some of the existing ones 
have been enhanced. The amount of nutrition per child 
has been increased from Rs. 2.50 to Rs. 5/- per child 
per day. With a view to provide health care to the 
children, provision has been made to equip the project 
with a doctor for every 20 special schools. In order to 
upgrade the knowledge of the vocational instructors and 

children in the tradealskills, provision hu been made to 
appoint master trainer. Similarty, provision has been made 
to provide training to educational Instructor twice during 
the current plan period. The mode of payment of stipend 
to the children has been linked with mainstreaming and 
the amount earmarked for distribution of educational and 
vocational material per school has been increased from 
Rs. 8,000 to Rs. 10,000. 

{English! 

cauvery Water Dispute. Tribunal Meeting of 
Inter-State Council 

1062. PROF. M. RAMADASS: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the obstacles behind not Implementing the order 
of the Cauvery River Water Disputes Tribunal; 

(b) whether the Government proposes to Implement 
the orders of the Tribunal by according it the status of 
an order of the Supreme Court; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) The Cauvery Water Disputes Tribunal 
(CWDT) passed an Order on 25th June, 1991 giving 
interim relief to the State of Tamil Nadu and Union 
Territory of Pondicherry. The Central Government 
published the aforesaid Order of the Tribunal on 10th 
December, 1991 in the Official Gazette. The said Order 
is, therefore, now binding on the parties to the dispute 
and Is required to be given effect to by them. The Award 
requires the State of Kamataka to release water so as 
to ensure availability of 205 TMC in Mettur in a water 
year. This has been ensured In 9 years out of last 14 
years. For managing water supplies in years when the 
monsoon situation is not satisfactory, the Monitoring 
Committee of Cauvery River Authority has made efforts 
for evolving a formula to share the waters during a 
distress situation. However, so far no agreed formula has 
been evolved. 

The Central Government In 2002 amended the ISWD 
Act, 1956 whereby the said Act is now the Inter-State 
River Water Disputes (ISRWD) Act, 1956. Sub-section 2 
of Section 6 of the ISRWD Act, 1956 stipulates that the 
decision of the Tribunal after its publication in the Official 
Gazette by the Central Government shall have the same 
force as an order to decree of the Supreme Court. 
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Fixation of MSP of Honey 

1063. SHRI A.V. BELLARMIN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government is aware that the Honey 
producers i~ Kanyakumari District are languishing in lurch 
for want of Minimum Support Price (MSP) and non-
marketability of Honey; 

(b) if so, whether there is any scheme to procure 
the Stagnating Honey with the Co-operative Societies 
fixing up a reasonable price and arrange for its 
marketability throughout the nation so as to save the 
producers; and 

(c) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The Government has not received any report! 
proposal regarding Minimum Support Price (MSP) and 
non-marketability of Honey in Kanyakumari District in Tamil 
Nadu. 

(b) The Tamil Nadu Khadi & Village industries Board 
have constituted a committee comprising of members from 
Khadi & Village Industries Commission and Cooperative 
Societies in Kanyakumari Districts for supporting the bee 
keepers. 

(c) The committee has fixed a purchase rate of saw 
honey at Rs. 481- per kg during the honey flow season 
and for the year 2005. 

National Floriculture Mission 

1064. SHRI PRALHAD JOSHI: Will the Minister of 
AGRICULTURE be pl~ased to state: 

(a) the details of the funds released by National 
Floriculture Mission for the development of floriculture in 
the country during the last two years and the current 
year; 

(b) the details of special package to boost the 
floriculture in various States of the oountry alongwlth 
allocation of funds provided to each 'State under the 
package by said mission during the said period; 

(c) whether the Karnataka has submitted any specHic 
scheme to the Union Govemment for speedy development 
of floriculture in the State; and 

(d) if so, the details thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) National Floriculture Mission has not been 
set up by the Government. 

(b) Does not arise. 

(c) and (d) Yes, Sir. Govemment of Kamataka has 
submitted a project proposal for setting up Agrl·Export 
Zone on Floriculture in the state. The project has been 
approved by the Agricultural and Processed Food Products 
Export Development Authority (APEDA) under Ministry of 
Commerce with an outlay of Rs. 29.28 crore for a period 
of five years from 2004-05. 

Supply ot Poor Quality Foodgralns In Lakshadweep 

1065. DR. P.P. KOYA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has recently received 
complaints regarding supply of inferior quality foodgrains 
through Public Distribution (PDS) in Lakshadweep; 

(b) if so, the details thereof; and 

(c) the remedial action taken by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. Government has not received any 
complaint in recent past regarding supply of Inferior quality 
foodgrains through Public Distribution System in 
Lakshadweep. 

(b) and (c) Does not arise. However, to ensure that 
only good quality foodgrains are ,issued to State 
Governments/UT Administrations lor distribution 
under PDS, following steps have been taken by the 
Government: 
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1. Ample opportunities are provided to the officials 
of the State GovemmentalUT Administrations to 
Inspect the stocks prior to lifting from the Food 
Corporation of India (FCI) godowns. 

2. Insttuction have been l88ued to all the State 
GovemmentslUT Administrations that an officer 
not below the rank of Inspector should be 
deputed to check the quality of foodgrains before 
lifting from the FCI godowns. 

3. The samples of foodgralns ar~ to be jointly 
drawn and sealed by the officers of the State 
GovernmentslUT Administrations and the FCI 
from the stocks \ for display at the counters of 
Fair Price Shops (FPSs) for the benefit of 
consumers. 

4. The officers of the State Govemments and the 
Ministry pay' surprise checks to the FPSs, to 
over see the quality of foodgrains being 
distributed through TPDS. 

5. The officers of the Department designated as 
'Area Officers' for monitoring the TPDS work In 
the respective States also undertake visits to 
the storage depots and the FPSs, during their 
visit to the States to check the quality of 
foodgrains being issued. 

Bagllhar Project 

1066. SHRI BASU DEB CHARlA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the news-item appearing in 'Business Standard' 
dated June 19, 2005 captioned MBagtihar Plant" to be 
ready by June, 2006; 

(b) if so, whether objections railed by Pakistan have 
been sorted out bilaterally; 

(c) If so, the details thereof; 

(d) whether the Ministry has also examined all 
aspects of the project; and 

(e) if so, the details thereof and the follow-up action 
taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV): <a) As per available Information, the Bagllhar 
Plant may not be ready by June, 2006. 

(b) No, Sir. 

(c) Technical discussions during the Secretary Level 
Meeting between India and Pakistan held in January 2005 
Indicated a scope for convergence on some Issues. IndIan 
side suggested that the technical discussions be continued 
for one more week as a recess in the Secretary Level 
Meeting, so that the Experts of the two sides could come 
out with amicable solutions on some points, if not ali. 
Pakistan side was agreeabie to the suggestion only if 
the works of the project were suspended. There is no 
provision in the Treaty for such suspension which was 
therefore not acceptable to India. Subsequent to this, 
Pakistan approached the World Bank for the appointment 
of a Neutral Expert to make a determination at the points 
of difference between Pakistan and India. 

(d) and (e) Examination of all aspects of the project 
related to Pakistan's objections has confirmed that there 
is no quantitative technical basis for the objections and 
the design of the Plant is in conformity with the provisions 
of the Treaty. As the matter sinoe stands referred to a 
Neutral Expert appointed by the World Bank on 
Pakistan's request, necessary follow-up action in the 
process before the Neutral Expert is being taken by India. 

[Trsns/8tionJ 

Construction of Bhopal Ga. Tragedy Memoria' 

1067. SHRI KRISHNA MURARI MOGHE: 
DR. RAM LAKHAN SINGH: 

Will the Minister of CHEMiCALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Govemment ha. received a proposal 
of rupees 50 orore for construction of Bhopal Gas Tragedy 
Memorial of Intemational Level in Union Carbide Complex 
in Bhopal; and 

(b) if so, the reaction of the Govemment thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VilAS 
PASWAN): <a) No, Sir. 

(b) Question does not arise. 
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AllocMlon of Fundi to Kalyani DIYI Temple 

1068. SHRI BRAJESH PATHAK: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Govemment proposes to allocate 
funda to develop the Kalyani Devi temple and the famous 
religious sites adjoining its area in Unnao in Uttar Pradesh; 
and 

(b) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) No, 
Sir. 

(b) Development and improvement and tOUrism 
infrastructure at religious places is primarily the 
responsibility of the State GovemmentS/UTs. Ministry of 
Tourism, Govemment of India, extends financial assistance 
to the State GovemmentslUTs for tourism related projects 
which are identified in consultation with the State 
concemed every year under the following schemes:-

Year 

1. Integrated Development of Tourist Circuits and 
Productllnfrastructure and Destination 
Development. 

Cultivable Land 
(Million Hectares) 

1997-98 183.59 

182.92 2002-03 (Provisional) 

State-wise details of cultivable area and its share 
under irrigation including that of Madhya Pradesh are 
given in the enclosed statement. 

(b) The likely potential creation of land under irrigation 

2. Assistance for Large Revenue Generating 
Projects. 

/EnglM} 

Cultivable Land 

1069. SHRI JYOTIRADITYA M. SCI NOlA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the area of cultivable land with assured irrigation 
facilities in the beginning of the 9th and 10th Five Year 
Plan and the area of the land without such facilities in 
the country including Madhya Pradesh State-wise; and 

(b) the area of land brought under irrigation during 
each year of the 10th Pian and till date indicating the 
expenditure incurred and the growth rate registered, y.ar~ 
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The area of cultivable land and its share 
under assured Irrigation 1997-98, i.s. the beginning of 
the 9th Plan and in 2002-03 i.s. the beginning of 10th 
Plan in the country is given below: 

Irrigated area (Million 
Hectares) 

54.98 

53.06 

Percentage of Irrigated 
Area to cultivable land 

29.9 

29.0 

through major, medium and minor irrigation projects during 
the first three years of the 10th Plan and the cumulative 
expenditure/revised outlays of the states for irrigation in 
state eector (excluding flood sub-sector expenditure/revised 
outlays) are as under: 

Year Ukely Potential Creation (in ha.) Exp/Revlsed outlays for 
irrigation in State Sector 

Major and Minor Irrigation Total (Rs. crore) 
Medium irrigation 

2002-03 0.812 0.688 1.500 11453.80 

2003-04 1.005 0.696 1.701 15035.88 

2004-05 1.551 0.746 2.297 19444.44 
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St/It.lMnt 

Slsltl-wiss CuhivsbltJ AIIM and Anr.t UndtJr IfffgMIon 

('000 Hectares) 

State Name Cultivable Area Irrigated Area Area without % Irrigated Area % Area 
Irrigation WIthout Irrigation 

1997·98 2002-03 1997·98 2002·03 1997·98 2002-03 1997·98 2002-03 1997·98 2002-03 

Andhra Pradeah 15868 15n8 3945 3614 11911 12184 24.9 22.9 76.1 77.1 

Assam 3267 3224 572 170 2685 3055 17.6 5.3 82.4 94.7 

Bihar 10585 6641 3508 3462 7350 3179 32.3 52.1 67.7 47.9 

Chhalliagarh 5600 1068 4532 19.1 80.9 

Gujarat 12359 12357 3056 2994 9301 9363 24.7 24.2 76.3 76.8 

Haryana 3821 3735 2793 2966 1028 769 73.1 79.4 28.9 20.6 

Himachal Pradesh 840 801 103 102 737 6~ 12.3 12.7 87.7 87.3 

Jammu and Kashmir 1050 1050 309 300 741 751 29.4 28.5 70.6 71.5 

Kamataka 12897 12908 2363 2515 10534 10392 18.3 19.5 81.7 80.5 

Kerala 2444 2381 350 379 2094 2002 14.3 15.9 85.7 84.1 

Madhya Pradesh 22784 17374 6304 4494 16480 12879 27.7 25.9 72.3 74.1 

Maharashtra 21104 21196 2936 2971 18168 18225 13.9 14.0 88.1 86.0 

Orissa 7975 7473 2090 1883 5885 5590 26.2 25.2 73.8 74.8 

Punjab 4329 4312 4004 4038 325 274 92.5 93.7 7.5 6.3 

Rajasthan 25692 25634 5421 4372 20271 21262 21.1 17.1 78.9 82.9 

Tamil Nadu 8301 8261 2945 2310 5356 5941 35.5 28.0 84.5 72.0 

Uttar Pradesh 20739 19315 12012 12232 8727 7083 57.9 63.3 42.1 36.7 

We.t Bengal 5836 6855 1911 2304 3925 3551 32.7 39.4 67.3 60.6 

Other States/UTa· 3450 9044 361 891 3089 8162 10.5 9.9 89.5 90.1 

All India 183592 182929 54985 53065 128607 129883 29.9 29.0 70.1 71.0 

Note: (I) Since there wu no separate atate of Chhattl8gelh In 1997·98, r_v.m 0811. In the table are left blank. 

(II) The ftguree for the State. of UttaranchaI and JhaI1chand and the UTa of Daman & Diu and L.akehadweep are not available. 

*ThIs Include8 Arunachal Pradesh, Uanlpur, Meghelllya, Mlzoram, Nagaiand, Slkklm, Pondicheny, Dadar & Nagar Haven, DeIhl. Trlpura. 
Chandlgarh, Goa, Andaman & Nicobar 1eIanda. 
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{TranS/stion} 

Pension Scheme for UnorganlHd Sector 

1070. SHRI NIKHIL KUMAR CHOUDHARY: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether a group of five members has been 
constituted by the Asian Development Bank to prepare a 
pension scheme for 37 crores workers of unorganised 
sector in India; 

(b) If so, whether the said group has already 
submitted Its report to the Government; 

(c) if so, the number of persons included in the 
survey; 

(d) the modus operandi to consider the urban and 
rural sectors position; and 

(e) the main recommendations of the group and the 
action taken by the Government thereon? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (d) As part 
of a technical assistance agreement, the Asian 
Development Bank appointed a five member Project Team 
to, inter-slis, conduct a national sample survey to S(udy 
the income, expenditure and savings behaviour of the 
Indian labour force. The survey covered 40,862 eaming 
members of the Indian labour force In both urban and 
rural areas. 

(e) A gist of main recommendations of the Team is 
enclosed as statement. 

StllMmtlnt 

Main Recommendations of the Asian Development 
Bank (ADB) Report are as follows: 

• That the legislation to replace the Ordinance 
should contain a specific provision that will 
protect the benefits of subscribers and their 
beneficiaries from attachment by creditors. 

• That the Pension Fund Regulatory & 
Development Authority (PFRDA) engage in 
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external expertise to assist in creating a 
management Information platform based on the 
Central Record keeping and Accounting Agency 
(CRA) administrative statistics. 

• To assure NPS coverage of unorganised sector 
workers in the middle and lower income groups. 

• That the Government of India consider the merits 
of co-contribution arrangements for widowed 
female workers contributing to the National 
Pension Scheme (NPS). 

• That NPS marketing and sales strategies place 
more emphasis on the prinCiple of encouraging 
deferred consumption as the central concept of 
pension savings. 

• That the PFRDA give equal attention to 
marketing NPS in rural areas of India. 

• Before the NPS Is implemented, the PFRDA 
commission further market research into savings 
behaviour of mechanized farmers, small retailers 
and niche market self-employed workers. 

• That the PFRDA test market the NPS 
architecture and NPS marketing tools in a 
selected State or States prior to full national 
Implementation of the scheme. 

• That the Government of India may consider 
ending new subscription to the PPF. 

• That the PFRDA should require the CRA to be 
very strongly capitalized a initio in order that it 
may make the Investments appropriate to its 
rnandate. 

• That the PFRDA carefully consider the regulatory 
implications of the NPS architecture if' it is 
Intended to change it from Single CRA to muhlple 
CRA or to a single master trust fund. 

• That the PFRDA should restrict the registration 
of Individual as Intermediaries to persons who 
have passed the examinatlonsltests prescribed. 

• That the PRFDA should require a'rigorious and 
independent audit of the systems proposed to 
be used by CRA. 
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/EngliBh} 

Starvldlon Death. 

1071. SHRI RAGHUNATH JHA: 
SHRI GURUDAS KAMAT: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether a large number of starvation deaths have 
been reported in the country during the. recent months; 

(b) if so, the details thereof during the last three 
ye.rs alongwlth the reasons therefor, State-wise; 

(c) the policy of the Govemment for the prevention 
of starvation deaths; and 

(d) the steps taken by the Govemment to implement 
the Dr. Swaminathan report on starvation deaths? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, 'FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) No, Sir. No starvation death has 
been reported by any State Government/Union Territory 
so far. 

(c) Te ensure food security for all, Central 
Government introduced Targeted Public Distribution 
System (TPDS) in June, 1997. An allocation of 271.00 
lakh tonnes and 273.00 lakh tonnes of subsidized 
foodgrains was rnade to States/Union Territories during 
the years 2003-04 and 2004-05 respectively for Below 
Poverty Une including Antyodaya Anna Yojana (MY) 
families under the TPDS. Foodgrains are also provided 
to 2.5 crore poorest of the poor households under MY 
at a highly subsidized rate of Rs. 2 per kg. for wheat 
and Rs. 3 per kg. for rice. 

Besides this, subsidized foodgrains are also allocated 
to States/Union Territories under various Welfare 
Schemes, administered and monitored by different Central 
Ministries & Departments. A quantity of 224.58 lakh tonnes 

and 141.30 lakh tonnes of foodgrains was allocated to 
States/Union Territories for the year 2003-04 and 2004-
05 respectively under various Welfare Schemes, e.g., Mid 
Day Meal Scheme, Sampoorna Gramln Rojgar Yojana 
(SGRY), National Food for Work Programme, SC/ST/OBC 
HostelslWelfare Institutions, Annapurna Wheat Based 
Nutrition Programme, etc. 

(d) No such report has been received in this 
Department. 

Pending Irrigation Project. 

1072. SHRI AJOY CHAKRABORTY: Will the Minister 
of WATER RESOURCES be pleased to state: 

. (a) whether some Irrigation Projects are lying pending 
With the Government for clearance in the water scarcity 
districts of some States Including West Bengal; 

(b) If so, the details thereof, State-wise; 

(c) whether the Union Government has received any 
proposals from State Governments including West Bengal; 
and 

(d) if so, by when the proposals are likely to be 
given approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a> to (c) The irrigation project proposals are 
formulated by the State Governments to supplement the 
water requirement for irrigation and drinking water. There 
are 183 major/medium irrigation project proposals 
submitted by the State Governments to Central Water 
Commission for techno-economic appraisal. One of the 
projects namely modernization of Kangsabatl reservoir 
project is in the State of West Bengal. State-wise status 
of appraisal of these major/medium project proposals Is 
enclosed as statement. 

(d) The time taken for the approval of the project 
depends upon the promptness with which the State 
Government complise with the observations of the various 
Central appraising agencies. 

sm.",.", 
New ProjllCts undtlr ApptaiUl 

SI.No. States Major Medium Total 

A B Total A B Total A B Total 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 4 7 11 6 I 10 18 10 17 27 
2. Bihar 2 3 2 03 
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2 3 4 5 6 7 8 9 10 11 

3. Chhattiegarh 2 2 2 03 

4. Gujarat 1 01 

5. Haryana 2 2 2 03 

6. Himachal Pradesh 1 1 02 

7. Jammu and Kaehmlr 9 2 11 10 2 12 

8. Jharkhand 3 4 7 3 4 07 

9. Kamataka 3 4 2 3 05 

10. Kerala 1 02 

11. Madhya Pradesh 5 5 10 5 5 10 

12. Maharashtra 9 8 17 28 9 37 37 17 64 

13. Manlpur 2 02 

14. Nagaland 02 

15. Ori88a 2 4 6 7 8 3 11 14 

16. Punjab 4 5 2 3 6 2 08 

17. Rajasthan 3 5 8 8 6 9 5 14 

18. Tamil Nadu 1 1 2 02 

19. Uttar Pradesh 4 5 9 5 5 10 

20. Uttaranchal 1 01 

21. West Bengal 01 

Grand Total 42 51 93 57 33 90 99 84 183 

A-Project under various stag.s of appralaaJ. 
~Acceptad by the Advisory Commltt.. of MOWR subject to certain observations. 

Project on Organic Firming (c) the action taken by the Govemment thereon? 

1073. SHRI VARKALA RADHAKRISHNAN: Will the THE MINISTER OF STATE IN THE MINISTRY OF 
Minister of AGRICULTURE be pleued to state: AGRICULTURE AND MINISTER OF STATE IN THE 

(a) whether the Govemment has received any project MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
" 

proposal from Govemment of Kerala on organic farming PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

under the National Project on organic farming; SINGH): (a) to (c) No project propoaal has been received 
from Govemment of Kerala on organic' farming under 

(b) if 10, the delaile thereof; and National Project on Organic Farming 80 far. 
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fTrsnsIlltionJ 

Pollution Due to Effluent. 

1074. SHRI MUNAWAR HASSAN: WUI the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government is aware that the drinking 
water in Daurala town and nearby villages of Meerut 
district of Uttar Pradesh has been contaminated by the 
effluents emanating from Daurala Sugar Mills, Daurala 
Chemicals and Daurala Distillery located In the above 
mentioned town; 

(b) if so, whether It 18 a fact that the residents are 
suffering from several kinds of diseases spreading on 
account of foul smell in the atmosphere resulting in 
untimely causalities; 

(c) if so, whether the Union Government proposes to 
send any Central team there for testing the P9,Hutlon level 
in water and atmosphere 80 that the residents can be 
protected from an epidemic; 

(d) if so, the time by which the team Is likely to be 
sent; and 

(e) the steps being taken by the Govemment to 
protect the residents from atmospheric and water 
pollution? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) As per the information provided by the Uttar 
Pradesh Pollution Control Board (UPPCB), all the three 
units namely; Daurala Sugar Works (Sugar Unit), Daurala 
Sugar Mills (Chemical Unit) and MIs Daurala Sugar Works 
(Distillery Unit) are complying with the environmental 
standards. The Daurala Sugar Works and Daurala Sugar 
Mill are discharging treated effluents into river Kali (east) 
in compliance with the stipulated norms. In case of the 
Distillery unit, the treated effluent is partially used for bio-
composting and the rest for ferti-irrigatlon to achieve zero 
dlecharge. 

(b) to (e) The UPPCB is regularly monitoring the 
performance of industries to ensure compliance to 
environmental standards. 

Dam and Bridge. In Fore.t A.r.. of Mahl ... ahtl'll 

1075. SHRI DEVIDAS PINGLE: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(8) whether the Union Government has received any 
proposal from the Government of Maharuhtra for granting 
-No Objection Certificate" for the constructton of dams 
and bridges in the foreat areas and roads that p888 
through the said area; 

(b) if so, the number of such proposals received 
during the last three years and the current year and the 
number of proposals out of them which have been 
approved so far; and 

(c) the time by which the rest of the proposals are 
likely to be approved? 

THE MINISTER OF STATI: IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): <a) The Central Government has received 
proposals for grant of forestry clearance under Forest 
(Conservation) Act, 1980 for construction of dams, roads 
and bridges in the forest areas in Maharashtra. 

(b) During the I .. t three years and current year, 3 
proposals for construction of dams were received. Out of 
these, 2 proposals have been approved. During the same 
period, 20 proposals out of a total of 26 proposals 
received for construction of roads were approved. In 
respect of remaining 6, 1 proposals has been rejected 
on merit and 6 proposals. have been returned to the 
State Government for wanf of complete Information. For 
construction of bridge, only 1 proposal w.. received which 
has been approved. No proposal for construction of roads 
and bridges is pending with the Central Government. 

(c) Each proposal received from the State 
Government is examined on its merit and as per the 
provisions of the Forest (Conservation) Act, 1980. As per 
Forest (Conservation) Rules, 2003, a time limit of 60 
days has been fixed for Central Government for taking a 
decision on the complete proposal received from the State. 

U.. of Buffer Stock 

1076. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether any scheme to use buffer stock of 
foodgralns for the rural are.. of Rajasthan il under 
consideration of the Government; 

(b) If 80, the details thereof; 

(c) If not, the reasons therefor; and 
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(d) the time by which it Is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No such scheme is under consideration of 
the Central Government. 

(b) Does not arise. 

(c) Adequate foodgrain is being allocated to R~asthan 
under Targeted Public Distribution (TPDS) and various 
Welfare Schemes including Sampooma Gramin Rojgar 
Yojana & Special Component thereof. 

(d) Does not arise. 

/English} 

Production of Sugar 

1077. SHRI M. RAJA MOHAN REDDY: 
SHRIMATI KIRAN MAHESHWARI: 
SHRI AVINASH RAI KHANNA: 
SHRI D. VITTAL RAO: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the estimated production of sugar in the country 
during 2005-06; 

(b) whether the production of sugar is likely to 
increase much more than the previous year; 

(c) if so, whether there is likely to be a surplus of 
sugar in the country during the current year; and 

(d) if so, the manner in which Government propose 
to utilize the surplus stock? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) While It Is too early to estimate the 
sugar production for 2005-2006 sugar season~ with normal 
monsoon, area under sugarcane has reportedly Increased 
leading to expectations of higher sugar production. 

(c) and (d) Sufficient stock of sugar would be 
available to meet the domestic requirement in the country. 

Development of Bandlpur Tiger R ... rve 

1078. SHRI C.H. VIJAYASHANKAR: Will the Minister 
of TOURISM be pleased to state: 

(a) whether any proposal of Govemment of Kamataka 
for the development of Bandipur Tiger Reserve is pending 
with the Union Govemment; and 

(b) if so, the reasons for delay in clearing the 
proposal and the time by which It is likely to be given 
approval? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) The project proposal for infrastructure and destination 
development of Bandlpur Tiger Reserve has already been 
sanctioned by the Ministry of Tourism for grant of central 
financial assistance of Rs. 195.70 lakh in 2004-2005. 

{Translation] 

Re.oratlon of Koehl Canal 

1079. SHRIMATI RANJEET RANJAN: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether National Bank for Agriculture and Rural 
Development (NABARD) has carried out the work of 
restoration of Eastern Koshl canal In Supaul district on 
Bihar-Nepal Border; 

(b) if so, whether any technical committee has been 
constituted to look into the work of canal; 

(c) If so, whether the technical committee in its report 
has commented upon the irregularities made in the 
payment of funds; and 

(d) if so, the action taken by the Government In the 
matter? 

THE MINISTER OF STATE IN THE f.1INISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (d) Information is being collected and will 
be laid on the Table of the House. 
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Drip Irrigation Scheme 

1080. SHRI V.K. THUMMAR: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the funds allocated under Drip Irrigation Scheme 
for the districts of Gujarat during the last three years; 

(b) whether the State Government has sought 
increase In funds under this scheme; 

(c) If so, the details thereof and the action taken by 
the Union Government in regard to the demand; 

(d) whether any report from the State Government 
has been sought In regard to the utilization of funds; 

(e) whether the State Government has apprised the 
Union Govemment of the existing situation of drought in ' 
these districts; and 

(f) if so, the funds allocated to the State Govemment 
for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Details of funds allocated for Drip Irrigation 
in the State of Gujarat during the last three years is 
given below: 

Year Funds released (Rs. in lakh) 

2002-03 182.78 

2003-04 188.55 

2004-05 654.22 

(b) and (c) Under the Centrally Sponsored Scheme 
on Macro Management in Agriculture-Supplementationl 
Complementation of State Efforts through Work Plan, an 
additional allocation of Rs. 968.10 lakh was provided to 
the Government of Gujarat based on their proposal. The 
additional allocation included Rs. 417.50 lakh for 
plasticulture application including drip irrigation. 

(d) As required under rules, the State Government 
was requested to fumish utilization certificate of the funds 
released to them. 

(e) and (f) In May, 2005, the Govemment of Gujarat 
had informed that parts of three districts in the State IIiz: 
Banaskantha, Kutch & Sabarkantha districts are reported 
to be facihg semi-scarcity conditions. No memorandum 
was, however, received from the State Government 
seeking Central assistance from National Calamity 
Contingency Fund (NCCF). 

[English} 

Cold Storage and FP Unit. 

1081. SHRIMATI NIVEDTIA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Government has prepared any action 
plan to increase the capacity of existing cold storage and 
food processing units In the country including Maharashtra; 

(b) if so, the details the! of; 

(c) the details of such units in the States as on date 
and the details of units the Govemment proposes to set 
up during 2005-06 in the country, State-wise; and 

(d) the funds allocated for the purpose during the 
current financial year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (d) The Ministry of Food Processing 
Industries under Its Plan schemes provides financial 
assistance in the form of grant in aid for setting up/ 
expansion/modemlzation of food processing industries upto 
25% of the cost of plant and machinery and technical 
civil works subject to a maximum of Rs. 50 lakhs in 
General Areas and 33.33% upto Rs. 75 lakhs in Difficult 
Areas. A budget of Rs. 49 crores has been provided for 
scheme of setting up/expansion/modernization during the 
current year. 

Under Infrastructure Development Scheme where cold 
storages are also eligible, assistance is provided 0 25% 
of cost of Plant & Machinery and Technical Civil Works 
in general areas and 33.33% in difficult areas subject to 
maximum of Rs. 75 lakhs. Under the Infrastructure 
Scheme a budget of Rs. 49 crores has been provided 
for current year. The Ministry provides assistance for cold 
storages for non-horticultural produce, Controlled 
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Atmosphere Cold Storages & Cold Storages which are 
integral part of a processing unit or food parks. The 
National Horticulture Board under Ministry of Agriculture 
provides assistance for cold storages for horticultural 
produce. The number and capacity of cold storages 81 

on 31.12.2004 State/UT·wise in given in the encloaed 
Statement. 

NlJmber & Cspscify of Cold SlorsgtJ$ StsfBIUT-wise 8S 
on 31. 12.2004 

SI.No. StatelUT Total No. T olel Capacity 
in Mrs 

2 3 

1. Andaman and Nicobar Islands (UT) 02 

2. Andhra Pradesh 257 

3. Arunachal Pradesh 01 

4. Assam 24 

5. Bihar 238 

6. Chandigarh (Un 06 

7. Chhattiagarh 68 

8. Delhi 92 

9. Gujarat 351 

10. Goa 24 

11. Haryall8 237 

12. Himachal Pradesh 17 

13. Jammu and Kashmir 19 

14. Jharkhand 25 

15. Kerala 161 

16. Kamataka 123 

17. Lak8hadweep (UT) 01 

18. Maharuhtra 425 

19. Madhya Pradesh 187 

20. Manipur 00 

4 
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662887 

5000 

75916 

910582 

12216 

361044 

126061 

874863 

5875 

380093 

18375 

42869 

80625 

35755 

149250 

15 

447960 

732712 

00 

2 3 4 

21. Meghalaya 03 3200 

22. Mizoram 00 00 

23. Nagaland 02 6150 

24. Orissa 104 274175 

25. Pondlcheny (Un 03 85 

26. Punjab 382 1231685 

27. Rajasthan 93 272622 

28. Sikkim 00 00 

29. Tamil Nadu 119 161899 

30: Tripura 08 18450 

31. Uttar Pradesh and Uttaranchal 1410 8258813 

32. West Bengal 386 44029n 

Total 4748 1955234i _____ _ 

(Source: Directorate of Marketing and Inspection, Ministry of 
Agriculture). 

Reque.t of ONOC for exemption from EPF 

1082. SHRIMATI P. SATHEEDEVI: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the request of 011 and Natural Gas 
Commission (ONGC) for exemption under para 39 of 
EPF·95 as directed by the Hon'ble Supreme Court was 
referred to the Ministry; 

(b) If so, the action taken by the Govemment in this 
regard; and 

(c) the time by which the request for exemption from 
EPF·1995 Is likely to be cleared? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) In accordance 
with the directions of the Hon'ble Supreme Court, the 
establishment ie. 011 & Natural Gas Commission (ONGC) 
had requested the Ministry of labour \ & Employment, 
Govemment of India to consider the proposal for grant of 
exemption from the Employees' Pension Scheme, 1995. 
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(b) and (c) The Honourable Supreme Court had 
directed for fresh disposal of the exemption application 
of MIs ONGC Ltd. in accordance with law after giving 
due opportunity to a" parties concerned. Accordingly, 
hearings were held involving a" concerned parties. The 
application of the establishment was scrutinized and found 
inferior to the statutory Employees Pension Scheme, 1995 
and hence it was rejected. The decision has already been 
conveyed to Mis ONGC and instruction has been given 
to them to implement the EPS, 1995 in the organization 
with effect from 16.11.1995. 

Dependence of Agricultural Land on Rain 

1083. SHRI SU(3RIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the major part of agricultural land 
depends on rain for irrigation in the country; 

(b) if so, the details thereof; 

(c) whether the Government had made any survey 
to assess the average rainfall on such agricultural land; 

(d) if so, the area of land under less rainfall zone, 
average ralnfan zone and maximum rainfall zone, State-
wille; and 

(e) the details of action plan prepared by the 
Government for less ralnfa" and average rainfall zones, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. 60% of net sown area in 
agriculture depends on rain for irrigation in the country. 
During the year 2001-02 net sown area is 141.3 million 
ha. out of which 85.5 million ha. is under rainfed condition. 

(c) and (d) Yes, Sir. Govemment has made survey 
to assess the average rainfall on agriculture land. The 
regions of the country in different ranges of rainfall is 
given in the enclosed statement. 

(e) The following scherneslprojeota are implemented 
during 10th Plan in less rainfall and average rainfall zones 

of the country by Ministry of Agriculture and Ministry of 
Rural Development. 

1. Ministry of Agriculture 

(i) National Watershed Development Project for 
Rainfed Areas. 

(Ii) Soli Conservation in the Catchments of River 
Valley Projects and Flood Prone Rivers. 

2. Ministry of Rural Development 

(i) Drought Prone Area Programme 

(iI) Desert Development Programme 

(iii) Integrated Wasteland Development Programme. 

Rsgions of thB country In thB d/fIBMnt ,..~ 
of rainfall 

Average Rain 
Range (Cm) 

Leaa than 40 

41-100 

101-205 

AnnulIl Rllinfall (em) 

Name of 
the Region 

2 

West Rajasthan 

Weel Uttar Pradesh 
Haryana, Chandigarh & Delhi 
Punjab 
Jammu & Kashmir 
Eut Rajasthan 
Gujarat region 
Saurashtra & Kutch 
Madhya Maharuhtra 
Marathwada 
CoaItaI AncI1ra Pradesh 
Telangana 
Rayalaeeema 
Tamil Nadu & POIdcheny 
North Interior Kamallka 

NagaJand, Manipur, Mizoram 
& Tripura 
G&ngfIIic West Bengal 
Orissa 
Jharkhand 
Bihar East, Uttar Pradeeh 

% Area of 
the Country 

3 

6% 

43% 

41% 
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More than 250 

[Translation} 

2 

Uttaranchal 
Himachal Pradesh 
West Madhya Pradesh 
& Chhatlisgarh 
Vidarbha 
South interior Kamataka 
Lakshadweep 

Andaman & Nicobar Islands 
Arunachal Pradesh 
Assam & Meghalaya 
Sub-Himalayan West Bengal 
& Sikkim 
Konkan & Goa 
Coastal Kamataka 
Kerala 

Constitution of Mukherjee Committee 

1084. SHRI SUNIL KUMAR MAHATO: 
SHRI KASHIRAM RANA: 

3 

10% 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether a committee under the Chairmanship of 
Shri A.K. Mukherjee was constituted to make necessary 
recommendations for converting one third of the land area 
of the country into forest land; 

(b) if so, whether the said committee has submitted 
its report to the Government; 

(c) if so, the date on which the said report was 
submitted to the Government alongwith the details of 
recommendations of the said report; and 

(d) the follow up action being taken by the 
Govemment for the implementation of the recommendations 
of the said report alongwlth the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) A Committee under the chairmanship 
of Shri A.K. Mukherjee was constituted by the Ministry of 
Environment and Forests for "Review of afforestation 
policies and rehabilitation of wastelands". 

(c) and (d) The Committee submitted its report on 
30.01.1998. The Ministry of Environment and Forests have 
taken a number of steps related to the recommendations 
made in the Committee's Report, which Include: 

(i) National Afforestation Programme (NAP) scheme 
is being implemented through a decentralized 
two-tier mechanism of Forest Development 
Agency (FDA) at Forest Division level and Joint 
Forest Management Committees (JFMCs) at 
village ievel. 

(ii) Guidelines have been issued on 15.12.2004 to 
States and Union Territorial! to rationalise transit 
and felling regulations for tree spices grown on 
non·forest private lands. 

(Iii) The Ministry's allocation for afforestation has 
been significantly increased for the Tenth Five 
Year Plan as compared to Ninth Five Year Plan. 

(iv) A "Joint Forest Management Cell" has been 
established in the Ministry on 19.08.1998. 

Notified Post Filled through 
Employment Exchanges 

1085. SHRI SUSHIL KUMAR MODI: Will the Miniater 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether a large percentage of the total notified 
posts are filled through employment exchanges; 

(b) if so, the details thereof, State-wise; and 

(c) the total number of vacancies notified during the 
current year and the number of people tergetted to be 
provided employment? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) State-
wise details of the percentage of notified vacancies filled 
through the employment exchanges during 2004 are given 
in the enclosed statement. 

(c) Around 2.7 lakh vacancies were, notHied to the 
employment exchanges during the year 2004. Around 18.0 
lakh candidates were nominated by the employment 
exchanges against these notHied vacancies. 
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sahlm.nt 

PtJ~nlllgtl of p/8CtNT1tmt to vscsncitlS notifiml to tllil 
EmploytMnl Exchllngtlll during 2004 

SI.No. StatelUT Percentage 

2 3 

1. Andhra Pradesh 12.9 

2. Arunachal Pradesh 3.3 

3. Assam 14.2 

4. Bihar 8.2 

5. Chhattisgarh 20.7 

6. Delhi 15.5 

7. Goa 39.9 

8. Gujarat 87.3 

9. Haryana 32.1 

10. Himachal Pradesh 35.0 

11. Jammu and Kshmir 

12. Jharkhand 92.9 

13. Karnataka 9.7 

14. Kerala 48.9 

15. Madhya Pradesh 55.9 

16. Maharashtra 35.8 

17. Manipur 

18. Meghalaya 4.8 

19. Mizoram 7.1 

20. Nagaland 60.0 

21. Orissa 92.8 

22. Punjab 27.9 

23. Rajasthan 64.1 

24. Sikkim" 

25. Tamil Nadu 47.2 

2 3 

26. Trlpura 95.5 

27. Uttaranchal 97.1 

28. Uttar Pradesh 28.0 

29. West Bengal 43.3 

30. Andaman and Nlcobar Islands 63.7 

31. Chandigarh 9.1 

32. Dadra and Nagar Haveli 1.8 

33. Daman and Diu 9.4 

34. Lakshadweep 33.8 

35. Pondlcherry 9.9 

Total 48.3 

"No Employment exchange Is functioning In this state. 

Promotion of Sunflower Cultivation 

1086. SHRI MAHESH KANODIA: 
SHRI BHUPENDRASINH SOLANKI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government proposes to promote 
sunflower cultivation; 

(b) if so, the steps being taken in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Government is implementing a 
Centrally Sponsored "Integrated Scheme of Oilseeds, 
Pulses, Oil Palm and Maize- (IS0POM) in 14 major 
ollseeds growing states with a view to promote large 
scale cultivation of oilseeds including sunflower in the 
country. Under the Scheme, finanCial assistance is 
provided for purchase of breeder seed, production of 
foundation seed, production and diatribution of certified 
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seed, distribution of seed minlklts, distribution of plant 
protection chemicals, plan protection equlpments, 
weedicides, supply of Rhizobium culture/phosphate 
solubilising bacteria, distribution of gypsumlpyritellimlngl 
dolomite, distribution of sprinkler sets and water carrying 
pipes, publicity, etc. to encourage farmers to grow 
oilseeds, including sunflower. In order to disseminate 
information on improved production technologies amongst 
the farmers, block demonstrations and Integrated Pest 
Management (IPM) demonstration are organized through 
State Department of Agriculture and Front Line 
Demonstrations (FLDs) through ICAR. 

(c) Question does not arise. 

Welfare for UnorganlMd Sector 

1087. SHRI RAMDAS ATHAWALE: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to· state: 

(a) the efforts made by the Government for welfare 
and improvement In the conditions of workers in 
unorganised sectors in the country from 2000-01 till date; 
and 

(b) the quantum of funds allotted to the State 
Governments each year for the said purpose during the 
above period, State-wise, scheme-wise and the numbers 
of unorganlsed sector workers benefited therefrom? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) The 
Government is implementing various poverty alleviation! 
employment generations schemes like Swaranjayantl Gram 
Swarolgar Yolana, Sampooma Gramin RoJgar Yolana, 
Swarna Jayanti Shahri Rojgar Yojana etc. Further, 
Janshree Blma Yolana providing for insurance cover to 
the people living below or marginally above the poverty 
line is also available for the workers in the unorganlsed 
sector. The Government has also constituted a National 
Commission for the Enterprises in the Unorganlsed Sector 
to examine the problems facing enterprises in the 
unorganised sector. The terms of reference of the 
Commission, inter-slis, include review of the status of 
unorganised sector in India including the nature of 
enterprises, magnitude of employment; identifying 
constraints faced by small enterprises and review of the 
social security system available for labour in the informal 
sector, and make recommendations for expanding their 
coverage. 

The Government have also been implementing 
severa' Welfare Funds to provide social 88Curltylwelfare 

measures to certain categories of unorganlsed sector 
workers i.e. baedl workers, certain non-coal mine workers 
and cine workers. These funds are directly administered 
by the office of Director-General Labour Welfare and funds 
are not allocated to the State Governments. The welfare 
measures include health care, housing, educational 
assistance for children, drinking water supply, etc. About 
forty-four lakh beadi workers, sixty-three thousand cine 
workers and about seventy-four thousand non-coal mine 
workers and their families are availing benefits under these 
Welfare Fund Schemes. The expenditure incurred under 
all these funds since 2000-2001 Is as under: 

Year Expenditure In crore 

2000-01 69.13 

2001-02 72.40 

2002-03 81.80 

2003-04 98.96 

2004-05 108.59 

[Eng/ish} 

Decree.lng Trend of Sugarcane Production 

1088. SHRI TUKARAM GANGADHAR GADAKH: Will 
the Minister of AGRICULTURE be pleased to Slate: 

(a) whether the production of sugarcane has shown 
decreasing trend during last five years; 

(b) If so, the details thereof; 

(c) the reasons for fall in production; 

(d) whether any action has been/ls being taken by 
Govemment to increase the production of sugarcane; 

(e) if so, the details of sugar factories are affected 
and suffering due to low production of sugarcane; and 

(f) the steps Government is planning to take for 
revival of sick sugar industries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF ~TATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. Production of Sugarcane 
shows a declining trend over the lut four years. In the 
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table given below, production of Sugarcane from 2000-
2001 to 2004-2005 Is shown: 

Year 

2000-01 

2001-02 

2002-03 

2003-04 

Production 
(Lakh Tonnes) 

2959.56 

2972.08 

2873.83 

2373.08 

2323.18 

"Fourth Advance Estimates as on 06.07.2005. 

(c) There has been decrease In area under sugarcane 
crop from 4.52 million hectares to 4.02 million hectares 
in 2003-04 and to 3.76 mUlion hectares in 2004-2005 
which caused significant decline In production of 
sugarcane during these years. The decline in Sugarcane 
area In these years occurred due to different reasons 
IIiz. delay in payment of Sugarcane arreara, incidences 
of white wooly aphids, deficient rainfall resulting in scarcity 
of water, diversification of sugarcane area to other crops, 
etc. 

(d) In order to improve the productivity and production 
of sugarcane, a Centrally Sponsored Scheme on 
Sustainable Development of Sugarcane Based Cropping 
System Areas was launched by the Ministry of Agriculture 
during 1995-96 in 21 States/Union Territories. Since 
October 2000 the scheme has been subsumed under 
Macro Management Mode of agriculture to give more 
flexibility to states. The expenditure on the scheme is 
shared on 90:10 basis between the Government of India 
and State Govemments. 

The main thrust of the scheme is on the transfer of 
improved technology to the farmers through field 
demonstrations, training of farmers, supply Qf farm 
implements, enhancing seed production and pest control 
measures etc. Under the scheme, assistance is provided 
to the State Governments on (i) Field Demonstration 
(ii) Farmers Training (iii) State-Level Training 
(iv) Implements (a) Bullock Drawn (b) Tractor Drawn 
(v) Seed Multiplication (vi) Heat Treatment Plant (vii) Drip 
infrastructure, and (viii) Contingency. 

In addition, the Government of India provides 100% 
financial support for organization of Front Line 
Demonstration, National Level Training and Breeder Seed 
production. These components are executed by 
Involvement of Agriculture Scientists. 

(e) Due to drought and pest infestation, in most of 
the tropical and sub-tropical regions in the country, there 
was a major reduction in area and sugarcane cultivation 
and Ita yield resulting in low production of sugarcane 
affecting sugar factories In those areas during the last 
two years. 

(f) It is the responsibility of the entrepreneur to take 
steps to reopen/revive the closed sugar mills. The sick 
mills belonging to private and public sectors are covered 
under the provisions of Sick Industrial Companies (Special 
Provisions) Act, 1985 (SICA). Such sugar mills are 
required to make a reference to the Board for Industrial 
arid Financial Reconstruction (BIFR) whenever their 
accumulated losses become equal to or more than the 
net-worth. If the rehabilitation schemes sanctioned by BIFR 
provide for any relief/concession from this Ministry, the 
scheme is considered as per the existing guidelines. 

As regards the cooperative sugar mlill a Committee 
has been constituted by the Ministry of Consumer Affairs, 
Food and Public Distribution (Department of Food and 
Public Distribution) to consider the proposals of the 
potentially viable sick sugar mills of this sector. 

/TflIns/lltionj 

Dec...... In Water RelOurce. 

1089. DR. DHIRENDRA AGARWAL: 
SHRI HARISINH CHAVDA: 
SHRI AJIT JOGI: 

Will the Minister of WATER RESOURCES be pleased 
to. state: 

(a) whether ponds and rivers are decreasing due to 
decrease in water resources; 

(b) H so, whether the Govemment proposes to 
Implement projects with regard to Increase In water supply, 
restoration of ponds, revival of reservoirs, rain water 
harvesting and to harness the flood water; 

(c) if so, the details thereof; 
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(d) whether the Government has formulated any 
action-plan in this regard; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) There is no change in the water resources 
potential of India although the flow In river varies from 
year to year depending on a number of factors like 
monsoon, snow-melt contribution etc. The study of 
discharge in rivers does not indicate any decrease In 
flow, though variations in flow from year-to-year are always 
there. The area under tank irrigation has reportedly 
declined and deteriorated over the years due to long 
neglect of maintenance. 

(b) to (e) Government of India approved a pilot 
scheme "National Project for Repair, Renovation and 
Restoration of Water Bodies directly linked to Agriculture" 
in January, 2005 at a cost of Rs. 300 crores to be 
implemented by the States in one or two districts for the 
rernaining period of Tenth Five Year Plan. The aims and 
objectives are to restore and augment the storage capacity 
of the water bodies and to recover and extend their lost 
irrigation potential. The scheme is being Implemented in 
nine states of the country so far and more states are 
likely to participate in this programme during the current 
year. 

For rain water harvesting, the Central Ground Board 
(CGWB) under the Ministry of Water Resources has 
proposed a scheme for "Artificial Recharge of Ground 
Water and Rain Water Harvesting" under State Sector 
for implementation during the remaining two years of the 
X Five Year Plan at an estimated cost of Rs. 175 crore. 
The proposed scheme will be implemented in identified 
areas of over-exploited and dark blocks, drought prone 
and water scarcity areas. coastal area~ and islands 
affected by saline water ingress. area of inland salinity, 
urban areas showing steep decline in ground water level 
and sub-mountainouslhilly areas of various States. The 
scheme will be implemented through State Governments 
under the technical guidance of CaWB. 

There are no schemes with Ministry of Water 
Resources specifiC to hamessing the flood water. Ministry 
of Water Resources has been implementing Accelerated 
Irrigation Benefits Programme (AIBP) for Major & Medium 
irrigation projects since 1996. The benefits of AIBP for 
Minor Irrigation Projects have bee", availed by the special 
category states and KBK districts of Orissa since 1999. 

It has also been extended for all states during the current 
year. 

[English} 

Arecanut Farmer. 

1090. SHRI P.C. THOMAS: Will the Minlater of 
AGRICULTURE be pleased to state: 

(a) whether the Government Is aware that Arecanut 
farmers are in huge debts due to steep fall In price of 
their produce; 

(b) If so, whether several such farmers have 
committed suicide; 

(c) If so, the details thereof during the last three 
years, State-wise; 

(d) the details of the price of Arecanut during the 
said period; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (e) The information is being collected and 
will be laid on the Table of the House. 

/Tmnsllltlon} 

Violation EPF and MP Act, 1852 

1091. SHRI MANSUKHBHAI D. VASAVA: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether several companies are not making 
payments of balance amount of provident fund to their 
employees in spite of Issuing several reminders to them; 

(b) if so, the details thereof; 

(c) whether theae companies are violating the 
provisions of Employees' Provident Fund and 
Miscellaneous Provisions Act, 1952; and 
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(d) If so, the action taken against tho$e companies? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yes, Sir. 

(b) There are a number of establishments in default 
of PF due. and the amount of arrears outstanding from 
96,978 defaulting establishments was Rs. 2,115.27 crore, 
as on 31.03.2005. 

(c) Yes, Sir. 

(d) Whenever and default is detected, actions, under 
the Sections 7A, SF, 8B to 8G, 14(A), 14(8) and 7Q of 
the Employees Provident Funds and Miscellaneous 
Provisions Act, 1952, under Section 4061409 of IPC and 
under Section 110 of CrPC, are taken against the 
defaulters. 

[Eng/ish} 

Ptan for Environmental Viability 

1092. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government has recently announced 
a plan for making India's over-crowded urban centres 
environmentally viable; 

(b) if so, the details of the plan; 

(c) whether the mega cities are not being included 
under this plan; and 

(d) If so, the reasons themor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) Information Is being collected and will 
be laid on the Table of the House. 

Sanction· to Karala for Sand Mining 

1093. DR. K.S. MANOJ: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government has accorded sanction 
to the Government of Kerala for Mineral Sand Mining in 
certain areas; 

(b) if 80, the details thereof; 

(c) whether the Government has done by any 
Environment Impact Study on geological, social and 
natural security aspects of the mineral sand mining in 
that area; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

{d) 0088 not arise. 

[TmnslllllonJ 

Co-operatlon with Count..... In Tourism Sector 

1094. SHRIMATI KIRAN MAHESHWARI: 
SHRI ANNASAHEB M.K. PATIL: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Government has received proposals 
from foreign countries for cooperation in tourism sector; 

(b) If so, the details thereof; and 

(c) the names of countries whose proposals have 
been accepted for the development of tourist places in 
the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) to 
(c) Cooperation in tourism sector with foreign countries Is 
carried out under the provisions of bilateral tourism 
cooperation agreements which are signed with tourism 
generating countries from time to time on mutually agreed 
terms. The agreements entered into envisage cooperation 
in human resource development, facHltating Investors, 
exchange of travel trade delegations, holding of Joint 
working groups, facilitation of marketing activities and 
organizing promotional events for mutual benefit in the 
field of tourism. India has so far Signed bilateral 
Agreements/MoUs with thirty eight countries for 
cooperation in the tourism sector, a list of which is 
enclosed as statement. 
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SlilMlMnt 

List of countries with whom bilateral agrsement on 
Tourism Cooperah'on Exists as on date 

Si.No. Name of the country 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

2 

Iraq (Protocol) 

Portugal 

Syria 

Hungary 

Belarus 

Israel 

Uzbekistan 

Republic of Korea (South) 

Singapore 

Bulgaria 

Romania 

Russia 

Turkey 

Iran (MoU) 

Kyrgystan 

Mexico 

SeycheHes 

Cyprus 

Peru 

South Africa 

Eygpt 

Greece 

Mongolia 

Morocco 

Date of signing 

3 

25.10.1986 

29.07.1991 

08.10.1991 

16.10.1992 

14.05.1993 

18.05.1993 

29.07.1993 

10.09.1993 

24.01.1994 

.26.05.1994 

02.06.1994 

30.06.1994 

31.01.1995 

18.04.1995 

22.09.1995 

28.03.1996 

03.10.1996 

07.11.1996 

26.05.1997 

07.10.1997 

11.10.1997 

13.01.1998 

01.12.1998 

13.02.1999 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

2 

Indonesia (MOU) 

Cambodia (MOU) 

Italy 

Tunisia 

Vietnam 

China 

Australia (MOU) 

Kazakhstan 

Ukraine 

Thailand 

Tajikistan 

Sri Lanka (MOU) 

Brazil 

Serbia (MOU) 

3 

08.02.2000 

18.02.2000 

26.06.2000 

08.12.2000 

08.01.2001 

14.01.2002 

22.4.2002 

03.06.2002 

12.08.2003 

09.10.2003 

14.11.2003 

23.1.2004 

25.1.2004 

2.11.2004 

/English} 

RevIew ot TPDS 

1095. SHRI G.V. HARSHA KUMAR: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government has conducted any 
assessment of the Targeted Public Distribution System 
(TPDS) and Antyodaya Anna Yojana (AAY); 

(b) If so, the details and outcome thereof; 

(c) whether any inadequacies or deficiencies in the 
TPDS and AA Y have been brought to the notice of the 
Govemment In the said assessment; and 

(d) if so, the details thereof and the steps taken!.-
proposed to be taken to address these inadequacies and 
deficiencies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
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PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. An evaluation study on 
Targetted Public Distribution System (TPDS) and 
Antyodaya Anna Yojana (MY) was conducted through 
ORG Centre for Social Research, New Delhi. 

(c) and (d) The draft report recently submitted by 
them pointed towards improper identification of families 
under BPL and AA Y, actual scale of issue VIS a II1's 
quantity of foodgrains issued to the consumers, degree 
of diversion of foodgrains, consumer satisfaction level, 
awareness about identification process and quality of 
foodgrains distributed at FPSs etc. The report contained 
a number of deficiencies. ORG has been asked to 
resubmit the report after modifications. 

(TllInslation} 

Fall In Prices of Steel 

1096. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of STEEL be pleased to state: 

(a) whether there has been a continuous fall In the 
prices of steel for the last two months; 

(b) If so, the reasons therefor; 

(c) whether the sale of steel In the local market has 
been at its highest during the last year; and 

(d) if so, the details thereof and the reasons therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Yes, Sir. The steel prices have declined 
since May 2005 and the trend has continued In July 
2005. 

(b) The domestic steel prices are pegged with the 
steel prices in the International market. There has been 
a softening of steel prices in the international market and 
therefore the prices in the domestic market have also 
declined. 

(c) and (d) The consumption of finished steel during 
2004-05 was 33.40 million metric tonnes (provisionally), 
showing an Impressive growth of 7.86% over the 
consumption during 2003-04. The higher consumption Is 
attributable to strong domestic demand for Iron & steel 
arising due 'to growth in the industrial sector in general 
and in the construction activity in particular. 

/English} 

World Heritage Site. 

1097. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) the details of various sites and the States in the 
westem ghats of India selected under the "Wor1d Heritage 
Sites" by the UNESCO, location-wise; 

(b) the likely advantage of this aelectlon of wortd 
heritage sites In regard to the bio-dlverslty and the wHd 
life existing in this area; 

(c) whether a status of eco-sensitlve zone would be 
given to these world heritage sites to preserve the bio-
diversity and wild life; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No natural site In the Western Ghats has 
been Inscribed on the World Heritage List of UNESCO. 

(b) to (d) Does not arise. 

[Trsnslation} 

Labour Representatives In International Labour 
Conterence 

1098. SHRI HARIBHAU RATHOD: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether labour representatives are sent by the 
Government to attend the International Labour Conference; 

(b) 11 so, the basis on which those representatives 
are deputed to the above conference; 

(c) whether the Government has deputed labour 
representatives to attend the 93rd International Labour 
Conference held recently at Geneva; 

(d) if so, the objectives behind deputing them to the 
aforesaid conference; 

(e) whether the Government had received any 
proposal from the International Labour Organisation (ILO) 
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for deputing labour representatives to this conference; 
and 

(f) if so, the details thereof alongwith the action taken 
thereon? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yes, Sir. 

(b) The representation of Central Trade Union 
Organisations in the Indian delegation to the ILC is 
dependent upon their certified membership strength. While 
the representation of a particular Trade Union In the 
workers' group Is decided by the Government on the 
basis of their strength, their nominees are decided by 
the respective trade unions. 

(c) Yes, Sir. 

(d) To enable them to participate in the deliberation 
of the ILC. 

(e) and (f) The Government of India received an 
invitation from the ILO for a tripartite delegation comprising 
representatives of the State, the Employers and the 
Workers to the ILC held from 31st May to 16th June, 
2005. A tripartite delegation was, accordingly, sent to 
attend the conference. 

[Eng/ish} 

Export and Import of Agricultural Products 

1099. SHRI ANANT GUDHE: 
SHRI MADAN LAL SHARMA: 
SHRI HITEN BARMAN: 
SHRI SUBRATA BOSE: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the commodity-wise details regarding export and 
import of agricultural products during the last three years, 
year-wise; 

(b) the foreign exchange earned on exports and spent 
on imports during the said period;· 

(c) the details regarding increase/decrease in exports 
and Imports during the said period; 

(d) whether the exports have declined leading to an 
adverse balance of trade for the country; 

(e) if so, the details thereof and reasons therefor; 
and 

(f) the steps taken by the Government for bringing 
qualitative improvement In agricultural products in-order 
to encourage exports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) The commodity-wise details regarding 
export and import of agricultural products, the foreign 
exchange earned on exports and foreign exchange spent 
on inlports during the last three years are at statement-I 
and Statement-II. The total agricultural exports increased 
by 16.57% during the year 2002-2003, by 7.54% In 
2003-04 and by 6.96% in 2004-05. The total agricultural 
imports Increased by 8.31% during the year 2002-03, by 
24.78% In 2003-04 and by 0.38% in 2004-05. 

(d) and (e) The export of agricultural products has 
Increased from Rs. 34654 crores in 2002-03 to Rs. 39863 
crores in 2004-05. The balance of trade on agriculture 
account has been In favour of India during this period. 
The surplus on this account increased from Rs. 17045 
crores in 2002-03 to Rs. 17806 crores in 2004-05. 

(f) Government has introduced a number of new 
initiatives and interventions for enhancement of production 
and productivity of agricultural products. Some of the 
schemes being implemented by the Government are 
Integrated Scheme of OIlseeds, Pulses, 011 Palm and 
Maize (ISOPOM), National Horticulture Mission, Integrated 
Cereals Development Programme in Rice Based Cropping 
Systems Areas, Integrated Cereals Development 
Programme In Wheat based Cropping Systems Areas and 
Integrated Cereals Development Programme in Coarse 
Cereals Based Cropping Systems Areas. These 
programmes are expected to improve the oompetltiveness 
of Indian agricultural products In International markets. 
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m.IIHHnf I 

Export of AlJIicuhurs/ Products from 2002-03 to 2004-05 

(Oty. '000' tonnes) 
(Value: Rs. In crores) 

Item 2002-03 2003-04 2004-05 (P) 

Qty. Value Qty. Value Qty. Value 

2 3 4 5 6 7 

Pulees 148.08 345.02 153.88 328.6 246.38 553.81 

Rice Basmatl 708.79 2058.47 771.49 1993.05 1126.13 2741.94 

Rice (other than Baamati) 4259.08 3772.77 2640.57 2174.94 3645.87 3899.73 

Whejit 3671.25 1759.87 4093.08 2391.15 1996.00 1448.03 

Other Cereals 106.08 91.06 604.23 397.55 1155.3 776.68 

Tea 182.86 1652.07 177.77 1637.35 194.55 1784.18 

Coffee 184.87 993.98 188.45 1085.92 158.94 1007.96 

Tobacco unmfgd. 100.47 733.52 120.64 801.41 135.32 937.71 

Tobacco mfgd. 289.37 295.06 309.04 

Dairy and Poultry Products 358.62 415.15 670.55 

Floriculture Products 180.77 250.47 205.25 

Spices 277.01 1656.49 267.47 1544.18 350.75 1794.11 

Caahewnut Shell Uquid 6.14 8.56 4.33 5.02 5.13 11.58 

Cashew 129.43 2062.94 99.68 1699.82 109.67 2336.15 

Sesame & Niger Seed 154.44 450.88 207.00 754.30 181.50 723.33 

Ground nut 67.89 178.30 176.11 544.30 167.50 501.99 

Guargum Meal 111.94 486.64 120.56 507.90 128.29 655.96 

Oil Meals 1776.13 1487.35 3249.89 3348.41 3516.09 3100.75 

Castor Oil 177.68 609.81 162.36 656.06 260.Q1 1028.26 

She11ac 5.72 89.85 10.50 179.74 8.60 162.77 

Sugar 1662.37 1769.49 1200.60 1216.59 105.11 143.90 

Molaases 207.86 45.05 98.62 19.38 7.71 5.22 

FrultslVeg seeds 8.92 97.96 5.18 53.61 6.70 82.93 
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2 3 4 5 6 7 

Fresh Fruits 447.32 784.03 811.42 

Fresh Veg 642.78 953.93 813.63 

Processed Veg 256.73 291.15 339.91 

Processed Fruit Juice 574.13 343.66 346.08 

Misc. Processed Items 910.08 1058.69 860.68 

Meat & Preparations 1377.18 1714.41 1734.37 

Marine products 527.87 6928.05 409.49 6105.63 379.86 5696.21 

Cotton Raw incl. waste 11.74 50.28 179.61 942.37 73.60 364.49 

Jute Hessain 349.31 410.11 422.14 

PaperlWood products 1950.33 2362.58 3613.55 

Total Agricultural Exports 34663.93 37266.52 39863.31 

Source: OGCI&S 
P : Provisional 

Sl61t1msnl H 

Import of Agricu/tu,..1 Products from 2002-03 to 2004-05 

(Qty. '000' ton"") 
(Value: Rs. In crores) 

Item 2002-03 2003-04 2004-05 (P) 

Oty. Value Oty. Value Oty. Value 

2 3 4 6 6 7 

Wheat 0.46 0.26 0.22 0.11 

Rice 0.87 1.09 0.54 0.27 

Other Cereals 1.12 0.67 1.53 1.87 7.91 7.36 

Cereal Preparation 51.74 116.79 32.51 86.85 40.76 104.28 

Pulses 1992.85 2737.09 1723.33 2284.87 1296.46 1718.64 

Milk & Cream 1.14 9.55 11.56 89.56 2.23 12.87 

Cashew Nuts 402.98 1236.24 442.59 1371.80 469.33 1767.18 
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F I'I:Iits & Nuts 
(exel. Cashewnuts) 

Spices 

Sugar 

Oil Seeds 

Vegetable Oil fixed edible 

Vegetable & Animal fats 

Cotton raw & waste 

Jute, raw 

Tea 

Wood & Wood Products 

Total agricultural Imports 

Source: DGCI&S 
P : Provisional 

2 

121.28 

41.43 

4365.03 

1.45 

233.85 

143.22 

23.64 

Setting up of Budget Hotel. 

3 

641.76 

586.44 

32.83 

11.49 

8779.64 

11.61 

1231.61 

134.77 

125.30 

1945.99 

17608.87 

1100. SHRI A. SAl PRATHAP: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Government proposes to set up 
Budget Hotels in the States; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) The activity of construction of hotels in the country is 
undertaken by the private sector. 

Dlscrepancle. In BPL List 

1101. SHRI HITEN BARMAN: 
SHRI JOACHIM BAXLA: 
SHRI B. MAHTAB: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

<a) whether the Government has received any 
complaints regarding misappropriation of benefits meant 
for Below Poverty line (BPL) category by the Above 
Poverty Une (APL) category; 

4 

124.17 

74.4 

5290.30 

1.76 

252.9 

111.97 

10.77 

5 

802.27 

564.42 

62.70 

13.89 

11683.24 

12.68 

1570.03 

93.92 

64.60 

3269.46 

21972.68 

6 

103.52 

889.04 

4541.88 

1.36 

183.06 

20.74 

32.82 

7 

1057.28 

564.92 

954.24 

25.59 

10755.65 

12.20 

1099.60 

31.79 

152.79 

3802.99 

22057.49 

(b) if so, the details thereof alongwith the percentage 
of foodgrains lost therein, State-wise; 

(c) the steps proposed to be taken by the' 
Govemment to check such practice in future; and 

(d) the action takenlproposed to be taken by the 
Govemment against those held responsible? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (d) No complaints regarding 
misappropriation of benefits meant for Below Poverty Une 
(BPL) category by the Above Poverty Line (APL) category; 
has been received from any of the State Governments. 

The Targetted Public Distribution System (TPDS) is 
operated under the joint responsibility of the Central and 
the State Governments wherein the Central Government 
is responsible for procurement of foodgrain5, storage and 
their transportation upto the Principal Distribution Centres 
of FCI and the State Governments are responsible for 
identification of beneficiaries, issue of ration cards and 
distribution of foodgrains through a vast network of more 
than 4.77 lakh Fair Price Shops scattered all over the 
country. In such a vast network chances of irregularities 
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cannot be ruled out. However. whenever a complaint is 
received by the Central Government it is forwarded to 
the concerned State Govemment for investigations and 
necessary remedial action. 

Under the TPDS, the supervision and monitoring the 
functioning of FPSs rests with the' concerned State 
GovernmentS/UTs. 

The reform of the Public Distribution System to 
improve its efficiency, accountability and effectiveness is 
an ongoing process. Besides notification of the Public 
Distribution System (Control) Order, 2001, involvement of 
the Panchayati Raj Institutions. model citizen's charter 
and deputation of task force teams to check irregularities 
and to inspect and monitor the TPDS and the Antyodaya 
Anna Yojana, Conference of State Food Secretaries, State 
Food Ministers and a meeting with all the Members of 
Parliament was organized recently to discuss issues 
relating to strengthening of TPDS. 

Revival of Fertilizer Unite 

1102. SHRI SITA RAM YADAV: 
PROF. VIJAY KUMAR MALHOTRA: 
SHRI SUNIL KHAN: 
SHRI PRABODH PANDA: 
SHRI SANTOSH GANGWAR: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

' .. 
Brahmaputra Valley FertHizer 
Corporation Ltd. (BVFCL) 
Namrup (Assam) 

Madras Fertilizers Ltd. (MFL) 
Manall (Tamil Nadu) 

Fertilizers and Chemicals 
Travancore Ltd. (FACT) 

Udyogamandal, Cochin (Kerala) 

2002-03 

-32.06 

.8.34 

-19&.93 

(a) the details of the loss making fertilizer units in 
the country at present, State-wise; 

(b) the quantum of loss being suffered by said units 
during the last three years and as on date; 

(c) whether the Government has received ttle 
recommendations of the Barauni and Durgapur Units of 
Hindustan Fertilizer Corporation (HFC) based on the report 
of Project and Development of India limited (POlL); 

(d) if so, the details thereof; 

(e) whether the Government has agreed to revive 
loss making units particularly the said fertilizer units; 

(f) if so, the details thereof and by when It is likely 
to be revived; 

(g) whether the Government proposes to convert 
these into gas based units; and 

(h) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) the details of the loIS making 
fertilizer public sector undertakings and the losses suffered 
by them during the last three years are given below: 

2003-04 

2 

-44.17 

-63.74 

-167.22 

2004-05 
(Provisional) 

3 

-17.66 

-58.39 

-82.53 

(Rs. Crore) 

2005-06 
(upto June, 

2005) 
(Provisional) 

4 

-18.24 

-12.15 

-46.87 
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Fertilizer Corporation of -1166.31 

India Ltd. (FCI) 

Ramagundam (A.P.) 

Talcher (Orissa) 

Gorakhpur (U.P.) 

Sindrl (Jharkhand) 

Korba (Chhattisgarh) 

Hlndultan FertUlzer -1059.66 

Corporation of 

India Ltd. (HFC) 

Durgapur, Haldla 

(West Bengal) 

Barauni (Bihar) 

Pyrites, Phosphates and -143.15 

Chemicals Ltd. (PPCL) 

Dehradun (U.P.) 

Amjhore (Bihar) 
Saladlpura 

(Rajasthan) 

(c) and (d) Yes, Sir. FCI Board has recommended 

setting up of new brown field project at Sindri. HFC has 

been asked to examine the proposal of Projects and 
Development India Ltd. (POlL) and given its 

recommendations. 

(e) BVFCL's expansion/restructuring Is in progreaa. 
No decision has been taken for revival of other lou 

making units. 

(f) Does not arise. 

(g) No such decision has been taken. 

(h) Does not arise. 

2 3 4 

-1109.53 -1210.25 -304.00 

-858.40 -878.00 NA 

-138.08 -125.00 -40.00 

{Tf'BI181l1tionJ 

Minimum Support Price of Paddy 

1103. SHRI RAJENDER KUMAR: Will the Miniater 
of AGRICULTURE be pleased to state: 

(a) whether the support price of common grade paddy 
and Grade-A paddy was Rs. 10 per quintal more during 
2004-05 as compalllCl to 2003-04; 

(b) if so, the reasons therefore and the price fixed 
this year tor paddy and levy rice; 

(c) whether paddy Is the only crop on which Union 
Govemment Imposea levy on rice produced from It; 
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(d) if so, the details thereof; 

(e) whether the Government increases support price 
of levy rice along with paddy; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The Minimum Support Price (MSP) of paddy 
common and Grade A for 2004-05 was Rs. 560 and 
Rs. 590 per quintal respectively which were higher by 
Rs. 10 per quintal over the MSP for 2003-04. 

(b) The MSP of a crop is recommended by 
Commission for Agricultural Costs & Prices (CACP) after 
analysing a wide range of data which includes the cost 
of cultivation/production. The MSP of paddy common and 
Grade A for 2005-06 has been fixed at Rs. 570 per 
quintal and Rs. 600 per quintal respectively. As regards 
levy rice, the prices for 2005-06 kharif marketing season 
are yet to be fixed. 

(c) and (d) Apart from paddy, levy is imposed on 
sugar also. A certain percentage of sugar produced by 
sugar factories is requisitioned by the Govemment in every 
sugar season. The levy sugar Is distributed under the 
Public Distribution System (PDS). With effect from 1 st 
February, 2001, levy sugar supply under the PDS has 
been .restricted only to BPL families In all States/UTs 
except the North Eastern States, Hili states and Island 
Territories. 

(e) and (f) The prices of levy rice for every levy 
procuring State is fixed for every Kharif MarXeting Season 
after taking Into account MSP and all incidental costs 
such as statutory charges and cost of gunny bags, and 
other incidental expenses. 

[English! 

Reduction In Quota of Foodgraln. 

1104. SHRI M.P. VEERENDRAKUMAR: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government has de<;lded to reduce 
the allocation of foodgrains including wheat for Below 
Poverty Line (BPL) families under Public Distribution 
System end also hike Its price; and 

(b) if so, the details thereof and reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The total allocation of foodgrains 
under TPDS including BPL families has not been reduced 
for any StatelUT. However, a decision has been taken to 
streamline the ratio of rice and wheat in the allocation of 
foodgrains under the Targeted Public Distribution System 
(TPDS) Including allocation for BPL families to all the 
States/UTs, keeping in view the food habits of each 
StateslUTs. At present there is no proposal to hike the 
Central Issue Price (CIP) of foodgralns being distributed 
for BPL families under TPDS. 

[Trsns/ation! 

Construction of Dam. 

1105. SHRI SHIVRAJ SINGH CHOUHAN: 
SHRI HEMLAL MURMU: 
SHRI TUKARAM GANGADHAR GADAKH: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) the number of major and medium dams at present 
In the country and the number out of them under 
construction; 

(b) the progress made in the worX of each dam, 
category-wise and State-wise; 

(c) whether the Union Government has received 
proposals from State Governments for construction of 
dams; and 

(d) if so, the details thereof and the response of the 
Union Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) There are 4050 large dams in the country. 
About 475 large dams are under construction. These • 
dams are for various purposes suoh as irrigation, 
hydropower, flood control etc. Some are multipurpose 
dams. 

(b) As on 1.4.2004, there are 169 major and 219 
medium ongoing irrigation projects. The summary 
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indicating the progress in respect of major & medium 
projects, State-wise is at enclosed Statement. 

of the Ministry of Water Resources subject to compliance 
of a few observations. The remaining 99 projects are 
under different stages of appraisal. The time taken for 
approval of the project depends upon the promptneaa 
with which the State Government complies with the 
observations of the Central appraising agenciel. 

(c) and (d) 1 B3 projects proposals have been received 
from various States. Proposals in respect of 84 projects 
have been accepted by the Technical Advisory Committee 

Pmgrsss MIIds in f'8sptICt of ongoing Msjor & Medium Projtlcls 

(Number of Projects) 

SI.No. Name of State Progress in respect of creation of irrigation potential 
as percent of the target let in the project proposal 

More than Between 1888 than 50% 
90% 50% to 90% 

Major Medium Major Medium Major Medium 

2 3 4 5 6 7 8 

1. Andhra Pradesh 5 2 2 8 8 

2. Arunachal Pradesh 

3. Assam 3 3 

4. Bihar 8 

5. Chhattisgarh 3 4 

6. Goa 

7. Gujarat 3 16 

8. Haryana 2 

9. Himachal Pradesh 1 2 

10. Jammu & Kashmir 5 

11. Jharkhand 2 5 16 

12. Kemataka 2 2 5 4 9 12 

13. Kerala 2 2 4 

14. Madhya Pradesh 2 14 5 

15. Maharashtra 6 14 13 13 37 68 

16. Manipur 2 

17. Meghalaya 
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2 3 

18. Mizoram 

19. NagaJand 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Naclu 

25. Tripura 

26. Uttaranchal 

27. Uttar Pradesh 

28. West Bengal 

Total 16 

{English} 

Tfllde Union. Repreaentatlon In ILO 

1106. SHRI DHARMENDRA PRADHAN: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) the ranking of Trade Unions In the country as 
per the Labour Department's latest survey; 

(b) name of Trade Union that has been selected to 
represent India in the International Labour Organization 
(ILO) for there current year; and 

(c) the names of the Trade Unions that have 
represented India In ILO during the put ten years, year-
wise; 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) As per the 
latest General Verification of Trade Union Membership 
(as on 31.12.1989) which was published on 26.12.1996, 
the ranking of the Central Trade Union Organisations are 
as under: 

4 5 6 7 8 

4 5 5 5 

1 

2 2 2 

2 

3 

3 

3 6 

2 3 2 3 

26 41 34 112 159 

1. Bhartiya Mazdoor Sangh (BMS) 

2. Indian National Trade Union Congl'888 (INTUC) 

3. Central of Indian Trade Unions (CITU) 

4. Hind Mazdoor Sabha (HMS) 

5. All India Trade Union Congress (AITUC) 

6. United Trade Union Centre (Lenin Saranl) {UTUC 
(LS)} 

7. United Trade Union Congress (UTUC) 

8. National Front of India Trade Unions (NFITU) 

(b) BMS, INTUC, CITU, HMS, AITUC and UTUC 
(LS) were nominated to represent India in the International 
Labour Conference (ILC) for the current year held from 
31st May to 16th June 2005. 

(c) A list of central trade unions which have 
represented India in ILO during the past ten years Is 

enclosed as Statement. 
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Slt*mMt 

ComposItion oIlndis's O~1Ion (WOIMn' Group) to 
InItIIMIiOf1llI L6/Jour Orglll7iMtIon, GtmBVlI WrIng 

Iss/ rBn ytlSfS 

83rd Seulon (4-20 June, 1196) 

1. Indian National Trade Union Congress (INTUC) 

2. Bhartlya Mazeloor Sangh (BMS) 

3. Centre of Indian Trade Unions (CITU) 

4. Hind Mueloor Sabha (HMS) 

5. All Indian Trade Union Congress (AITUC) 

85th a. •• lon (3-19 June, 1997) 

1. Bhartlya Mazdoor Sangh (BMS) 

2. Indian National Trade Union Congress (INTUC) 

3. Centre of Indian Trade Unions (CITU) 

4. Hind Mazdoor Sabha (HMS) 

5. All India Trede Union Congress (AITUC) 

86th Session (2-18 June, 1998) 

1. Bhartiya Mudoor Sangh (BMS) 

2. Indian National Trade Union Congress (INTUC) 

3. Centre of Indian Trade Unions (CITU) 

4. Hind Mazdoor Sabha (HMS) 

5. All India Trade Union Congress (AITUC) 

87th Seaalon (1-17 June, 1999) 

1. Bhartiya Mazdoor Sangh (BMS) 

2. Indian National Trade Union Congress (INTUC) 

3. Centre of Indian Trade Unions (CITU) 

4. Hind Mazdoor Sabha (HMS) 

5. All India Trade Union Congr98s (AITUC) 

6. United Trade Union Centre (Lenin Sarani) {UTUC 
(LS)} 

seth Ie .. lon (30 Mly-15 June, 2000) 

1. Bhartiya Mazdoor Sangh (BMS) 

2. Indian National Trade Union Congress (INTUC) 

3. Centre of Indian Trade Unions (CITU) 

4. Hind Mazdoor Sabha (HMS) 

5. All India Trade Union Congress (AITUC) 

6. United Trade Union Centre (Lenin Saranl) {uruc 
(LS)} 

89th 98 .. lon (5-21 June, 2001) 

1. Bhartlya Mazdoor Sangh (BMS) 

2. Indian National Trade Union Congreea (INTUC) 

3. Centre of Indian Trade Unions (CITU) 

4. Hind Mazdoor Sabha (HMS) 

5. All India Trade Union Congress (AITUC) 

6. United Trade Union Centre (Lenin Sarani) (UTUC 
(LS)) 

90th &e .. lon (3-20 June, 2002) 

1. Bhartiya Mazdoor Sangh (BMS) 

2. Indian National Trade Union Congress (INTUC) 

3. Centre of Indian Trade Unions (CITU) 

4. Hind Mazdoor Sabha (HMS) 

5. All India Trade Union Congress (AITUC) 

6. United Trade Union Centre (Lenin Saranl) (UTUC 
(LS)} 

91.t See_on (3-19 June, 2003) 

1. Bhartiya Mazdoor Sangh (BMS» 

2. Indian National Trade Union Congress (INTUC) 

3. Centre of Indian Trade Unions (CITU) 

4. Hind Mazdoor Sabha (HMS) 

5. All India Trade Union Congress (AITUC) 

6. United Trade Union Centre (Lenin Sarani) {UTUC 
(LS)} 
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92nd SeHlon (1-17 June, 2004) 

1. Bhartlya Mazdoor Sangh (SMS) 

2. Indian National Trade Union Congl"888 (INTUC) 

3. Centre of Indian Trade Unions (CITU) 

4. Hind Mazdoor Sabha (HMS) 

5. All India Trade Union Congress (AITUC) 

6. United Trade Union Centre (Lenin Sarani) {UTUC 
(LS)} 

83rd Session (31 May-16 June, 2005) 

1. Indian National Trade Union Congress (INTUC) 

1. Centre of Indian Trade UnlONl (CITU) 

3. Hind Mazdoor Sabha (HMS) 

4. All India Trade Union Congress (AITUC) 

·5. United Trade Union Centre (Lenin Sarani) {UTUC 
(LS)} 

PrlvatlHtlon of Water Resources 

1107. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government proposes to privatise 
water resources and allow entry of Multinationals in 
Agriculture Sector; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) if not, the steps being taken for proper 
management of water resources of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. Government has no proposal to 
privatiM water resources. 

(b) Does not arise. 

(c) Several measures for management of water 
resources are undertaken by the respective State 
Governments which include creation of storages, 
restoration of water bodies, rain water harvesting, artificial 
recharge to ground water and better management 
practices etc. 

Labour Lews 

1108. SHRI SURAVARAM SUDHAKAR REDDY: Will 
the Minister of LABOUR AND EMPLOYMENT be pleased 
to state: 

(a) whether the Govemment Ie considering a proposal 
mooted by the Deputy Chairman of the Planning 
Commission that corporates be given the flexibility to 
bifurcate their employees Into core and non-core 
categories and the stringent labour laws be applicable to 
core employees only; 

(b) if so, whether this proposal has been discussed 
with the trade unions and representatives of the industry; 
and 

(c) if so, the details thereof and their reaction thereto? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (c) At 
present, there Is no proposal under consideration of the 
Government to draw a distinction between core and non-
core activities of an establishment and applying the 
Contract Labour (Regulation & Abolition) Act, 1970 and 
other labour laws, applicable to contract labour, stringently 
only in respect of employees engaged in core activities. 

/Tmns/ationj 

Quality Management for Sugarcane 

1109. SHRI D.P. SAROJ: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government have formulated any 
scheme for the effective quality management of sugarcane 
to increase the profit of the sugar-mills In Uttar Pradesh; 

(b) If so, the details thereof indicating and salient 
features of the said scheme; 

(c) the time by which the aforesaid management 
scheme is likely to put In place; and 

(d) the details of the funds proposed to be allocated 
for the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF ISTATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
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SINGH): (a) and' (b) Yes, Sir. The Central Govemment 
has been implementing a Centrally SPOll8Ored Scheme 
on Sustainable Development of Sugarcane Based 
Cropping system Areas (SUBACS) under Macro 
Management Mode of Agriculture in sugarcane growing 
states for Increasing production and productivity of 
sugarcane in the country. Under the scheme 8S8istance 
is provided for transfer of improved technology to the 
farmers through field demonstrations, training of farmers, 
supply of farm Implements, enhancing seed production, 
pest control measures, etc. Besides, frontline 
demonstrations are also organized through Indian Council 
of Agricultural Research (ICAR) on farmers fields to 
popularise improved sugarcane cultivation technology 
amongst the farmers. In addition, Govemment of Uttar 
Pradesh is also implementing District level and State levei 
scheme for Quality Management of Sugarcane. In District 
Level scheme assistance is provided for seed nursery, 
seed and soil treatment, ratoon management, inter-village 
road construction. Under the State Level scheme, the 
financial assistance is provided for demonstration and 
sugarcane seeds to promote sugarcane cultivation for 
benefit of Schedule Caste and Schedule Tribe farmers. 

(c) and (d) The aforesaid schemes are already In 
operation. During 2005-06, the State Government has 
made allocation of Rs. 169.64 lakhs for State Level and 
District Level scheme whereas for implementation of 
SUBACS, an allocation of Rs. 400.00 lakhs has been 
made. Out of this allocation Rs. 360.00 lakhs is share of 
the Government of India and Rs. 40.00 lakhs is the share 
of the Government of Uttar Pradesh. 

{English} 

Production of Chilli 

1110. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether as a result of good chilli crop last year 
and the consequent availability of large exportable surplus 
in the country, the chilli exports have touched all time 
high during 2004-05; 

(b) If 80, the total production of chilli during 2004-05 
and the extent to which it was more in comparison to 
2003-05; 

(c) the countries where chillies has been exported 
during the said period; 

(d) whether the Govemment is considering to pruvide 
more facilities to chilli growers during 2005-06; and 

(e) if so, the facilities and other assistance provided 
to the ohllli growers to Improve its production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. The export of chilli increased from 
Rs. 366.88 crore in 2003-04 to Rs. 499.01 crore during 
2004-05. 

(b) The estimated production of chilli during 2004-05 
Is 10.~9 lakh metric tonnes against 9.59 lakh metric 
tonnes during 2003-04, an increase of about 9.3 percent. 

(c) The major export destination bf Indian chilli during 
2004-05 were Bangladesh, Sri Lanka, United States of 
America (USA), United Arab Emirates (UAE), Malaysia 
and Indonesia. 

(d) and (e) Govemment has launched a Centrally 
Sponsored Scheme on "National Horticulture Mission" with 
effect from 2005-06 to address the over all development 
of horticulture in the country. Development of spicas 
Including chilli through supply of seeds & planting material, 
area expansion, creation of infrastructure for post harvest 
management and markets form an integral part of the 
scheme. 

Swami nathan Committee Report 

1111. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether any action has been taken on 
Swaminathan Committee Report; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps Initiated so far regarding creation of 
National Biotechnology Regulatory Authority and the time 
by which it will come In fO.rca? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
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SINGH): (a) to (c) The Government has examined the 
report of the Task Force on Agricultural Biotechnology 
set up under the C,hairmanship of Prof. M.S. 
Swarninathan. On the basis of inter-ministerial 
consultations on the recommendations of the Task Force 
with various Ministries/Departments, the Government has 
decided ten priorities for implementation. The details are 
given in the enclosed Statement. 

(d) As the creation of National Biotechnology 
Regulatory Authority (NBRA) Involves complex issues 
which are of Inter-ministerial nature, the matter is under 
consideration of the Government. 

Year 

Stattlmtlnt 

Priorities for Agri-Biotechnology 

1. Finalisation of National Biotech Policy by the 
Department of Biotechnology. 

2. Rationalisation of approval process under the 
Environment (Protection) Act, 1986 as suggested 
by Prof. M.S. Swaminathan's Task Force. 

3. Release of Bt. Cotton varieties for North Zone. 

4. Post-release monitoring to be started by 
Department of Agriculture & Cooperation and 
Indian Council of Agricultural Research. 

5. Capacity building for post-release monitoring and 
training. 

6. Public awareness campaign to be launched by 
the Department of Agriculture & Cooperation in 
association with State Agricultural Universities 
and other scientific organizations/institutes. 

7. Finalising combined strategy for arresting spread 
of non-approved Bt. Cotton seeds. 

Procurement (In MTs) 

8. Developing the testing facilities for Genetically 
Modified seeds. 

9. To finalise Action Plan for the components 
relating to Agri-blotechnology in the National 
Biotech Policy. 

10. Identification of crops and traits for use of 
application of biotechnology. 

Procurement of Foodgralns In Assam 

1 112. DR. ARUN KUMAR SARMA: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government undertook purchase of 
rice and other agricultural commodities in Assam during 
the last three years and thereafter; 

(b) if so, the details thereof indicating the quantity 
and price of each commodity during the said period, 
commodity-wise; 

(c) the targets of procurement fixed for the current 
year alongwlth achievements made therein; 

(d) the agency deployed for making the aforesaid 
procurement; and 

(e) the constraints faced by the said agency in the 
procurement process? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. The Government undertook 
purchase of rice in Assam during the last three years 
and thereafter. 

(b) Details of paddy/rice procured during the last three 
years is as under: 

Paddy price Levy raw rice price 
(Rs. per quintal) (Rs. per quintal) 

Paddy Levy rice Common Grade 'A' Common Grade 'A' 

2002-03 91 530.00 560.00 914.30 960.90 

2003-04 17048 550.00 580.00 942.40 989.00 

2004-05 46 560.00 590.00 942.40 989.00 
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(c) Procurement 'operations is an open ended scheme 
and 88 such no targets are fixed. However, during the 
current Kharif Marketing Season 2004-05, 46 MT of paddy 
hu been procured 80 far. 

(d) Food Corporation of India (FCi) is the agency 
deployed for making the aforesaid procurement. 

(e) The follOwing constraints are being faced by FCI 
in procurement process: 

(i) No regulated mamet In the State of Assam; 

(ii) limited mal1<etable surplus. 

(iii) Lack of participation by the State AgenCies. 

Study on Green Hou .. G ... 

1113 SHRI K.C. SINGH -BABA-: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment has conducted any study 
to find out the extent of emission of green house gases 
and their possible ill effects on the economy of the country 
In the near future; 

(b) If so, the details thereof; and 

(c) the steps taken by the Govemment to check the 
increasing emission of green house gases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) As per the India's initial National 
Communication conducted for the reporting year 1994, It 
has been estimated that India emmed 793 million tonnes 
of CO2, 18.08 milHon tonnes of Methane and 0.178 million 
tonnes of N20. It is Informed that as per the Kyoto 
Protocol only developed countries have commitments to 
reduce emissions of green house gases and developing 
countries including India have no such binding 
commitments. India accounts for only 3% of the global 
green house gas emissions and our per capita emissions 
are very small as compared with developed countries. 
Third Assessment· Report of Intergovemmental Panel on 
Climate Change (IPCC) states that with rise In average 
surface temperature and mean sea level during 1990-
2100, potential yields of cereal crops in most tropical 
and sub-tropical regions are projected to decrease and 
population in low lying coastal areas and smaH islands 
would be at risk. 

R.vltall .. tlon of Cooperatlv •• 

1114. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment has been conSidering 
proposal for Revltallsation of cooperative; 

(b) if so, the details thereof and the recommendations! 
suggestions received from States in this regard; and 

(c) the follow up action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. 

(b) and (c) The Govemment had constituted a Task 
Force under the Chairmanship of Prof. A. Valdyanathan 
for revival of co-operative credit institutions in A~gust, 

2004. The Task Force has submmed its Report on 15th 
Feburary, 2005. 

are: 
The main recommendations made by the Task Force 

• Special financial assistance of Rs. 14,839 crore 
to wipe out accumulated Ios888 and strengthen 
their capital base. The likely share of the Centre, 
State Government and the cooperatives in the 
assistance has been estimated at 53%, 31 % 
and 16% respectivety. 

• Institutional restructuring to make way for 
democratic, member driven, autonomOU8 and 
seif-retiant Institutions. 

• Radical changes in the legal framework to 
empower Reserve Bank of India (RBI) to 
regulate cooperative credit structures. 

• Qualitative improvement in personnel In all tiers 
and at aU levels. 

• State Governmems need to make legislative 
amendments to enable RBI to exercise ita 
regulatory powers under the Banking Regulation 
Act. The Tuk Forae hal suggested the wor1Qng 
draft of a Model Cooperative Law. 
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• The State Governments should formally agree 
to participate in the revival package. The 
Scheme be kept open for a period of two years 
for the State Govemments to decide on the 
participation. Release of funds should be linked 
to the progress by the State Govemment in 
actually implementing the revival package. 

• Since legislative amendments may take time, the 
State Govemment should, in the meanwhile, 
enter into an appropriate MOU with the RBI, 
agreeing to desist from interfering directly or 
indirectly in the financial management of these 
banks. 

• All cooperative banks should be brought on par 
with the commercial banks as far as regulatory 
norms are concemed. 

Recommendations of the Task Force have been 
accepted in principle by the Govemment of India and the 
Ministry of Finance is consulting the State Govemments 
for eliciting their views on the recommendations of the 
Task Force. 

Perml •• lon to Monsanto for Seed Production 

1115. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment had granted permiSSion 
to Monsanto Mahy Company for seed production and 
large scale field trials of various varieties of hybrid cotton 
in South and Central Zones; 

(b) if so, the details thereof; 

(c) whether the permission was given for commercial 
release of Bt. Cotton 'hybrids; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) There is no such company known 
as Monsanto Mahy Company' whom Government has 
granted permiSSion for seed production and large scale 

field trials of various varieties of hybrid cotton in south 
and Central Zones. Genetic Engineering Approval 
Committee (GEAC) in the Ministry of Environment & 
Forests had granted permission to MIs. Maharashtra 
Hybrids Seeds Co. Ltd. (Mahyco) for seed production 
and large scale field trials of Bt. Cotton hybrids in Central 
and Southem zone i.e. in the States of Gujarat, Madhya 
Pradesh, Maharashtra, Andhra Pradesh, Karnataka and 
Tamil Nadu. However, the seed of Bt. Cotton hybrid of 
Mahyco is being marketed by MIs Mahyco Monsanto 
Biotch India Ltd. 

(c) and (d) Genetic Engineering Approval Committee 
had given permission to Mahyco for commercial release 
of three Bt. Cotton hybrids, namely MECH-12 Bt., MECH-
162 Bt. and MECH-18 Bt. in Kharif, 2002 for a period of 
three years for Central and Southern zone. The GEAC 
further renewed the permission for commercial cultivation 
of the above mentioned Bt. Cotton hybrids of Mahyco in 
Kharif, 2005 for a period of two years for Central and 
SOllth Zone, except for the State of Andhra Pradesh. In 
Kharif, 2005, GEAC has also accorded permission for a 
period of three years to Mahyco for commercial release 
of, new Bt. Cotton hybrids, namely MRC-6301 Bt. and 
MRC-6304 Bt. for North Zone (i.e. for Haryana, Punjab 
and Rajasthan), MRC-6322 Bt. and MRC-6916 Bt. for 
South Zone (i.e. for Andhra Pradesh, Karnataka and Tamil 
Nadu) and MRC-6301 Bt. for the Central Zone (i.e. for 
Madhya Pradesh, Gujarat and Maharashtra). 

Development of Brlndavan Garden In Myaore 

1116. SHRI M. SHIVANNA: Will the Minister of 
TOURISM be pleased to state: 

(a) whether Brindavan Garden at Krishna Raja Sagar, 
MY80re is being Renovated at a cost of Rs. 1.3 crores; 

(b) if so, whether the Union Government is 
contributing a matching share for this tourist spot; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) to ... 
(c) Development and promotion of tourist spots/places is 
primarily the responsibility of the Stat. Goveinment 
concerned. However, Ministry of Tourism provides central 
financial assistance on the basis' of project proposals 
prioritised in consultation with the State Govemments/UT 
Administrations every year. 
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No proposal for grant of financial assistance for 
development of Brindavan Garden at Krishna Raja Sagar, 
Mysore has been received from the State Govemment. 

{Trsns/stionj 

Welfare Scheme. for Agricultural Labours,. 

1117. SHRI HEMLAL MURMU: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Union Govemment has received some 
new proposals from the State Governments for thewettare 
of the agricultural labourers in the country; and 

(b) if so, the details thereof and the decision taken 
by the Union Government thereon? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) No, Sir. 

(b) Does not arise. 

Suicide by Farme,. 

1118. PROF. VIJAY KUMAR MALHOTRA: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the suicide cases of farmers have 
increased during the last one year and the current year; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government has formulated any plan 
to eliminate the reasons which have pressurized farmers 
to commit suicide; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRtCUlTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION <OR. AKHILESH PRASAD 
SINGH): (a) to (d) The information is being collected and 
will be laid on the Table of the House. 

Stock 01 Rice In F.e.l. Godown. 

1119. MOHO. MUKEEM: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

<a) whether sufficient stocks of sub-standard quality 
Basmati Rice-PR 106 is lying in the godowns of the 
Food Corporation of India (FCI) In different parts of the 
country; 

(b) if so, the details thereof, State-wise; 

(c) the rate at which the Governrnent allocates the 
said PR-106 rice to the agencies producing fodder for 
animals/blrds in different States alongwlth the procedure 
followed in this regard; and 

(d) the time by which the Government Is likely to 
aI/ocate the said rice to the agencies applying directly to 
the Ministry or FCI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): <a) Rice Is procured by the Fel for the Central 
Pool as 'Grade A' or 'Cornmon' category and not under 
varietal specifications. As on 1.6.2005, the FCI was having 
7633 tonnes of damaged rice which constituted only about 
0.8% of the total stock of 115.85 lakh tonnes of rice In 
the Central Pool. 

(b) Does not arise. 

(c) Damaged foodgrains are offered to State 
Governments and their authorized agencies involved In 
direct consumption and/or manufacture of animal feed, 
giving them 30 days time to make their offer to purchase 
these damaged foodgralns at the applicable rate, which 
Is the highest rate among Rate Running Contract, 
weighted average rate of 3 tenders or the highest rate 
obtained in the last tender, whichever is the highest. 

(d) The disposal of damaged foodgrains is an ongoing 
process and is done in accordance with the established 
procedure. 

Duty Free Shop. at Airport. 

1120. SHRI JIVABHAI AMBALAL PATEL: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of TOURISM be pleased to state: 

(a) the aims and objectives of running duty-free shops 



259 WriltBn Answers· AUGUST 1, 2005 to QIJt!IfIIiDM 260 

of ITDC at Airports and the main typeslvariety of artlclesl 
brands sold there; 

(b) whether the Government have reviewed the 
working of these ITDC shops; 

(c) if so, the outcome thereof and the follow-up action 
taken thereon; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) The 
aims and objectives of running Duty Free Shops of ITDC 
are to provide shopping facilities to the international 
tourists at Arrival and Departure lounges of airports and 
also to earn foreign exchange for the country. Alongwlth 
international merchandise, ITDC shops also sell exceUent 
array of "Made in India" products like Herbal Cosmetics, 
Tea, Indian Handicrafts and Tribal Products. Main typesl 
variety of articleslbrands sold in the shops include Beer, 
Wines, Whisky, Cigar & Cigarettes, Perfumes, Chocolates 
and Indian products. Names of some leading brands sold 
in the Shops are Chlvas Regal, Johnie Walker Black 
Label, Royal Salute Whiskies, Christian Dior Perfumes, 
Benson & Hedges, State Express 555 Cigarettes, Nestle, 
Master Food Chocolates, etc. 

(b) The review of working of ITDC including review 
of working of these shops is carried out from time to 
time. 

(c) In the last such review meeting held on 18th 
July, 2005, ITDC has been told to increase the profitability 
of their duty free shops. 

(d) Does not arise. 

a.rgl Diversion Project 

1121. SHRI RAKESH SINGH: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether under the Accelerated Irrigation Benefit 
Programme, any proposal for grant of assistance for Bargl 
Diversion Project Is under the consideration of the 
Government; and 

(b) If so, the response of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The Phase-I (chalnage 16 to 63 kilo 
metre) and Phase-II (chalnage 63 to 104 km) of Bargi 
Diversion project of Madhya Pradesh was included under 
Fast Track of Accelerated Irrigation Benefits Programme 
(AIBP) In the year 2001-02 and 2002·03 and were 
provided first instalment of Central Loan Assistance (CLA) 
of Rs. 98.03 crore and Rs. 65.00 crore respectively. The 
second instalment of CLA could not be released as the 
State Government could not adhere to the work 
programme approved under AIBP. As per the AIBP 
guideline, the State Government has to submit CLA 
proposal in the prescribed format on yearly basis. The 
State Government has submitted the proposal of Bargl 
Diversion project for the year 2005-06 to Central Water 
Commi6sion (CWC) in the month of June, 2005. After 
examination of the proposal, comments have been 
conveyed to the State Government for compllance.-

{English} 

Registration of Trade Unions 

1122. SHRI GURUDAS DASGUPTA: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Govemment is aware of the difficulties 
in the registration of trade unions in different places 
particularly in Delhi, Haryana and adjoining places; and 

(b) If so, the steps taken by the Government to solve 
this problem? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) On the basis 
of Information as made available by the Government of 
Haryana and the Government of NCT of Delhi which are 
the appropriate Government under the Trade Unions Act, 
1926 there are no difficulties faced by the Workers in 
getting the trade unions registered in Delhi and Haryana. 
If papers are complete In all respects, the Registrars of 
Trade Unions issue Registration Certificates after due 
verification as per provisions of the Trade Unions Act. 

(b) Does not .rlse In view of (a) above. 

Assistance to F.rm .... 

1123. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of AGRICULTURE be pleased to state: 
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(a) whether the farmers in Maharashtra are trapped 
in serious debt burden to prevailing drought like situation 
in the State; 

(b) whether the Govemment has taken any measures 
to assist the farmers to bring them out of the crises; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY O~ CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) As per survey report on Indebtedness of 
Farmer Househoids released by National Sample Survey 
Organization in the month of May, 2005, 54.8% of farmer 
households in Maharashtra are indebted. 

(b) and (c) Details given in the enclosed Statement. 

1. Pursuant to the announcement made by the 
Government of india on 18th June, 2004 
containing, in/sr-lIlill, measures for providing 
credit related relief to farmers in the natural 
calamities affected states including Maharashtra, 
the banks have been advised as under: 

A. To Increase Credit flow to agriculture sector at 
the rate of 30% per year. 

B. Debt restructuring under the following heads in 
accordance with the guidelines issued by 
Reserve Bank of India (RBI}!Natlonal Bank for 
Agriculture & Rural Development (NABARD): 

• Farmers In distress-Rescheduling! 
restructuring of the outstanding loan of the 
farmer as on 31st March, 2004 in the 
districts declared as calamity-affected by the 
State Govemment. Rescheduled loan shall 
be repayable over a period of five years, at 
current interest rates, including an Initial 
moratorium of two years. 

• Farmers In arrears-Loans in default of 
farmers who have become ineligible for fresh 
credit as their earlier debts have been 
categorized as sub-standard or doubtful shall 
be rescheduled 88 per the guidelines so 
that 8Uch farmers become eligible for fresh 
credit. 

On restructuring 88 above, the farmers will 
become eligible for fresh loans. 

C. Banks have been advised to grant a one-time 
settlement (OTS) including partial waiver of 
Interest or loan to the email and marginal fanners 
who have been declared as defaulters and have 
become ineligible for fresh credit. Banks have 
also been advised to review CU88 where credit 
has been denied on the sole ground that a loan 
account was settled through compromise or write 
offs. 

D. In some parts of the country, farmers face acute 
distress because of the heavy burden of debt 
from non-institutional lenders (e.g., 
moneylenders). Banks have been permitted to 
advance loans to such farmers to provide them 
relief from indebtedness. 

2. All the Public Sector banks have been advised 
to reduce their lending rate for agriculture to a 
single digit rate of not more than 9% per annum 
on crop loans upto a ceiling of Rs. 50,0001-. 
This rate will benefit most of the crop loan 
account holders and will cover almost ali the 
small and marginal farmers. 

3. The banks have been advised to waive margin! 
security requirements for agricultural loans up 
to Rs. 50,000 and agri-business and agrl-clinics 
up to Rs. 5 lakh. 

Paddy Cultivation 

1124. SHRIMATI C.S. SUJATHA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment is aware of the large 
scale conversion of agricultural land particular1y paddy 
fields in different States; 

(b) If so, the details of paddy cultivable area 
registered during the last three years, State-wise; 

(c) whether the Govemment has any mechanism in 
place to check this practice; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) According to the Land wse Statistics, 
the area under paddy was 44.79 million hectares in 2000-



263 Wflltsn AnswtJlS AUGUST 1, 2005 10 0utHIIIt:Jns 264 

01, 45.04 million hectares In 2001-02 and 42.37 million paddy thus reflect Inter-crop shifts in area due to weather 
hectares In 2002-03. The share of area under paddy In related factors as also other factors like relative retums 
the total cropped area was 24.0% In 2000-01, 23.6% in from different crops, prices etc. 
2001-02 and 23.7% In 2002-03. Thus, there was only 
marginal variation during the period 2000-01 to 2002-03. (c) and (d) Government of India have Issued National 

The state-wise area cultivated under paddy from 2000-01 Land Use Policy Outlines to all the states and Union 

to 2002-03 Is given In the enclosed Statement. The Territories to take necessary steps to stop conversion of 
variation In the paddy area for some states in these agricultural land and check diversion of highly productive 
years is mainly due to variation in rainfall as kharif paddy land including paddy fields tor non agricultural purposes. 
is heavily dependent on rainfall, particularly in rainted Some ot the states are having legislative mandate while 
regions/area which account for around 60% of the net some other states are having executive Instructions In 
sown area in the country. The variations In area under this regard. 

S/I.",."t 

Area Under Paddy Total Cropped Area % Paddy Area to 
Total Cropped Area 

2000-01 200H)2 2002-00 2003-04 2004-05 2000-01 2001-02 2002-00 2000-01 2001-02 2002-03 
StatelUT's (Est) (Est) (000 Hectares) 

2 3 4 5 6 7 8 9 10 11 12 

Andhra Pradesh 4243 3825 2822 2975 3081 13545 12756 11559 31.3 30.0 24.4 

Arunachal Pracle8h 119 119 125 119 263 268 276 45.1 44.5 45.2 

Assam 2646 2537 2541 2530 2411 4065 3958 3935 65.1 64.1 64.6 

Bihar . 3657 3552 3585 3557 3167 7992 7897 7957 45.8 45.0 45.0 

Chhattisgarh 3770 3810 3778 3718 3745 5327 5595 5446 70.8 88.1 69.4 

Goa 57 57 50 53 171 168 164 33.4 34.0 30.6 

Gujarat 877 686 686 675 662 10440 10734 10931 6.5 6.4 6.3 

Haryana 1054 1028 906 1016 1028 6115 6318 6032 17.2 16.3 15.0 

Himachal Pradesh 82 81 83 81 81 948 956 960 8.6 U 8.7 

Jammu & Kashmir 244 250 236 260 271 1115 1106 1078 21.9 22.6 21.9 

Jharkhand 1481 1521 1406 1383 1285 2054 2088 2060 72.1 72.8 68.3 

Kamataka 1474 1407 1407 1149 1279 12284 11670 12356 12.0 12.1 11.4 

Karaia 347 322 311 292 285 3022 2992 2970 11.5 10.8 10.5 

Madhya Predesh 1697 1766 1671 1674 1623 17870 19044 18078 9.5 9.3 9.2 

Maharashtra 1512 1514 1523 1535 1474 21911 22381 22387 6.9 ' 6.8 6.8 

Manipur 157 183 163 158 209 216 219 75.3 75.2 74.1 
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2 3 4 5 6 7 8 9 10 11 12 

Meghalaya 107 108 108 110 'lT7 277 285 38.5 38.9 37.8 

Mizoram 52 56 57 59 94 118 158 55.3 47.4 36.0 

Nagaland 151 157 151 1SO 336 378 370 44.8 41.4 40.8 

Orissa 4434 4500 4274 4501 4472 7878 8799 7853 56.3 51.1 54.4 

Punjab 2612 2612 2612 2614 2647 7941 8116 8005 32.9 32.2 32.8 

Rajasthan 166 144 84 100 101 19230 20798 13218 0.9 0.7 0.6 

Sikkim 15 16 15 15 126 131 127 12.1 12.0 11.6 

Tamil Nadu 2080 2080 1517 1397 1909 6338 6226 5191 32.8 33.1 29.2 

Tripura 241 247 255 238 429 423 431 56.2 58.3 59.2 

Uttaranchal 313 305 305 293 306 1250 1284 1344 25.0 23.8 22.7 

Utta~ Pradesh 5907 6071 5576 5952 5550 25827 26156 25745 22.9 23.2 21.7 

West Bengal 5435 6069 6069 5857 5782 9117 9779 9871 59.6 82.1 61.5 

Andaman and Nicobar Islands 11 10 11 11 47 44 45 23.4 22.2 24.0 

Chandigam 0 0 3 3 3 0.00 5.5 4.8 

Dadra and Nagar Haveli 15 14 14 14 30 30 30 SO.8 46.8 45.7 

Daman and Diu 3 3 3 2 5 5 5 60.0 60.0 60.0 

Delhi 6 6 6 6 53 52 53 11.5 12.3 12.2 

lakshadweep 3 3 3 0.0 0.0 0.0 

Pondicherry 26 26 24 24 43 39 36 60.4 68.1 66.4 

Others 957 

All India 44789 45041 42372 42498 42116 186356 190808 179182 24.0 23.6 23.6 

{Tmnshltionj (b) H 80, the details thereof; 

Nol.. Pollution In Zoo (c) the date by which the scheme will be 
implemented; end 

1125. SHRI RATILAL KAUDAS VARMA: 
(d) the amount likely to be spent on the scheme? SHRI HARIBHAU RATHOD: 

THE MINISTER OF STATE IN THE MINISTRY OF 
Will the Minister of ENVIRONMENT AND FORESTS ENVlRONMENT AND FORESTS (SHRI NAMe NARAIN be pleased to ate: 

MEENA): <a) No, Sir. The Government is not formulating 

(a) whether the Government is formulating any any scheme with regard to making the ZOO of the country 
scheme wI1h regard to making the zoo of the country free of noise pollution. 
free of noise pollution; 

(b) to (d) Does not arise. 
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{English} 

Review of the Definition of Indultry 

1126. SHRIMATI D. PURANDESWARI: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Government's attention is drawn to a 
recent judgement of the Hon'ble Supreme Court calling 
for a review of the definition of "industry" for the purpose 
of Industrial Disputes Act, 1947; and 

(b) if so, the details thereof and the response of the 
Government thereto? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) ,Yes, Sir. 

(b) Hon'ble Supreme Court in the State of U.P. 
Versus Jai Bir Singh (2005 LAB I.C. 2092) has directed 
to refer the matter to Hon'ble Chief Justice of India for 
constituting a suitable larger bench for interpretation of 
definition of "Industry" and for reconsideration by It, if 
necessary, the decision rendered by Hon'ble Apex Court 
in the case of Bangalore Water & Sewerage Board Vs. 
A. Rajappa & others. Thus the matter is subjudice. 

Study on Ground Water Reaourc .. 

1127. SHRI N.N. KRISHNADAS: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Central Ground Water Board have 
made any study regarding the ground water resources of 
the country; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes, Sir. The Central Ground Water 
Board (CGWB). under the Ministry of Water Resources, 
in asaoclatlon with the concemed State Ground Water 
Organisations makes periodical .. sessment of the 
availability of ground water In the country. The total 
annually replenishable ground water resources of the 

country have been estimated as 432 billion cubic meter 
(BCM). The State-wise details are given In the enclosed 
Statement. 

St6,.".", 

SMltl-wistJ dtltlli/S 01 R.,,1tIn1shllbltl Ground WIIIB, 
RtI8Outr:tlS In IhII Counlty 

SI.No. States Replenlahable Ground 
Water Resourcell 

(BCMlYr.) 

2 3 

1. Andhra Pradesh 35.29 

2. Arunachal Pradesh 1.44 

3. Assam 24.72 

4. Bihar 26.99 

5. Chhattisgarh 16.07 

6. Delhi 0.29 

7. Goa 0.22 

8. Gujarat 20.38 

9. Haryana 8.53 

10. Himahal Pradesh 0.37 

11. Jammu & Kashmir 4.43 

12. Jharkhand 6.53 

13. Kamataka 18.19 

14. Kerala 7.90 

15. Madhya Pradesh 34.82 

16. Maharashtra 37.87 

17. Manlpur 3.15 

18. Meghalaya 0.54 

19. Mlzoram Under Estimation 

20. Nagaland 0.72 

21. Orissa 20.00 
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2 3 

22. Punjeb 18.86 

23. Rajasthan 12.71 

24. Slkklm Under Estimation 

25. Tamil Nadu 26.39 

28. Tripura 0.86 

27. Uttar Pradesh 81.12 

28. Uttaranchal 2.70 

29. West Bengal 23.09 

Total States: 431.77 

Union Territories: 

1. Andaman & Nicobar Under Estimation 

2. Chandlgarh 0.030 

3. Dadra & Nagar Havell 0.042 

4. Daman & Diu 0.013 

5. Lakshadweep 0.002 

6. Pondlcherry 0.029 

Total UTa 0.116 

Grand Total 431.~ 

(say 432) 

Quality of Seeds 

1128. DR. K. DHANARAJU: 
SHRI RAGHURAJ SINGH SHAKYA: 
SHRI SRICHAND KRIPLANI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government is aware that good 
quality of 8.ed Is not made available to tanners with the 
result that farming yield is less than the required quantity; 

(b) If so, whether the Government proposes to set 
up a good quality seed shops in different states to help 
the farmers to get good yield; 

(c) If 80, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Sufficient quantity of good quality seeds is 
available to farmers. During the year 2004·05, the 
avaUebll1ty of good quality seeds was 132.27 lakh quintals 
against the requirement of 110.83 lakh quintals as 
projected by the States. Similarly for Kharlf·2005 the 
availability of good quality seecla Is 67.42 lakh quintals 
as against the requirement of 51.29 lakh quintals as 
projected by the States. 

(b) to (d) Question does not arise. 

/Trsns/st/on} 

Flood Control Programme 

1129. SHRI PANKAJ CHOWDHARY: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the UnIon Government has taken any 
decision to close the flood control programme which 
proved to be very effective in relief work during havoc 
cau&ed by floods In the rivers; 

(b) If so, the reasons therefor; 

(c) whether the Government would reconsider Its 
decision; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (d) Several flood control schemes are 
under implementation by Ministry of Water Resources. 
Support is being provided to the State Government for 
taking up various activities through such schemes as per 
the requirements is a continuous process. 

{English} 

Subsidy for Development of Fishery 

1130. SHRI D.V. SADANANDA GOWDA: Will the 
Minister of AGRICULTURE be pleased to state: 
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(a) whether any subsidy has been provided by the 
Government for the schemes for development of fishery; 
and 

(b) if so, the details thereof and the subsidy provided 
during each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. 

(b) The Central assistance was extended under the 
following Centrally Sponsored Schemes for the 
development of fishery during the last three years. 

(i) Development of inland fisheries and aquaculture. 

(ii) Development of marine fisheries, infrastructure 
and post harvest operation. 

(iii) National scheme of welfare of fishermen. 

(iv) Scheme for training & extension. 

Under these schemes, Central assistance extended 
to various StateslUT's/other implementing agencies during 
the last three years is as under: 

Year Rs. in Lakh 

2002-03 4037.70 

2003-04 3776.86 

2004-05 10240.10 

Total 18054.66 

Unemployed Person. In Rural Area. 

1131. SHRI UOA Y SINGH: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government has information about 
the unemployed persons in rural areas of the country; 

(b) if so, the details thereof; 

(c) whether the total number of unskilled/skilled and 
educated unemployed in rural areas have been identified; 
and 

(d) if so, the details thereof, state-wise and category-
wise? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) As 
per the employment & unemployment survey conducted 
by National Sample Survey Organisation during 1999-
2000 (latest), number of unemployed persons in rural 
areas of the country on usual status bull was around 
4.4 million. 

(c) and (d) State-wise unemployment rates on usual' 
status basis among the educated persons In the age 
group 15 years and above in rural areas during 1999-
2000 are given in the enclosed Statement. Skill-wise 
information is not maintained. 

SfIIt"",.nt 

Usual status (adjus/tJd) unemployment rates for /he 
eduCllted pBtSons of age 15 yeatS and above for 

MCh Slate .nd u. T. 

SI.No. StatelUT Unemployment Rate (%) 
Rural 

2 3 

1. Andhra Pradesh 6.B 

2. Arunachal Pradesh O.B 

3. Assam 15.2 

4. Bihar 6.5 

5. Goa 15.2 

6. Gujarat 1.1 

7. Haryana 1.1 

B. Himachal Pradesh 3.7 

9. Jammu & Kashmir 4.3 

10. Karnataka 4.5 

11. Kerala 19.8 

12. Madhya Pradesh 3.9 

13. Maharashtra 6.1 
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2 3 

14. Manipur 6.0 

15. Meghalaya 3.9 

16. Mlzoram 3.8 

17. Nagaland 6.5 

18. Orissa 15.7 

19. Punjab 4.9 

20. Rajasthan 2.0 

21. Sikkim 11.8 

22. Tamilnadu 10.6 

23. Tripura 3.4 

24. Uttar Pradesh 2.8 

25. West Bengal 11.1 

26. Andaman and Nicobar Islands 15.1 

27. Chandigarh 0.7 

28. Dadra and Nagar Haveli 3.0 

29. Daman and Diu 1.2 

30. Delhi 6.5 

31. Lakshadweep 22.4 

32. Pondicherry 12.5 

All India 6.7 

(Translation} 

Development of Fishery 

1132. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether an amount of Rs. 52.49 lakh as Central 
share has been demanded for development of fishery in 
the constructed/under construction reservoirs under 
Narmada Valley Development Project; and 

(b) if so, by when the proposed amount is likely to 
be sanctioned and released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) A sum of Rs. 100 lakhs of Central 
assistance as first instalment had been released during 
September, 2004 to the State Government of Madhya 
Pradesh for development of fisheries in the six reservoirs 
by the Narmada Valley Development Department (NVDO). 
The balance amount of Rs. 52.49 lakhs will be released 
to the State Govemm~nt of Madhya Pradesh on receipt 
of the utilization certHicate of the released amount as 
well as the progress report from the NVDD. Proposal is 
awaited. 

/English} 

BettinSi up of Commltt.. to Deregulation of 
Fertilizer Distribution 

1133. SHRI GANESH SINGH: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(8) whether the Govemment has reviewed the fertilizer 
policy with a view to allow the fertilizer producers to sell 
their product in the open market; and 

(b) if so, the outcome thereof; 

(c) whether the Government has also set up any 
committee to ensure the deregutatlon of fertilizer 
distribution; 

(d) if so, whether said committee has submitted its 
report; 

(e) H so, the details of the recommendations made 
therein; and 

(f) the reaction of the Government thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (f) Until 31.3.2003, the movement and 
distribution of urea was entirely covered under the 
Essential Commodities Act (ECA). On introduction of New 
Pricing Scheme for urea units replacing the erstwhile 
Retention Price Scheme w.e.f. 1.4.2003, phased decontrol 
of urea distribution has been undertaken. AI present, the 
allocations of urea under ECA are restricted upto 50% of 
the installed capacity (as reassessed) of each uhlt upto 
Kharif, 2005 i.e., 30.9.2005. The remaining quantity of 
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urea is de-regulated and urea manufacturers are free to 
sell it to farmers at statutorily notified maximum retail 
price (MRP) anywhere in the country. The quantum of 
allocation of urea under ECA for the period beyond 
30.9.2005 is under consideration of the Govemment. 
Further, a Working Group has been constituted under 
the chairmanship of Dr. Y.K. Alagh to review the 
effectiveness of Stage-I and II of New Pricing Scheme 
for urea and to formulate a policy for urea units for Stage-
III commencing from 01.04.2006. The Working Group has 
been entrusted the task, inter a/ia, ot examination ot 
issues pertaining to decontrol of movement and distribution 
of urea. The Working Group has not yet submitted its 
report. 

In case of phosphatic and potassic (P&K) fertilizers, 
the Govemment controls price through indicative maximum 
retail price mechanism (MRP). The manufacturers are 
eligible tor concession only if the tertili%er is sold at 
indicative MRP. However, there is no control on 
distribution and movement of P&K fertilizers. 

/Tmns/ationj 

Dec,....lng Prlc.. of Agriculture Product. 

1134. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government is aware of the 
decreasing prices of agriculture products such as mustard, 
rayonda, onion, garlic and wheat etc.; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Govemment to 
ensure the payment of remunerative prices of the products 
to the farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The monthly Wholesale Price Indices 
(WPI) of wheat, onion, garlic and rapeseed & mustard 
are shown in the enclosed Statement. As may be seen 
from the annexure though there has been a decline In 
the WPI, mostly during the period January-May, 2005, 
the WPI in respect of all these commodities except onion 
increased after May, 2005. In the case of onion the 
increase in WPI was witnessed in July, 2005. 

(c) To ensure payment of remunerative prices to the 
farmers, the Govemment announcee Minimum Support 
Price£ (MSPs) for major crops. MSPs enable the farmers 
to sell their produce at remunerative prices whenever the 
market prices fall below the MSP. Under the Market 
Intervention Scheme (MIS), procurement operations are 
carried out by National Agricultural Cooperative Marketing 
Federation (NAFED) for the crops not covered under MSP 
on the request of the State Govemments which are willing 
to bear 50% (25% in the case of North Eastem States) 
of the losses, if any, in the implementation of MIS. MSPs 
and MIS are designed to protect the farmers from dist1'88S 
sale of their produce in the event ot glut. 

SIJIr.mtlnt 

Monthly AvefllgtJ Wholssa/e Plice Indices 

(1993-94 = 100) 

Month Wheat Onion Garlic Rapeseed and 
Mustard 

Jan, 2005 188.5 159.9 167.4 168.6 

Feb, 2005 189.6 161.5 166.2 165.6 

March, 2005 187.2 156.9 158.6 158.4 

April. 2005 180.9 151.4 153.5 154.8 

May, 2005 179.9 151.1 152.7 154.9 

June, 2005 182.8 151.0 152.8 155.0 

July, 2005 185.0 159.3 158.9 159.9 
(for two weeks) 

Note: Price Statistics are not complied for Rayonda 
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[Engllsh/ 

Upgl'lldatlon of FPI 

1135. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of FOOD PROCESSING INDUSTRIES be pleased to 

_ state: 

(a) whether there is lot of potential of growth In Indian 
Food Processing Industries but It is starved of investments; 

(b) if so, the facts thereof; and 

(c) the steps being taken to upgrade the FPI? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) As per the report of Mis 
Rabo India Finance Private limited, agro processing in 
India has got vast potential and accordingly processed 
food industry should aim to grow at about 10% per annum 
between 2005-2015. The Investment required in building 
the processing capacity, infrastructure and market 
development is estimated to be Rs. 99,700 crore for this 
period. 

(c) Government has formulated and implemented 
several Plan Schemes to provide financial assistance for 
establishment and modemlzation of food processing units, 
creation of infrastructure, support for R&D, human 
resource development besides other promotional measure 
to encourage development of food processing industries. 
Recently, in order to give boost to growth of FPI sector 
the Government has allowed under Income Tax Act, a 
deduction of 100% of profit for five years and 25% of 
profits for the next five years in case of new agro 
processing industries set up to process, preserve and 
package fruits and vegetables. Excise duty of 16% on 
dairy machinery has been fully waived for promotion of 
dairy processing Industries. Excise duty on meat, poultry 
and fish products has been reduced from 16% to 8%. 
Excise duty on food grade hexane used in edible oil 
industry has been reduced from 32% to 16%. A National 
Horticulture Mission has been launched w.e.f. 1st April 
2005 with an objective to boost the horticulture sector. In 
the Budget of 2005-06 excise duty of Rs. 1.00 per kg on 
refined edible oil and Rs. 1.25 per kg on vanaspati was 
abolished. Customs duty on refrigerated vans was reduced 
from 20% to 10%. 

[Tl'8ns/8tionj 

Conversion of Barren Lend Into Forest Area 

1136. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether any scheme is being Implemented by 
the Govemment that converts barren land into forest area; 

(b) if so, the details thereof; 

(c) whether the private organisation can be Involved 
in it; and 

(d) if so, the mechanism therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Ministry of Environment and Foresta 
is implementing National Afforestation Programme (NAP) 
during the Tenth Five Year Plan through a two-tier 
decentralized mechanism of Forest Development Agency 
(FDA) at Forest Division level and Joint Forest 
Management Committees (JFMCs) at village level to 
regenerate degraded forests and adjoining lands. As on 
31.3.2005, 620 FDA projects have been approved in the 
country to treat an area of 8.88 lakh hectares. In addition, 
the Ministry of Environment and Forests has launched 
the Grants-in-Aid for Greening India Scheme during 2005-
06 to raise mass awareness about use of quality planting 
material (OPM) and tree planting, enhancing the capacity 
for QPM production, and tree planting with people's 
participation. 

(c) and (d) Under the Grants-In-Aid for Greening India 
Scheme, individuals and private entrepreneurs including 
farmers below poverty line are englble for assistance for 
setting up of nurseries for production of QPM. Registered 
Societies, Non-Profit Organisations, Co-operatives, 
Charitable Trusts, and Voluntary Agencies are eligible for 
assistance for tree planting under the scheme. 

Production of MedIcinal Plant 

1137. SHRI PRABHUNATH SINGH: Will the Minister 
of AGR'CUL TURE be pleased to state: 

(a) whether the Government Is formulating any 
scheme to provide medicinal plants free of cost to the 
farmers to increase their production In the country; 
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(b) if so, the details thereof; 

(c) the total area of land under cultivation of medicinal 
plant in the country; and 

(d) the steps being taken by the Government to 
increase the yield and to train the farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) No survey has been conducted to estimate the 
area of land under cultivation of medicinal plants in the 
country. However, so far an area of about 26,300 hectares 
have been covered under medicinal plants through 
projects sanctioned by the National Medicinal Plants 
Board. 

(d) The Government has set up National Medicinal 
Plants Board to promote the Medicinal Plant Sector. The 
Board is implementing contractual farming scheme for 
cultivation of prioritised medicinal plants. The Board is 
also providing assistance for taking up of Promotional 
Schemes which includes the component of training to 
farmers. 

[English} 

Rice Procurement from Civil Supplle. 
Corporation of Kerala 

1138. SHRI P. RAJENDRAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleued to state: 

(a) the current status of Food Corporation of India's 
(FCI) procurement of paddy from the Civil Supplies 
Corporation of Kerala; and 

(b) the highlights of MoU signed between FCI and 
Kerala Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR.. AKHILESH PRASAD 
SINGH): (a) and (b) An MOU has been signed between 

the Central Government and the Government of Kerala 
on 28.6.2005 under which the Government of Kerala or 
its Agencies shall undertake procurement of paddy, 
convert the same into rice for distribution under TPDS 
and other welfare schemes and obtain reimbursement of 
expenses incurred in carrying out these operation as per 
the approved prinCiples cf Government of India. 

[TflII1Slation} 

Setting up Forest Based Industries 

1139. SHRI PUNNU LAL MOHALE: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government has made any efforts to 
set up Forest based industries in various States; 

(b) If so, the State-wise details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The Government of India Is facilitating 
the establishment of forest based industries by way of 
providing legal & policy framework, and financial 
assistance. 

Approval to Pending Proposals 

1140. SHRI MUNSHI RAM: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Govemment is contemplating 
to approve proposals received from various States to carry 
out developmental activities on forest land; 

(b) whether the delay in according approval to these 
proposals has resulted in cost escalation; 

(c) if so, the details thereof; and 

(d) the action proposed/taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI NAMO NARAIN r 

MEENA): (a) The Ministry of Environment and Forests 
receives proposals from the State/Union Territory 
Governments for use of forest land for non-forestry 
purposes, including developmental activities, for which prior 
approval of the Central Government is required under 
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the Forest (Conservation) Act, 1980. The proposals are 
considered by the Forest Advisory Committee constituted 
under the Act before being put up for approvai of the 
competent authority. 

(b) to (d) Examination of proposals for forestry 
clearance is a continuous process. Therefore, at any point 
of time, some proposals aiways remain under 
consideration of the Ministry. Information about cost 
escalation because of consideration of the Ministry. 
Information about cost escalation because of time taken 
in consideration of the proposals under the Forest 
(Conservation Act, 1980 is not compiled by the Ministry 
of Environment and Forests. 

{English] 

Water Securtty 

1141. SHRI DUSHYANT SINGH: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government has any proposal to 
give water security to all in the country; 

(b) if so,. the efforts made in that regard and the 
target set for the same; 

(c) whether NGOs are involved therein; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (d) For achieving the objective of water 
security, several measures have been taken up by the 
Union as well as State Governments which include; (i) 
sustainable development of water resources; (Ii) proper 
management of the water resources system; and (iii) 
preservation of water quality. Over the time major, medium 
& minor (both surface & Ground water) schemes have 
been developed. Due emphasis has also been given to 
restoration of traditional water bodies. The National Water 
Policy gives due importance to the management of 
resources with active participation of stakeholders at all 
levels-planning, development and management. A cell has 
also been created in the Ministry of Water Resources for 
Public-Private Partnership and Non Governmental 
Organisations are also involved in specific activities, such 
as in research and mass awareness programmes. 

Demands of Central Trade Unions 
and Federations 

1142. SHRI AMITAVA NANDY: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government has received some 
demands from the Central Trade Unions and Federations 
to stop downsizing of workforce, lift ban on recruitments 
and stop contractor regime; and 

(b) if so, the response of the Government thereto? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yes, Sir. The 
Govemment has received rapntSentation from the All India 
State Govemment Employees Federation In thle regard. 

(b) According to information received from the Ministry 
of Finance, keeping in view the adequacy of staffing, the 
need to foster convergence and avoid overlap in functions, 
the Expenditure Reforms Commission (ERC) had Identified 
around 42,000 posts for abolition. Against this, concerned 
MinistrieslDepartments have identified around 24,000 posts 
for abolition of which, 18682 posts have already been 
abolished. 

The ERC had also advised that Annual Direct 
Recruitment Plans be prepared for each Ministry/ 
Department. The Department of Personnel & Training have 
issued instructions in May 2001, that Direct Recruitment 
should be limited to 1/3rd of the Direct Recruitment 
vacancies subject to ceiling that this does not exceed 
1 % of the total sanctioned strength of the Department. 
Around 106226 posts have been identified for abolition 
and around 42723 posts have been identified to be filled 
up, as a result of these Instructions. 

Setting up of Wine Board 

1143. SHRI EKNATH MAHADEO GAIKWAD: 
SHRI S.K. KHARVENTHAN: 
SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 
SHRI KIRTI VARDHAN SINGH: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Government has any plan to support 
wine production units, wine par1<s to promote Indian wine; 
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(b) if so, the details thereof; 

(c) whether the Government proposes to set up a 
Wine' Board in the country; 

(d) if so, the details thereof; 

(e) the relative advantages and the methodology of 
bringing out land Wine Parks; 

(f) whether the proposal has been discussed with 
the State Governments; and 

(g) if so, the reaction of the State Governments; and 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a), (b) and (e) Under the Scheme for 
Technology Upgradation/establishmentlmodernization of 
food processing industries, this Ministry offers financial 
assistance for setting up of food processing units including 
wine making units. The assistance is released in the 
form of grant of 25% of the cost of plant & machinery 
and technical civil works subject to maximum of Rs. 50 
lakhs in general areas and 33.33% upto Rs. 75 lakhs in 
difficult areas. Similarly, under the Scheme for 
Infrastructure development, assistance upto Rs. 4.00 
crores for setting up of food park/wine park for provisions 
of infrastructure common facilities like cold storage, food 
testing laboratory, effluent treatment plant, common 
processing facilities, power, water supply etc., is admissible 
so that small and medium enterprises could set up their 
units easily. 

(c), (d), (f) and (g) The Government is considering a 
proposal for setting up of a Grape and Wine Board. 
Prominent grape growing states like Andhra Pradesh, 
Himachal Pradesh, Karnataka, Punjab, Maharashtra and 
Uttaranchal have been consulted who have supported 
the proposal. 

Norms tor Calcutatlng Prices of Medicines 

1144. SHRI MADAN LAL SHARMA: 
SHRI ANANT GUDHE: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) the details of the norms fixed by the Government 
for calculating prices of medicines both in the controlled 
and de-controlled category under. Drugs (Price Control) 
Order, 1995 (DPCO, 95); 

(b) the details of products alongwith their turnover 
where these norms have not been furnished; and 

(c) the steps taken by the Government to ensure 
that Maximum Retail Price (MRP) of the medicines 
available in the country are in tune with the declared 
norms of the Government? 

THE MiNISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) Prices of controlled formulations 
only are fixed on the basis of norms notified in Official 
Gazette in accordance with the provisions contained in 
Para 7 of Drugs (Prices Control) Order, 1995 (OpeO' 
95), whereas prices of formulations not under price control 
are fixed by manufacturers themselves as there Is no 
provision of fixation of their prices under DPCO 1995 
except under certain circumstances of public interest as 
laid down in para 10 (b) of OPCO 1995. In view of 
above provisions, the retail prices of controlled medicines 
are in accordance with the notified norms. 

[Translation] 

Distribution of Money to N.G.Os. 

1145. SHRI AJIT JOGI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government have been distributing 
crores of rupees to Non-Governmental Organisations 
(NGOs) every year; 

(b) if so, whether the Government have received 
many complaints In regard to misuse of funds and non-
receiving of funds; 

(c) whether any Non-Govemment Commmee had 
been constituted to study the working on Non-
Governmental Organisations (NGOs); 

(d) if so, by when this committee is likely to present 
its report; and 

(e) the action taken against such Non-Govemmental 
Organisations (NGOs) which are not appropriately using 
the paddy in Chhattlsgarh? 

THE MINISTER OF STATE IN THE, MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
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SINGH): (a) Yes, Sir, The Department of Agriculture and 
Cooperation had provided Rs. 125 lakhs to a total of 25 
NGOs during 2004-05 under the scheme-Agricultural 
Extension through Voluntary Organizations. This scheme 
has since been subsumed in another broader scheme-
Support to State Extension Programmes for Extension 
Reforms wherein funds are provided to States on Work 
Plan basis and involvement of NGOs in Implementation 
of extension activities has been encouraged. 

Indian Council of Agricultural Research (ICAR) has 
established a network of 451 Krishi Vigyan Kendras 
(KVKs) up to 31st March, 2005 which includes 83 KVKs 
under administrative control of NGOs. The budget is 
released based on performance of KVKs and the audit 
Utilization Certificate. 

National Oilseeds and Vegetables Oils Development 
Board has implemented some activities related to 
integrated development of tree borne ollseeds through 
NGOs amounting to Rs. 17.09 lakhs during 2004-05. 

Eight NGOs were provided Rs. 20.20 lakh during 
2004-05 for implementation of activities under National 
Project on Organic Farming. 

(b) No such complaint was received during 2004-05. 

(c) and (d) (I) an evaluation study has been 
commissioned to evaluate the performance of selected 
NGOa under the Scheme-Agricultural Extension through 
Voluntary Organizations. This report Is expected by 
August, 2005. 

(II) In order to review.the functioning and performance 
of the KVKs, Quinquennial Review Teams (QRT) are 
constituted by the ICAR. 

(e) Does not arise, in view of part (b) above. 

{English} 

E.tabllahrnent of Senctuarl.. In Goa 

1146. SHRI ALEMAO CHURCHILL: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment of Goa has forwarded 
any proposals to the Centre for the establishment of 
sanctuaries; and 

(b) If so, the details thereof and action taken thereon 
by the Union Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. Under the Wildlife (Protection) Act. 
1972 declaration of an area as Sanctuary falls under the 
domain of the concerned State Govemment. 

(b) Does not arise. 

Fav Booth. of Mother Dairy 

1147. SHRI PRADEEP GANDHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the fruits and vegetables supplied to Its 
Fruits and Vegetables (F&V) booths by Mother Dairy (fruits 
and vegetables) Plant in Delhi are mostly frozen one and 
not fresh; 

(b) If so, whether such fruits and vegetables become 
stale/musty within few hours of Its delivery; and 

(c) if so, the steps being taken by the Government 
to supply only fresh fruits and vegetables to Its booths? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Almost all the Vegetables supplied to the 
booths are fresh only, except a very small quantity of 
frozen peaG and mixed vegetable. As regards fruits, no 
frozen fruits are supplied at the booths. 

(b) No, Sir. 

(c) In view of the above, question does not arise. 

Amendment In Labour Laws 

1148. SHRI HANNAN MOLLAH: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Govemment proposes to introduce a 
BiR to amend the Labour Laws (Exemption from Fumishing 
Returns and Maintaining Registers by Certain 
Establishment) Act, 1988 and also to amend the 
Scheduled Acts in order to slmpHfy the forms of returns 
and register prescribed under certain labour laws; and 

(b) if 80, the steps the Government proposes to take 
to plug the loopholes in the proposed Bill? 
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THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yes, Sir. 

(b) Does not arise. 

Special Status to States under AIBP 

1149. SHRI G. KARUNAKARA REDDY: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Union Government has received any 
proposals from the State Govemments including Kamataka 
for according Special Status under Accelerated Irrigation 
Benefit Programme; and 

(b) if so, by when the proposals are likely to be 
given clearance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) For providing Central Loan 
Assistance (CLA) under Accelerated Irrigation Benefits 
Programme (AIBP) the seven North Eastem States, the 
States of Sikkim, Himachal Pradesh, Jammu and Kashmir 
and Uttaranchal and Koraput, Bolangir and Kalahandl 
districts of Orissa are categorized as Special Category 
States/region and the remaining States as non-Special 
Category States. In the recent past no proposal has been 
received from the State Governments Including 
Government of Karnataka for according special status to 
the States under AIBP. The revised guidelines effective 
from 1 st April, 2005 provide that drought-prone areas, 
tribal areas and flood prone areas in the country, to be 
identified in consultation with the Planning Commission 
shall be treated at par with special Category States for 
funding under AIBP. 

Revival of Dairies by NDDB 

1150. SHRI ASADUDOIN OWAISI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether Chittoor, Cuddapah and Rajamundary 
dalrias which are deep in red are likely to be revived by 
National Dairy Development Board (NDDB); 

(b) if so, the details thereof alongwittt discussion held 
in this regard; 

(c) by when it is likely to be revived; and 

(d) the other steps takenJbeing taken In regard to 
increase performance of these dairies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (d) The Chittoor and Cuddapah Milk 
Unions are under liquidation. There are no proposals for 
their revival. The Godavari Milk Union (its dairy is at 
Rajamundry) has been identified by the Govemment of 
Andhra Pradesh as a sick union. The NDDB has 
submitted a proposal to the Government of Andhra 
Pradesh, which envisages promotion of producer 
Institutions in Chittoor and Cuddapah districts to protect 
and further the interests of the producers. Similarfy, a 
proposal for revitalizing dairy operations in Godavari milk 
shed has also been submitted to Government of Andhra 
Pradesh by NODB. 

Tourism Projects 

1151. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of TOURISM be pleased to state: 

(a) whether a number of tourism projects which were 
sanctioned in Seventh, Eighth and Ninth Plan are stili 
lying incomplete, especially in Gujarat; 

(b) if so the reasons therefor aJongwlth the number 
of projects sanctioned during the said Plan period 
separately; and 

(e) the steps being taken by the Union Govemment 
for their timely completion during the Tenth Plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) 
During 8th & 9th Plan periods 633 tourism projects were 
sanctioned to various States including 32 projects for the 
State of Gujarat which are still lying incomplete. 

(b) The projects are lying incomplete due to various 
reasons like non-availability of land, court cases, 
clearances from various agencies, etc. Ministry of Tourism, 
had sanctioned a total of 2547 projects during the 8th 
and 9th Plan including 89 projects for Gujarat. 

(c) The Ministry of Tourism has taken regular Review 
Meetings with the StateslU.Ts. and Implanting agencies 
to complete the projects expeditiously. 
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Management of Garbage 

1152. SHRI BHAL CHANDRA YADAV: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government has formulated any 
scheme to separate carbonic and non-carbonic and bio-
degradable waste from the garbage before throwing them 
in landfills and have implemented any scheme/programme 
in this regard; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether these wastes are also thrown into rivers; 
and 

(e) if so, the steps proposed to be taken by the 
Government to sort out the waste before it reaches the 
landfills to save the rivers from pollution? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The Ministry of Environment and 
Forests have notified a comprehensive central legislation, 
the Municipal Solid Wastes (Management and Handling) 
Rules, 2000 (MSW rules) vide S.O. 908 (E) the 25th 
September, 2000 for the management of Municipal Solid 
Wastes. These rules provide detailed compliance criteria 
for the collection, storage, segregation, transportation, 
processing and disposal of municipal solid wastes. As 
per the rules, local bodies are required to organize 
awareness programmes for segregation of wastes and to 
provide separate bins for segregated wastes viz. green 
bins for biodegradable waste, white for recyclable wastes 
and black for others wastes. In this regard, the local 
bodies in a few States have also taken initiatives to 
encourage citizens to segregate wastes and in s.eJected 
wards/zones of the towns/cities, house-to-house collections 
have been started. Further for the setting up of model 
facilities for the demonstration of management of municipal 
solid waste for the Implementation of MSW Rules, the 
Ministry of Environment & Forests and the Central 
Pollution Control Board have funded projects at Kozhikode 
(Kerela), North Dum Dum and New Barrackpore (West 
Bengal) Union Territory of Chandigarh, UdumaJaipet (Tamil 
Nadu). 

(d) and (e) Littering of municipal solid waste as such 
is prohibited as per the MSW Rules. Besides, under the 
National River Conservation Plan of the Ministry of 
Environment and Forests, various pollution abatement 
works are also undertaken through the concerned State 
Governments, which include scheme of low cost sanitation, 
river front development and setting up of crematoria etc. 

The local bodies, under MSW Rules are further 
required to set up waste processing facilities like 
compostlng or Waste-to-Energy for utilization of bio-
degradable waste/recyclable waste. The main purpose of 
setting up of processing plants is to reduce the burden 
of waste disposal on landfills. 

/English} 

Agrl Export Zone for Potato 

1153. SHRI IQBAL AHMED SARADGI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether there is great scope for Improving the 
productMty and quality of potatoes grown in Halsan 
region of Kamataka so as to meet the export; 

(b) whether a proposal for establishment of Agri 
Export Zone for Potato in this region was prepared and 
submitted to the Union Government; 

(c) if so, whether the project was also submitted to 
Agricultural Produce Export Development Authority 
(APEDA) for approval in December 2004; and 

(d) if so, by when the project is likely to be approved 
and amount released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (8) There is potential of export of potatoes from 
the Hassan region of Kamataka. A Centrally Sponsored 
Scheme on National Horticulture Mission has been 
launched in May, 2005 for the overall development of 
horticulture including potatoes. 

(b) Yes Sir. 

(c) Yes, Sir. 
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(d) An evaluation of the existing Agri-Export Zones 
(AEZs) is being undertaken by the Ministry of Commerce. 
The proposal would be taken up for consideration by the 
Steering Committee of AEZs after completion of evaluation 
of the AEZs. 

Distribution of Quarters of Durglpur Unit 

1154. SHRI SUNIL KHAN: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether any meeting was held to solva the 
problem of quarters of Hindustan Fertilizer Corporation 
Ltd. (HFCL), Durgapur during the last six months; 

(b) if so, the outcome thereof; and 

(c) the action being taken by the Government 
thereon? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Yes, Sir. In a discussion held by 
S/Shrl Dlpankar Mukhe~ee and Sunil Khan, the Hon'ble 
Members of Parliament with the Hon'bla Minister 
(Chemicals and Fertilizers) on 24.3.2005, it was, in 
principle, agreed to hand over the vacant quarters at the 
Durgapur unit of Hindustan Fertilizer Corporation Limited 
to Asansol-Durgapur Development Authority. 

(c) The modalities of transfer of quarters are to be 
worked out. 

{Transllltion] 

Joint Venture of KIOCL with SAIL 

1155. SHRI SANTOSH GANGWAR: Will the Minister 
of STEEL be pleased to state: 

(a) whether Kudremukh Iron Ore Company Limited, 
a Public Sector Undertaking is going to set up a Joint 
venture undertaking with Steel Authority of India Limited; 
and 

(b) if so, the State-wise details of the plants proposed 
to be set-up? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRIRAM VILAS 
PASWAN): (a) and (b) Kudremu,kh Iron Ore Company 
limited (KIOCL) has entered into an Memorandum of 

Understanding with Steel Authority of India Limited (SAIL) 
on 28.9.2004 to form a Joint Venture Company to explore 
and mine iron ore at Kalta, Tatdih and aaraua Mines in 
Orissa State. 

{Eng/ish} 

Development 01 Steel Plant A ..... 

1156. SHRI JUAL ORAM: Will the Minister of STEEL 
be pleased to state: 

(a) whether the Government is taking steps for the 
peripheral development around the steel plants; 

(b) if so, the details thereof along with the cost 
Involved therein; and 

(c) the details of the work done for peripheral 
development of Steel Plants till date along with the 
utilization of funds allocated therefore, Plant-wise? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) Steel Plants in the Public and Private 
Sector undertake various steps/activities for peripheral 
development around the steel plant areas. The plant-wise 
details of various schemes/activities undertaken by Public 
Sector Steel Plants have been classified under various 
categories of services. Plant-wise details of expenditure 
incurred on these peripheral development activities are 
given as under. 

Bhllil Steel Pllnt (BSP) 

(a) Education 

(b) Drinking Water 

(c) Road Development 

(d) Health Care 

(e) Cultural Activities 

During 2002-03, 2003-04 and 2004-05, BSP has 
spent an amount of Rs. 23 lakh, Rs. 42.25 lakh and 
Rs. 50.01 lakh respectively on the peripheral development 
work. 

Aourtcell Steel Plant (ASP) 

(a) Drinking Water 

(b) Health Care 
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(e) Community Development 

(d) Education 

(e) Aecreation 

(f) Economic Development 

During 2002-03, 2003-04 and 2004-05, ASP has 
spent an amount of As. 9.62 lakh, Rs. 10.47 lakh and 
As. 94.75 lakh respectively on the peripheral development 
work. 

Bokaro Steel Plant (BSl) 

(a) Drinking Water 

(b) Education 

(c) Aoad Development 

(d) Health Care 

During 2002-<l3, 2003-04 and·20Q4-05, BSl has spent 
an amount of As. 23.08 lakh, As. 20.59 lakh and 
Rs. 73.40 lakh respectively on the peripheral development 
work. 

Durgapur Steel Plant (DSPVAlloy Steel Plant (ASP) 

No direct peripheral activities around DSP/ASP were 
taken up due to financial constraint during the years 2002-
03 and 2003-04. However, an amount of As. 60.4 lakhs 
has been spent on peripheral development work during 
2004-05. 

Visvesvereya Iron • Steel Plant (VISP) 

Initially the development in the peripheral areas was 
undertaken by VISP and later on the Slum Board of 
Govt. of Karnataka has taken over the development of 
drinking water, street lights, sanitation, roads etc. VISP 
has not spent any amount on this . account during the 
years 2002-03 and 2003-04. However, an amount of As. 
8.95 lakh has been spent on peripheral development work 
during 2004-05. 

Salem Steel Plant (SSP) 

(a) Drinking Water 

(b) Education 

(c) Road Development 

(d) Health Care 

During 2002-03, 2003-04 and 2004-05, BSl has spent 
an amount of Rs. 0.23 lakh, Rs. 0.75 lakh and Rs. 3.55 
lakh respectively on the peripheral development work. 

VIHkhapatnam Steel Plant (VSP) 

Visakhapatnam Steel Plant has undertaken various 
activities towards the peripheral development work. 
Expenditure incurred on these activities since its inception 
i.e. 1993 to till date Is given hereunder. 

(Rupees in lakhs) 

1. Health and Hygiene 7.28 

2. Education 86.70 

3. Drinking Water 56.48 

4. Welfare Measures 21.28 

During 2002-03, 2003-04 and 2004-05, BSl has spent 
an amount of Rs. 2.80 lakh, Rs. 5 lakh and Rs. 9.5 lakh 
respectively on the peripheral development work. 

Pesticide Norms 

1157. SHAI M. SAEENIVASULU REDDY: Will the 
Minister of AGRICULTURE be pleased to Itate: 

(a) whether western countries Imposed stringent 
pesticide norms in the agri-produce and most of out 
products do not even conform to export norms; 

(b) if 80, the details thereof; and 

(c) the measures are being taken by the Govemment 
to make Indian farmers more competitive and tap the 
opportunities created by the WTO regime? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHllESH PAASAD 
SINGH): (a) to (e) The Sanitary and Phytosanitary (SPS) 
Agreement of the World Trade Organisation (WTO) allows 
member countries to apply measures to protect human 
or animal life or health from risks arising from additives, 
contaminants, toxins, etc. in foods, beverages or feed 
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stuffs. These measures are required to be notified 
whenever international standards do not exist or the 
measure is not substantially the same as the international 
standard and the measure has a significant effect on 
trade of other countries. The comments of other countries 
are required to be taken into account before the measure 
to finalized and implemented. Most of our agricultural 
products conform to such sanitary standards. However, 
Government of India is also promoting Integrated Pest 
Management Approach for control of insect-pests, diseases 
and weeds of the crops which envisages need baaed 
judicious use of safer pesticides including bio-pesticldes 
in order to minimize the incidence of pesticide residues 
in our agricultural produce. 

Caffeine In Soft Drink. 

1158. SHRI M.K. SUBBA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Bureau of Indian Standards has lately 
been conSidering the proposal to lower the caffeine level 
in soft drinks; 

(b) If so, the present level of caffeine presence 
permitted in different standard soft drinks alongwlth the 
level of caffeine presence safe for human consumption; 
and 

(c) by when the decision is likely to be taken In the 
matter and the steps taken to implement the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a)) Yes, 
Sir. 

(b) The maximum permitted limit of caffeine in the 
existing Indian Standard and Prevention of Food 
Adulteration Rules for soft drinks is 200 ppm. The Non 
Governmental Organizations/consumer groups have 
proposed fixing the maximum limit of caffeine in the soft 
drinks as 145 ppm in the interest of public health based 
on the caffeine limits in the carbonated beveragel 
permitted in various other countries. 

(c) As the Ministry of Health & Family Welfare is the 
regulatory authority for food items as per the Prevention 
of Food Adulteration Act and Rules framed thereunder, 
final decision regarding implementation of the revised 
caffeine limit in the soft drinks will be taken by them. 

Environmental CI .. nmce to Induatrie. In 0rIna 

1159. SHRI GIRIDHAR GAMANG: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Government had received 
proposals from Govemment of Orissa for environment 
and forest clearance for setting up new Industries and 
mining activities; 

(b) if so, the details thereof, proposal-wise; 

(c) the number of proposals cleared 80 far and those 
pending for clearance; and 

(d) the guidelines and criteria alongwlth the norms 
adopted for such clearance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) and (c) In so far as forestry clearance is 
concemed, during last 3 years (01.07.2002 to 27.07.2006), 
2 proposals for setting up of industries, and 61 proposals 
for mining in forest areas have been received. Out of 2 
proposals for setting up of industries, 1 has been 
approved by the Central Government, while the other 
one has been withdrawn by the State Government. 
Further, out of 51 mining proposals, 35 have been 
approved, 4 have been rejected, 8 have been returned 
to State Government for want of complete infonnation, 
and 4 mining proposals are under various stages of 
consideration of the Ministry. The proposal-wise details 
are given the enclosed Statement-I. 

Further, as regards environment clearance, during last 
3 years (01.07.2002 to 27.07.2005), 11 proposals for 
setting up of industries and 30 proposals for mining have 
been received. Out of 11 proposals for setting up of 
industries, 9 have been cleared. In respect of remaining 
2 proposals, additional information has been sought from 
State Government. The proposal-wise details are given 
in the enclosed Statement-II. Out of 30 mining proposals, 
10 have been cleared and 20 proposals are under various 
stages of consideration. The proposal-wise details are 
given in the enclosed Statement-III. 

(d) For forestry clearance, the projects are examined 
by a statutory expert body, i.e. Forest Advisory Committee 
(FAC), constituted under Section 3 of Forest 
(Conservation) Act, 1980. The FAC examines the 
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proposals as per the provisions of the Act, Forest 
(Conservation) Rules, 2003, and the guidelines issued 
thereunc::ler from time to time. Besides official members, 
the FAC comprises non-offlclal experts In the field of 
forestry and allied disciplines like mining, engineering, soli 
conservation etc. 

The proposals received for environmental clearance 
are appraised through an Expert Committee constituted 
by Ministry of Environment and Forests as per the 
procedure prescribed In the Environmental Impact 
Assessment (EIA) Notification, 1994 and subsequent 
amendments therein . 

• .",.,,1 I 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

DtlIIJII8 of Mining PfOjtICIs snd ProjtK;/s for Stilting up of /nduslrltJs RtlCtJivwi fn:Jm 
StsItJ of Or1ss6 for FMlStty CltJsrBnctI 

(Period: 01.07.2002 to 27.07.2005) 

Name of Proposal 

2 

Mining Lease to Rungta Mines Ltd. 

Mining Lease to OMC Ltd. 

Mining Lease to Orissa 
Mining Corporation 
Limited in Kurmitar Mines 

Mining Lease for Mahaglri Chromite 
Mines of MIs. Indian Charge Chrome 
Ltd. (ICCL) in Village Kaliapani under 
Sukinda Tehsil 

Mining Lease in FlO 
Orissa Mining Corporation Limited 

Mining Lease to KJS Ahluwalia 

Mining Lease to 
Mahanandi Coal Fields 
Ltd. for Bhubneshwari OCP 

Mining Lease to A.M.T.C. (P) Ltd. 

Anantha Extension 
Opencast Project in 
favour of Mahanadi 
Coal Fields limited 

Mining Lease to 
Girdharilal Agrawal 

Mining Lease to Tata Refractories 

Mining Lease to ESSEL 
Mining Industries 

Category 
(Mining! 
Industry) 

3 

Mining 

Mining 

Mining 

Mining 

Mining 

Mining 

Mining 

Mining 

Mining 

Mining 

Mining 

Mining 

Area 
Applied 

(ha.) 

4 

33.799 

365.298 

50.802 

63.91 

95.6 

476.205 

132.904 

244.327 

62.67 

23.24 

99.5 

152.229 

Status 

5 

Approved 

Approved 

Approved 

Approved 

Approved 

Approved 

Approved 

Approved 

Approved 

Approved 

Approved 

Approved 

Area 
Diverted 

(ha.) 

6 

15.95 

142.73 

28.802 

63.91 

95.6 

371.192 

112.521 

244.327 

62.67 

23.24 

58.S 

152.229 
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2 3 4 5 6 

13. Mining Lease to R.P. Sao Mining 251.95 Approved 42.417 
for Guali Iron are Mines 

14. Mining Lease in Flo Mining 41.893 Approved 41.839 
Shri Rudrasen Sindhu 
MIs Rohtak Engineering Company 

15. Mining Lease to MIs Lal Mining 117.84 Approved 117.84 
Traders & AgenCies Pvt Limited 

16. Mining Lease in Flo Mining 61.596 Approved 52.742 
MIs Rungta Sons (P) Ltd. 

17. Mining Lease to Mining 52.002 Approved 52.002 
S. Pradhan for Kalaparbat 
Iron are Mines 

18. Mining Lease in Flo Mining 53.55 Approved 53.55 
MIs Rungta Mines Limited 

19. Jagannath Extension Mining 58.096 Approved 58.096 
Openeast Project of 
Mahanadi Coalfields Limited 

20. Bamebari Iron & Mining 145.329 Approved 145.329 
Manganese are Mining 
by MIs TISCO Ltd. 

21. Underground Coal Mining 289.856 Approved 289.856 
Mining in Natraj in 
favour of Mahanadi 
Coalfields limited 

22. Nandira Underground Mining 325.38 Approved 325.38 
Coal Mine of Talcher 
Area of Mahandi 
Coalfields Limited 

23. Renewal of Mining Lease Mining 52.348 Approved 52.348 
in Tiringpahhar· 
Manganese Mines of 
MIs TISCO limited 

24. Renewal of Lease for Mining 227 Approved 227 
Mahulsukha Manganese 
are Mines in favour of 
MIs AMTC Pvt. Limlt~ 

25. Mining of Iron Or. by Mining 39.309 Approved 39.390 
MIs Feegrade and Company 
in Bonai Forest Division 
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2 3 4 5 6 

26. Mining Lease to MIs M.G. Mining 23.581 Approved 23.681 
Mohanty of Bhubaneswar 

27. Stone Quarry by MIs Mining 9.647 Approved 9.647 
Henraux (i) Pvt limited 

28. Jorurl Iron & Mn. Mines Mining 6.008 Approved 6.008 
of Kallnga Mining Corp. 

29. Talabasta Fireclay Mining 19.62 Approved 19.62 
Mines of JPKP 
Jhunjhunwala 

30. Iron Ore Mining In Mining 12.068 Approved 12.058 
Village Patabeda of 
Bonai Subdivision by 
MIs M.G. Mohanty 

31. Quartz and Quartz~e Mining 3.192 Approved 3.089 
Mining by Shri P N Sahu 

32. Iron Ore Mining by Mining 35.275 Approved 36.275 
Smt. Indrani Patnalk In 
Village Unchabali 

33. Iron Ore Mining by Sh. J. Mining 3.921 Approved 3.921 
N. Pathnalk in Village 
Bhanjapalli and Koira 

34. Inganljhhran Iron & Mn. Mining 15.316 Approved 15.316 
Mines of S. Pradhan 

35. BaUta Iron Mines of S. Pradhan Mining 18.347 Approved 18.347 

36. Lanjigarh Bauxite Mining Mining 660.749 Under 
Project in Niyamgiri RF Process 
and Nimagiri Proposed 
RF of Rayagada District 
in favour of Orissa 
Mining Corporation (OMC) 

37. Temporary Working Mining 40.469 Under 
Permission in favour of Proc:eea 
MIs AXL Private limited 
for Bhutuda Manganese 
Ore Mine 

38. Temporary Working Mining 294.5 Under 

Permission for Sulapat Proceaa 
Iron Mine of 
Shri Biratchandra Dagara In 
Rairangpur Forest 
Division 
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39. TWP in Flo Budharaja Mining 8.13 Retumed 
Iron & Maganese Ore 
Mines for One Year Over 
8.13ha. already broken 
up Forest Area 

40. Mining Lease 10 Navyug Mining 56.98 Retumed 
Minerals Limited 

41. Asbestos & Pyroxemite Mining 18.23 Retumed 
Mining by BL Newatia 

42. Diversion of Forest land Mining 14.739 Retumed 
in favour of 
MIs Patnaik Minerals Pvt. 
Limited for Manganese 
Mines 

43. Bangur Chromite Mines of OMC Ltd. Mining 0.55 Returned 

44. Graphite Mine in Mining 12.14 Retumed 
Ganjaudhar by Sh. J.N. Agarwal 

45. Graphite Mine by Sh. Mining 2.841 Retumed 
TUak Raj Mediratta 

46. Mining lease to BC Sahu Mining 45.148 Rejected 

47. Katasahi & Kolha Mining 3.797 Rejected 
Rudkola Mn. Mines of SN Paul 

48. Mining of Iron Ore by Mining 37.146 Rejected 
MIs National Enterpriees in 
Bonai Division 

49. Blackstone Quarry by Mining 13.86 Rejected 
MIs JS Construction ltd. 

50. Mining lease to Mel for Mining 28.475 Retumed 
Jagannath Extension OCP 

51. Iron Ore based Mining 8:67 Under 
Industries of IPICOl Proc888 

52. Establishment of Industries 59.16 Approved 59.16 
Integrated Steel Plant 
by MIs Bhushan limited 

53. Setting up of Alumina Industries 58.943 Withdrawn 
Refinery at lanjlgarh by by State 
MIs Vedanta Alumina Umlted 



305 SRAVANA 10, 1927 (S&t3I) /0 au.tions 306 

SIll""".", 0 

Detllils of Proj8cts lor Stilting up 01 Indusl1t6s in Olisss RflCtliYsd in Ihs M/nlsffy lor Envlronmsn/ Clssf'llnctl 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

SI.No. 

1. 

(Period: 01.07.2002 to 27.07.2005) 

Name of Projects Nature Cost of Status 
Project (Rs. 
in crores) 

Shushan Ltd. Iron & Steel 1650 Cleared 

National Aluminium Company Ltd. (NAlCO) Aluminium 1609.40 Cleared 

National Aluminium Company Ltd. Aluminium 1258.02 Cleared 
(NALCO) Refinery 

Stertlte Industries Ltd. Alumina 4500 Cleared 
Refinery 

Sterllte Industries Ltd. Copper 500 Cleared 
Smelter 

Paradeap Phosphates Ltd. Sulphuric 160 Cleared 
Acid Plant 

rata Sponge Iron ltd. Iron & Steel 67.35 Cleared 

Aartl Steele Ltd., Cuttack Steel Plant 888.35 Cteared 

Neepaz Metals ltd., Iron & Steel 202.50 Cleared 
Sundergarh 

Hlndalco Industries Ltd., Alumina Refinery 3894.23 Additional 
Rayagada Information 

.ought by 
Expert 
Committee 

Jindal Stainless Steel Ltd., Stainless Steel 4764.00 Additional 
Kalinga Nagar Plant Information 

.ought by 
Expert 
Committee 

SIll""".", 10 

Dellli/s 01 Mining Pf0jscf8 of Olisss R~vsd in Ihs MinIsIty to, Envlronmtll1l ClMMncs 

Name of the project 

2 

Sandogurah lollte Deposit 
mining project of MIs Navyug 
Minerals ltd. 

Date of Receipt 

3 

27.11.2002 

(Period: 01.07.2002 to 27.07.2005) 

Status 

4 

Proponent was advised to obtain alte 
clearance from the Ministry In first inetance. 
Response awaited. 
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2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

Wn'Ifsn AnsWfNS 

2 

Turia Chrysoberyl Cat's Eye 
Deposit mining project of 
MIs Navayug Minerals 

Labanyasar lolite Deposit 
minining project of 
Mis Navayug Minerals 

Nuaaahi Chromite mining 
project of MIs Indian Metals & 
Ferro Alloys Ltd. 

Thakuranl Iron Ore mining 
project of Mis S.L. Sarda & 
M.L. Sarda 

Khondbond Iron Ore mining 
project of Mis Tata Iron 
& Steel Co. Ltd. 

Joda East Iron Ore mining 
project of MIs Tata Iron 
& Steel Co. Ltd. 

Mahaglri Chromlte mining 
project of MIs Indian Charge 
Chrome Ltd. 

Karlakona Quartz Mine of MIs 
Utkal Manufacturing & 
Services Limited 

Utkal B·2 Block coal mining 
project of Mis Monnet Ispat Ltd. 

Katamatl Iron Ore mining 
project of Mis Tata Iron 
& Steel Co. Ltd. 

Panchpatmall Bauxite minidn 
project of MIs NALCO 

Patabeda iron Ore Mining 
project of Mis MGM Minerals Ltd. 

Patabeda Iron Ore Mining . 
project of MIs MG Mohanty 

AUGUST 1, 2005 

3 

28.11.2002 

28.11.2002 

04.02.2003 

14.02.2003 

06.06.2003 

06.06.2003 

18.06.2003 

20.06.2003 

23.07.2003 

30.07.2003 

17.02.2004 

17.12.2004 

20.12.2004 

308 

4 

As the proposal for diversion of forestland 
for this project has been rejected, the 
proposal for environmental clearance was 
not considered. 

Proposal retumed on 26.07.2004 and the 
proponent has been asked to submit fresh 
proposal. Proposal awaited. 

Environmental clearance granted on 
09.07.2004 

Environmental clearance granted on 
22.09.2004. 

Envirohnmental clearance granted on 
28.03.2005. 

Environmental clearance granted on 
05.04.2005 

Environmental clearance granted on 
09.07.2004 

The State Govemment was requested to 
advise the proponent to obtain site 
clearance. 

Considered by the Expert Committee 
(Mining) and sought extensive clarifications 
on various Issues, which are awaited. 

Environmental clearance granted on 
06.05.2005. 

Environmental clearance granted on 
30.07.2004 

Environmental clearance granted on 
21.07.2005. 

Environmental clearance granted on 
21.07.2005. 
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15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

2 

Expaneion of Thakuranl Iron 
are Mine of MIs Kaypee 
Enterprises 

Langibema Umestone Mine 
and Dolomite Mines of 
MIs OCl India Ltd. 

Tantra, Raikela & Bandhal 
(TRB) Iron. are Mine of 
MIs Jindal Steel & Power ltd., 
Sundergarh 

Jajang Iron are mining project 
of MIs Rungta Mines Ltd. 

Bamebari Manganese Ore 
Mines of MIs Tata Steel, 
Keonjhar 

Tiringpahar Manganese Ore 
Mine of MIa Tata Steel, 
Keonjhar 

Joda West Manganese are 
Mine of MIs Tata Steel, 
Keonjhar 

Jagannath OCP of MIs MCl 

Belphar OCP of MIs Mahanadl 
CoaHielda ltd. 

Gonua Iron and Manganese 
Mining project of MIs Pawan 
Kumar Ahhluwalia (eartier 
name Smt. Maitri Shukla) 

Gurujang Chromite Mines of 
MIs M. Aikth, 

lanjigar Bauxite Mine of 
MIs Orissa Mining Corporation Ltd. 

SRAVANA 10, 1927 (S.tka) 

3 

01.03.2005 

07.03.2005 

14.03.2005 

30.03.2005 

01.04.2005 

01.04.2005 

01.04.2005 

26.04.2005 

26.06.2005 

16.05.2005 

10.06.2005 

13.06.2005 

310 

4 

Information sought by EC(M) on 
completeness of EIA-EMP Report received 
on 10.05.2005. Under examination. 

Information sought by EC (M) on EIA-EMP 
Report re.ceived on 31.05.2005. Under 
examination. 

Under examination. 

Environmental clearance granted on 
14.06.2005 

Under examination. 

Under examination. 

Under examination. 

Considered in the EC(M) meeting held on 
May 11-13, 2005. Information received on 
03.06.2005. Under examination. 

Considered in the EC(M) meeting held 
on May 11-13, 2005. Information received 
on 03.06.2005. Under examination. 

Information sought by EC(M) on EIA-EMP 
Report received on 19.05.2005. Being 
considered in the EC (M) meeting being held 
on 13-15 July 2005. 

Information sought by EC (M) on EIA-EMP 
Report received on 15.06.2005 

Information sought by EC (M) on EIA-EMP 
Report awaited. It also involvee certain legal 
issues for which the file has been referred 
to the Ministry of Law for their advice. 
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27. 

28. 

29. 

30. 

2 

Lingraj OC Expn. Coal Mine 
project of Mis MCl 

Bharatpur OC Expn. Coal Mine 
Project of MIs MCl 

Jtalling Langaiota Iron &, 
Manganese iron of MIs Easel 
Mining & Industries Ltd 

Kasia iron & Dolomite Mine 
Mis Essel Mining & Industries 
Ltd. 

{Translation] 

3 

14.06.2005 

14.06.2005 

17.06.2005 

17.06.2005 

Assistance to Himachal Pradesh for Revenue 
Earning Scheme 

1160. DR. COl. (RETD.) DHANI RAM SHANDll: Will 
the Minister of TOURISM be pleased to state: 

(a) whether the Government proposes to provide 
assistance to Himachal Pradesh for Revenue Earning 
Scheme and Promotion to Housing Infrastructure during 
Tenth Five Year Plan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 

SI.No. Name of Project 

2 

2002-03 

4 

Information sought by EC (M) on EIA-EMP 
Report awaited. 

Information sought by EC (M) 
on EIA-EMP Report awaited. 

Information sought by EC (M) 
on EIA-EMP Report awaited. 

Information sought by EC (M) 
on EIA-EMP Report awaited. 

(b) Development and promotion of tourism is primarily 
the responsibility of State GovemmentlUTs. Ministry of 
TOUrism, Government of India extends financial assistance 
for the tourism-related projects which are identified in 
consultation with the State concerned. 

During the 10th Plan, Ministry of Tourism, 
Government of India has taken up development and 
promotion of tourism in the State of Himachal Pradesh 
under the schemes Integrated Development of Travel 
Circuits, Product Infrastructure and Destination 
Development Including Rural Tourlam Projects and Large 
Revenue Generating Projects. The details of projects 
sanctioned for Central financial assistance during the last 
three years of the Tenth Plan, under above schemes, to 
the State of Himachal Pradesh are as under: 

(As. in lakh) 

Amount 
Sanctioned 

3 

1. 

2. 

Renovation of ancient Tempte at Dada Siba (Olstt. Kangra) 7.81 

723.06 

1. 

2. 

Integrated Development of Chandigarh-Kullu-Manali-LahauVSpiti-Leh Tourism Circuit 

Rural Tourism at Paragpur 

Extension of Tourist Adventure Lodge at Mountaineering Institute, Manali 

50.00 

67.32 
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2 3 

3. Development of Naggar Village (Old. Kullu) under UNDP Endogenous Rural Tourism Project 

2004-05 

50.00 

1. Restoration & Revitalization of Heritage Hotel Castle Nagar (Distt. Kullu) and Place 
Hotel Chail (Distt. Chail) 

500.00 

2. Integrated Development of Tourist Circuit, Shlmla BOO. 00 

3. Development of Kangra Circuit 800.00 

4. Development of Sirmour as Tourist Destination 500.00 

5. Upgradatfon of Website, production of CD-ROMS and VCDs 20.00 

6. 

7. 

GOI-UNDP Endogenous Tourism Project at village Naggar in Kullu Distt. 

Tourist Reception Centre near Chauri 8ihal, Manali 

20.00 

24.00 

[English} 

Minimum WIIg8e for Agrtcultural anti 
~II Sectora 

1161. PROF. M, RAMADASS: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) the measures taken by the Government to ensure 
payment of minimum wages to workers in agricultural 
and marginal sectors; 

(b) the causes for the variatiOn between the minimum 
wages prescribed and actual wages In several States; 

(c) whether the Government will Implement the 
recommendations of Chakravarthi Committee report to 
ensure minimum wages which should not fall below the 
poverty line; and 

(d) if so, the details thereto? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Under the 
Minimum Wage. Act. 1948. both the Central and State 
Govemments, as appropriate Govemments, fix and revise 
minimum wages in respect of scheduled employments 
including agricultural and marginal sectors under their 
respective jurisdiction. Their implementation is secured 
through the Chief Labour Commissioner (Central) and 
State Industrial Relations Machineries respectively. 

(b) The minimum wages prescribed by the appropriate 
Govemments under the Act only provide the threshold. 
The actual wage could be higher than the minimum wage 
depending upon the market factors. 

(c) and (d) While fixing the minimum wages, the 
appropriate Govemments take into account the norms 
recommended by the Indian Labour Conference, 1957 
like 3 consumption units for one eamer, minimum food 
requirements of 2700 calories per average Indian adult, 
clothing requirement of 72 yards per annum per family, 
rent, fuel, lighting and other miscellaneous items of 
expenditure etc. which help the recipient to cross the 
poverty line. 

/Trans/s/ion} 

Hlndu.tan Organic Chemical. Ltd 

1162. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether the Hlndustan Organic Chemicals Limited 
has failed to assess the market feasibility before taking 
up the construction of the storage tank terminal facUlty at 
the Jawahar LaI Nehru port area; 

(b) if so, whether the company had to leave the said 
project in mid-way later-on; 

(e) if so, the total loss suffered by the company as 
a result thereof; and 
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(d) the reaction of the Government thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Hindustan Organic Chemicals Ltd 
(HOCL) had assessed the market feasibility before taking 
up construction of storage tank terminal facility at JNPT 
in the year 1994. This was based on the trading activity 
in chemicals which was being pursued by the Company 
alongwith increased input requirement for its manufacturing 
activities at international parity. The project feasibility had 
indicated that in view of the buoyant activity of trading to 
imports, the lease rentals per KL of the storage tank 
capacity was expected to be in the range of Rs. 200-
300. Based on this, market feasibility study was done 
and the profitability projection was undertaken. However, 
during construction of this project in 1998-99, the lease 
rental of the tank which were around Rs. 200-300 per 
KL had drastically reduced to Rs. 100 per KL and less. 
As such, the JNPT project would not have been profitable 
as was projected during 1994-95 feasibility report. 
Therefore, the company decided to suspend further 
construction activity on the project and look for alternative 
like lease rentals etc. 

(c) and (d) The company had suspended further 
construction of the tank farm terminal. However with the 
revival of import-export activities and the possibility of 
upgradatlon of the tank terminal site to class 'A' petroleum 
due to environmental and statutory clearances being given 
by JNPT Authorities, the completion of the tank terminal 
project is being reviewed. 

[English} 

New Railway Line. Through Fore.t Areas 

1163. SHRI PRALHAD JOSHI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the details of such new railway line projects as 
cleared by the Government during the last three years 
i.e, from 2002 to 2005 and having impact on fauna and 
flora of prime forests in the country, State-wise; 

(b) the details of new railway lines that have been 
rejected by the Government during the above period on 
the grounds of loss of forests and conservation of 
biodiversity, State-wise; 

(c) whether fresh proposals 'have been sought by 
the Union Government from certain States; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) During the last three years, 43 rail line 
projects have been granted forestry clearance under 
Forest (Conservation) Act, 1980 by the Central 
Govemment. All these projects involve felling of trees for 
construction of rail line. Specifically, one proposal for 
construction of broad gauge rail line from Koderma to 
Ranchi in Jharkhand, involving 235.88 ha of forest land, 
passes through an elephant corridor. 

(b) to (d) During the last three years, only one 
proposal regarding construction of HubU Ankola railway 
lin.e in t<:arnataka Involving 965.00 ha of forest land was 
rejected by the Central Govemment on the grounds of 
Involvement of large chunk of dense forest and ace-fragile 
area of Westem Ghats. The State Govemment has been 
asked on 04.11.2004, to submit revised proposal. 

/Tranaill/ion} 

Fund. tor Disposal of We.. lying In 
Union c.rblde 

1164. SHRI KRISHNA MURARI MOGHE: 
SHRI VIJAY KUMAR KHANDELWAL: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Government has received any 
proposal of Rs. 50 crore for the disposal of waste lying 
in the premises of Union Carbide, Bhopalj and 

(b) If so, by when the amount is likely to be provided? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) No, Sir. 

(b) Question does not arise. 

{English} 

Agreement with POSCO 

1165. SHRI BASU DEB ACHARIA: Will the Minister 
of STEEL be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the recent MoUs signed between POSCO, a 
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steel company and Govemment of Orissa in regard to 
setting up Steel Plant at Paradip with mining rights; 

(b) whether specific objections to the proVision for 
export of Iron ore from the State and also several issues, 
which are against national interest have been raised; 

(c) If so, the details thereof; 

(d) whether the Govemment has initiated any action 
in this regard; and 

<e) if so, the detaile thereof? 

THE MINJSTEA OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHAI AAM VILAS 
PASWAN): (a) Yes, Sir. 

(b) and (c) Yes, Sir. Concems have been expressed 
over assuring 600 million tonnes of iron ore to POSCO, 
provision of mining lease instead of providing irol) ore at 
market rate, exchange of 30% of iron ore 88 mentioned 
in the MoU, exhausting iron ore reserves of Orissa, 
Central and State Govemment not getting any revenue 
by providing the facility of Special Economic Zone, 
evacuation of large number of people, issues related to 
displacement and uncertainty in giving priority in 
employment to the local people. 

(d) and (e) The concems raised have generally been 
addressed in the MoU signed between the Govemment 
of Orissa and POSCO. The Government of Orissa has 
also furnished required clarifications in aU the local 
newspapers of the State. 

Sheep and Wool Development Programme 

1166. SHAI P.S. GADHAVI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the aid granted under the integrated sheep and 
wool development programme to Gujarat during the last 
three years; and 

(b) the peliormance of Gujarat on production and 
development of wool during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) An amount of Rs. 64.84 lakh and Rs. 34.50 

lakh W8S provided as grant-in-aid to Gujarat Sheep and 
Wool Development Corporation by Central Wool 
Development Board (CWDB) under Integrated Sheep and 
Wool Development Programme (ISWDP) during 2002-03 
and 2003-04 respectively. The ISWDP was subsumed in 
Sheep and. Wool Improvement Scheme (SWIS) during 
, Oth Plan under which grant to the tune of Rs. 133.50 
lakh and Rs. 42.30 lakh was provided to Gujarat during 
2003-04 and 2004-05 respectively. 

(b) Estimates for wool production In 2004-05 are not 
available so far. During 2002-03 and 2003-04 wool 
production in the State of Gujarat had been 27.11 lakh 
kg and 27.80 lakh kg respectively. 

Coverage under Antyodaya Anna Yojana 

1167. SHRI LONAPPAN NAMBADAN: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Antyodaya Anna Yojana (AAY) cards 
are being given to poorest of poor households to ensure 
food security; 

(b) if so, the details of the categories of population 
eligible for coverage under the AA Y both in urban and 
rural areas separately, State-wise; 

(c) whether the coverage of card holders under AA Y 
is very poor in urban areas especially in Deihl; 

(d) if so, State-wise details of card holders in urban 
and rural areas; and 

(e) steps taken or proposed to be taken by the 
Govemment to increase the coverage of AA Y in urban 
areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. The Antyodaya Anna yojana 
cards are being issued to the poorest of the poor BPL 
households with a view to reducing hunger among them 
and ensure food security since December, 2000. The 
criteria for selection of households under AA Y continue 
to be the poorest of the poor from the BPL list with a 
thrust on categories like landless agricultural labourers. 
marginal farmers, rural artisans/craftsman such as potters, 
tappers, weavers, black-smith, carpenters etc. in the rural 
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areas and slum dwellers and persons earning their 
2 3 4 livelihood on daily basis in the informal sector like potters, 

rickshaw-pullers, cart-pullers, fruit and flower sellers on 
the pavement etc. in urban areas in the country. 10. Himachal Pradesh 1.971 1.543 

(c) and (d) Details of card holders under MY is not 11. Jammu & Kashmir 2.822 2.181 

maintained area-wise by the Government. After inception 
12. Jharkhand 9.179 7.268 of the Scheme in December, 2000 for one crere poorest 

of the poor BPL households its coverage has been 13. Kamataka 11.997 9.500 
progressively expanded to 2.5 crore BPL households so 
far. As against this, the number of AA Y famiNes identified 14. Kerala 5.958 4.718 
and issued ration cards is 1.82 crore. State-wise details 
are given in the enclosed Statement. 15. Madhya Pradesh 15.816 12.447 

The Government of NCT of Delhi has identified and 16. Maharashtra 25.053 19.838 

issued distinctive ration cards to 56249 MY families as 
17. on today against the target of 1.56 lakh. The next phase Manipur 0.636 0.604 

of identification and issue of cards begins on 01.09.2005. 18. MeghaJaya 0.702 0.556 

(e) As per the announcement made In the Union 19. Mizoram 0.261 0.206 
Budget the coverage of MY has already been increased 
from 2 crore (last year) to 2.5 crore during this year, 20. Nagaland 0.475 0.376 
both for rural and urban areas. 

21. Onssa 12.645 10.013 
Sf6t.mtlnf 

22. Punjab 1.794 0.717 

(As on 25.7.2005) 23. Rajasthan 9.321 7.355 

51.No. StalelUT Estimated No. No. of MY 24. Sikkim 0.165 0.099 
of MY IIouaeIIc*Is identified 

Households and RatIon cards 25. Tamil Nadu 18.846 14.765 
(in lakhs) issued by the 

Stale Govemmenlsl 26. Trlpura 1.131 0.679 
UTs (in lakhs) 

27. Uttaranchal 1.909 1.145 

2 3 4 28. Uttar Pradesh 40.945 32.423 

1. Andhra Pradesh 15.578 12.336 29. West BefigaJ 19.857 14.207 

2. Arunachal Pradesh 0.380 0.301 30. Andaman and Nicobar 
Islands 0.107 0.043 

3. Assam 7.040 4.115 
31. Chandigarh 0.088 0.035 

4. Bihar 25.010 10.000 
32. Dadra and Nagar Haveli 0.069 0.037 

5. Chhattisgarh 7.189 5.693 
33. Daman and Diu 0.015 0.006 

6. Delhi 1.568 0.555 

7. Goa 0.184 0.110 
34. Lakahadweep 0.012 0.004 

8. Gujarat 8.128 6.437 35. Pondicherry 0.322 0.255 

9. Haryana 3.025 1.815 Total 250.000 182282 
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Taunaml w.v. 
1168. SHRI A.V. BELLARMIN: Will the Minister of 

ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the damage due to Tsunami waves was 
comparatively less on the shores where there are 
mangroves and vegetations; 

(b) if so, whether the Government has any scheme 
to develop Eco-shelters by cultivating vegetations and 
mangroves along the Sea-shores; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No such authoritative findings based on a 
scientific study is available; 

(b) Yes, Sir. 

(c) Under the Mangrove Management Action Plan, 
35 mangrove areas in the country have been identified 
for ititensive conservation and management. Rs. 3.90 
crores have been released by the Union Govemment to 
concemed Coastal States and Union Territories during 
2004 and 2005. However, trees in general and mangroves 
in particular do have mitigating effect and substantially 
reduce the impact of Tsunami waves. 

Production of Iron Ore 

1169. SHRI SURESH PRABHAKAR PRABHU: 
SHRI IQBAL AHMED SARADGI: 
SHAI M. SAEENIVASULU REDDY: 
SHRI Y.G. MAHAJAN: 
SHRI AVINASH RAI KHANNA: 

Will the Mintster of STEEL be pleased to state: 

(a) whether the Government has formulated any 
scheme to increase the production of iron-ore in the 
country; 

(b) if so, the details thereof; 

(c) the details of the production of iron-ore in the 
country during each. of the last three years; 

(d) whether the Govemment has 88t any target for 
production of il'OfW)re in the country. during the current 
year; 

(e) If so, the details thereof; 

(f) whether the Govemment proposes to frame any 
long-term policy on export of raw material; and 

(g) if so, the details thereof alongwlth the steps 
proposed to be taken to contain the price of steel? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Production of iron are in the 
country is undertaken by various mining companies and 
steel plants operating captive mines. The Govemment, 
thus, on Its own does not undertake any production of 
iron are and hence the formulation of any scheme, by it, 
to Increase production of Iron ore, does not arise. Iron 
are producing companies normally plan their production 
activities and levels depending on mine capacities, market 
conditions and need for conservation. As per available 
information production of iron ore in the country has been 
continuously increasing In the past several years. 

(c) The production of iron ore in the country during 
each of the last three years is as below; 

(Quantity: In million tonnes) 

Year Production 

2002-03 99.07 

2003-04 120.60 

2004-05 (E) 145 

(Source: Indian Bureau of Mines, Nagpur) 

(d) and (e) No, Sir. In a liberalized and deregulated 
environment, targets for production of iron ore are 
determined by the individual mining companies/steel plants 
operating capacitive mines, keeping in view the market 
demand and other related factors. 

(f) and (g) The export policy for raw materials like 
iron ore, chrome ore and manganese ore has already 
been formulated and notified by Director General of 
Foreign Trade (DGFT) under the Foreign Trade Policy, 
which is valid from 1.4.2004 to 31.3.2009. As per the 
existing policy iron are with ferrous content up to 64% is 
free for exports, while exports of high-grade iron ore (64% 
Fe and above) are canalised through Metal and Minerals 
Trading Corporation Umited. In relaxation of this policy, 
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mine-owners, who have surplus iron ore after meeting 
the demand of domestic industry and MMTC, are also 
allowed to export high-grade Iron ore under licence. 

As regards steel prices, while the prices are 
determined by the interplay of market forces, Govemment 
has been taking various steps to ensure both adequate 
availability and stability in prices of steel in the domestic 
market. The measures taken by the Govemment inter-
alia include considerable reduction in import duties on 
steel as we" as steel making inputs, reduction in DEPB 
rates on steel items and fixation of value caps for a" 
items of iron and steel and ferro alloys, increasing 
allocation of iron and steel materials for the SSI sector 
and adviSing steel PSUs to export only after fulfilling the 
domestic requirement. 

Corruption In F.C.I. Depots 

1170. SHRI AJOY CHAKRABORTY: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government has received any 
complaint regarding the corruption prevailing in various 
depots of Food Corporation of India (FCI) located in West 
Bengal; 

(b) if so, the details thereof alongwith the action taken 
by the Government in this regard; and 

(c) the number of cases where action was taken 
against the guilty officials till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) Yes, Sir. The fo"owlng number of 
complaints has been received during the last three years 
in respect of employees of West Bengal Region of FCI: 

Year 

2003 

2004 

2005 (Upto June,' 2005) 

Number of Complaints 
received 

19 

27 

13 

All these complaints were' Investigated and the 
following action has been taken agalnet the deUnquent 
employees: 

Year Action taken 

2003 

2004 

2005 (upto June, 2005) 

Major 
Penalty 

02 

14 

Nil 

Minor 
Penalty 

40 

53 

42 

Unemployment Rate of TechnlCIIllEnglnHl'lng 
Gradua'" 

1171. SHRI DALPAT SINGH PARSTE: 
SHRI M. RAJA MOHAN REDDY: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the estimated unemployment rate of Graduat .. 
Including TechnicaVEnglneering Graduates In the country 
at the end of 2004, State-wise; and 

(b) the steps taken to provide employment 
opportunities to them? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) As per the 
survey on employment and unemployment conducted by 
National Sample Survey Organisation during 1999-2000 

(latest), unemployment rate among graduates and above 
on usual status basis was around 8.8%. State-wise details 
of the unemployment rates for the educated persons (10th 
Standard and above including Technical/Engineering 
graduates and post graduates) of age 15 years and above 
are given in the enclosed Statement. 

(b) Govemment is targeting cre'8tion of around 5 crore ~ 

employment opportunities during the 10th Plan. These 
win help both the educated and uneducated job seekers 
to secure jobs. 
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Ususl stlltus (/IdjINIItId) UMmpIo)'fTWII flIls8 for the 
I!Jduc8tiJd PBIBOI1S of IIgs 15 ytJIIlS lind IlboWl for 

HCh StIlIB lind U. T. 

SI.N9. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

StatelUT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujerat 

Heryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikklm 

Tamilnadu 

Tripura 

Unemployment Rate ("10) 

Rural 

3 

6.8 

0.8 

15.2 

6.5 

15.2 

1.1 

1.1 

3.7 

4.3 

4.5 

19.8 

3.9 

6.1 

6.0 

3.9 

3.8 

6.5 

15.7 

4.9 

2.0 

11.8 

10.6 

3.4 

Urban 

4 

6.9 

3.0 

14.1 

13.2 

25.1 

2.8 

3.9 

9.6 

7.6 

5.5 

17.5 

5.5 

6.9 

11.0 

7.0 

6.2 

14.3 

15.3 

4.4 

3.5 

12.1 

6.6 

7.8 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

2 

Uttar Pradesh 

West Bengal 

Andaman & Nicobar 
Islands 

Chandigam 

Dadra & Nagar HaveN 

Daman & Diu 

Delhi 

Lakahadweep 

Pondicherry 

All India 

3 

2.8 

11.1 

15.1 

0.7 

3.0 

1.2 

6.5 

22.4 

12.5 

6.7 

Plundering of We.tem Ohet. 

4 

7.3 

11.2 

12.0 

6.3 

1.6 

3.6 

4.6 

13.4 

7.1 

7.4 

1172. SHRI SURESH ANGADI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Govemment is aware that the 
forests of Westem Ghats are being plundered due to the 
presence of medicinal plant "Mappia Foetida· commonly 
known as 'Narakya' or 'Ammruta' which is used In drugs 
to treat cancer; 

(b) if so, the details thereof; 

(c) whether the powder obtained from this plant is 
being exported to countries like Japan, Germany, Spain 
and China illegally; 

(d) if so, the details alongwith seizures made in this 
regard; and 

(e) the action proposed to be taken by the Union 
Government to prevent such activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (8) Instances of plundering the forest of Westem 
Ghats due to the presence of medicinal plants "Mappia 
Foetida" have not been reported in Westem Ghats' areas 
in the States of Kerala, Tamil Nadu, Maharashtra. 
However. some instances of illicit cutting of 'Mappia 
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Foetida' in forest areas and also of felling without 
permission in private lands havE! been reported in the 
State of Maharashtra. 

(b) In the State of Maharashtra, 12795 trees of 
Mappia Foetida were illicitly cut in Kolhapur Wildlife 
division, whereas in Kolhapur Circle, 11 cases of illicit 
cutting of 376 trees have been noticed in last three years. 
In Pune forest division, six instances of illicit cutting were 
noticed and in Bhor forest division, two cases of illicit 
transport of chips from private lands were noticed. The 
following seizures of material obtained from Narkya wood 
have been made in the State of Maharashtra, in this 
context: 

Division Product Quantity 

Kolhapur Wildlife Division Chips 4715 bags 

Extract 710 kg. 

powder 22 kg. 

Kolhapur Forest circle. Chips. 143 bags 

Pune Forest Division Chips 3010 kg. 

Bhor Forest Division Chips 780 kg. 

(c) 'Mappia Foetida' is not in the Negative list of 
Export-Import policy. No such reportlinformation regarding 
the export of the powder of 'Mappia Foetida' has been 
received from Director General of Foreign Trade and the 
Western Ghat States. 

(d) Does not arise. 

(e) The following actions have been taken: 

(i) Plugging and blocking the multiple exist/entry 
points. 

(ii) Undertaking widespread awakening/education 
programmes in the villages. 

(iii) Intensive patrolling. 

(Iv) Seizure of vehicles and illegal materials & arrests 
have been made. Such stringent actions are 
being taken along with the strict enforcement of 
State Acts/Rules and Indian Forest Act, 1927. 

/Translation} 

Shallow Tubewell project 

1173. SHRI GIRIDHARI YADAV: WHI the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government has not accorded 
approval to the Shallow Tubewell Project for irrigation In 
Tal areas; and 

(b) if so, the reasons therefor and the time by which 
the project is likely to be accorded approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Irrigation being a State subject, all 
minor irrigation projects including shallow tubewell projects 
are planned, formulated, executed and funded by the State 
Governments as per their priorities. However, the Million 
Shallow Tubewell Programme was approved by Planning 
Commission in March 2001 for the State of Bihar and is 
being implemented by them since March 2002. It covers 
all 3f' districts of the State. 

Setting up of Modern Terminal Mandie. 

1174. SHRI HANSRAJ G. AHIR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether a scheme has been formulated to set 
up modem terminal mandies In the country; 

(b) if so, the details thereof; 

(c) the likely positive effects on the marketing of the 
agriculture commodities following the setting up of such 
modem terminal mandies; and 

(d) the remedial measures taken to check the role of 
middlemen in the terminal mandies equipped with the 
improved technology in view of the illiteracy prevailing in 
the rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) This Ministry is implementing a 
scheme for "Development/Strengthening of Agricultural 
Marketing Infrastructure, Grading and Smndardlzationw• 

Under this scheme, investment subsidy is provided on 
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the capital cost of general or commodity ~pecific 

infrastructure for marketing of agricultural commodities 
including terminal markets. The scheme is reform linked, 
to be implemented in those States/UTs that amend the 
APMC Act, wherever required, to allow setting up of 
agricultural .markets in private and cooperative aactors. 
Under the scheme, subsidy @ 25% of capital cost of the 
project subject to a maximum of Rs. 50 lakh for each 
project is provided in all States and @ 33.3% of capital 
cost subject to a maximum of Rs. 60 lakh for each project 
in case of North Eastern States, hilly areas and to 
Scheduled Castes/Scheduled Tribes entrepreneurs. In 
respect of infrastructure projects of State Governments! 
State Agencies, there is no upper ceiling on subsidy to 
be provided under the scheme. There is central allocation 
of Rs. 190.00 crore under the scheme during 10th Five 
Year Plan. 

(c) and (d) Infrastructure facilities in the present 
markets are highly deficient leading to large-scale losses 
and a very low realization of price by the farmers. This 
is particularly true for the high value crops like fruits and 
vegetables, where the post harvest losses are up to 30 
per cent of the production. Modern terminal markets 
provide the integrated facilities of collection, grading, 
standardization, packing, quality certification, cold chain 
and storage, etc. depending on the necessity of the area. 
Consequently, the losses in handling the agricultural 
produce is expected to be brought down substantially. 
The terminal markets also provide backward linkage 
through Farmers' Associations and forward linkages to 
the consumer. This also helps in redUCing the number of 
intermediaries in handling the agricultural produce. The 
participation of farmers in the marking of their produce 
through the terminal markets is expected to enhance the 
income levels of the farming community. 

Labour Expenditure 

1175. SHRI RAJIV RANJAN SINGH MLALAN": 
SHRI RAMJI LAL SUMAN: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the ratio of labour wages has not 
increased despite increase in average dividend of the 
industrial sector in the country from the year 2003 till 
31 March, 2005; 

(b) if so, the reaction of the Government in this 
regard; 

(c) whether the Govemment agree with the study 
report of the Business Standard Research Bureau 
according to which the dividend of the companies 
increased to 60% while labour expenditure Increased by 
8 .per cent only; 

(d) if not, the facts thereof; 

(e) whether the technological change is the main 
reason of low Increase in labour expenditure; and 

(f) if not, the other factors attributed thereto? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (f) The 
required information is being collected and would be laid 
on the table of the House in due course. 

[English] 

Iron Ore R.a.rve. In Orla .. 

1176. SHRI SWADESH CHAKRABORTTY: 
SHRI JUAL ORAM: 

Will the Minister of STEEL be pleased to state: 

(a) the estimated iron are reserve In Orissa; 

(b) whether the Government has allocated iron or. 
mines to public/private sector steal plants; 

(c) if so, the details thereof, steel plant-wlae; 

(d) whether any steel player has acquired more than 
the allocated area; 

(e) if so, the details thereof alongwlth the action 
proposedltaken in this regard; 

(f) the balance of reserves remaining afrter allocation; 
and 

(g) the requirement of companies for which 36 
Memorandum of Understandings have bean signed by 
the Government of Orissa for the production of steal In 
Orissa? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) As per information provided by the 
Government. of Orissa, the estimated iron ore reserve in 
Orissa is about 6368 mUlion tonnes. 



331 AUGUST 1, 2005 332 

(b) Yes, Sir. 

(0) The detafls regarding Iron ore min" allocated by 
Government of Ori88a in favour of Public SectorlPr1vate 
Sector Steel Plants are given in the encloaad Statement. 

(d) No, Sir. 

(e) Does not arise in view of (d) above. 

(f) The balance Iron ore reserve is about 4944.76 
million tonnes. 

(g) As per information furnished by Government of 
Orissa Memorandums of Understanding have been signed 
with 37 companies for production of steel and they have 
estimated the requtrement of Iron ore 88 1827 mUllon 
tonnes over 25 years. 

List of PublicIPvI. SlstJI Pmnt CompsnitlS Allocat8d Iron 01'8 L88stIS in 1118 51818 of Otissa 

SI. Name of the Location of Area Name of the Iron Ore 
No. Lessee the Lease (Hects.) Minerai reserve 

In MHOon 
Tonnes 

1. MIs. SAIL Bolani 1321.460 Iron Ore 263.240 

2. -do- Bolani 1586.360 Iron 0.290 
OrelManganese 

3. -do- Barsuan-Kalta 2486.382 -do- 380.440 

4. -do- Toda R.F. 77.940 -do- 39.080 

5. -do- Toda R.F. 25.981 -do- 4.340 

6. -do- Thakurani 277.683 Iron Ore 83.000 
Block-A 

nO.390 

7. Mis TiSeO Ltd. Khandabandha 1293.433 IrorVManganese 88.62 

8. do- Katamati 403.323 Iron 115.94 

9. do- Joda East 671.093 Iron 195.10 

10. do- Joda West 1437.719 IrorVManganese 45.00 

444.66 

11. Mis MESeO Ltd. Rolda-I 104.68 Iron 10.20 

12. -do- Kadakala & 1519.98 Iron 88.00 
Sundra 

98.20 

13. MIs NINL Mithirda, 1850.00 Iron 110.00 

Basada 

Grand Total: 1423.25 

(Source: Govemment of OriSsa. Deptt. of Steel & Min •• ) 
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Employment Opportuntta..ln Agriculture Sector 

1177. SHRI MOHAN SINGH: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) the ratio of working labourers in the agriculture 
sector against the total work force and population of the 
country and the measures being taken to reduce this 
ratio; 

(b) whether there has been a decline in the 
employment opportunities owing to the decline In 
production in the agriculture sector; and 

(c) if so, the number of labourers likely to be rendered 
jobless in the wake of this decline? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) As per the 
Employment and unemployment survey conducted by 
National Sample Survey Organisation during 1999-2000, 
ratio of the casual labourers in agriculture to the total 
work force and total population of the country was 
estimated at around 25.0% and 10.0% respectively. Since 
agriculture sector Is already employing excess labour, 
Govemment's strategy Is to provide policY interventions 
for diverting the excess labour force to other sectors. 

(b) and (c) The level of employment in agriculture 
remained more or less same, through there was around 
3.1 % growth per annum In agriculture during 1994-2000. 

Water tor Irrigation 

1178. SHRI Y.G. MAHAJAN: 
SHRI RAJ NARAYAN BUDHOLlYA: 

Will the Minister of WATER RESOURCES be pleaaed 
to state: 

(a) whether there is shortage of water for irrigation 
in the country; 

(b) if so, the present status of availability of water 
for irrigation, State-wise; 

(c) whether the Government has 10rmulated or 
Pr0p0se8 to formulate any scheme to Inorea8e the number 
of reaervoirs for lnigatlon; 

(d) if so, the details thereof; and 

(e) the area of unirrigated land in the country In 
terms of hectares at present, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) At present, there are about 4050 large 
dams in the country and numerous small dams. The total 
storage capacity of the reservoirs created through these 
dams is estimated to be 213 Billion Cubic Metre (BCM) 
which is used for various purposes Including Irrigation. 
Further, the estimated total storage capacity of on-going 
projects is 76 BCM. 

(e) The area of unlrrigated land In the country Is 
79736 thousand hectares at present. The State-wise 
details are given in the enclosed Statement. 

StllM-Mss dBl8i1s of Nsf ;mgllfBd AIU, Nsf Sown 
AIIM lind ptlf'C8f1l8{18 of Un;mflllfBd III1M 

(in thousand hectare) 

SI.No. Name of States Unlrrigated area 

2 3 

1. Andhra Pradesh 6001.00 

2. Arunachal Pradesh 122.00 

3. Assam 2564.00 

4. Bihar 2263.00 

5. Chhlttisgarh 3686.00 

6. Goa 117.00 

7. Gujarat 6628.00 

8. Haryana 492.00 

9. Himachal Pradesh 448.00 

10. Jammu & Kashmir 433.00 

11. Jharkhand 1605.00 
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2 

12. Kamataka 

13. KeraJa 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttaranchal 

27. Uttar Pradesh 

28. West Bengal 

Total States 

1. Andaman and Nicobar Islands 

2. Chandigarh 

3. Daman and Diu 

4. Dadra and Nagar Haveli 

5. Delhi 

6. Lakshadweep 

7. Pondicherry 

Total UTs 

Grand Total 

AUGUST 1, 2006 336 

3 

7323.00 

1810.00 

10024.00 

14608.00 

75.00 

171.00 

138.00 

259.00 

3797.00 

212.00 

6435.00 

78.00 

2280.00 

243.00 

446.00 

4365.00 

3050.00 

79673.00 

38.00 

1.00 

3.00 

16.00 

0.00 

2.00 

3.00 

63.00 

79736.00 

[English} 

Dlverelfleatlon of SAIL 

1179. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of STEEL be pleased to state: 

(a) whether Steel Authority of India Limited (SAIL) 
has any proposal for diversifying production in other fields; 

(b) if so, the details thereof; 

(c) whether Bokaro Steel Plant and SAlL have agreed 
to set up a cement plant; and 

(d) if so, the details thereof alongwith the amount 
involved therein? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) No, Sir. There is no firm proposal for 
diversifying production in other fields. 

(b) Does not arise. 

(c) and (d) SAIL has invited Expression of Interest 
for setting up a slag cement plant in the Joint Venture 
mode. 

Assistance for Conlervatlon of Forest 

1180. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 
DR. ARUN KUMAR SARMA: 
SHRI HITEN BARMAN: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the details of the amount sanctioned, released 
and utilized for development/conservation of forests in 
the country during the last three years, State-wise; 

(b) the necessary steps being taken by the 
Government to activate afforestation activities in the 
country especially in the North-Eastern States; 

(c) the details of aberration made by each State in 
the enforcement of Supreme court directives on the forest 
conservation in the region; and 

(d) thespecUic eoo-development protection plans 
envisaged forimpiementation in the coUntry In terms of 
national and international conventions with special 
reference to the North-Eastern States? 
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THE MINISTER OF STATE IN THE 'MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Ministry of Environment and Forest is 
implementing National Afforestation Programme (NAP) 
Scheme and Integrated Forest Protection Scheme (IFPS) 
that are primarily focused on development of forests, and 
protection and conservation of forests respectively. State-
wise funds released under NAP and IFPS during the last 
three years is given in the enclosed Statement-I and II 
respectively. 

(b) People's participation is considered important for 
afforestation in the country. Therefore, NAP is being 
implemented through a two-tier decentralized institutional 
setup of Forest Development Agency (FDA) at the Forest 
Division level and Joint Forest Management Committees 
(JFMCs) at the village level. As on 31.03.2005, 620 FDA 
projects have been approved in the country to treat an 
area of 8.68 lakh hectares. Out of these, 110 FDA 
projects have been approved in the North Eastem States, 
including Sikkim, to treat an area of 1.56 lakh hectares. 

(c) No such instance has come to the notice of 
Ministry of Environment and Forests recently. 

(d) The Ministry of Environment and Forests is 
providing assistance through various schemes, like 
National Wetland Conservation Programme, Biosphere 
Reserves, etc. for protection and eco-development in the 
country Including in the North-Eastern States. Under 
assistance to Biosphere Reserves, projects of Dlbru-
Saikhowa and Manas in Assam, Nokrek In Meghalaya, 
KanchenJunga in Sikkim, and Dehang Debang in 
Arunachal Pradesh in the North Eastem region have been 
provided financial assistance. 

SIIlrNMnll 

StIlI6-~ Funds Rsle8stJd 10 FOffJsl OsWJ/opmsnl 
Agencies under NAP (liS on 31.03.2005) 

SI.No. Name of StatelUT Amount 
Released (Rs. 

in crores) 

2 3 

1. Andhra Pradesh 33.00 

2. Arunachal Pradesh 8.01 

3. Assam 13.57 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

2 

Bihar 

Chhattlsgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

KeraJa 

Madhya Pradeah 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Slkkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

338 

3 

4.62 

33.59 

0.64 

15.84 

25.80 

18.15 

16.22 

19.29 

52.41 

5.57 

41.91 

29.90 

12.91 

2.45 

35.91 

23.05 

30.36 

2.13 

14.81 

11.76 

36.52 

11.78 

59.51 

18.69 

13.84 

592.24 
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m-ltNMntll 2 3 

SIBle-wise Funds Reltl8stld to Stsltlslllnion TenitoritlS 
Undtlr Inftlgrsltld FOnlSl ProltlClion Schtlmtl NE • Slkklm 

(As on 31.03.2005) 1. Assam 576.8 
(Rs. in lakhs) 2. Arunachal Pradesh 567.7 

SI.No. Name of States/UTs Amount Released 3. Manipur 154.3 
(Rs. In lakhs) 

4. Meghalaya 0 
2 3 5. Mlzoram 1264.03 

Other Stat •• 6. Nagaland 889.5 

1. Andhra Pradesh 519 7. Sikkim 540.63 

2. Bihar 118.62 8. Trlpura 860.68 

3. Chhattisgarh 732.24 Total 4853.44 

4. Goa 119.42 Union Terrltorl .. 0 

5. Gujarat 334.44 1. Andaman and Nlcobar IsianOlJ 25 

6. Haryana 292.21 2. Chandigarh 8 

7. Himachal Pradesh 190.25 
3. Dadra and Nagar Havell 40 

8. Jammu & Kashmir 3n.87 
4. Daman and Diu 15 

9. Jharkhand 
5. Lakshadweep 0 

620.27 
6. New Delhi a 

10. Kamataka 212 
7. Pondlcherry 0 

11. Kerala 458.5 

12. Madhya Pradesh 743.25 
Total 88 

13. Maharashtra 303.09 Grand Total 12421.03 

14. Orissa 240.44 [Trsns/6/1onj 

15. Punjab 101.2 Foodgraln Bank. 

16. Rajasthan 70.27 1181. SHRI MOHO. TAHIR: 
MOHO. SHAHID: 

17. Tamil Nadu 505.52 PROF. MAHADEORAO SHIWANKAR: 

18. Uttar Pradesh 376.69 SHRI MUNSHI RAM: 
SHRI NARENDRA KUMAR KUSHAWAHA: 

19. Uttaranchal 6n.SS 
Will the Minister of CONSUMER AFFAIRS, FOOD 

20. West Bengal 486.43 AND PUBLIC DISTRIBUTION be pleased to state: 

Total 7479.59 
(a) whether the Govemment has set up/proposes to 

set up foodgrain banks in the country; 
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(b) If so, the names of districts in various State where 
foodgrain banks· have been set up or are likely to be set 
up; 

(c) whether foodgrains are to be distributed to the 
~amllies living below poverty line; and 

(d) if so, the total quantum of foodgrains in terms of 
tones targeted to be distributed every year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. 

(b) The statement showing number of Grains Banks 
established in 11 States by Ministry of Tribal Affairs is 
enclosed. The Scheme has now been transferred to 
Ministry of Consumer Affairs, Food and Public Distribution 
for reView, expansion and implementation., It is proposed 
to let State GovemmentslUT Administrations to identify 
the villages tro"\ amongst drought prone, remote, desert, 
hHly and inaccessible tribal areas/districts. 

(c) Yes, Sir. 

(d) Under the modified scheme, each Grain Bank 
will be provided to store one quintal of foodgrain (rice, 
wheat or coarse grain) per family for an average of 40 
families living below poverty line, as one time grant by 
the Central Govemment, to provide food security during 
the period of natural calamity at village level. 

SllIlUs of Gmin Blinks, Ststs-wise, eslllbUshsd by 
Minisfty of Triblll AHtlirs during the psn'od 

from 1996-97 fo 2003-04. 

SI.No. State Year 

2 3 

1 . Andhra Pradesh 1996-97 

1997-98 

2000-01 

2002-03 

Sub Total 

No. of Grain 
Banks established 

4 

19 

21 

45 

o 
85 

2 

2. West Bengal 

3. Bihar 

4. Gujarat 

5. Madhya Pradesh 

6. Orissa 

7. Trlpura 

to QIJIISIIons 

3 

1996-97 

2002-03 

2003-04 

Sub Total 

1996-97 

1997-98 

Sub Total 

1996-97 

1997-98 

1998-99 

2000-01 

Sub Total 

1996-97 

1997-98 

2001-02 

2002-03 

Sub Total 

1996-97 

1997-98 

1998-99 

1999-00 

2000-01 

2001-02 

Sub Total 

1996-97 

1997-98 

2000-01 

2001-02 

2003-04 

Sub Total 

4 

16 

34 

o 
50 

25 

00 

25 

28 

30 

23 

32 

113 

70 

75 

304 

o 
449 

32 

35 

00 

156 

246 

61 

530 

4 

3 

27 

27 

00 

61 

342 
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2 3 4 

8. Rajasthan 1996-97 25 

1997-98 00 

Sub Total 25 

9. Tamil Nadu 1996-97 2 

10. Kerala 1996-97 2 

1997-98 3 

2000-01 0 

Sub Total 5 

11. Maharashtra 1997-98 30 

2001-02 108 

2003-04 0 

Sub Total 138 

12. Uttar Pradesh 

13. Manipur 

Total 1483 

Source: Ministry of Tribal Affairs. 

{English} 

Plantation Programme. 

1182. SHRI SUBRATA BOSE: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the details of plantation programmes being 
implemented in different parts of the country during the 
Tenth Five Year Plan, State-wise; 

(b) the progress and achievements made 80 far; 

(c) whether the Govemment has taken any steps to 
achieve the targets for these programmes in different 
States; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS ·(SHRI NAMO NARAIN 

MEENA): (a) The Ministry of Environment and Forests Is 
Implementing National Afforestation Programme (NAP) 
scheme in the country for regeneration of degraded forest 
and adjoining lands. The scheme is being implemented 
through a two-tier decentralized mechanism of Forest 
Development Agency (FDA) at Forest Division level and 
Joint Forest Management Committees (JFMCs) at village 
level. 

(b) to (d) It is envisaged to operationalise FDAs in 
an 811 Forest Divisions in the country during the Tenth 
Ave Year Plan. 620 FDA Projects have been approved 
In all 28 States upto 31.03.2005 to treat an area of 8.68 
lakh hectares. The State-wise details are given in the 
enclosed Statement. 

SI. f\lo. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

St6r.mtlnt 

Nstiomll AffofllslBtion PmgrBmme 

SIBle-wise Number of ApproVtKJ Projects 

(As on 31.03.2005) 

State FDA Projects No. 

2 3 

Andhra Pradesh 28 

Chhattisgarh 29 

Gujarat 16 

Haryana 16 

Himachal Pradesh 27 

Jammu & Kashmir 31 

Kamataka 41 

Madhya Pradesh 44 

Maharashtra 41 

Orissa 32 

Punjab 5 

Rajasthan 16 

Tamil Nadu 31 

Uttar Pradesh 56 

Uttaranchal 30 
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1 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

2 3 

Goa 3 

Jharkhand 27 

Bihar 7 

Kerala 14 

West Bengal 16 

Arunachal Pradesh 13 

Assam 24 

Manipur 12 

Nagaland 16 

Sikkim 7 

Trlpura 12 

Mizoram 19 

Meghalaya 7 

Total 620 

Setting up of Te.k Force to Control Price of 
Patented Drug. 

1183. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRIMATI D. PURANDESWARI: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Union Govemment has received the 
report of the Task Force set up to seek price control of 
patented durgs; 

(b) if so, the details of the recommendations made 
therein; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) No, Sir. 

(b) and (c) 00 not arise, In view of reply to (a), as 
above. 

/Translation} 

Utllltle. of Marketing Commltt .. lIMendl •• 

1184. SHRI BAPU HARI CHAURE: 
SHRI SANJAY DHOTRE: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government proposed or proposes 
to introduce any scheme regarding the utilities of 
marketing committees or mandles for agricultural produce; 

(b) If so, whether the Government has consulted the 
State Governments in this regard; 

(c) if 80, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (d) Under the existing Agricultural Produce 
Marketing Regulation Act (APMC Act), State Government 
is empowered to initiate the process of setting up of 
markets for agricultural commodities. The whole 
geographical area is divided Into 'market' area wherein 
markets in respect of notified commodities are managed 
by the market Committees constituted under the Act. 
Consequently, private sector cannot take initiative in 
setting up of competitive markets. The farmer Is restricted 
from entering Into direct contract with any manufacturer 
as the produce is required to be canaJised through 
regulated markets. These restrictions are acting as a 
disincentive to farmers, trade and industry. 

An Inter-Ministerial Task Force constituted by this 
Ministry in Its report of 28.06.2002 has, 88 a measure of 
refonns in agricultural marketing sector recommended to 
amend the State APMC Act to promote competitive 
agricultural markets In private and cooperative sectors, 
direct marketing and contract farming programmes. 

The recommendations contained in the Report were 
discussed with the State Governments at a National 
Conference on 27.01.2003. In both the Conferences, the 
State Governments expressed the view that reforms in 
the agricultural marketing sector were necessary to move 
away from a regime of controls to one of regulation and 
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competition. In view of liberalization of trade and 
emergence of global markets, it was necessary to promote 
development of a competitive marketing infrastructure in 
the country and to bring about professionalism In the 
management of existing market yards and market fee 
structure. While promoting the alternative marketing 
exploitation of farmers by the private trade and industries. 
For this, there was a need to formulate a model legislation 
on agricultural marketing. 

The Ministry of Agriculture, accordingly, formulated a 
model law on agricultural marketing in consultation with 
the State Governments and circulated It to all the States 
for adoption. The Model law has been discussed with 
the State Governments at the National Conference of 
Stats Agriculture Ministers on 7th January, 2004 and again 
on 19th November, 2004. The States In general agreed 
to bring suggested changes in the APMC Act. Several 
States have since completed the process of amendment 
to the APMC Act. 

Review of Secondary Freight Rate of Urea 

1185. SHRI RAMO AS ATHAWALE: 
SHRIMATI SUMITRA MAHAJAN: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(8) whether the Government proposes to review the 
secondary freight rate of urea; and 

(b) if so, by when a final decision is likely to be 
taken in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) There is no proposal at present 
to review the secondary freight rate of urea. However, a 
Working Group has been constituted under the 
chairmanship of Dr. Y.K. Alagh to review the effectiveness 
of Stage I & II of New Pricing Scheme for urea units 
and to formulate a policy for urea for Stage-III 
commencing from 1.4.2006. 

{English} 

Fertilizer. and Chemicals Trevancor. Ltd., Kerele 

1186. SHRI P.C. THOMAS: Will the Minister of 
CHEMICALS AND FERTILIZERS· be pleased to state: 

(a) the details of the pending propoaaJs of Fertilizers 
and Chemicals Travancore (FACT) limited, Kerala; 

(b) the present states thereof; 

(c) whether the Government has received new 
proposals from FACT for restructuring; 

(d) if so, the details thereof and; 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) The proposals for its financial restructuring 
have been received from Fertilizers and Chemicals 
Travancore Ltd. (FACT). 

(b) The proposals have been submitted for 
consideration of the Board for Reconstruction of Public 
Sector Enterprises. 

(c) Yes, Sir. 

(d) The following new proposals for restructuring have 
been received from FACT; 

(i) Write off of interest of Rs. 34.80 crore along 
with interest accrued but not due of Rs. 1.93 
crore for the year 2003-04. Consequently any 
penal interest also to be written off. 

(iI) Write off of Interest for the year 2004-05 
amounting to Rs. 46.26 crore alongwith any 
further penal Interest. 

(iii) Conversion of 50% of the outstanding GOI loan 
of Rs. 574.46 crore amounting to Rs. 287.23 
crore into enquity capital and writing off the 
balance 50% GOI loan amounting to Rs. 287.23 
crore. 

(iv) Entering into a tripartite Memorandum of 
Understanding between FACT, RCF and 
Department of Fertilizer for management contract 
as per directions of BRPSE. 

(e) These proposals are to be submi~ed for approval 
of the competent authority in the Govemment based on 
their viability. 
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Drought in State. 

1187. SHRJ BALASHOWRY VALLABHANENI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment is aware of the fact that 
monsoon has been delayed in some States parUcularty 
Andhra Pradesh and there is only scant rainfall there; 

(b) if so, whether the Union Govemment has made 
any assessment of the situation; 

(c) if so, the details and outcome thereof, State-
wise; and 

(d) the financial package finalized by the Union 
Government for the States assisting to meet the drought 
like situation and to help the fanners there? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (d) As reported by the India Meteorological 
Department (IMD), during South-West Monsoon 2005 
(1.6.2005 to 20.7.2005), the country as a whole received 
349.5 mm of rainfall against nonnal average of 349.67 
mm. No State has so far reported drought due to deficient 
rainfall during South-West Monsoon 2005. 

As regards Andhra Pradesh, the State received 215.8 
mm of rainfall against average of 207.4 mm, with a 
deviation of +4%, upto 20.7.2005. The State Govemment 
has not 80 far sent any report regarding drought. 

Conetructlon of See Wall. In K.,.la 

1188. DR. K.S. MANOJ: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether Twelfth Finance Commission has 
recommended Rs. 175 erores as grant in aid for the 
Govemment of Kerala for the construction of walls along 
the sea coast; 

(b) if so, whether the assistance has been released 
to the State Govemment; and 

(c) if so, the detaHs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
Y ADAV): (a) Twelfth Finance Commission (TFC) has 
recommended Rs. 175 crore as grant-in-aid to the 
Govemment of Kera/a for the scheme on Coastal Zone 
Management. 

(b) and (c) The Ministry of Finance has infonned 
that as per the phasing recommended by the Commission 
the grant recommended for Coastal Zone Management 
during each of four year of the award period of the 
Commission works out to be Rs. 43.75 crore. As TFC 
has not recommended any grant for 2005-06, no grant 
has been released to the State Govemment under this 
scheme. 

Public Utility Service. at Fair Price Shop. 

1189. SHRI G.V. HARSHA KUMAR: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(8) whether the Govemment proposes to approve 
the scheme to allow the fair price shops in the country 
to start public utility services such as STD booths, LPG! 
Kerosene oil dealerships etc.; 

(b) if so, whether any proposal has been forwarded 
to the concemed Ministries for their consideration; and 

(c) if so, the details thereof and their reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHllESH PRASAD 
SINGH): (a) to (c) With a view to increase the viability of 
the Fair Price Sh~ps (FPSs), the Department of Food 
and Public Distribution, based on the recommendations 
of the State Food Minister's Conference held 28.10.2004, 
requested the Ministry of Telecommunication and Ministry 
of Petroleum and Natural Gas to using these shops as 
STD booths and LPGlKerosene oil dealers. 

Ministry of Telecommunication has intimated that no 
separate instructions are felt necessary as the PCOs are 
allotted liberally to all eligible applicants of 18 years and 
above age. The PCO policy of Telecommunications has 
been sent to State Governments for information and 
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necessary action by the FPS dealers. The Ministry of 
Petroleum and Natural Gas is yet to take a decision in 
this regard. 

Horticulture In Arid and Semi-Arid Zones 

1190. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) the policy adopted by the Union Government to 
increase horticulture plantations in arid and semi-arid 
zones of the country; 

(b) whether a scheme for large scale plantations by 
industrial houses in partnership with the farmers is 
proposed to be formulated to increase the Horticultural 
produce in these areas; and 

(c) If so, the details theroof and the action proposed 
to be taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) With a view to increase the horticulture 
production in the country, the Government has launched 
a Centrally Sponsored Scheme on National Horticulture 
Mission (NHM) during the current financial year for 
implementation during the X Plan. The Scheme is 
applicable in the arid and semi-arid zones of the country 
also. 

(b) and (c) The scheme envisages assistance to the 
farmers for bringing new areas under horticulture crops. 
Provision has also been made in the scheme for 
promoting contract farming for enabling the farmers to 
get remunerative price for their produce. 

New Agricultural Policy 

1191. SHRI ANANTA NAYAK: Will the Minister of 
AGRICULTURE be pleased to state: 

"" (a) whether the Government proposes to introduce a 
new Agricultural policy; 

(b) if so, whether it has sioce been drafted; 

(c) if so, the salient features thereof; 

(d) the time by which the new policy is likely to be 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) to (d) Do not arise. 

[Translation} 

Ral.lng Quantity of Garbage 

1192. SHRI HARIBHAU RATHOD: 
SHRI RATILAL KALIDAS VARMA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether quantity of garbage is rising drastically 
on the Himalayas; 

(b) if so, the details thereof; 

(c) whether this garbage will adversely affect the 
environment; and 

(d) if so, the details of the special scheme to be 
formulated by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Due to large number of tourist and 
religious places, the Himalayan States are experiencing 
difficulties in management of increasing quantities of solid 
waste. 

(c) The environment quality is likely to be affected 
due to inadequate facilities for waste treatment and. 
disposal. 

(d) Under the Municipal Solid Waste (Management & 

Handling) Rules, 2000, the concerned local bodies are 
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required to set up waste processing plants. Provisions of 
specially designed land fills are also prescribed under 
the Rules. Further, Ministry of Environment and Forests 
and the Central Pollution Control Board under existing 
schemes have funded projects for the setting up of model 
faollities with the aim to demonstrate the implementation 
of Municipal Solid Waste (Management and Handling) 
Rules, 2000. 

Funds to States for Irrigation Projects 

1193. MOHO. SHAHIO: 
PROF. MAHAOEORAO SHIWANKAR: 
SHRI MUNSHI RAM: 
SHRI NARENORA KUMAR KUSHAWAHA: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether any scheme has been cleared by the 
Union Government to provide additional funds to States 
to extend the span of irrigation projects; 

(b) if so, the amount likely to be spent; 

(c) whether major irrigation projects proposed to be 
completed during 2004-05, have since been completed; 

(d) if not, the total amount likely to be increased due 
to cost escalation; 

(e) whether the funds provided for irrigation projects 
have been spent by the State Governments; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Irrigation being a State subject the 
irrigation projects are planned formulated, executed and 
funded by the State Governments out of their own 
resources and as per their priorities. Central assistance 
is released in the form of block loans and grants not tied 
to any sector of development or project. As large number 
of major and medium irrigation projects in the country 
are languishing due to various reasons, the most important 

of them being financial constraints of the State 
Governments, the Central Government during 1996-97 
launched the Accelerated Irrigation Benefits Programme 
(AIBP) to provide Central Loan Assistance (CLA) to 
approved ongoing major/medium irrigation projects which 
are beyond the resource capability of the states or are 
in an advanced stage of completion. Under this 
programme CLAlgrant of Rs. 17120.82 crore has been 
provided from 1996-97 to 2004-05 to the State 
Governments. For the year 2005-06 there is a provision 
of Rs. 4500 crore under this programme. 

(c) and (d) As per the guidelines of AIBP the State 
Governments are required to enter in to a memorandum 
of understanding (MOU) for each individual project under 
the programme indicating balance cost, balance potential, 
year-wise phasing of expenditure and balance potential. 
Accordingly State Governments have indicated completion 
of 32 major/medium projects during 2004-05 and report 
of completions of 8 major/medium irrigation projects has 
been received. In view of the MOU the cost escalation 
is not likely to happen. 

(e) and (f) As per AIBP norms Central Loan 
Assistance (CLA) is released in two instalments of 50 
per cent each. The next instalment of CLA is released 
only after Utilisation Certificate is received from the State 
Governments for the previous instalment provided. The 
loan assistance provided to the State under the 
programme is recovered with interest by the Government 
of India in instalments as provided in the norms of the 
programme. 

Value Added Meat Products 

, 195. SHRI ANANT GUDHE: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to 
state: 

(a) whether the processing of value-added meat and 
meat products and poultry products is very low in the 
country; 

(b) if so, the percentage thereof with the total meat 
production; 
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(c) the reasons for such a low proce88ing capacity 

for high value-added meat products; and 

(d) the steps proposed to be taken during the current 
Five Year Plan period to Increase the processing of high 

value-added meat products? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (d) The level of processing for 
value added meat and meat products is less than 1 %. 

Total meat production is estimated to be 4.69 million 
tons. Low processing for value added meat and meat 
products is due to its low affordability and consumer 
preference for fresh meat. 

For promotion of food processing industries including 
meat industry, this Ministry provides financial assistance 

for establishment/modernization of food processing units, 
creation of infrastructure, support for Research & 

Development and Human Resource Development. 

Deployment of Guard. In Foreet Reserve. 

, 196. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government is considering a proposal 
to deploy home guards in forest reserves where tigers 
have shown a declining trend; 

(b) if so, the fact and details thereof; 

(c) whether the concerned State Governments have 
totally failed to protect the forest reserves; 

(d) if so, whether the security aspect of all the forest 
reserves would be taken over by the Union Govemment; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) and (b) Under the ongoing Centrally 
Sponsored Scheme of Project Tiger there is a provision 
for providing Central Assistance to deploy anti-poaching 
squads/special strike force to complement the protection 
initiatives of local field staff in tiger reeerves if the situation 
so warrants. 

(c) No Sir. 

(d) No Sir. 

(e) Question does not arise. 

Production of Llohl. 

1197. SHRI HITEN BARMAN: WHI the Minister of 
AGRICULTURE be pleased to state: 

(a) the specific areas/States in the country where 
lichis &re produced; 

(b) the total production of lichls In various areas! 
States of the country during the last two years and 
thereafter; 

(c) whether the Govemment ha,s worked out some 
specific schemes to encourage production and export of 
lichis, in view of the challenges posed by the World Trade 
Organisation; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE- MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The available state-wise production 
data on litchi during the last two years Is given In the 
statement. 

(c) and (d) Government has launched a Centrally 
Sponsored Scheme on "National Horticulture Mission- with 
effect from 2005-06 for the holistic development of 
horticulture. The scheme envisages development of fruits 

\ 

Including litchi duly ensuring, an end to end approach 
covering production, post harvest management and 
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marketing. Besides, to meet the challenges of export in 
the ambit of World Trade Organisation regulations, 
Agricultural and Processed Food Products Export 
Dovelopment Authority (APEDA) is providing assistance 
for setfing up Agri Export Zones (AEZ) for various 
commodities including litchi. Assistance is being provided 
by APEDA for infrastructure development, market 
development, quality development and transport. 

Sts/e-wiss AIlM, Production and Productivity of Litchi 

States Production (In 000' MT) 

2001-02 2002-03 

Bihar 221.7 336.9 

Weat Bengal 61.4 63.9 

Assam 18.7 18.8 

Uttaranchal 7.5 13.5 

Punjab 11.6 11.8 

Orissa 10.2 10.8 

Trlpura 9.0 9.0 

Jharkhand 7.5 7.5 

Himachal Pradesh it 1.2 

Haryana • 1.2 

Mizoram • 0.7 

Uttar Pradesh it 0.3 

Nagaland 4.0 0.2 

Others 4.5 0.1 

Total 356.2 476.4 

#-Inoluded In others 

Sources: National Horticulture ,Board. 

Prlyatlsatlon of Water 

1198. SHRI E. PONNUSWAMY: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether water Is being privatlsed in the States; 

(b) if so, the details thereof, State-wise; 

(c) whether the world Bank and the European Union 
are putting conditions with loans to the third world 
countries to assist the process of prlvatisation of water; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Quantity/Cost 0' Coal Imported by SAIL 

1199. SHRI SITA RAM YADAV: Will the Minister of 
STEEL be pleased to state: 

(a) the total quantity of coal imported by the Steel 
Authority of India during the last three years and current 
fisc!:!1 alongwlth the cost thereof, year-wise; 

(b) whether any enquiry has been made Into imports 
during the current fiscal; 

(c) if so, the findings of the enquiry; and 

(d) the action taken by the Government thereon? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) The total quantity of coking coal imported 
by Steel Authority of India Limited (SAIL) during the last 
three years (April-March) and the current fiscal along with 
the cost thereof is given below year-wise: 
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Item 2002-03 

Quantity (In Million Tonnes) 7.54 

Cost & Freight (C&F) Value 2052 
(Rs. Crores) 

(b) No enquiry has been made into imports during 
the current fiscal. 

(c) and (d) Do not arise in view of (b) above. 

Loan from Sugar Development Fund 

1200. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether there has been persistent demand from 
sugar factories for release of loan from Sugar 
Development Fund (SO F); 

(b) if so, whether the Government of Maharashtra 
has sent some proposals for sanctioning of loan for cane 
development; 

(c) if so, the details thereof and the action taken by 
the Union Government to sanction loan from Sugar 
Development Fund; and 

(d) the time by which the above proposals are likely 
to be cleared? 

2003-04 2004-05 2005-06 
(Upto June' 05) 

7.18 8.23 2.70 

2019 3524 1261 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Applications from sugar factories for loan 
from Sugar Development Fund (SO F), duly recommended 
by State Governments are received from time to time. 

(b) and (c) A statement indicating names of the sugar 
factories which submitted applications for loans from Sugar 
Development Fund during 2004-05, duly recommended 
by Govelnment of Mahar.shtra and action taken thereon 
is enclosed. 

(d) Receipt of applications and sanction of loans is 
a continuous process throughout the year. The 
applications are first scrutinized by the Screening 
Committee and thereafter by the Standing Committee. 
Recommendations of the Standing Committee are placed 
before the Government and on its acceptance, the 
approval for SDF loan is issued. 

Position of Cane Development Loan Proposals received from Sugar unJl through Govemment 
of Maharashlra during the ,YfMr 2004-05 

SI.No. Name of the Sugar Mill Status 

2 3 

1. Mis Kukadi S.S.K. Ltd., Information awaited from the mill. 
Distt. Ahmednagar. 

2. Mis Priyadarshini S.S.S.K. Ltd., Amount of Rs. 49.36 lakhs haa been 
Distt: Latur. sanctioned to the min. 

3. Mis Raver Taluka S.S.K. Ltd., Amount of Rs. 159.70 lakhs has been 
Distt: Jalgaon. sanctioned to the mill. 
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4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

2 

Mis Mohanrao Shlnde S.S.K. Ltd., Distt: Sangli. 

MIs Mahakali S.S.K. Ltd., Diatt: Sangli. 

MIs Terana S.S.A. Ltd., 
Distt: Osmanabad. 

MIs Shri Gurudutta Sugar Ltd., 
Distt: Kolhapur 

Mis Aadlwasi S.S.K. Navapur Mandurbar Vlbhag Ltd., 
Distt: Nandurbar. 

Mis The Shrigonda S.S.K. Ltd., Distt: Ahmednagar. 

Mis Padmashree Dr. Vltthalrao Patil S.S.K. Ltd., 
Distt: Beed. 

Mis Ninaidevi S.S.K. Ltd., Distt: Sang Ii. 

Mis Karanti S.S.K. Ltd., Distt: Sangli. 

MIs SOMira S.S.K. Ltd., Distt: Sangli. 

Mis Shivshakti S.S.K. Ltd Washi (Tandelwadi), 
Distt: Osmanabad. 

Mis Jai Shivshankar S.S.K. Ltd., 
Distt: Nanded. 

[Trans/ation} 

Crops under MSP 

1201. SHRI SRICHAND KRIPLANI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the number of farmers in Rajasthan who are 
mainly dependent on Gwar, Moth, Dhania, Jeera, Methi 
and Isabgol crops; 

(b) whether the Government proposes to include the 
said crop in the list of crops getting Minimum Support 
Price (MSP); and 

(c) if so, the action being taken by the Govemment 
in this regard? 

3 

Amount of Rs. 96.61. lakhs has been 
sanctioned to the mnl. 

Amount of Rs. 170.86 lakhs has been 
sanctioned to the mill. 

Rejected 

Amount of Rs. 132.46 lakhs has been 
sanctioned to the mill. 

Amount of Rs. 103.10 lakhs has been 
sanctioned to the mill. 

Screening committee has recommended the 
proposal for sanction of loan. 

Rejected 

Information awaited from the mill. 

Screening Committee has recommended the 
proposal for sanction of loan. 

-do-

-do-

-do-

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The information is being collected and shall 
be laid on the table of the House. 

(b) and (c) The Government does not propose to 
include the said crops under the Minimum Support Price 
scheme. 

{English} 

Indian Farmer. Fertilizer Cooperative Ltd. 

1202. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 
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(a) the details of the plan of Indian Farmers Fertilizer 
Cooperative Limited (IFFCO) for diversifying its activities 
in Egypt, and Gujarat; 

(b) the estimated expenditure to be incurred thereon; 

(c) the work plan and schedule drawn for 
implementation thereof; 

(d) by when it is likely to be implemented; and 

(e) the benefits likely to be derived therefrom 
particularly to the farmers? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) IFFCO proposes to set up a Joint Venture 
Phosphoric Acid Project (0.47 million tonne of P20 S per 
annum) and Mining Project in Egypt and a Phosphoric 
Acid Project (0.47 million tonne of P20 S per annum) in 
Kutch, Gujarat. It has also planned to implement Kandla 
Phase-III Expansion Project in Gujarat to produce 0.8 
million tonne per annum DAP/NPK fertilizers in terms of 
P20 S' 

(b) The estimated expenditure on these projects are 
as under: 

Name of the Project 

Phos. Acid Project, Egypt 

Mining Project, Egypt 

Phos. Acid Project, Gujarat 

Kandla Phase-III Project 

Total 

Estimated Cost 
(Rs. Cr.) 

1,430 

308 

1,320 

462 

3,520 

(c) the pre-project activities are being carried out in 
Egypt as well as in Gujarat. The Zero Date of the projects 
is expected in 2006. 

(d) The projects are expected to be implemented 
within 36 months after the Zero Date. 

(e) W~h the Implementation of these projects, 
additional 0.8 million tonne indigenous, Phosphatic 
Fertilizers in terms of P 205 will be available to farmers in 
India. 

Funds for Development of Cellmere Wildlife 
Sanctuary 

1203. ~HRI S.K. KHARVENTHAN: Will the Minister 
of TOURISM be pleased to state: 

(a) whether the Government of Tamil Nadu has 
sought assistance from the Union Government for the 
development of the Point Calimere Wildlife Sanctuary in 
Nagapattlnum for the promotion of ecotourlsm; and 

(b) if so, the action taken by the Union Government 
thereon and the projects included for development? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) Yes, 
Sir. 

(b) The project proposal for integrated development 
of Eco Tourism at Point Calimere Wildlife Sanctuary 
Muthupet In Tamil Nadu has been sanctioned for central 
financial assistance of Rs. 368.00 lakhs during 2004-05. 

Fixation of Subsidy on DAP 

1204. SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI PRABODH PANDA: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) the subsidies and other facilities presently being 
provided on urea chemical fertilizer by the Government 
so as to make it available to farmers at cheaper rates; 

(b) whether subsidy and other facilities are being 
provided on DI-Ammonium Phosphate (DAP) chemical 
fertilizer also; 

(c) if so, the details thereof; 

(d) whether fertilizer companies have stopped 
production of DAP due ,to uncertainty over the fixation of 
subsidy in view of the increase in the cost of phosphoric 
acid, the main raw material; and 

(e) if so, the details and the action taken in this 
regard? 

THE MINISTER OF CHEMICALS AND' FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
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PASWAN): (a) Urea is the only fertilizer, which is under 
statutory price and partial movement control. It is sold to 
the farmers at uniform affordable price throughout the 
country. As the cost of production of urea ie mo~e than 
ita Maximum Retail Price (MRP) the benefit of subsidy 
on . urea 4s passed on to the farmers in the form of 
making it available to the farmer at uniform statutory 
controlled MRP. 

(b) and (c) Yes Sir, Govemment is announcing the 
indicative MRP of DAP under the Concession Scheme 
for decontrolled P&K fertilizers. The difference between 
the normated delivered price of DAP and MRP is paid 
as subsidy on DAP. 

(d) and (e) No Sir, The manufacturers of DAP have 
reported that the supplies of phosphoric acid have been 
tied up. However, the production of DAP during April to 
June 2005 reported by the manufacturers is lower than 
the targeted production for this period. 

(Translstion! 

Development and Dlveralty In Agriculture 

1205. SHRI D.P. SAROJ: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the measures being taken by the Govemment to 
induce development and diversity in agriculture sector; 

(b) whether the condition of farmers is becoming 
pathetic day-by-day and they are committing suicide; 

(c) if so, whether the Govemment has undertaken 
any project, for doubling up the foodgrain production under 
special promotional schemes for farmers; 

(d) if so, the details thereof; and 

(e) the details of special aid being provided by the 
Union Govemment to the Farmers of the States affected 
by flood and drought? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Measures being taken to induce development 
and diversity in agriculture sector, among others, include 
propagation of improved production technologies; 
encouragement to farm mechanisation; making available 

credit to the farmers; promotion of horticulture crops; 
oilseeds and pulses; development of Infrastructure for Post 
Harvest handling, storage, marketing, processing and value 
addition, etc. 

(b) Droughts and other natural calamities for the last 
few years in certain parts of the country have resulted in 
some amount of distress among farmers. The agriculture-
related causes for farmers' suicide as reported by the 
State Governments are found to be crop losses, 
Indebtedness, mono-cropping, non-remunerative pricas, 
increased cost of inputs, lack of altemative employment 
opportunities, etc. 

(c) There is no project for doubling the foodgrains 
production, as such. However, it is envisaged to increase 
the production of foodgrains substantially. 

(d) Question does not arise. 

(e) The assistance for relief and rehabilitation in the 
wake of natural calamities ia given to the States in two 
ways: (i) A Calamity Relief Fund (CRF) has been 
constituted for each State which is contributed by the 
Govemment of India and the State Govemments in ratio 
of 3:1. The State Govemments are required to meet relief 
expenditure from the CRF, (ii) In case the calamity Is of 
a severe nature and the funds available in the State's 
CRF account are not sufficient, additional assistance is 
provided to the States out of the National Calamity 
Contingency Fund (NCCF), after following the established 
procedure. Under the guidelines for expenditure from CRFI 
NCCF the assistance to the affected farmers Is admissible 
for Agriculture Input Subsidy, damage to houses, 
employment under relief programmes, assistance for loss 
of animals, assistance for feed, fodder and ex-gratia 
payment to families of deceased persons. 

[Eng/Ish} 

Mustard 011 Scam 

1206. SHRI RAGHUNATH JHA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether a scam regarding processing of mustard 
oil has taken place in Rajasthan through convenience 
between some senior officers of NAFED and traders; 

(b) if so, the details thereof alongwith the number of 
persons arrested in this regard; and 
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(c) the steps taken by the Govemment to check the 
recurrence of such scams in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHllESH PRASAD 
SINGH): (a) and (b) Due to bumper production of mustard 
seed and prices ruling below the Minimum Support Price 
(MSP), National Agricultural Cooperative Marketing 
Federation of India Ltd. (NAFED), as central agency had 
to undertake the procurement of mustard under Price 
Support Scheme (PSS). Out of total quantity of 20.93 
lakh MT of mustard seed procured under PSS in all 
mustard seed growing states, 14.03 lakh MT of mustard 
seed was procured in Rajasthan alone. Due to acute 
shortage of storage space and financial constraints, it 
was decided to dispose part of the mustard seed procured 
through processing. NAFED Invited tenders for processing 
of the mustard seed. Meanwhile, Anti-Corruption Bureau 
(ACB), Government of Rajasthan registered an FIR 
impleading the then Branch Manager, NAFED, Jaipur and 
other. As per Information received from NAFED, 5 persons 
including one officer of NAFED were arrested. 

(c) Immediately after receiving the report of registering 
the case by ACB, Govemment of Rajasthan, NAFED was 
directed to streamUne the procedure of disposal of mustard 
seed procured under PSS in a transparent manner. 
Further, the NAFED was directed to cancel the tenders 
in question. The Govemment of India has constituted a 
Committee to oversee the disposal of mustard seed 
procured under PSS. 

[Trans/s/ion} 

Setting up of Chemical Parks 

1207. SHRI NIKHIL KUMAR CHOUDHARY: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Govemment has decided to undertake 
dislnvestments in chemical Industry; 

(b) if so, the details thereof; 

(c) whether the Government proposes to set up 
chemical parks in various parts of the country; 

(d) if so, the details and location thereof, State-wise; 
and 

(e) the total turn-over of chemicals industry Is being 
carried out in the country? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VilAS 
PASWAN): (a) and (b) There are two Public Sector 
Undertakings in the Chemical Sector (excluding 
Pharmaceuticals Sector) namely Hindustan Insecticides 
Limited (Hll) and Hindustan Organic Chemicals Limited 
(HOCl). At present there is no proposal to disinvest HIL. 
As regard HOCl, information is being collected from the 
Department of Disinvestment and will be laid on the Table 
of the House. 

(c) No, Sir. 

(d) Does not arise. 

(e) Chemical Industry has been de-regulated. There 
is no Government control on production, distribution, sale 
and pricing of chemicals. Hence, Govemment does not 
monitor the turn-over of the chemical industry. 

[English} 

Upgradatlon of Forest Roads 

1208. SHRI CHANDRA BHUSHAN SINGH: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Union Govemment is having any 
proposal for construction and development of roads which 
pass through the forest area; 

(b)1 if so, the details of the same, State-wise; 

(c) funds allocated for this purpo~e; 

(d) the time by which the work on this project is 
likely to be started and completed; 

(e) whether the Government had given blanket 
clearance In upgradatlon of temporary forest roads laid 
prior to 1980; and 

(f) If so, the details/guidelines issued in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
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MEENA): (a) to (d) Yes, Sir. The Ministry has received 
proposals for construction and development of r~ which 
pass through the forest areas. A Statement-I showing 
state-wise proposals received in the Ministry during last 
three years for clearance under the Forest (Conservation) 
Act, 1980, Is enclosed. No funds are allocated by this 
Ministry for such works. 

(e) and (f) The Ministry has issued guidelines for 
upgradatlon of roads constructed In forest areas prior to 
1980, from MKutchcha to Pucca". The upgradation of these 
roads does not attract provisions of the Forest 
(Conservation) Act, 1980. A copy of these guidelines is 
enclosed as Statement-II. 

SMt.",."t I 

CSS8S (Slsts-wlse & StSlus-wise) under FC Act, 1980 

Category: Road During 01/07/2002 to 2710712005 

StatelUT Approved Retumed to SG Rejected Pending with GOI Total 

2 3 4 5 6 

Andaman and Nicobar Islands 0 3 0 0 3 

Andhra Pradesh 19 2 0 0 21 

Arunachal Pradesh 12 0 2 15 

Assam 2 0 0 0 2 

Bihar 0 0 0 1 

Chandigarh 0 0 0 0 0 

Chhattisgarh 0 2 0 0 2 

Oadra and Nagar Haveli 15 19 0 35 

Daman and Diu 0 0 0 

Delhi 0 0 0 0 0 

Goa 0 0 0 

Gujarat 65 6 2 74 

Haryana 25 4 0 0 29 

Himachal Pradesh 129 54 0 0 183 

Jammu & Kashmir 0 0 0 0 0 

Jharkhand 0 0 2 

Kamataka 4 11 0 16 

Kerala 9 0 0 10 

Lakshadweep 0 0 0 0 0 

Madhya Pradesh 11 2 0 0 13 
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1 2 

Maharashtra 13 

Manipur 2 

Meghalaya 0 

Mizoram 2 

Nagaland 0 

Orissa 11 

Pondicherry 0 

Punjab 54 

Rajasthan 11 

Sikkim 20 

Tamil Nadu 6 

Tripura 5 

Uttar Pradesh 31 

Uttaranchal 156 

West Bengal 0 

Total 605 

St6MmM' /I 

F.No.//-4812002-FC 
Govsml71t!Jnt of Indis 

Minislty of Environ"",,,' & FortJsts 
F. C. Division 

To 

Paryavaran Bhawan, CGO Complex, 
Lodhi Road, New Delhi-110 003. 

New Delhi, the ·29 April 2005. 

The Principal Secretary (Forests), 
All StateslUTs. 

Sub: Guidelines under Forest (Conservation) Act, 1980, 
for up-gradation of 'Kutcha roads constructed 
prior to 1980 in forest areas, to Pucca roads'. 

Sir, 

In continuation of this Ministry's letter of even number 
dated 14-9-2004 regarding guidelines for repair· and 

3 

5 

o 
2 

o 
o 

o 
11 

3 

6 

o 
11 

20 

o 

167 

4 5 8 

1 0 19 

0 0 2 

0 0 2 

0 0 2 

0 0 0 

0 0 12 

0 0 0 

0 0 65 

0 0 14 

0 0 21 

2 1 15 

0 0 5 

0 0 42 

2 0 178 

0 0 0 

9 4 785 

maintenance of roads constructed on forest lands prior 
to 1980, and with reference to the above-mentioned 
subject, I am directed to convey the approval of the 
Central Government to the following guidelines, meant 
for up-gradation of 'Kutcha roads constructed prior to 1980 
in forest areas, to Pucca roads': 

1. The up-gradation of roads constructed in forest 
areas prior to 1980 from 'Kutcha to Pucea' is 
allowed to the extent that theae roads are not 
black toppedltapped, and if during the procees 
of up-gradation, these roads need to be black 
toppedItarred, prior environmental clearance shall 
be sought by the user agency in this regard. 

2. For such up-gradation in protected areas like 
National Park/Sanctuaries, prior permieslon of 
National Board of Wildlife and the Supreme 
Court shall be taken by the StatefUT 
Government. 
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3. Fire for melting of coal tar and mixing, shall be 
lit at a safe distance from the treeslvegetation, 
which shall be decided by the concerned 
Divisional Forest Officer. For such constructions, 
it is better to avoid dry/hot windy seasons. For 
this purpose, fuelwood shall be purchased by 
the implementing agency in advance from the 
depot of State Forest Development Corporation. 

4. No crushinglbreaking of stones shall be allowed 
inside forest areas. Readymade materials shall 
be used for up-gradation of such roads~ 

5.. Both sides of the upgraded roads shall be 
reinforced with 'brick/stone works, and vegetative 
measures to check soil erosion, at the project 
cost, in consultation with the Divisional Forest 
Officer. 

d. No tree felling shall be allowed. 

7. No widening of roads shall be undertaken 
without prior permission of· the Central 
Govemment under Forest (Conservation) Act, 
1980. 

8. -No breaking of fresh forest land shall be carried 
out. 

9. Plantation activities, if the concemed Divisional 
Forest Officer finds it necessary, shall be taken 
up along the road at the project cost 
immediately, The plantation shall be maintained 
at the project cost. 

10. No labour camp shall be established on the 
forest lands. 

11. No wor1< shall be allowed after sunset. 

12. Any other condition that the Divisional Forest 
Officer may impose from time to time for the 
protection and improvement of flora and fauna 
in the forest area, shall be applicable. 

13. Any damage to forest area due to such up-
gradation works shall be compensated by the 
implementing agency from the project cost. The 
extent of damage shall be assessed by the 
concemed Divisional Forest Officer. 

14. State Forest Department shall establish 
permanent check posts on strategic locations on 
such roads which are already up-graded/under 
up-gradation. 

Copy to: 

Yours faithfully, 

Sd/-
(Anurag BaJpai) 

Assistance Inspector General of Forests 

1. Secretary, Ministry of Home Affairs, Govemment 
of India, New Delhi. 

2. Secretary, Ministry of Rural Development 
Govemment of India, New Delhi. 

3. Secretary. Ministry of Tribal Affairs, Govemment 
of India, New Delhi. 

4. Secretary, Ministry of Panchayati Raj, 
Govemment of India. New Delhi. 

5. The Principal Chief Conservator of Forests, All 
States and UTs. 

6. The Chief Conservator of Forest (Central). All 
Regional offices, Ministry of Environment & 
Forests. 

7. The Nodal OffIcer (FC), Forest Department. All 
StateslUTs. 

8. Director (FC) 

9. AIGF (P)/AIGF (S) 

10. Guard file. 

CuttlngIPlantatlon of Treee 

1209. DR. M. JAGANNATH: 
SHAI BAAJESH PATHAK: 
DR. K. DHANARAJU: 
SHRI AAGHURAJ SINGH SHAKYA: 
SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI KAMLA PRASAD RAWAT: 
SHRI ANANTA NAYAK: 
SHRI AVTAR SINGH BHADANA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government is aware that 
indiscriminate felling of trees/forest trees is affecting the 
environment adversely; 
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(b) if so, the details thereabout; 

(c) the number of incidents of theft of wood reported 
during the last three years along with the action taken 
thereon; 

(d) the number of trees reported to have been cut 
during the last three years and thereafter till date in the 
country; 

(e) the number of trees that have been planted in 
comparison to those cut during the above period, State-
wise alongwith the ratio of land area and forest cover, 
State/Union Territory-wise;' and 

Year No. of incidents of 
illicit felling of 

trees 

2001-02 2,22,181 

2002-03 2,42,686 

2003-04 1,81,185 

Action against persons involved in illicit felling of trees 
is taken in accordance with the provisions of Indian Forest 
Act, 1927, State Acts and rules made there-under. It 
involves seizure and/or confiscation of wood seized and 
penalty/imprisonment to the offenders. 

(e) Details of plantation of trees during last three 
years are as under: 

Year Area Planted 
(ha) 

2002-03 

2003-04 

2004-05 

725910 

844399 

1126115 

State-wise details given in the enclosed Statement. 

(f) Steps being taken to prevent cutting of trees and 
to encourage planting of more trees in the country are 
as under: 

(i) Seizure, confiscation of vehicles and articles 
involved in illicit felling, arresting and prosecution 
of offenders by the State governments in 
accordance with the Indian Forest Act, 1927 and 
State Forest Acts. 

(f) the steps being taken to prevent cutting of trees 
and encourage the planting of more trees in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) No, Sir. Sporadic cases of felling of 
trees for timber are reported from time to time in different 
parts of the country. 

(c) and (d) Forest wood is not stolen as such. It is 
obtained by way of illicit fellin.g of trees. Number of 
incidents of illicit felling of trees reported during the last 
3 years is as under:-

Volume of Value of Timber 
Timber (cubic involved (As. In 

metre) lakhs) 

94,596.55 6330.65 

109,336.04 8848.12 

90,7EO.79 7953.98 

(ii) Regular patrolling by field staff. 

(iii) Inspection of forest produce in transit and 
checking of saw mills. 

(iv) Strengthening of wireless networking. 

(v) Acquiring and use of fire arms by field staff in 
vulnerable areas. 

(vi) Protection, conservation and management of 
forests by the active involvement of local 
communities through the process of Joint Forest 
Management. 

(vii) Deployment of Home guards and State Police 
personnel in speCial situations. 

(viii) Financial assistance is provided to the State 
Governments under various centrally sponsored 
forestry and wildlife schemes for the protection 
and conservation of forests and wildlife. 

(ix) Creation of network of protected areas i.e. , 
Wildlife National Parks, Sanctuaries, Conservation 
Reserves and Community Aeserves. 

(x) Planting of trees under the Centrally Sponsored 
National Afforestation Programme (NAP) through 
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the two tier implementation mechanism of Forest 
Development Agency (FDA) at division level and 2 3 4 

Joint Forest Management Committee. (JFMCs) 
at the vmagellocal level. 628 FDA projects have 18. Miloram 12.88 2173 
been sanctioned so far during Xth Plan, Rs. 

19. NagaJand 210.6 17547 
~91.00 crOr8S have been releasedupto June 
2005 andS. 7 4 lakh hactare of project area Is 20. Orisu 240.12 43476 
likely to be afforested during Xth Plan. 

21. Punjab 17.56 7835 
SI.""'."I 

22. Rajasthan 122.13 12580 
Plan/ahan Summaty 

(Seedlings in Lakhs, Area In Hectares) 
23. Sikkim 6.7 1129 

24. Tamil Nadu 123.66 40536 
St.No. Name of StateNT Achievement-2002-03 

25. Tripura 27.45 8971 
Seedling Area 

Distribution (Public Lands 26. Uttar Pradesh 1238.85 23037 
(For Plantation including 

27. Uttaranchal 104.72 89224 on Private Forest Lands) 
Lands) 28. West Bengal 132 20719 

2 3 4 29. Andaman and Nioobar Islands 1.73 3809 

1. Andhra Pradesh 2451.71 140445 30. Chandlgarh 0.35 152 

2. Arunachal Pradesh 2.6 5726 31. Dadra and Nagar Havell 5 516 

3. Assam 25.82 4227 32. Daman and Diu 0.26 20 

4. Bihar 90.53 2652 33. Delhi 6.7 0 

5. Chhattlsgarh 211.54 30480 34. lakshadweep 0 14 

6. Goa 7.31 531 35. Pondlcheny 1.88 55 

7. Gujarat 1597.46 56505 Total 8200.77 725910.00 

8. Haryana 280.04 20563 (Seedlings In Lakhs, Area In Hectares) 

9. Himachal Pradesh 27.37 17629 
SI.No. Name of StateJUT Achievement·2003-04 

10. Jammu and Kashmir 37.29 7939 Seedling Area 

11. Jharkhand 1.14 428 Distribution (Public Lands 
(For Plantation including 

12. Kamataka 339.16 29864 on Privata Forest Lands) 

1314 
Lands) 

13. Kerala 5.67 

14. Madhya Pradesh 300.25 125042 2 3 4 

15. Maharashtra 547.28 27667 1. Andhra Pradesh 2466.94 106654 

16. Manipur 0 1475 2. Arunachal Pradesh 2.37 0 

17. Meghalaya 23.31 163b 3. Assam 24.29 1446 



379 WtitMn Answers AUGUST 1. 2005 to OlltlSlbns 380 

2 3 4 2 3 4 

4. Bihar 129.26 10622 33. Delhi 8.44 0 

5. Chhattisgarh 226.00 45200 34. Lakshadweep 0.00 3 

6. Goa 8.44 516 35. Pondicherry 2.81 17 

7. Gujarat 1203.14 52000 Total 7611.33 844399.00 

8. Haryana 317.26 18309 
(Seedlings in Lakhs. Area in Hectares) 

9. Himachal Pradesh 33.33 15222 

10. Jammu and Kashmir 87.64 23468 
SJ.No. Name of StateJUT Achievement·2004·05 

Seedling Area 
11. Jharkhand 4.98 32157 Distribution (PubliC Lands 

12. Kamataka 356.96 20238 (For Plantation Including 
on Private Forest lands) 

13. Kerala 2.13 6304 Lands) 

14. Madhya Pradesh 350.00 150016 2 3 4 

15. Maharashtra 328.02 26916 
1. Andhra Pradesh 2802.75 179333 

16. Manipur 0.00 0 
2. Arunachal Pradesh 0.71 822 

17. Meghalaya 30.03 1607 
3. Assam 25.85 14126 

18. Mizoram 43.30 13398 
4. Bihar 54.05 3206 

19. Nagaland 172.35 14358 
5. Chhattisgarh 0.00 64779 

20. Orissa 272.49 50986 
6. Goa 8.29 473 

21. Punjab 31.78 11871 
7. Gujarat 1805.14 80020 

22. Rajasthan 99.19 21801 
8. Haryana 346.19 14554 

23. Sikkim 0.00 0 
9. Himachal Pradesh 33.10 17737 

24. Tamil Nadu 147.65 89275 
10. Jammu and Kashmir 96.77 28109 

25. Tripura 36.43 7812 
11. Jharkhand 24.19 41809 

26. Uttar Pradesh 1049.74 40223 
12. Kamataka 224.38 40167 

27. Uttaranchal 142.87 77383 
13. Kerala 2.25 4681 

28. West Bengal 23.58 5063 
14. Madhya Pradesh 350.00 167500 

29. Andaman and Nicobar Islands 1.62 1128 
15. Maharashtra 340.03 41221 

30. Chandigarh 0.32 162 
16. Manipur 8.03 5304 

31. Oadra and Nagar Haveli 7.97 '. 219 
17. Meghalaya 11.02 

32. Daman and Diu • 0.00 25 
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2 3 4 2 3 4 

18. Mizoram 14.85 1941 28. West Bengal 50.72 14 

19 ... Nagaland 282.45 20416 29. Andaman & NIcobar Islands 0.82 573 

20. 0rIaa 112.80 54551 30. Chandlgarh 0.19 179 
21. Punjab 17.80 12885 31. Dadra & Nagar Haveli 8.25 322 T· 

.~ 

22. Rajasthan 117.58 43807 32. Daman & Diu 0.11 10 
23. 5ikkim 10.84 8255 

33. Delhi 9.04 0 
24. Tamil Nadu 119.86 110037 

34. Lakshadweep 0.10 22 
25. Tripura 20.40 9889 

35. Pondlcherry 1.99 128 
28. Uttar Pradesh 2023.84 57145 

27. Uttaranchal 154.33 102089 Total 9076.10 1126115 

Foms/ CovtJr in StsIBsIlJTs In India 

(Area· in sq. km) 

51. No. StateJUTs Geographic Very Forest cover Total Percent Scrub 
area Dense Moderately Open of G.A. 

forest dense Fortst 
Forest 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 275,069 23 24,356 20,040 44,419 16.15 9,748 

2. Arunachal Pradesh 83,743 13,907 39,604 14,508 68,019 81.22 116 

3. Assam 78,438 1,684 11,358 14,784 27,826 35.48 219 

4. Bihar 94,163 76 2,951 2,531 5,558 5.90 150 

5. Chhattisgarh 135,191 1,540 37,440 17,018 55,998 41.42 68 

6. Delhi 1,483 0 52 '18 170 11.48 

7. Goa 3,702 0 1,255 901 2,156 58.24 0 

8. Gujarat 196,022 114 6,231 8,601 14,946 7.63 1,743 

9. Haryana 44,212 2 518 997 1,517 3.43 68 

10. Himachal Pradesh 66,673 1,093 7,883 5,377 14,353 26.78 389 

11. Jammu & Kashmir 222,236 2,102 8,396 10,770 21,267 9.57 2,947 
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2 3 4 5 6 7 8 9 

12. Jharkhand 79,714 2,544 9,137 11,035 22,716 28.50 807 

13. Kamataka 191,791 431 22,030 13,988 36,449 19.00 3,141 

14. Kerala 38,863 334 9,294 5,949 15,577 40.08 72 

15. Madhya Pradesh 308,245 4,000 37,843 34,586 76,429 24.79 2,378 

16. Maharashtra 307,713 8,070 20,317 18,478 46,865 15.23 4,175 

17. Manipur 22,327 720 5,818 10,681 17,219 77.12 74 

18. Meghalaya 22,429 168 6,323 10,348 16,839 75.08 169 

19. Mizoram 21,081 84 7,404 10,942 18,430 87.42 274 

20. NagaJand 16,579 57 5,650 7,902 13,609 82.09 231 

21. Orissa 155,707 288 27,882 20,198 48,366 31.06 5,346 

22. Punjab 50,362 0 743 837 1,580 3.14 22 

23. Rajasthan 342,239 14 4,482 11,330 15,826 4.62 4,564 

24. Sikkim 7,096 458 1,904 900 3,262 45.97 360 

25. Tamil Nadu 130,058 2,440 9,667 10,836 22,643 17.41 2,040 

26. Tripura 10,486 58 4,988 3,047 8,093 77.18 

27. Uttar Pradesh 240,928 1,297 4,699 8,122 14,118 5.86 749 

28. Uttaranchal 53,483 4,002 14,420 6,043 24,485 45.74 320 

29. West Bengal 88,752 2,303 3,742 6,298 12,343 13.91 75 

30. Andaman and Nicobar Islands 8,249 3,475 2,809 680 6,964 84.42 

31. Chandigarh 114 8 6 15 13.16 

32. Dadra and Nagar Haveli 491 0 145 80 225 45.82 

33. Daman and Diu 112 0 2 6 8 7.14 

34. Lakshadweep 32 0 12 11 23 71.88 

35. Pondicherry 480 0 17 23 40 8.33 

Total 3,287,263 51,285 339,279 287,769 678,333 20.64 40,269 

/Trans/ation} (b) if so, the details thereof; and 

Establl.hment of Mango Re.earch Institute (c) if not, the reasons therefor? 

1210. MOHO. MUKEEM: Will the Minister of THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE be ple.88ed to state: AGRICULTURE AND MINISTER OF ~TATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
(a) whether the Government proposes to establish a PUBLIC DISTRIBUTION (OR. AKHILESH PRASAD 

Mango Research Institute In Uttar Pradesh; SINGH): (a) No, Sir. 
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(b) Not applicable. 

(c) The Indian Council of Agricultural Research has 
a Central Institute for Subtropical Horticulture located at 
Rehmankhera, Lucknow which primarily takes care of 
mall$Jo research at the national level, in general, and 
Uttar Pradtsh in particular. There Is, therefore, no need 
of establishing another mango research Institute in Uttar 
Pradesh. 

[English! 

Procurement of Crops 

1211. SHRI JIVABHAI AMBALAL PATEL: 
SHRI HARISINH CHAVDA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government has ordered the 
procuring agencies to procure crops from the cultivators; 

(b) if so, when the order was issued and since when 
the procurement has started and at what price; and 

(c) the names of procurement agencies and the 
quantity procured during the last three years and the 
current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The designated central nodal 
agencies are required to intervene in the ,"arket for 
undertaking price support operations by way of 
procurement in case the prices tall below the Minimum 
Support Price (MSP) level fixed by the Government. 

(c) Procurement operations for agricultural produce 
are carried out by public and cooperative agencies such 
as Food Corporation of India, Jute Corporation of India, 
Cotton Corporation of India, National Agricultural 
Cooperative Marketing Federation of India (NAFED) and 
Tobacco Board, besides other agencies designated by 
the State Governments for procurement of commodities 
for which Minimum Support Price (MSP) has been 
announced. A statement Indicating the agency-wi .. 
procurement during the last three years Is enclosed. 

St6.",.", 

Agency-wis8 ProcufWT1t1f1t of Whtllll 

(In '000 tonnea) 

Year FCI State CSC Co-op Agro SWC UPSS Confed Total 
Govt. Ind. 

2002-03 4382 2593 2254 5269 1859 1903 246 548 19054 

2003-04 3548 2170 1948 4112 1644 1750 136 457 15801 

2004-05 3265 2349 2391 4746 1830 1767 0 446 16795 

2005-06 2228 2160 2452 4334 1613 1522 63 413 14785 

Agency-wistl ProcUrtfllTltlflt of R/cs/P1Iddy 

(in '000 tonnes) 

Year FCI State CSC Co-op Agro SWC Conted Total 
Govt. Ind. 

2001-02 11872 2858 2623 2975 556 1149 96 22129 

2002-03 7297 2765 1654 3082 688 852 85 16423 

2003-04 10974 3990 2053 4147 739 854 71 22828 

2004-05 10566 3934 2383 4544 803 927 187 23344 
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Procul'IIII7Sf1f of Cosrstl-Gl'llins 

(In tonnes) 

Year Jowsr Bajr. Maize Ragi Total 

2001-02 31168 96263 109716 n596 314745 

2002-03 53394 4 6406 9 59813 

2003-04 48117 245872 356764 0 650753 

2004-05 11928 135191 631061 48723 826923 

ProcuMmtlnl by NAFEO 

(Oty. Mts) 

Commodity 2oo2'()3 2003-04 2004-05 2005-06 

Urad 152388 529 

Moong 2488 

Gram 282540 107797 

Masur 5454 

Mustard Seed 467629.521 38989 1716454 

Sunflower Seed 28.887 2346 

Safflower 2020.259 8414 23081 

Copra 7468.326 787.105 378 

Groundnut 418 

Sesamum 95 
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Support Price on Unit Price Belli 

1212. SHRI RAKESH SINGH: Will ~he Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government is considering to 
8Mounce the support price on the basis of unit price 
provided by the State Govemment during this year; and 

(b) if so, by when it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The Government has no proposal to 
announce the Minimum Support Price on unit price basis. 

Natural Science Museum 

1213. SHRI KAILASH MEGHWAL: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the places in the country where the Natural 
Science Museums have been established alongwith the 
details of its utilities; 

(b) whether the Govemment has taken a decision to 
set up "Regional Natural Science Museum- In 
"Ranthambhor National Park" situated in Rajasthan; 

(c) if so, the amount likely to be spent in setting up 
the Museum and the details of the activities likely to be 
started there; and 

(d) the area of the land needed for the estabHshment 
of the said museum and the details regarding acquisition 
of such land? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The National Museum of Natural History 
(NMNH) is located in New Delhi and the three Regional 
Museum of Natural History (RMNH) are at Mysore. Bhopal 
and Bhubaneshwar covering Southern, Central and 
Eastem regions. They are equipped with geological, floral 
and faunal collections and facilities for creation of 
environment awareness. 

(b) and (c) In-principle decision has been taken to 
locate RMNH in Sawai Madhopur at an appropriate 
location outside the Ranthambhor National Park. The 
process of obtaining financial and budgetary approval from 
the deSignated agencies is on. 

(d) The Museum would require an area of around 
seven acres. The State Govemment has offered the site 
for this purpose. 

fEngli$h} 

Indian Labour Conference 

1214. SHRI GURUDAS DASGUPTA: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether any gap has occurred since the last 
Indian Labour Conference; 

(b) if so, the details thereof alongwith the reasons 
therefor; and 

(c) the time by which next such conference is 
proposed to be convened? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (c) The 
last ILC was held on 16-18 October, 2003, followed by 
the meeting of the Standing Labour Committee on 29th 
November, 2004. A convenient date for the next Indian 
Labour Conference is under consideration and is proposed 
to be held shortly. 

Assistance for Agrlcultura' Projects 

1215. SHRI PRABODH PANDA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the names of the State Governments which have 
forwarded proposals for allocation of the Central 
Assistance for Implementation of various agricultural 
projects during the last three years and current year; 

(b) the number of projects which have been approved 
and the financial assistance released so far; 

(c) the names of projects of West Bengal for which 
financial assistance has been released by Government; 
and 
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(d) the present position of the projects under 
consideration and by when sanctlon will be accorded to 
them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRiBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The schemes under which Work Plans are 
submitted by the State Governments relate to Macro 
Management of Agriculture (MMA); Integrated Scheme of 
Oilseeds, Pulses, Oilpalm and Maize (ISOPOM); 
Technology Mission on Cotton (TMC); Technology Mission 
for Integrated Development of Horticulture in North Eastem 
States including Jammu & Kashmir, Himachal Pradesh & 

Uttaranchal; National Horticulture Mission (NHM); Support 
to State Extension Programmes for Extension Reforms; 
and Agricultural Resources Information System Network 
(AGRISNET) component of Strengthening/Promoting 
Agricultural Informatics & Communication. 

The nameS of the State Govemments which submitted 
their Work Plans under the aforesaid schemes during the 
period under reference are given In the enclosed 
statement. 

(b) The amount of funds released to the State 
Governments under the aforesaid schemes during the 
period under reference are as follows: 

(Rs. Crores) 

Scheme 2002-03 2003-04 2004-'05 2005-06 

MMA 581.21 624.49 1144.24 196.46 

ISOPOM 176.28 89.58 

TMC 8.30 29.76 39.10 21.25 

TMIDHNES 91.00 118.39 176.72 42.05 

SSEPER 12.98 

NHM 

AGRISNET 

(Footnote: MMA: Macro Management of Agriculture, ISOPOM: Integrated Scheme 01 Ollaeeds, Pulses, Ollpalm and Maize, TMC: 
Technology Mission on Cotton, TMIDHNES: Technology Mission for Integrated Development 01 Horticulture in North Eastem States 
including Jammu & Kashmir, Himachal Pradesh & Uttaranchal: SSE PER-Support to Sate Extenalon Programme for EJCtenaion Relonns; 
NHM: National Horticulture Mission and AGRISNET·Agricultural Resources Information System Network) 

The release of funds under Support of State 
Extension Programmes for Extension Reforms, a newly 
introduced scheme, has been made in anticipation of Work 
Plans to be submitted by the State Governments. 

(c) The funds in respect of the State Government of 
West Bengal were released under the scheme of Macro 
Management of Agriculture (excluding the current financial 
year); Integrated Scheme 01 Oilseeds, Pulses, Oilpalm 
and Maize (ISOPOM); Technology Mission on Cotton 

(TMC) and Support to State Extension Programmes for 
Extension reforms. 

(d) The Work Plans under the Macro Management 
of Agriculture Scheme and National Horticulture Mission 
for the current financial year, which have been received 
from the State Government of WeetBengal, are presently 
under consideration. These are expected to be finalised 
shortly. 



MMA 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Jhar1<hand 

Goa 

Gujar.t 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Chhattisgarh 

Maharashtra 

Manipur 

Mizoram 

Meghalaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 
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SIll,.",.", 

518tss which submittsd ./htJIr Wont' Pl8ns 

A: 2002-tJ3 

TMC 

Andhra Pradesh 

Gujarat 

Haryana 

Kamataka 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

TMIDHNES 

Arunachal Pradesh 

Assam 

Manipur 

Mizoram 

Meghalaya 

Nagaland 

Slkklm 

Tripura 

394 
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B:~ 

112 

MMA TMC TMIDHNES 

Andhra Pradesh Andhra Pradesh 

Arunachal Pradesh Arunachal Pradesh 

Assam Assam 

Bihar 

Jharkhand 

Goa 

Gujarat Gujarat 

Haryana Haryana 

Himachal Pradesh Himachal Pradesh 

Jammu & Kashmir Jammu & Kashmir 

Kamataka Kamataka 

Kerala 

Madhya Pradesh Madhya Pradesh 

Chhattisgarh 

Maharashtra Maharashtra 

Manipur Manipur 

Mlzoram Mizoram 

Meghalaya Meghalaya 

Nagaland Nagaland 

Orissa Orissa 

Punjab Punjab 

Rajasthan Rajasthan 

Sikkim Sikkim 

Tamil Nadu Tamil Nadu 

Tripura Tripura Tripura 

Uttar Pradesh Uttar Pradesh 

Uttaranchal Uttaranchal 

West Bengal West Bengal 
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a 2004-05 

MMA ISOPOM TMC TMIDHNES 

Andhra Pradesh Andhra Pradesh Andhra Pradesh 

Arunachal Pradesh Arunachal Pradesh 

Assam Assam Assam 

Bihar Bihar 

Jhart<hand 

Goa Goa 

Gujarat Gujarat Gujarat 

Haryana Haryana Haryana 

Himachal Pradesh Himachal Pradesh Himachal Pradesh 

Jammu & Kashmir Jammu & Kashmir Jammu & Kashmir 

Karnataka Karnataka Kamataka 

Kerala Kerala 

Madhya Pradesh Madhya Pradesh Madhya Pradesh 

Chhattiagarh Chhattiagarh 

Maharashtra Maharashtra Maharashtra 

Manipur Manipur 

Mizoram Mizoram Mlzoram 

Meghalaya Meghalaya 

Nagaland Nagaland 

Orissa Orissa Orissa 

Punjab Punjab Punjab 

Rajasthan Rajasthan Rajasthan 

Sikkim Sikkim 

Tamil Nadu Tamil Nadu Tamil Nadu 

Tripura Tripura Tripura Tripura 

Uttar Pradesh Uttar Pradesh Uttar Pradesh 

Uttaranchal Uttaranchal 

West Bengal West Bengal West Bengal 
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D: 2fJ05.06 

MMA ISOPOM TMC TMIDHNES NHM AGRISNET 
« 

Andhra Pradesh Andhra Pradesh Andhra Pradesh Andhra Pradesh Andhra Pradesh 

Arunachal Pradesh Arunachal Pradesh 

fI8sam Assam Assam 

Bihar Bihar 

Jharkhand Jharl<hand 

Goa Goa JIwkhand 

Gujaral Gujarat Gujaral 

Halyana Haryana Haryana 

Himachal Pradesh Himachal Pradesh 

Jammu & KasIvnir Jammu & Kastvnir 

Kamataka Karnataka Karnataka 

Kerala Kerala Kerala 

Madhya Prade8h Madhya Pradesh MacIIya Pradaeh MIdIy. Pradesh MacIIya Pradesh 

~ Chhattisgam ~ 

MIhIraahIra Maharashlra MahnIhtra 

MtIlipur Manipur Manpur 

~ Mizoram Mizoram 

~ Meghalaya Meghalaya 

Naga/Ind Nagaiand Nagaland 

Oriaaa Orissa Ori_ Orieaa 

Pu1ab Punjab PIqab P\qab 

Raja8Ihan RajasIhan RIjaIhn RIjaIIIwl 

SiIdcim Sikkim Sikkim 

Tamil Nadu Tamil Nadu TIIIIiI Nadu TamU Nadu 

Tr1pura Tripura Tripu,. Tripura 

Uttar P!Idaeh Uttar Pradesh UllarPllllllh UItIr PrIde8h 

UItarInchII UItarInalaI UtIaranchaI 

West Bengal W8Il&ngi Wilt Bengal 
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[English} 

Rlae In Price 

1216. SHRI BIR SINGH MAHATO: 

SHRI KASHIRAM RANA: 

PROF. M. RAMADASS: 

SHRI IQBAL AHMED SARADGI: 

Will the Minister of CONSUMER AFFAIRS, FOOD 

AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether there has been a spurt in the prices of 

essential commodities during the recent months; 

(b) if so, whether a high level meeting was convened 

in the month of June to take stock of the foodgrains 

supply and prices situation in the wake of the increase 

in PetrollDiesel prices and concerns about the Kharif crop 

being affected by the delayed monsoon; 

(c) if so, the outcome thereof; 

(d) the recommendations made during the said 

meeting; 

(e) whether the Government proposes to reimpose 

restrictions on private trade in foodgrains to stabilise 

prices; and 

(f) if so, the manner in which It is likely to be 

implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The 

Wholesale Price Index in respect of 14 essential 

commodities wz. rice, wheat, atta, arhar dal, gram dal, 

tea, milk, sugar, groundnut oil, mustard oil, vanaspat~ 

potato, onion, salt for April-July, 2005, showing a marginal 

rise in prices of vegetables due to seasonal factors and 

of pulses following fall in domestic production during 

2004-05. 

(b) to (d) High level meetings were held in June, 

2005 to review the monsoon position and related issues, 

including progress in sowing of kharif crops, stock position 

of foodgrains and price situation. It was decided to ensure 

availability of adequate food stocks in different regions of 

the country and to maintain a close watch on price 

situation. 

(e) and (f) There is no proposal to re-impose 

restrictions on private trade in foodgrains. 

[English} 

Indebted Farmer. In the Country 

1217. SHRI N.N. KRISHNADAS: Will the Minister of 

AGRICULTURE be pleased to state: 

(a) whether the Government has made any study to 

assess the total number of farmers in the country and 

the number of indebted farmers out of them; 

(b) if so, the details thereof, State-wise; 

(c) whether any steps are under consideration to 

rescue these indebted farmers of the country; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): (a) Yes, Sir. National Sample Survey 
Organization (NSSO) in Its survey report on Nlndebtedness 

of Farmer Households" released in the month of May, 

2005 has estimated the total number of farmer households 

in the country and the number of indebted farmer 

households out of them. 

(b) Details are given in the enclosed Statement-I. 

(c) and (d) Details given in the enclosed 

Statement-II. 
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StlltNnmlt I 

Eshinllted number of rural households, and total and indebftld farmer HOUStJIIoIds In each Stsffl 

State Estimated Estimated Estimated number of Percentage of 
number of rural number of farmers indebted farmer farmers households 
households (00) households (00) households (00) indebted 

Andhra Pradesh 142512 60339 49493 82.0 

Arunachal Pradesh 15412 1227 72 5.9 

Assam 41525 25040 4536 18.1 

Bihar 116853 70804 23383 33.0 

Chhattisgarh 36316 27598 11092 40.2 

Gujarat 63015 37845 19644 51.9 

Haryana 31474 19445 10330 53.1 

Himachal Pradesh 11928 9061 3030 33.4 

Jammu & Kashmir 10418 9432 3003 31.8 

Jharkhand 36930 28238 5893 20.9 

Kamataka 69908 40413 24897 61.6 

Kerala 49942 21946 14126 64.4 

Madhya Pradesh 93898 63206 32110 50.8 

Maharashtra 118117 65817 36098 54.8 

Manipur 2685 2146 533 24.8 

Meghalaya 3401 2543 103 4.1 

Mizoram 942 780 184 23.6 

Nagaland 973 805 294 36.5 

Orissa 66199 42341 20250 47.8 

Punjab 29647 18442 12069 65.4 

Rajasthan. 70172 53080 27828 52.4 

Sikkim 812 531 174 38.8 

Tamil Nadu 110182 38880 28954 74.5 

Tripura 5977 2333 1148 49.2 

Uttar Pradesh 2214199 171575 69199 40.3 

Uttaranchal 11959 8962 644 7.2 

West Bengal 121667 69226 34696 50.1 

Group of UTs 2325 732 372 50.8 

All India 1478988 893504 434242 48.6 
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1. To rescue the Indebted farmers of the country, 
Government has advised the banks as under: 

i. To increase credit flow to agriculture sector at 
the rate of 30% per year. 

ii. Debt restructuring under the following heads In 
accordance with the guidelines issued by 
Reserve Bank of India (RBI)/National Bank for 
Agriculture & Rural Development (NABARD): 

• Farmers In distress-Rescheduling/restructuring 
of the outstanding loan of the farmers as on 
31st March, 2004 in the districts declared as 
calamity-affected by the State Government. 
Rescheduled loan shall be repayable over a 
period of five years, at current interest rates, 
including an initial moratorium of two years. 

• Farmers In arrears-Loans in default of farmers 
who have become ineligible for fresh credit as 
their earlier debts have been categorized as sub-
standard on doubtful shall be rescheduled as 
per the guidelines so that such farmers become 
eligible for fresh credit. 

On restructuring as above, the farmers will 
become eligible for fresh loans. 

Iii. Banks have been advised to grant a one-time 
settlement (OTS) including partial waiver of 
interest or loan to the small and marginal farmers 
who have been declared as defaulters and have 
become Ineligible for fresh credit. Banks have 
also been advised to review Eases where credit 
has been denied on the sole ground that a loan 
account was settled through compromise or write 
ofts. 

iv. In some parts of the country, farmers face acute 
distress because of the he3vy burden of debt 
from non-institutional lenders (e.g., 
moneylenders). Banks have been permitted to 
advance loans to such farmers to provide them 
relief from indebtedness. 

v. The banks have been advised to waive margin! 
security requirements for agricultural loans up 
to Rs. 50,000 and agri-buslness and agrl-clinics 
up to Rs. 5 lakh. 

{Trans/ation! 

Gros. Dom •• tlc Product on R&D In Agriculture 

1218. SHRI SURESH CHAN DEL: 
SHRI KAILASH MEGHWAL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the percentage of Gross Domestic Product spent 
each year by the Government for research and 
development works for agricultural development and 
extension; 

(b) the details of the said expenditure during the last 
three years, year-wise: 

(c) whether various committees have recommended 
the expenditure of at least one percent of GOP for the 
said purpose; and 

(d) if so, the names of the said committees alongwlth 
actions taken for the implementation of the 
recommendation of the said committees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The percentage of Agricultural Gross 
Domestic Product (AGDP) with reference to Revised 
Estimate of DAREIICAR was 0.32 per cent during 2002· 
03, 0.30 per cent during 2003-04. 

(b) The Department has incurred Rs. 680.56 crore 
under Plan and Rs. 651.80 crore under Non-Plan during 
2002-03; Rs. 701.33 crore under Plan and Rs. 703.23 
crore. under Non-Plan during 2003-04 and Rs. 825.Q1 
crore under Plan and Rs. 776.01 crore under non-Plan 
during 2004-05. The figures for 2004-05 are provisional 
as the finalisatlon of Annual Accounts for the year 2004-
05 is In process. 

(c) and (d) the Ninth and Tenth Plan Working Groups 
constituted by the Planning Commission and Parliamentary 
Standing Committee on Agriculture have recommended 
that at least one per cent of Agricultural Gross Domestic 
Product should be spent on Agriculture Research, 
Extension and Education. The Department is approaching 
continuously the Planning Commission for the 
enhancement in ailocatlon on the lines of the said 
recommendation. 



407 Writlsn Answet:S AUGUST 1, 2005 10 QUtI8tions 408 

Construction of Pachnada Dam 

1219. SHRI BRAJESH PATHAK: 
SHRI BHANU PRATAP SINGH VERMA: 

. Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Government has received any 
proposal to construct Pachnada Dam in Jalon district of 
Uttar Pradesh; and 

(b) if so, by when the proposal is likely to be given 
approval . and the target set for the completion of dam? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) A proposal to construct Panchnad Dam in 
Jalon district of Uttar Pradesh was received in June, 1983. 
The scheme was sent back to the State Government of 
U.P. on ~0.7.1986 due to non-submission of inter-state 
agreement with Governments of Rajasthan and Madhya 
Pradesh. 

(b) The clearance of the project depends upon the 
promptness by which the State authorities arrange the 
compliance to the observations of Central Water 
Commission/T echnical Advisory Committee/Planning 
Commission and obtain clearance from forests and 
environmental angle from Ministry of Environment and 
Forests and clearance of rehabilitation and resettlement 
plan for the oustees from Ministry of Tribal Affairs in 
case tribal population is affected. 

{Eng/ish} 

Agreement. with foreign countrle. In 
Agriculture Sector 

1220. SHRI RUPCHAND MURMU: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the names of the countries cooperatinglintend to 
cooperate with India in the agriculture sector; 

(b) whether any agreements have been signed with 
all the countries willing to cooperate in this sector; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) The information Is being collected and 
will be laid on the Table of the House . 

{Tnmsllllion} 

Development of Indian Agriculture Online of WTO 

1221. DR. LAXMINARAYAN PANDEY: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government is formulating any 
scheme to develop the Indian agriculture on the lines of 
World Trade Organisation; 

(b) If so, the details thereof; 

(c) whether the Government has formulated any 
programme to import training to the farmers; 

(d) if so, the details thereof and the details of the 
benefits likely to accrue to the farmers; and 

(e) the name of the States where this scheme has 
been introduced? 

THE MINISTER OF STATE ·IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Under the multi-lateral trade rules of 
World Trade Organization (WTO), the Indian agriculture 
need to become intemationally competitive. To increase 
the competitiveness of Indian agriculture, the Government 
has introduced a number of new initiatives and 
Interventions for enhancement of production and 
productivity of both agricultural and horticultural crops. 
The schemes implemented by the Government towards 
this end, inter-alia, include Integrated Scheme of Oilseeds, 
Pulses, Oil Palm and Maize (ISOPOM), National 
Horticulture Mission, Integrated Cereals Development 
Programmes in Rice Based Cropping Systems Areas, 
Integrated Cereals Development Programmes in Wheat,.. 
based Cropping Systems Areas and Integrated Cereals 
Development Programmes in Coars, Cereals Based 
Cropping Systems Areas. 



409 Wrilttln Answsrs SRAVANA 10, 1927 (5 • .., to QI./tISIions 410 

(c) to (e) The Directorate of Extension (DOE) in the 
Department of Agriculture and Cooperation has 
strengthened the network of training infrastructure in the 
country by establishing National Institute of Agricultural 
Extension Management (MANAGE) at Hyderabad for 
training of senior level officers at national level, four 
regional level. Extension Education Institutes at Nilokheri 
(Haryana), Anand (Gujarat), Hyderabad (Andhra Pradesh) 
and Jomat (Assam) for training of middle level officers of 
State Department of Agriculture/Other Line Departments. 
The Directorate of Extension is also sponsoring Model 
Training Courses (MTCs) on emerging areas of agriculture 
and allied fields for capacity building of senior level and 
middle level extension functionaries of the states. These 
MTCs are organized through State Agriculture Universities 
(SAUs), Indian Council of Agricultural Research (ICAR) 
Institutes and Other CentraVState Institutes having facilities 
and expertise to provide training on identified specific 
areas. During the year 2005-06, 79 such MTCs are being 
sponsored through 58 centera/lnstltutes in the country. 
Also training of farmers is an eligible activity under the 
scheme "Support to State Extension Programme for 
Extension Reforms· under which funds are provided to 
states on Work Plan basis. 

Higher 8teel Price In Jharkhand and Bihar 

1222. SHRI CHANDRA SEKHAR DUBEV: Will the 
Minister of STEEL be pleased to state the reasons for 
prices of steel produced in Bokaro Steel Plant ruling high 
in the States of Jharkhand and Bihar in comparison to 
other States? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): Prices in different markets in the country are 
determined by the free interplay of market forces. 8t .. , 
Authority of India LImited (SAIL) follows a well eetablished 
system of destination pricing wherein the ·prices of various 
steel products in individual markets conform to the 
prevailing market prices in these markets. The prices of 
these products for a consumer at a given place are 
determined after adjusting the freight element through a 
system of rebates/discounts which match the freight 
component. In this process, it is possible that the same 
grades of steel are more expensive in markets close to 
the production facilities. 

/English} 

Pollution on Sea Beliohu 

1223. SHRI ANANTA NAVAK: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government Is aware of the growing 
pollution along beaches in the country; 

(b) whether the Government proposes to take any 
step to keep beaches pollution free; 

(c) whether any CentraJly sponsored scheme is 
proposed to be implemented for cleaning the beaches; 
and 

(d) if so the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (8HRI NAMO NARAIN 
MEENA): (a) According to the monItoring results 
conducted by the Department of Ocean Development, 
the coastal water close to the beaches of hotspots are 
polluted. 

(b) The steps taken to abate pollution of the beaches 
intsr Illia include: 

compliance to environmental standards for 
industrial effluents. 

regular monitoring by the concerned State 
Pollution Control Boards. 

taking legal action against non-complying 
industries. 

strict implementation of provlslonl of Coastal 
Zone Regulation Notification, 1991. 

(e) and (d) No, Sir. 

Formation of Coordination Committee. 

1224. SHRI SUBODH MOHITE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the National Cooperative Development 
Corporation has made it mandatory for formation of State 
level coordination committees to facilitate effective 
Implementation of Centre', schemes; 



411 WI'IttrIn Answers AUGUST 1, 2005 to QUtlStions 412 

(b) If so, the details thereof; 

(c) the States which are having coordination 
committees and executing Central funding at present; 
and 

(d) the other measures taken for smooth 
implementation of Centre funded cooperative schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) State Level Coordination Committee 
(SlCC) is not mandatory tor all Central Sector Schemes 
being implemented by NCDC. However, for ICDP projects 
SLCC is constituted for ensuring inter departmental 
coordination at state level. 

State Level Coordination Committee (SLCC) is 
headed" by Secretary (Coopn.) of respective State 
Govemment and its members Includes the concemed 
departmental heads, registrar of Cooperative Societies and 
representatives of NCDC. The meetings of SLCC are to 
be held twice in a year to review the progress of 
implementation of all ICDPs in the State. The Chief 
Executives of Project Implementing agencies and Project 
Implementation Teams also participate in the meetings. 

(c) The following 19 States are having coordination 
committees. These are: Arunachal Pradesh, Andhra 
Pradesh, Bihar, Chhattlsgarh, Haryana, Himachal Pradesh, 
Jharkhand, Kamataka, Kerala, Manipur, Meghalaya, 
Madhya Pradesh, Nagaland, Orissa, Rajasthan, Tamil 
Nadu, Uttar Pradesh, Uttaranchal and West Bengal. 

(d) Besides SLCC, a District level Coordination 
Committee (DLCC) is also constituted to ensure the 
smooth functioning and Implementation of ICDP projects. 
At national level monitoring of projects Is done by NCDC 
by way of examination of various progress reports. 

Development of Marine FI.herle. 

1225. SHRI D.V. SADANAND GOWDA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the proposals for Development of Marine 
Fisheries is pending with the Union Govemment; 

(b) if so, the details and present status thereof; and 

(c) the details of the amount released for the purpose 
under Centrally sponsored scheme during the last three 
years, State-wise; 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHllESH PRASAD 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) The details of the amount released for 
Development of Marine Fisheries under Centrally 
Sponsored Scheme during the last three years are given 
In the enclosed statement. 

StIIMm."t 

(Rs. In lakhs) 

SI.No. StateslUTs Development of Marine SIIIngIIening 01 Post HaMIst Filling Harbour & Ash 
FISheries InfruInIcIure lMIing Cemt 

2002-03 2003-04 2004-05 2OQ2003 2003-04 2004~ 2002-03 2003-04 2004-05 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 135.00 35.00 254.43 30.67 123.175 

2. Goa 69.34 14.60 

3. Gujarat 6.94 833.00 7.60 400.00 

4. Kamataka 5.00 748.00 5.00 55.59 107.50 
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2 3 4 5 

5. Maharashtra 858.42 

6. Orissa 50.00 310.00 

7. Tamil Nadu 38.06 546.24 

8. Weat Bengal 100.00 

9. KeraJa 

10. Pondicherry 75.00 

11. Andaman and Nlcobar Islands 

12. Lakshadweep 19.00 

13. Daman and Diu 127.00 

Total 100.00 3821.00 

St .. 1 Consumer Council M .. tlng 

1226. SHRI GANESH SINGH: Will the Minister of 
STEEL be pleased to state: 

(a) whether In the 18th National Steel Consumers' 
Council meeting held in June 2004, It was suggested 
that a National Steel Regulatory Body should be formed 
for keeping a check on steel prices; 

(b) If so, whether the Govemment has since examined 
the proposal; and 

(c) if so, the response of the Govemment thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Yes, Sir. The need tor sening up 
a Regulatory Body for keeping the steel prices in check 
was discussed in the 18th National Steel Consumers'· 
Council meeting held in June 2004. However, no concrete 
proposals were received by the Govemment. 

(c) Prices have generally remained stable tor the 
last few months, and no need has been felt for any 
intervention by the Govemment. The price situation Is 
being carefully monitored and appropriate steps will be 
taken In case a need arises for exercising some measure 
for regulation in the future. 

6 7 8 9 10 11 

57.51 

67.75 104.43 

93.48 25.00 516.34 

209.485 

271.49 150.00 

168.00 100.00 

40.00 982.85 525.00 1249.00 

[Tf'IInsI8t1onJ 

Export of Onion and Gllrllc 

1227. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a> the percentage Increase In export of onion and 
garlic recorded during the last yAar; 

(b) whether onion and garlic were Imported during 
the said period; and 

(c) If 80, the quantum thereof and the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The detailed commodity-wise Import/export 
data for the ye.r 2004-05 has not yet been finally 
complied. However, export of onion Increased by 46% 
during 2003-04 as compared to 2002-03 and export of 
garlic increased by 172% during the same period (In 
terms of value). 

(b) and (c) There was no import of onion during 
2003-04. Import of garlic during 2003-04 was 18039 Mta. 
compared to 40576 Mta. during 2002-03. Import of garlic 
is free and subject to application of basic custom duty at 
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the rate of 100%. Imports in this situation are determined 
by the domestic demand, domestic prices and international 
prices. 

[English} 

ear on Early Wlthdrawa' of PF 

1228. SHRI NAVJOT SINGH SINDHU: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Employees Provident Fund 
Organisation proposes bar on early withdrawal of PF 
deposited by subscribers; and 

(b) If so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

Slaughter Hou ••• 

1229. KUNWAR MANVENDRA SINGH: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Union Govemment is aware that a 
large number of slaughter houses are functioning in the 
country without solid waste disposal facility; 

(b) if so, whether the Central Pollution Control Board 
has takenlproposed to take some steps for regulating 
these Illegal slaughter houses; 

(c) if 80, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes Sir. 

(b) to (d) The Central Pollution Control Board (CPCB) 
has taken a number of steps for pollution control in 
slaughter houses. Directions have been Issued under 
Section 18( 1 )(b) of the Water (Prevention and Control of 
Pollution) Act, 1974 to the State Pollution Control Boards 
to ensure installation of effluent treatment plants by 
slaughter houses. The CPCB has also released a 
publication for environmentally sound management of Solid 
Wastes from Slaughter Houses. 

[Translllfion} 

Requirement of Fertilizer. and Pe.tlclde. In 
Chhattlagarh 

1230. SHRI PUNNU LAL MOHALE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the total requirement of fertilizer and pesticides in 
Chhlttisgarh, Jhaf1(hand and Orissa during the last Rabi 
and Kharif crop seasons separately; and 

(b) the details of fertilizers and pesticides made 
available to these States during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The total requirement of major fertilizers 
namely Urea, DAP and MOP and pesticides in 
Chhattlsgarh, JharXhand and Orissa during 2004-05 is 
given in the enclosed statements. 

(b) Total requirement of fertilizers and pesticides were 
made available in these States during the period. 

8mt.",.nl 

States 

Chattisgarh 

Jhaf1(hand 

Orissa 

RtJqullflmenf of msjor fertllizem-iJfN, OAP lind MOP 

Khar/f, 2004 

Urea DAP MOP Urea 

325.00 75.00 40.00 51.00 

125.00 76.70 12.95 33.00 

330:00 60.00 59.50 100.00 

(in '000) 

Rabi, 2005-06 

DAP MOP 

8.80 8.00 

38.00 , 6.00 

20.00 30.00 
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Rsquil1JlT1tlnts of PtlSticid6s 

(in MT) 

State Kharif, 2004 Rabi, 2005-06 

Chhattisgarh 

Jharkhand 

Orissa 

[English} 

292.00 

45.00 

648.00 

412.00 

15.00 

483.00 

Reduction In Morality and Morbidity of Llve.ock 

1231. SHRI DUSHYANT SINGH: 
SHRI CHANDRABHAN SINGH: 

WHI the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the morbidity and morality of livestock 
has increased in the country; 

(b) if so, the reasons therefor; 

(c) the steps taken by the Govemment to reduce the 
morality and morbidity of livestock in various States during 
the last three years; 

(d) the details of the Centrally sponsored schemes 
implemented for the promotion of livestock; 

(e) the assistance provided to each State for the 
purpose during the said period; 

(f) whether any scheme related to research and 
development in the field of veterinary in the States Is 
being implemented; 

(g) if so, the details thereof; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) No, Sir. The morbidity and mortality 
of livestock due to various diseases have nc! !ncreased. 

(c) In order to reduce the incidence of diseases in 
animals, the Government of India has initiated a scheme 
called Livestock Health and Disease Control form March, 
2003 under which grants-In-aid is provided to the States 
for carrying out vaccination against various animal 
diseases of economic importance. The States use the 
grants as per their priority and disease situation in their 
State/region as per the Annual Action Plan. Further, one 
Central and five Regional Disease Diagnostic Laboratories 
have been strengthened for speedy diagnosis of the 
livestock diseases In the States. 

(d) and (e) The Department is implementing the 
following Centrally Sponsored Schemes in the States 
namely; National Project for Cattle & Buffalo Breeding 
Programme, Conservation of Threatened Livestock Breeds, 
Feed and Fodder Development and Livestock Health & 
Disease Control. The details of the assistance provided 
during the last three years are given in the enclosed 
stalement-I. 

(f) to (h) The Indian Council of Agricultural Research 
is implementing a number of research schemes in the 
field of veterinary in the States. The detalls are given In 
the enclosed statement-II. 

Sch6mewiStJlSteftlwiss Rs/sBSt1s during 2002-03, 2003·04 end 2004-05 

(Rs. in lakhs) 

51. NIItIIIIIJ PIOjIcI tor CdIt , AIIiIlIrEI 10 SIIIeI for ConuNItIan 01 AIIiIlIrEI 10 SIIIeI for Natilnll PIOjIcI for Foal , 11M! 0iMIII 
No. UIID hdIG Filii & FoddIr DI¥. 'IhrIItInId lMIIOdI COnioI aI AnmIJ DlHlIII AnIIIpMI ErdIIIIon COnioI PIapmle 

BrIIdI 

2002.03 2CX)3.04 2I*~ 2002.03 2CX)3.04 2I*~ 2002.03 ~~ 2002.03!X13-G4 2OO4-G6 2002.03 2CX)3.04 ~ 2002.03 2CX)3.04 2I*~ 

... 
2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 

1. Ancha I'IIdesh 934.57 718.18 858.36 0.00 0.00 0.00 0.00 0.00 0.00 8.84 184.00 216.12 48S3 10.00 40.00 0.00 98.00 150.00 

2. AnrIIChII PIIdeIh 000 000 151.30 000 000 11800 0.00 0.00 119.38 4.40 4500 5OAO 15.00 1500 2S00 0.00 000 000 
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 

3. Assam 0.00 0.00 12950 0.00 0.00 68.35 0.00 0.00 0.00 0.00 24724 0.00 25.00 25.00 2000 000 0.00 0.00 

4. BIhar 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 000 8.72 253.19 0.00 000 0.00 0.00 0.00 000 0.00 

5. ChhIIIIIgath 000 9800 100.00 10000 0.00 25.00 0.00 0.00 0.00 800 46.33 174.50 18.13 10.00 1000 0.00 0.00 0.00 

6. Goa ~~~~~~~~~~~~~~~~~~ 

7. Gujaral 0.00 40.00 279.70 0.00 0.00 0.00 1150 0.00 0.00 44.75 246.72 439.37 35DD 25.00 2000 0.00 68.00 150.00 

B. Haryane 000 0.00 454.00 000 0.00 0.00 0.00 0.00 000 38.88 21125 327.88 20.00 20.00 35.00 0.00 11800 200.00 

9. Hinachal Pradesh 220.00 100.00 27020 1.00 2.00 5.00 0.00 0.00 68AS 24.50 67.16 75.80 20DD 20.00 15.00 0.00 0.00 0.00 

10. hIIcIwId 

11. Jammu-Kashmlr 

12. Kamallka 

13. K •• 

14 Madhya Pradesh 

15. Maharashtra 

16. Manlpur 

17. Meghalaya 

18. MizDrIm 

18. Nagallnd 

20. 0rDI 

21. P\rIIIb 
22. FItjaIwI 

23. SIIckim 

24. TIIIIInIc*I 

25. T,. 
28. UtIIr PIIdIsh 

27 UtIarInchaI 

28. Will Bengal 

29. Andaman and 
NicobIr lllands 

30. C/landIgIItl 

ODD ODD 0.00 ODD 000 150DD 0.00 0.00 0.00 5.96 141.58 8.37 0.00 15.00 15.00 0.00 0.00 0.00 

~~~~~.~~~~~~~~~~~~~ 

000 465.00 38429 3855 25DD 9.50 83.80 0.00 ODD 160.90 74DD 461.30 24.43 25.00 40DD 0.00 ODD 0.00 

230 DD 220DD 8OU5 0.00 000 90DD 0.00 0.00 48.55 382.00 80.00 0.00 17.13 20.00 15.00 0.00 41.00 58.00 

300.00 380.00 681.54 0.00 000 0.00 0.00 0.00 ODD 0.00 6.00 234.15 25.00 2500 35.00 0.00 ODD 0.00 

0.00 850.00 0.00 0.00 8.44 46.53 ODD 0.00 0.00 50.78 8120 885.85 25.00 25.00 35.00 0.00 122.00 180.00 

0.00 17.38 0.00 0.00 0.00 0.00 0.00 0.00 n.oo 2420 84.65 104M 10.00 15.00 10.00 0.00 0.00 0.00 

0.00 65.64 0.00 0.00 0.00 0.00 ODD 0.00 0.00 lU7 42.10 23.34 0.00 25.00 10.00 0.00 0.00 0.00 

17.97 40.00 71.00 3000 39.53 112.50 0.00 50.00 44.50 75.00 101D5 188.87 25.00 15.00 10.00 000 000 0.00 

98.00 182.00 159.67 20.00 27.53 112.50 0.00 0.00 IUO 0.00 17624 315.00 15.00 15.00 10.00 0.00 0.00 0.00 

55180 0.00 485.00 0.00 0.00 000 0.00 0.00 0.00 11.00 21025 330M 19.80 20.00 15.00 0.00 0.00 0.00 

12083 0.00 11127 20.00 000 0.00 6.70 0.00 0.00 84.91 32.00 158.05 10.00 15.00 1.5.00 0.00 126.00 200.00 

~~~~~~~~~~~~~~~~~~ 

~~~~~~~~~~~~~~~~~~ 

570.00 0.00 204.82 0.00 0.00 0.00 0.00 0.00· 0.00 15483 83.80 3DDA2 6800 10.00 1500 000 1400 2000 

0.00 es.oo 98.67 000 57.48 50.00 171.50 0.00 0.00 124.33 15423 43.33 18.43 20DD 10.00 D.oo 0.00 ODD 

108300 000 841.15 0.00 000 337.88 000 000 0.00 40326 414.15 283.33 50.00 2000 2000 0.00 282DD 524.00 

0.00 27500 84.80 76.75 0.00 0.00 0.00 0.00 0.00 10.51 11.0& 124.71 19.60 10.00 1000 000 000 0.00 

0.00 000 353.10 0.00 000 0.00 0.00 0.00 SOOO 99.00 105.40 464.97 45.00 10.00 35.00 0.00 000 0.00 

0.00 0.00 0.00 0.00 0.00 0.00 000 0.00 0.00 li.80 720 4.67 0.00 2.00 2.00 0.00 3.00 1.00 

0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 2.00 6.00 4.10 330 1.00 1.00 0.00 000 000 

31. OIdIa and Nagar HawJII 0.00 0.00 27.78 0.00 0.00 0.00 0./10 0.00 0./10 0.00 020 0.33 7.97 1.00 1.00 0.00 2.00 1.00 

Total 

0.00 000 0.00 000 0.00 0.00 0.00 0.00 000 0.00 020 0.33 3.95 100 1.00 0.00 200 100 

~~~~~~~~~~~~~~~~~~ 

~~~~~~~~~~~~~~~~~~ 

0.00 000 18.15 000 0.00 0.00 000 000 000 8.00 4.00 11.70 0.67 5.00 &.00 0.00 0.00 000 

4111SJ7 3514. S717.43 "1.1) 1St. tllllI 29550 9Jm SZ711 1814.38 3327D1 ... 84824 112m 554Sl om am 148800 
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SI.No. 

1. 

2. 

1. 

1. 

1. 

1. 

2. 

1. 

2. 

3. 

1. 

2. 

1. 

2. 

1. 

1. 

2. 
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SfIIt.mlNlf H 

$f1lM-wistl dBlllis of RtlStllltr;h SchtJlT1tIS 

State 

2 

Andhra Pradesh 

Department 01 Animal Husbandry, Hyderabad 

Angrau, Hyderabad 
Arunachal Pradnh 
Department 01 Animal Husbandry, Aizawal 
Allam 

Assam Agriculture University, Khanapara 

Bihar 

Department 01 Animal Husbandry, Patna 

Gujarat 

Department 01 animal Husbandry, Ahmedabad 

Gujarat Agriculture University 

Haryana 

National Research Centre on Equines 

Scheme on Veterinary Type Culture 

CCS, HAU, Hisar 

Himachal Pradesh 
Department of Animal Husbandry, Shimla 
CSKHPKVV, Palampur 
K.rala 
Department of Animal Husbandry 

Kerala Agriculture University, Mannuthy 

Madhya Pradesh 

Department 01 Animal Husbandry 

Mahara.htra 

Department 01 Animal Husbandry 

MAU, Prabhani 

Details 

3 

AICRP on FMD 
AICRP on ADMAS 
Network on Bluetongue disease 

AICRP on FMD 

AICRP on FMD 
Network Programme on Haemorrhagic Septicaemia 

AICRP on FMD 
AICRP on ADMAS 

AICRP on FMD 
AICRP on ADMAs 

Network Programme on Hemorrhagic Septicaemia 
Network Programme on Bluetongue disease 

Main scheme 

Main scheme 

AICRP on FMD 
Network Programme on Bluetongue disease 

AICRP on FMD 
Network Programme on Hemorrhagic Septicaemia 

AICRP on FMD 
AICRP on ADMAS 

Network Programme on Hemorrhagic Septicaemia 

AICRP on FMD 
AICRP on ADMAS 

AlCRP on FMD 
AlcRP on ADMAS 

Network Programme on Bluetongue disease 

422 
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1. 

2. 

1. 

1. 

2. 

1. 

1. 

2. 
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2 

Mantpur 

Department of Animal Husbandry 

Meghalaya 

ICAR Research Complex for NEH Region, Barapani 

Mizoram 

Department of Animal Husbandry 

Nagaland 

Department of Animal Husbandry 

Orl, .. 

QUAT. Bhubaneswar 

Punlab 

Department of animal Husbandry, Jullandhar 

Punjab Agriculture University, Ludhlana 

Rala,than 

Department of Animal Husbandry 

CSWRI, Avikanagar 

Slkklm 

ICAR Research Complex for NEH Region, 
Gangtok 

Tamil Nadu 

Department of Animal Husbandry, Ranipet 

TNVASU, Chennai 

Trlpure 

Department of Animal Husbandry 

Uttar Pradesh 

Indian Veterinary Research Institute 

Pt. Deen Dayal Upadhyay Pashu Chikitaa Vishwa 
Vidhyalaya Evam Gau Anusandhan Sansthan, 
Mathura 

424 

3 

AICRP on FMD 

AICRP on ADMAS 
Network Programme on Gastro-intenstinal Parasitism 

AICRP on FMD 
AICRP on ADMAS 

AICRP on FMD 

AICRP on FMD 
AICRP on ADMAS 
Network Programme on Hemorrhagic Septicaemia 

AICRP on FMD 

AICRP on ADMAS 
Network Programme on Hemorrhagic Septicaemia 

AICRP on FMD 

Network Programme on Gastro-lntestinal Parasitism 

Network Programme on Gutro-inteltinal 
Parasitism 

AICRP on FMD 

Network Programme on Hemorrhagic Septicaemia 

AICRP on FMD 

Main Scheme 

AICRP on FMD 
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3. 

4. 

1. 

2. 

1. 

2. 

2 

Department of Animal Husbandry, lucknow 

IVRI, Izatnagar 

Uttal1lnchlJ 

Project Directorate on FMD 

IVRt, Mukteswar 

West Bengal 

Department of Animal Husbandry 

West Bengal University of Animal & Fisheries 
Sciences, Kolkata 

Export of Quality Rice 

1232. SHRI PRADEEP GANDHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment is aware that the farmers 
are unable to compete in export of quality rice in the 
international market due to heavy cost inputs; 

(b) if so, the reasons therefor; and 

Non-basmati rice 

Bumati rice 

Total 

Quantity 

4259 

709 

4968 

2002-03 

Value 

3773 

2058 

5831 

As can be seen from the export data provided above, 
Indian rice is competitive in the international market. 

To further increase the competitiveness of rice crop, 
the Government Is implementing a scheme namely 
'Integrated Cereals Development Programme in Rice 

3 

AlCRP on FMD 

Network Programme on Hemorrhagic Septicaemia 
Network Programme on Gaatro-Intestinal Parasitism 
Network Programme on Bluetongue disease 

Main Schemes 

Network Programme on Bluetongue diseases 

AICRP on FMD 

AICRP on ADMAS 

Network Programme on Bluetongue disease 
Network Programme on Gutro-inteatlnal Parasitism 

(c) the action proposed to make agriculture cost 
effective by adopting new technologies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) India is among the major producers 
and exporters of rice in the world. The export of common 
rice and basmatl rice from India during the last 3 years 
is as follows: 

Quantity 

2641 

771 

3412 

(Quantity in 000, tonnes Value In Rs. crores) 

2003-04 

Value 

2175 

1993 

4168 

Quantity 

3646 

1126 

4772 

2004-05 

Value 

3900 

2742 

6642 

Based Cropping Systems Areas'. Under the scheme 
assistance is provided for propagation of improved 
production technology, hybrid rice production technology, 
integrated pest management through field demonstrations; 
training of farmers including women; transfer of technology 
through electronic media and published literature; farm 
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implements; installation of sprinkler irrigation system; 
varietal replacement; production of certified seeds, etc., 
as per the Work Plan for the State govemments. Besides 
Frontline Demonstrations are also organised by the Indian 
Couilcil of Agricultural Research (ICAR) on farmer's field. 

Procurement Centrel 

1233. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) the total number of centres opened so far for the 
procurement of foodgrains State-wise, especially in 
Gujarat; 

(b) whether the Union Govemment purposes to give 
any relaxation for the procurement of foodgrains from the 
farmers; 

(c) if so, the details of the same; and 

(d) the target set for procurement by the Union 
Government during the current year, especially from 
Gujarat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The number of procurement centres opened 
during Kharif Marketing Season 2004-05 and Rabi 
Marketing Season 2005-06 for procurement of rice, coarse 
grains and wheat, State-wise, including Gujarat are given 
in the enclosed Statements I & II. 

(b) No, Sir. 

(c) Does not arise. 

(d) Procurement is an open ended scheme, hence 
no targets are fixed. 

Number of Procurement Centres, State-wise, OpenrItK/ by FCVStllte Agenciss during 
Khsm Marketing StNlson, 2004-05 

(Position as on 30.5.2005) 

State 2004-05 

FCI JOintly State Agency Total 

2 3 4 5 

Punjab 240 190 1024 1454 

Haryana 26 32 163 226 

Uttar Pradesh 1650 1650 

Delhi 2 

Rajasthan 12 12 

*101 101* 

Andhra Pradesh 230 250 480 

72* 72* 

Madhya Pradesh 236 133 369 

233* 233* 



429 Wliltirn AnSW8t:S SRAVANA 10, 1927 (Ss~ to QIMStIons 430 

1 2 3 4 5 

Wast Bengal NR NR 

K'amataka 32* 32* 

Tamil Nadu 168 168 

Bihar 105 NR 105 

Orissa 42 204 246 

Himachal Pradesh 4 4 

Maharashtra NR 

Chattisgarh NR 

Uttaranchal 61 51 

Assam 22 22 

Nagaland 4 4 

Jharkhand 10 10 

Total 929 222 4090 5241 

"For procurement of coarse grains. 

SfIIt.mMI' H 

Numbsr of ProcUMmtlf1t C6nflW, StattJ-wiss, optN1!IftJd by FCI/State Agtlnciss eluting Rllbi Mlltkll#ng Sssson 2005-06 

(Provisional) 

State 2005-06 

FCI JT SA Total 

1 2 3 4 5 

Chattisgarh 

Madhya Pradesh 120 941 1061 

Bihar 105 323 428 

Uttaranchal 30 199 229 

Punjab 264 n 1475 1816 

Haryana 50 45 256 350 

Rajasthan 34 39 73 

Himachal Pradesh 4 4 
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Gujarat 

Delhi 

Total 

FCI : Food Corporation of India 

JT : Jointly 

SA : State Agencies 

2 

2 

793 

Indo-Bangia Joint Rivers Commlsalon 

1234. SHRI M.K. SUBBA: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the Indo-Bangia Joint Commission met 
in Kolkata recently; 

(b) if so, the precise issues discussed indicating the 
proposals relating to Ichhamati river; and 

(c) the decisions taken and the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
Y ADAV): (a) Eighteenth meeting of Standing Committee 
of Indo-Bangladesh Joint Rivers Commission was held 
on 30th May, 2005 at Kolkata. Earlier, the Standing 
Committee visited a part of reach of the common border 
stretch of the river Ichamati between Angrail and Kalanchi 
in the district of North 24 Paraganas of West Bengal on 
29th May, 2005. 

(b) and (c) The Committee discussed the matter In 
detail including the proposals for removing encroachments 
in the river and pilot dredging in the above reach as an 
immediate measure· and directed the indo-Bangladesh 
Task Force for Flood management in Ichhamati basin to 
submit its proposaVwork programme along with detailed 
design and plan for dredging operation before the resumed 
meeting of the Standing Committee. The Task Force 
discussed these issues and submitted its report which 
was further discussed during the resumed meeting of 
Standing Committee held on 19th June, 2005 at New 
Delhi. However, due to difference in opinion an agreed 
work plan not be finalized. 

3 4 5 

113 113 

2 

122 8098 9013 

{Translstion} 

Funds for Construction of Tank and Water Supply 
Una for Gas Victims Ward 

1235. SHRI KRISHNA MURARI MOGHE: 
DR. RAM LAKHAN SINGH: 
SHRI VIJAY KUMAR KHANDELWAL: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Government of Madhya Pradesh has 
demanded Rs. 45 crore for tank and distribution linea for 
water supply to the ward of gas victims; and 

(b) if so, by when a final decision is likely to be 
taken in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Providing drinking water to the 
residents of Bhopal is the responsibility of the State 
Government. However, the Department of Chemicals and 
Petrochemicals has not received any proposal from the 
State Govemment in this regard. 

[English} 

Improvement In Ground Water Position 

1236. SHRI M. SREENIVASULU REDDY: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether as per the findings of National 
Geophysical Research Institute (NG~I) there was little 
improvement in the ground water position through artificial 
recharge methods; and 
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(b) if so, the altematlve methods proposed to be 
taken by the Govemment to improve the ground water 
situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The findings of National Geophysical 
Research Institute (NGRI) have shown less impact of 
rain water harvesting and artificial recharge due to the 
reason that the number of rain water harvesting and 
artificial recharge structures set up for improving ground 
water condition are not enough to show a visible 
improvement as the ground water exploitation goes on 
unabated. especially in hard rock areas where ground 
water is the main source for drinking as well as for 
agricultural purposes. To improve the ground water 
conditions, the programme of rain water harvesting and 
artificial recharge needs to be taken up on regional basis 
with proper scientific approach. Keeping this in view, the 
Central Ground Water Board (CGWB), under the Ministry 
of Water Resources, has proposed a scheme for "Artificial 
Recharge of Groundwater and Rainwater Harvesting" 
under State Sector for implementation during the 
remaining two years of the X Five Year Plan at an 
estimated cost of Rs. 175 crores. Besides, to provide 
technical guidance and creating awareness, the CGWB 
conducts training programmes and mass awareness 
programmes on rain water harvesting. 

Ban on Stone Cutting 

1237. SHRI AJOY CHAKRABORTY: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government is aware that the 
condition of the Stone artisan in the country particularly 
in and around Shashunia Hills of West Bengal, has 
become miserable and making stone artefacts has 
become very difficult due to ban on stone cutting within 
a certain limit as imposed by the Government; 

(b) if so, whether the Government is considering to 
make any altemate arrangement of such people; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Livelihoods of stone artisans living in and 
around Shushunia Hills of West Bengal have been 

affected due to strict enforcement of regulatory measures 
by the State Govemment. 

(b) and (c) As per the infonnatlon recetved from the 
State of West Bengal, the State Govemment has already 
initiated steps to develop the area into an aco-tourism 
spot where some of the artisans can have alternative 
source of livelihood. Some other artisans are collectively 
bringing stones from outside forest area and making 
artefacts. which are being sold to tourist. Besides above, 
several forestry and allied works like afforestation and 
soil conservation measures etc., are also being taken up 
in the area to provide employment opportunities to the 
local people. 

(d) Question does not arise. 

New Developmental Schem.. and Programme. In 
AgrtcuHure 

1238. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the details of new developmental schemes and 
programmes being fonnulated by the Govemment during 
the Tenth Five Year Plan in addition to the ongoing 
schemes for employment of SCs and STs in the field of 
Agriculture, specifying the nature/scope and target groups 
of such schemes and programmes; 

(b) the total amount of funds requisitioned or 
proposed to be requisitioned during the Tenth Plan from 
the Planning Commission for such schemes/programmes; 
and 

(c) the achievements made under such achemea and 
programmes during the Tenth Five Year Plan 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (0) The Department of Agriculture & 
Cooperation implements various developmental schemes! 
programmes for increasing agricultural production and 
productivity which, In tum, increases the income and well 
being of all categories of farmers inctudlng those belonging 
to SCa and STs. There are various schemes of this 
Department under which subsidy/special assistance are 
provided to SCslSTs. This includes (i) the Scheme for 
Agri Clinics end Agri-busineea Centres; (ii) Mini Mission 
" of the Technology Miasion on Cotton; (IN) Scheme for 
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"DevelopmenUStrengthening of Agric,ultural Marketing 
Infrastructure, Grading & Standardisation", Also, in case 
of certain ongoing schemes, the State Govemments and 
other implementing agencies like NABARD are advised 
to ensure that at least 20% of the benefits flow to SC 
farmers and 10% to ST farmers. The States having higher 

population of SCIST fanners can enhance the allocation 
for SCIST components proportionately. The new 
developmental schemes which have either been launched 
or are being fonnulated for implementation during the 
Tenth Five Year Plan period aIongwlth corresponding plan 
outlays are given in the enclosed statement. 

SMtMMnt 

Plan Outlays for Van"ous NtJw DevtJ/opmtmtal SchtJI'INIS in AgricuhunJ LsunchtKI during IhtJ 
TtJnth Five YtJSr Plan ptJriod or undtlr fotmulat/on 

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

Name of the Scheme 

(a) Under Implementation 

National Horticulture Mission 

National Project on Organic Farming 

Monitoring of Pesticides Residue at National Level 

DevelopmenUStrengthening of Agricultural Marketing 
Infrastructure, Grading & Standardisation 

(b) Under formulation 

Enhancing Sustainability of Dryland Fanning System 

Micro Irrigation 

Tenth Plan Outlay 
(Rs. crores) 

2300.00 

5700 

24.00 

190.00 

640.00 

850.00 

7. National Mission on Bamboo Technology & Trade Development 215.00 

8. Agribusiness Project Development through Venture Capital Participation 
by Small Fanners' Agri-business Consortium (SFAC) 

48.00 

9. Forecasting Agricultural Output Using Space, Agri 95.00 
Meteorology & Land Based Observations (FASAL) 

10. Capacity Building to Enhance Competitiveness of Indian Agriculture 5.00 

Population of Vultu .... 

1239. SHRI SURESH ANGADI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the disappearing population of vultures 
is set to create environmental problems; 

(b) If so, whether some State Governments have 
agreed to start vulture breeding .centres; 

(c) H so, the details thereof; 

(d) whether the Union Govemment has asked the 
other States also to start such vulture breeding centres; 

(e) H 80, the details thereof; and 

(f) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
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MEENA): (a) Yes, Sir. Vultures playa key ecological role 
in the Indian aub-continent. 

(b) and (c) The Government of Haryana has already 
set up a Vulture Conservation and Breeding Centre at 
ptnjore. 

. (d) and (e) Setting up of Vulture Care and Breeding 
Centre in the Range States of vultures has been identified 
as one of the options under Vulture Conservation 
Prograrnme. Necessary permiSSion for capture of vultures 
for their Vulture Conservation and Breeding Centers has 
been accorded to the States of West Bengal and 
Himachal Pradesh. 

(f) Does not arise. 

Acquisition of Equity Stake. by SAIL 

1240. SHRI ASADUDDIN OWAISI: Will the Minister 
of STEEL be pleased to state: 

(a) whether Steel Authority of India. Umited (SAIL) is 
planning to acquire equity stakes in overseas mines; 

(b) if 80, the details thereof; 

(c) the number of companies under consideration of 
the Government proposed to be authorised to acquire 
equity; 

(d) the time by which a final decision is likely to be 
taken in this regard; and 

(e) the benefit likely to be derived by SAIL after 
acquiring equity In foreign companies? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
. AND MINISTER OF STEEL (SHRI RAM VILAS 

PASWAN): (a) and (b) The SAIL Board considered the 
proposal to invest in Tahmoor Coal Mine Ply. Ltd. of 
Austral Coal Limited, Australia. The proposal was not 
found to be financiaHy viable and, therefore, was dropped. 
Another proposal for strategic partnership with BHP 
Billiten, Australia for development of coal reserves In 
Australia and iron ore reserves in India was considered 
by SAIL Board and approved. 

(e) There is no company under consideration of the 
Government proposed to be authorised to acquire equity. 

(d) Does not arise in view of (c) above. 

<e) Availability of good quality good coal Is an 
important requirement for both quality of hot metal and 
productivity of Blast Furnaces. Due to the Inadequate 
availability of high grade low ash coking coal from 
domestic sources, SAil is largely dependent on meeting 
Its requirement of coking coal through imports. Acquiring 
equity stakes In overseas coking coal mines would help 
in ensuring security of supplies for SAil for this crltioar 
raw material. 

[TflIns/sHonj 

Assistance to Flood Affected Stales 

1241. SHRI RAJIV RANJAN SINGH "LALANw: 
SHRI RAWI LAL SUMAN: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Govemment has allocated/released 
Rs. 316 crore to Bihar, Uttar Pradesh and West Bengal 
before the onslaught of floods to minimise Its impact; 
and 

(b) if so, the details thereof and the remedial steps 
taken by the State Governments to prevent recurrence of 
floods? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Government of India had constituted 
a Task Force to look into the problem of recurring floods 
in Assam and neighbouring States including Bihar, West 
Bengal and Eastern Uttar Pradesh. The Task Force inter-
alia recommended schemes at estimated cost of 
As. 316.14 crore for North Eastern States, Bihar and 
Uttar Pradesh for immediate measures, which included 
Rs. 130.97 crore for Bihar and 21.66 crore tor Uttar 
Pradesh. No schemes were recommended for West 
Bengal for immediate measures. Based on the request 
received from State Governments schemes worth 
As. 15.52 crore have been included In the ongoing 
Centrally Sponsored Scheme and an amount of As. 5.51 
crore has been released to Government of Bihar as first 
installment. In addition to above, the Government of India 
also released Rs. 19.42 crore for Bihar, Rs. 12.58 crore 
for U.P., Rs. 15.00 crore for West Bengal in the year 
2004-05 for taking up critical anti-eroaion works. Under 
the long term measures, an India-Nepal Joint Project 
Office (JPO) has been set up at Biratnagar (Nepal) for 
carrying out survey & Investigations and preparation of 
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OataHed Project Report (DPR) of Sapta Kosi Multi Purpose 
Project & Sun Kosi Storage Cum diversion scheme. It 
has also been agreed that the feasibility study of the 
Kamla and preliminary study of Bagmati Multipurpose 
Projects would also be carried out by the above Joint 
Project Office to ascertain the likely constraints in the 
implementation of these projects 80 that these could be 
appropriately addressed. 

{English} 

Textile Products under Essential Commodities 
Act, 1955 

1242. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government proposes to take out 
the textile products from the ambit of the Essential 
Commodities Act, 1955; 

(b) if so, the details thereof and reasons therefor; 

(c) whether instances of boarding of textile products 
have come to the notice of the Government; 

(d) if so, the details thereof during the last three 
years, State-wise; and 

(e) the other products proposed to be deleted from 
the ambit of the said Act? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) Yes, Sir. The Government proposes to delete the 
textile products like cotton and woolen textiles, raw cotton 
either ginned or unginned and cottonseeds and yam made 
wholly from cotton from the purview of the Essential 
Commodities Act, 1955. These commodities were placed 
in the list of essential commodities under the Essential 
Commodities Act, 1955 to control their production, supply, 
distribution, trade and commerce in the interest of the 
general public. In the context of liberalization, and 
globalization of the Indian economy, a liberalized trade 
regime which ensures the availability of textiles and 
clothing at competitive prices. the regulation of production. 
distribution, price control etc. of these items are no longer 
required. 

(c) and (d) No Sir. 

(e) In addition to textile Items, other commodities 
namely, (i) Cattle fodder, including oilcakea and other 
concentrates, (ii) Coal, including coke and other 
derivatives, (iii) Component parts and accessories of 
automobiles (iv) Iron and Steel, including manufactured 
products of Iron & Steel, (v) Paper, including newsprint, 
paperboard and strawboard, (vi) Raw Jute, (vii) Fertilizer, 
whether inorganic, organiC or mixed, are also proposed 
to be deleted from the purview of the Essential 
Commodities Act, 1955, as the concerned Mlnistrlesl 
Departments have already made alternate mechanism to 
regulate the trade in the context of present reqUirements. 
Their continuance in the list of essential commodities does 
not serve the purpose of the Act. However, essential 
commodities v~ (i) Wheat (excluding wheat products). 
paddy, rice, sugar and sugarcane, (ii) Edible Oils and 
edible oil seeds, (iii) Drugs, (iv) petroleum and petroleum 
products, . (v) Seeds of food crops, fruits, vegetables, cattle 
fodder and' jute, are proposed to be retained within the 
purview of the Act. 

Scholarship to Children of Salt Workers 

1243. SHRI P.S. GADHAVI: Will the Minister of 
LABOuR AND EMPLOYMENT be pleased to state: 

(a) whether the Government provides scholarships to 
the children of salt workers for education; and 

(b) if so, the details of such scholarships allocated 
during the last and current year in the country, State-
wise particularly in Gujarat? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) There 
is no scheme under which scholarship are provided by 
the Central Government to the children of salt workers 
for education. However, there is a scheme for grant of 
rewards to the children of Salt workers. Under the scheme 
100 rewards are given during each academic year to the 
meritorious students of class VI to XII of Salt work.rs for 
purchase of books, stationery, etc. The amount of reward 
ranges from Rs. 1000 to Rs. 2000. During last two years 
rewards have been granted as under: 

Year State No. of Rewards Amount 
(As.) 

2003·04 Chennai 02 3000 

Gularat 14 14000 

2004-05 Gujarat 6 8000 

Rajasthan 1'7 17000 
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Aa.a.tancetrom .... n for KIOCL. Protect 

1244. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEl: 

Will the Minister of STEEL be pleased to state: 

<a) whether the Government has received assistance 
from the Government of Iran for implementation of 
Kudremukh Iron Ore Project; 

(b) if so, the details of the agreement signed with 
Government of Iran in this regard; 

(c) the details of the terms and conditions of the 
assistance; 

(d) the quantum and cost of Iron Ore exported to 
Iran from the Kudremukh Iron Ore Project since its 
operation till date and foreign exchange earned therefrom; 
and 

(e) the details of the debts due to Iran as on date 
and the time by when it will be repaid? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Yes, Sir. The Imperial Government of Iran 
had agreed to provide necessary credit for implementation 
of Kudremukh Iron Ore Project; 

(b) and (c) A Memorandum of Understanding was 
entered into on 2nd May, 1974 between the Imperial 
Government of Iran and the Government of India. 

(i) As per the MoU dated 2.5.1974, the Govemment 
of Iran was to provide necessary credit for the 
implementation of the Kudremukh Iron Ore 
Project for production and delivery of Iron ore 
concentrate to the National Iranian Steel 
Industries Company, Tehran. 

(ii) Based on the provisions of the above MoU, a 
Sale and Purchase Contract was concluded on 
4.11.1975 for production and supply of 150 
million tonnes of Iron Ore Concentrate over a 
period of 20 years @ 7.5 million tonnes per 
annum. Subsequently, on 3rd August, 1989, an 
MoU was entered into between the Government 
of India and the Govemment of Iran which 
provided for revised quantity schedule of supply, 
pricing formula etc. As per this MoU, the 

quantum of Iron Ore Concentrate to be supplied 
to Iran was brought down to 25 million tOMea, 
to be supplied from the year 1989-90 onwards, 
over a period of 15 years. 

(iii) The Imperial Government of Iran agreed to 
sanction loan not exceeding US $ 630 million 
to finance implementation of the Kudremukh 
project. However, due to the subsequent political 
developments and upheavals in Iran, th,y paid 
US $ 255.175 million only. The Kudremukh 
Project was completed with the balance funds 
made available by the Government of India. 

(d) Shipment of Iron ore concentrate to Iran 
commenced on 31.1.1990 and upto 30th June, 2004, a 
total quantity of 13.372 million tonnes has been shipped, 
the value of which is Rs. 1008.70 crores; and the foreign 
exchange earned on this account is US $ 280.263 million. 

(e) There is no outstanding debt due to Iran as on 
date. 

{Transliltionj 

HIIrmful .ffect. of P •• 'clde. 

1245. SHRI MOHO. TAHIR: 
MOHO. SHAHID: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MUNSHI RAM: 
SHRI NARENDRA KUMAR KUSHAWAHA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government has conducted any study 
in regard to the harmful effects on the health of farmere 
caused by the use of pesticides in agriculture; 

(b) if so, the details thereof alongwlth the testa 
conducted thereon; 

(c) whether Centre for SCience and Environment has 
detected the pesticides In the bloods of farmere USing 
pesticides In agriculture; 

(d) if so, the details thereof; 

(e) the number of States where farmere have been 
affected by these pesticides; and 
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(f) the measures taken by the govemment to check 
this? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The registration Committee constituted 
under Section 5 of the Insecticides Act, 1968, registers 
pesticides only after satisfying itself regarding their safety 
to hum., beings and animals based on various tests, 
which differ from pesticide to pesticide, commodity to 
commodity, etc. 

(0) Yes, Sir. 

(d) The preeence of 15 peaticidea was detected by 
the Centre for Science and Environment in the blood 
samples of 20 farmers. 

(e) A statement showing pesticide poisoning cases 
during the lut 5 years i8 enclosed. 

(f) The Central and State Govemrnenta fn1>art training, 
from time to time, to extension functlonarie8, dealers and 
faimers on the safe and Judicious use of pe8licldes. 
Govemment Is also promoting the strategy of Integrated 
Pest Management (IPM) Which envisages cultural, 
biological, mechanic" and oth __ , methods of pest control 
and only need based judicious \lse of pesticides. 

ThtJ numbtN' of PesIIcIdss Poisoning C88ss Stsltlmtlnt 
(during /sst fivs ysafS) 

SI. No. Name of the StatelUT 2000-01 

1 2 3 

1. Andaman and Nicobar Islanda NR 

2. Andhra Pradesh 36 

3. Arunachal Pradesh Nil 

4. As8am Nil 

5. Bihar NR 

6. Chandigarh NR 

7. Chhattlsgarh 

8. Dadra and Nagar Haveli NR 

9. Daman and Diu NR 

10. Delhi NR 

11. Goa Nil 

12. Gujarat Nil 

13. Haryana 86 

14. Himachal Pradesh 248 

2001·02 

4 

Nil 

120 

Nil 

02 

Nil 

NI1 

9 

NR 

NR 

Nil 

Nil 

141 

08 

2002·03 

5 

69 

17 

298 

143 

2003-04 

6 

NR 

51 

NR 

NR 

Nil 

Nil 

NR 

NR 

NR 

NR 

NR 

409 

13 

2004-05 
(w.e.f. 

Apr., Q4. 
Sept, 04) 

7 

NR 

Nil 

NR 

Nil 

Nil 

Nil 

Nil 

NR 

NR 

NR 

Nil 

02 

304 

NR 
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2 3 4 5 6 7 

15. Jammu & Kashmir Nil Nil 12 Nil 01 

16. Jharkhand. Nil NR Nil Nil 

17. ~ __ mataka Nil Nil Nil Nil 

18. Kerala 1285 5465 1283 580 369 

19. takahac:tweep NR NR NR NR NR 

20. Madhya Pradesh Nil Nil Nil Nil NR 

21. Maharashtra 3681 1248 6258 2282 2108 

22. Manipur Nil Nil Nil NR NR 

23. Meghalaya Nil Nil NR NR NR 

24. Manlpur Nil NR NR NR NR 

25. Nagaland Nil Nil Nil NR NR 

26. Orissa Nil Nil Nil Nil Nil 

27. Pondicherry 422 520 470 230 135 

28. Punjab 257 286 549 474 310 

29. Rajasthan 365 418 NR 397 26 

30. Sikkim Nil Nil NR NR Nil 

31. Tamil Nadu 128 84 Nil Nil Nil 

32. Tripura NR Nil NR Nil NR 

33. Uttaranchal NR 13 02 13 Nil 

34. Uttar Pradesh Nil Nii Nil NR Nil 

35. West Bengal Nil 01 Nil Nil NR 

Total 6506 8315 9391 4789 3255 

Note: the above information is based on the figures provided by the respective StateslUTslDeptt. of Agriculture during the conduct 01 
Zonal Conference. 

NR = Not Reported 

(Eng/Ish} (a) whether there are many unreasonable provisions 
in the Indus Water Treaty; 

Indu. Water Trallty 
(b) if so, whether there is a need for a fresh thinking 

1246. SHRI RAVI PRAKASH VERMA: Will the on the Indus Waters Treaty to take into account the 
Minister of WATER RESOURCES be pleased to factors creating legal and equity right in water sharing as 
state: per intemational practices; and 
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(c) if so, the measures taken by the Government In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. 

(b) and (c) Do not arise In view of the answer to 
part (a) of the question. 

[Translation} 

Import of Material for Horticulture Implantation 

1247. SHRI BAPU HARI CHAURE: 
SHRI SANJA Y DHOTRE: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether a proposal to import material for 
Horticulture implantation has been pending with the 
Government; and 

(b) if 80, the details and present status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Does not arise. 

Irrigation Capacity 

1248. SHRI RAMDAS ATHAWALE: wnl the Minister 
of WATER RESOURCES be pleased to state: 

(a) the names of schemes for which the proposals 
for enhancing the irrigation capacity are under the 
consideration of the Union Government, State-wise; and 

(b) by when these proposals are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) There are 183 major/medium Irrigation project 
proposals submitted by the State Governments to Central 
Water Commission for techno-economic appraisal. State-
wise status of appraisal of these major/medium project 
proposals Is enclosed as statement. 

(b) the time taken for the approval of the project 
depends upon the promptness with which the State 
Government complies with the observations of the various 
Central appraising agencies. 

SllIllImllnl 

SI. No. States 

A 

2 3 

1. Andhra Pradesh 4 

2. Bihar 

3. Chattisgarh 2 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Jharkhand .3 

9. Karnataka 

New Projects under Appraisal 

Major 

B 

4 

7 

2 

2 

4 

3 

Total 

5 

11 

3 

2 

2 

7 

4 

Medium 

A B 

6 7 

6 10 

9 2 

Total 

8 

16 

11 

A 

9 

10 

2 

10 

3 

2 

Total 

B 

10 

17 

2 

1 

2 

2 

4 

3 

Total 

11 

27 

03 

03 

01 

03 

02 

12 

07 

05 
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10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

2 

Kerale 

Madhya Pradelh 

Maharashtra 

Manipur 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

west Bengal 

Grand Total 

A-Project under vanous stages of Appralsal. 

3 4 5 

5 5 10 

9 8 17 

2 4 6 

4 5 

3 5 8 

4 5 9 

42 51 93 

6 7 

1 

28 9 

1 

7 

2 

6 

57 33 

8 

37 

8 

3 

6 

90 

9 

5 

37 

3 

6 

9 

5 

99 

10 

5 

17 

2 

11 

2 

5 

2 

5 

84 

11 

02 

10 

54 

02 

02 

14 

08 

14 

02 

10 

01 

01 

183 

B-Acceptad by the Advisory Committee of MOWR subject to certain observations. 

[English} 

Food Stamp Scheme 

1249. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the innovative Food Stamp Scheme 
announced by the Government was rejected by the State 
Govemments; 

(b) if so, the reasons for rejection of the same by 
the State Governments; 

(c) whether the scheme is being reconsidered; 

(d) if so, whether any modifications have been made 
therein; and 

(e) if so, the details thereof and the reaction of the 
State Governments thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (e) There was a proposal in the Union 
Budget 2004-2005 to introduce Food Stamps under the 
Targeted Public Distribution System for the poor on a 
Pilot basis in two or three contiguous districts in a selected 
State. The proposal was examined in detail taking into 
account Its pros and cons and was also discussed in the 
conference of State Food Secretaries held on 17.9.2004 
and thereafter in the Conference of State Food Minister's 
held on 28.10.04. It was not found acceptable because 
of various implementation related problems, like 
counterfeiting and loss of stamps likely to be faced in 
the introduction of the scheme. 

H.alth Profs •• lonall under Con.umsr Law 

1250. DR. K.S. MANOJ: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 
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(a) whether the Government has received any 
representations from Indian Medical Association and other 
Organisations of the doctors requesting for exemption of 
doctors and health professionals from the purview of 
Consumer Protection Act, 1986; 

(b) if so, the details thereof and the action taken by 
the Government in this regard; 

(c) whether the Government proposes to amend the 
Consumer Protection Act, 1986 in order to exempt the 
doctors from this Act; and 

(d) if so, by when the said amendment is likely to 
be Introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No 
Sir. 

(b) to (d) Does not arise. 

Training to Farmers under CADP 

1251. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government provides financial 
assistance for training to functionaries and farmers on 
various aspects of Command Area Development 
Programme; and 

(b) if so, the financial assistance provided to various 
States during 2003-04 and 2004-051 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. 

(b) Financial assistance for trainings conducted in 
any year is provided to the States in the next financial 
year on receipt of claims from them in this regard. For 
the trainings conducted during the year 2003-04, financial 
assistance of Rs. 135.42 lakhs was provided to various 
States. The financial assistance for the training conducted 
during the year 2004-05 will be provided on submission 
of the claims by the States. 

Study by World aank In Water Sector 

1252. SHRI RANEN BARMAN: Will the Minister of 
WATER RESOURCES be pleased to state: 

<a) whether the Wortd Bank has conducted any stU<ty 
in Water Sector; 

(b) if so, the findings and suggestions made therein; 

(c) whether the report influenced the National Water 
Policy, which focuses on pUblic-private partnership and 
levying tariffs; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) World Bank conducts studies on 
various issues including those reiated to water sector from 
time to time. The outcome of such studies are brought In 
the form of reports. The finding and suggestions relate to 
technical, social as well as financial aspects of the 
development and management of water resources. 

(c) Such reports have not influenced the National 
Water Policy, 2002 which has been adopted by the 
National Water Resources Council after detailed 
consultations with all the State Governments. 

(d) Does not arise. 

MA. SPEAKER: Hon. Members, as was decided in 
the meeting of the hon. leaders, I announce that the 
House stands adjourned to meet tomorrow, the 2nd 
August, 2005. 

11.02 hr •• 

The Lok Sabha /hen adjoumed /ill El8vtJ11 ollhs Clock 
on Tuesday, August 2, 2005/SfBvana ", 1927 (Saka). 
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SI. 
No. 

Member's Name 

2 

1. Shri Adsul, Anandrao Vithoba 

2. Shri Ahir, Hansraj G. 

3. Shri Angadi, Suresh 

Question 
Number 

114 

107 

104 

3 

4. Shri Barad, Jashubhai Dhanabhai 103 

5. Shri Chakraborty, Swadesh 

6. Shri Chaure, Bapu Hari 

7. Dr. Chinta Mohan 

8. Dr. Dhanaraju, K. 

9. Dr. Jagannath, M. 

10. Shri Kumar, Nikhll 

11. Shri Kurup, Suresh 
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13. Shri Mahtab, B. 
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Ramesh 

16. Shri Owaisi, Asaduddin 

17. Shri Panda, Prabodh 

18. Dr. Pandey, Laxminarayan 

19. Shrl Parste, Dalpat Singh 

20. Shri Ponnuswamy, E. 

21. Shri Prabhu, Suresh Prabhakar 

22. Shri Reddy, G. Karunaraka 

23. Shri Reddy, M. Sreenivuulu 

24. Shri Saradgi, Iqbal Ahmed 

25. Mohd. Shahid 

26. Shri Shakya, Raghuraj Singh 

110 

115 

116 

119 

117 

105 

106 

102 

115 

112 

113 

108 

118 

104 

120 

109 

110 

101 

108 

111 

112 

119 

2 3 

27. Shrl ShivaJirao, Adhalrao Patil 

28. Shrl Singh, Kirti Vardhan 

29. Shri Singh, Mohan 

30. Shri Singh, Rajiv Ranjan "Lalan" 

31. Shri Suman, Ram)i Lal 

32. Shri Verma, Ravi Prakash 

33. Shrl Yadav, Giridhari 

106 

120 

111 

109 

116 

114 

105 

Mtlmbtlr-wistl IntitJx to Vnstarrsd QUtlStions 

SI. 
No. 

Member's Name Question 
Number 

2 3 

1. Shri "Baba", K.C. Singh 1032, 1113 

2. Shri Acharia, Basu Deb 1066, 1165 

3. Shri Adsul, Anandrao Vithoba 1183, 1200 

4. Dr. Agarwal, Dhlrendra 1089 

5. Shri Ahir, HansraJ G. 1174 

6. Shri Angadi, Suresh 1172, 1239 

7. ShriAthawale,Ramdas 1087,1185, 
1248 
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11. Shri Baxla, Joachim 1101 
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1182 

17. Shri Budholiya, Rajnarayan 1178 
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39. Shri Gaikwad, Eknath Mahadeo 1054, 1081, 65. Smt. Mahajan, Sumltra 1132, 1185 

1143, 1179 66. Shri Mahajan, V.G. 1039, 1169, 

40. Shri Gamang, Giridhar 1050, 1159 1178 
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Website at the following address : 

http://www.parliamentofindia.nic.in 

LIVE TELECAST OF PROCEEDINGS OF LOK SABHA 

Lok Sabha proceedings are being telecast live on the dedicated channel of Doordarshan, 
ViZ. DD-Lok Sabha. Live telecast begins at 11 A.M. on everyday the Lok Sabha sits, 
till the adjoumment of the House. 

LOK SABHA DEBATES ON SALE 

Printed copies of Lok Sabha Debates of English and Hindi Versions and other 
Parliamentary Publications are available for sale at the Sales Counter, Parliament 
House, New Delhi·110 001. 
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